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RAJYA SABHA
Monday, 26th August, 2013/4 Bhadra, 1935 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair

MEMBER SWORN
Shri B.K. Hariprasad (Karnataka)
REFERENCE BY THE CHAIR
Felicitations to Indian Sportspersons
sft TRYT AT (STR USEN): AEHI @Hfy S
MR. CHAIRMAN: One minute please. There is a reference.

MR. CHAIRMAN: Hon. Members, on behalf of the House and on my own
behalf, I congratulate the Indian Women’s Recurve team for winning the Gold medal
in the World Cup Archery (Stage IV) held in Poland and the India Under-23 Cricket
Team for winning the Asian Cricket Council Emerging Teams Cup in Singapore on

the 25th of August, 2013.

The entire House wishes the Indian Women’s Archery team and the India
Under-23 Cricket Team the very best and hope that they will continue to bring many
more such laurels to the country and also inspire the youth of this country to

emulate them.

MR. CHAIRMAN: Question 221. ...(Interruptions)...

Y TReT IymATer: AEAE @Yfa Sft, bol wrorar b A fieelt d o) el
$ TER H . (TIHF)..

*Expunged as ordered by the Chair.



2 Reference by [RATYA SABHA] the Chair
sft Wl v ffFe (ceem)..
st T view uwe (FER): W), a8 ega Toa ad 21 . (E)..

sft wvmfn 8o d8 syl .(amaene).. No banners please. ...(Interruptions)..
No banners please. ...(Interruptions).. Please sit down. ....(Interruptions).... Please sit
down. ...(Interruptions).... 39 48 SgV... MU I8 WY ....(Interruptions).... Allow
the Question Hour to proceed. ....(Interruptions).... Please allow the Question Hour
to proceed. ....(Interruptions).... No, no. Don’t do that. ...(Interruptions).... Don’t do
that. .....(Interruptions).... Don’t do that. ....(Interruptions).... <Ray, M I H #d
Mgl ...(=@ger).. Please don’t come into the Well. ....(Interruptions).... Please don’t
come. ....(Interruptions).... Please don’t come. ....(Interruptions).... M4 3 <=YI
(T, 3MUBT S 919 SoMl 8§, 98 IRl &fax H SOyl .. (=auF).. Please
take it up in Zero Hour. ....(Interruptions).... Please go back to your places.
....(Interruptions).... Please go back to your places. ....(Interruptions).... Please sit

down. ....(Interruptions)....

s A Ggael (A" Yew): @YUl "elgd, $a gl # ok faeen #

(... STh Rgop el HAAE! BN AR .(E). .

At I TR wE: BA Fdl b AT L (EHH)...

st wwmofer emg QU e W 9uw WIgY| L (RGE).. M9 g8l "4 &S
IRV ..(ae)... TR Sf, (@aer)... I request all the Members to take up issues
in Zero Hour. ....(Interruptions).... 34 3O S8 W 999 SISyl MU ART Ad
syl ..(mau)... Please don’t do this. ....(Interruptions).... Please don’t do this.
....(Interruptions).... MU 3O SEE W a9d Syl ..(@aemH).. This is wrong.
....(Interruptions).... You can’t shout slogans in the House. ....(Interruptions)....
Please go back to your places. ....(Interruptions).... Please go back to your places.
....(Interruptions).... Please go back to your places. ....(Interruptions).... This is
Question Hour. ....(Interruptions).... Please go back to your places.
....(Interruptions).... Question 221. ....(Interruptions).... Please go back to your places.

....(Interruptions).... The House is adjourned for 15 minutes. ....(Interruptions)....

The House then adjourned at four minutes

past eleven of the clock.
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The House reassembled at nineteen minutes past eleven of the clock,

MR. CHAIRMAN in the Chair.
MR. CHAIRMAN: Question No. 221, please. ...(Interruptions)...
Y W AT AT QYT S, . (SGE). .

MR. CHAIRMAN: Please. ...(Interruptions)... Don’t shout slogans.
...(Interruptions)... Don’t shout slogans. ...(Interruptions).. Please, don’t shout

slogans. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, let the Question Hour go on.

...(Interruptions)... We want the Question Hour. ...(Interruptions)...

st |umfer RY S, oMU ugdl eue ANl B S8RV L.(EYH)... Ugdl &MY
AU AN BT JSIRYL.(FGE)... UEA U AN B S8RV .(@@e)... No, no,

please go back to your places ....(Interruptions)...

st TR ETe ¥ WS A . (EUM).. I8 fepa Agl g @nfEvl

..(CTATET)...

st wwmfr U UEd @l Ul W eVl ..(WEYM).. MU §Idh] doI8T|
...(a@ae)... What do you want? ...(Interruptions)... If you want to speak, you can’t
speak while they are shouting. ...(Interruptions)... <RIY, I8 da HINQ ..(@Em™)...

No slogans, please. ...(Interruptions)...

oft NI Erer: wuEla Sh, s W O Sifew . (maem)...
st T viey wae: @iy S, wEr Rere § 981 9 @Ry ().

MR. CHAIRMAN: It will not go on record. ...(Interruptions)... 34 da9H Y
ST WX SMsyl (@ag)... Don’t do this. ..(Interruptions)... Don’t do this.
...(Interruptions)... & fISTEY| . (FAIF)... PR NG $B FHEl & o U8l AP
gu eV (). Please, tell your colleagues to sit down. ...(Interruptions)...

Why are you shouting slogans? ...(Interruptions)... I am sorry... (Interruptions)...

The House is adjourned till 1200 hours.
The House then adjourned attwenty-one minutes past

eleven of the clock.

* Expunged as ordered by the Chair.
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The House reassembled at twelve of the clock
[MR. DEPUTY CHAIRMAN in the Chair].
WRITTEN ANSWERS TO STARRED QUESTIONS
Revenue generation by allocation of offshore mining
*221. SHRI ALOK TIWARI: Will the Minister of MINES be pleased to state:

(a) the details of revenue generated by allocation of offshore mining blocks

during the last four years, year-wise and block-wise;

(b) the companies which were allocated such blocks during that period,

year-wise and block-wise;
(c) the details of blocks where offshore mining has started, block-wise; and

(d) the details of blocks where mining is yet to be started along with the

reasons therefor, block-wise?

THE MINISTER OF MINES (SHRI DINSHA J. PATEL): (a) No mining block
for production lease has been granted so far under the provisions of the Offshore
Areas Mineral (Development and Regulation) Act, 2002 and the Rules framed there
under in the offshore area i.e. the territorial waters, continental shelf, exclusive
economic zone and other maritime zones of India under the Territorial Waters,
Continental Shelf, Exclusive Economic Zone and Other Maritime Zones Act, 1976.

The details of revenue generated, therefore, do not arise.
(b) to (d) Do not arise in view of reply to (a) above.
Constitution of Cauvery Management Board

*222. SHRI D. RAJA : Will the Minister of WATER RESOURCES be pleased

to state:

(a) whether it is a fact that the Tamil Nadu Government has demanded for
constitution of a Cauvery Management Board for the effective implementation of the

final order of the Cauvery Water Disputes Tribunal; and

(b) if so, the details thereof and Government’s reaction thereto?
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THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a) and
(b) Yes, Sir. The Chief Minister, Tamil Nadu has, requested Hon’ble Prime Minister

for constitution of Cauvery Management Board.

Hon’ble Supreme Court in a case filed by Government of Tamil Nadu vide its
order dated 4.2.2013 had directed to notify the Central Government the decision of
the Cauvery Water Dispute Tribunal dated 5.2.2007. Accordingly, this award was
notified on 19.2.2013.

Ministry of Water Resources in its affidavit filed had informed the Hon’ble
Supreme Court that after notification of the said award, it had initiated action for
constitution of Cauvery Management Board in consultation with the concerned
Ministries. In the light of this affidavit, the Hon’ble Court directed that till such time
some arrangements have to be made and accordingly, they advised to constitute a
pro term Supervisory Committee during hearing on 10th May 2013 of I.A. No. 5 of
2013 filed by the Government of Tamil Nadu. This pro term Supervisory Committee
was notified by Ministry of Water Resources on 22.5.2013 comprising Secretary,
Ministry of Water Resources, New Delhi as Chairman, Chief Secretaries of concerned
States and Union Territory of Puducherry and Chairman, Central Water Commission
(CWC), New Delhi as Member and Chief Engineer, CWC, New Delhi as Member-

Secretary. Three meetings of this Committee have already been held.
New scheme for central assistance

*#223. SHRI K.C. TYAGI: Will the Minister of WATER RESOURCES be pleased

to state:

(@) whether Government has chalked out any new scheme to provide central
assistance to the national projects for harnessing irrigation and hydro power

potential in various States;

(b) if so, the details thereof, indicating the number of projects identified for

funding under the scheme, State-wise and project-wise; and
(c) the funds sanctioned under the scheme?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a) and

(b) The scheme of National projects was introduced in the year 2008 under the ambit
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of the ongoing Accelerated Irrigation Benefits Programme (AIBP) of Government of
India. Initially 14 projects were declared as National Projects in February 2008.
Subsequently, in August 2012, one more project namely Saryu Nahar Pariyojana of
Uttar Pradesh has been included in the scheme of National Projects These projects
envisage benefits for irrigation/hydro power/flood moderation. As per the Guidelines
of National Projects, the projects are eligible for central assistance for 90% grant of
the balance project cost (cost of work) of irrigation and drinking water components

of the project.

State-wise and project-wise details of these National Projects are given in

Statement (See below).

(c) At present, the scheme of National Projects is being funded from the
allocation available under the Accelerated Irrigation Benefits Programme (AIBP).
During Eleventh Plan, a sum of Rs. 3253.1769 crore (including State Share) was spent
on three National projects namely Teesta Barrage Project of West Bengal, Shahpur
Kandi project of Punjab and Gosikhurd Irrigation Project of Maharashtra. During

Twelfth Plan, an allocation of Rs. 8150 crores is proposed for National Projects.
Statement

State-wise details of national projects included under AIBP

SL.No. Name of the Project (1) Irrigation (ha.) State
(2) Power (MW)
(3) Storage (MAF)

1 2 3 4

1. Teesta Barrage (1) 9.23 lakh West Bengal
(2) 1000 MW
(3) Barrage

2. Shahpur Kandi (1) 3.80 lakh Punjab
(2) 300 MW

(3) 0.016 MAF
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1 2 3 4
3. Bursar (1) 1 lakh (indirect) J and K
(2) 1230 MW
(3) 1 MAF
4. 2nd Ravi Vyas Link Harness water flowing Punjab

across border of about
3 MAF
5. Ujh multipurpose project (1) 0.32 lakh ha J and K
(2) 280 MW
(3) 0.66 MAF
6. Gyspa project (1) 0.50 lakh ha HP
(2) 240 MW
(3) 0.6 MAF
7. Lakhvar Vyasi (1) 0.49 lakh Uttaranchal
(2) 420 MW

(3) 0.325 MAF

8. Kishau (1) 0.97 Lakh HP/Uttaranchal
(2) 600 MW
3) 1.04 MAF

9. Renuka (1) Drinking water HP
(2) 40 MW

(3) 0.44 MAF
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1 2 3 4

10. Noa-Dehang Dam Project (1) 8000 ha. Arunanchal Pradesh
(2) 75 MW
(3) 0.26 MAF

11. Kulsi Dam Project (1) 23,900 ha. Assam
(2) 29 MW
(3) 0.28 MAF

12. Upper Siang Indirect 9500 MW Arunanchal Pradesh
17.50 MAF

Flood moderation
13. Gosikhurd (1) 2.50 lakh Maharashtra
(2) 3 MW
(3) 0.93 MAF
14. Ken Betwa 6.46 lakh Madhya Pradesh
72 MW
2.25 MAf
15. Saryu Nahar Pariyojana (1)14.04 lakh ha 4.96 lakh Uttar Pradesh

ha under National Project.

Schemes in Goa

* 224. SHRI SHANTARAM NAIK: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@) the schemes of the Ministry being implemented in Goa,

Department-wise;

(b) the financial allocation made with respect to each of the scheme; and
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©

schemes?

the amount spent and the targets achieved with respect to each of the

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAIJU): (a) to (c¢) The following Centrally Sponsored Schemes are being

implemented in the State of Goa:

Department of School Education and Literacy:

@

(it)

(iii)

Sarva Shiksha Abhiyan (SSA): Under this scheme, the Government of
India released Rs. 10.13 crore to Goa in 2012-13. The State of Goa
released Rs. 3.72 crore as State share. An expenditure of Rs. 18.53 crore
was incurred under SSA in Goa including previous year’s unspent
balances. The State constructed 25 additional class rooms, 124 drinking
water facilities and 260 toilet facilities in 2012-13. For 2013-14, Rs. 24.51
crore has been approved for SSA to the State of Goa.

Mid Day Meal (MDM): Under this scheme, during the year 2012-13 an
amount of Rs. 1365 lakh was allocated and Rs. 1389.72 lakh have been
released. A total of 1.45 lakh children availed of MDM in Goa in 2012-13
as against the target of 1.55 lakh children. The State Government has
incurred an expenditure of Rs. 13.90 crore including unspent balance of

previous years, as against releases of Rs. 13.65 crore.

Rashtriya Madhyamik Shiksha Abhiyan (RMSA): This scheme is being
implemented in Goa from 2009-10 with the objective to universalize

access to secondary education, and improve its quality.

A total outlay of Rs. 1569.01 lakh has been approved for the State of
Goa from 2009-10 to 2013-14 out of which an amount of Rs. 418.00 lakh
has been released for recurring and non-recurring activities under

RMSA.

An amount of Rs. 238.4 lakh has been spent by the State upto
31.03.2013. The State has reported completion work in respect of toilet
blocks and water facilities in 70 out of 74 schools sanctioned in 2009-10.

Rest of the approved civil works are yet to start.
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(iv)

™)

(vi)

(vii)

National Means cum Merit Scholarship: In the year 2012-13, the State
Government of Goa was sanctioned 734 scholarships which included
fresh scholarships as well as renewals. An amount of Rs. 44.04 lakh was

released to the scholarship holders in Goa.

Centrally sponsored Scheme of Teacher Education: Under this scheme,
assistance is provided as resource support for State Councils of
Educational Research and Training (SCERTs), District Institute of
Education and Training (DIETs), Colleges of Teacher Education (CTEs)

and Institute of Advanced Studies in Education (IASEs).

During the year 2012-13 an amount of Rs. 46.38 lakh was released and

Rs. 44.71 lakh have been released during the current year, so far.

Jan Shikshan Sansthan: Under this scheme, one Jan Shikshan Sansthan
has been sanctioned in Goa under the scheme. During the year 2012-13,
an amount of Rs. 12,17,316 has been spent benefitting 2538 beneficiaries

against the target of 2385.

ICT in Schools: Under this scheme, all the 432 Government and
Government aided secondary and higher secondary schools have been
covered and an amount of Rs. 2160 lakh has been released from 2007-08
to 2010-11.

Department of Higher Education:

()

(i)

Scheme of Strengthening of Existing Polytechnics: Under this scheme,
a total of 4 polytechnics in Goa have been selected and partial financial

assistance of Rs. 2.00 crore has been released, so far.

Scheme of Community Development Through Polytechnics (CDTP):
Under this scheme, a total of 5 Polytechnics in Goa have been selected
to implement, the scheme and an amount of Rs. 234.70 lakhs has been

released benefitting 6940 persons.
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@iii) Scholarship/Fellowship Schemes: A total of 173 students were awarded
scholarships in the year 2012-13 which include fresh scholarships as
well as renewals and an amount of Rs. 28.27 lakh was released to the

scholarship holders in Goa.

(iv) National Mission on Education through Information and Communication
Technology (NME-ICT) Scheme: Under the scheme, a total of 2
Universities and 37 Colleges have been connected. LAN of upto 400
nodes on an average has also been envisaged to be provided to the
universities under the NMEICT scheme. 75% contribution is provided by
the Centre and 25% from States/Institutions. The expenditure for the
connectivity has been approximately Rs. 2.97 crore for the 2 Universities

and Rs. 14.40 lakhs for the 37 colleges.

Uniform Syllabus for Central Universities

+#225. SHRI FAGGAN SINGH KULASTE: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the number of Central Universities established in the country;

(b) whether uniform syllabus is being adopted in these universities;

(¢c) if so, whether uniform admission rules have been formulated in the
universities especially in tribal universities in the interest of students or they are on

the lines of other universities;

(d) the medium of instruction; and

(e) whether provisions of reservation has been made for the students and

staff in the tribal universities, and if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAIJU): (a) There are 40 Central Universities (CUs) functioning under the

purview of this Ministry.

T Original notice of the question was received in Hindi
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(b) to (d) Central Universities, including Indira Gandhi National Tribal
University (IGNTU), Amarkantak, which is a tribal university, are autonomous bodies
established through their respective Acts and are governed by their Acts, and
Statutes and Ordinances made there-under. All academic matters, including the
design of syllabus, pedagogy, system of admission, medium of instructions,

evaluation, certification, etc. are decided by the Statutory Bodies of these CUs.

(¢) IGNTU has informed the Ministry that it is following the Madhya
Pradesh State Reservation Policy viz. 16% for Scheduled Castes (SC), 20% for
Scheduled Tribes (ST), 14% for Other Backward Classes (OBC) and 3% horizontal
reservation for Persons with Disabilities (PwD), in respect of admission of students
at its main campus at Amarkantak. Similarly for its Manipur regional campus in
Makhan Village near Imphal, it is following Manipur State Reservation Policy viz. 3%
for SC, 34% for ST and 13% for OBCs and 3% for PwD.

As regards reservation for teaching and non-teaching posts are concerned,

the CU is following the reservation policy of the Government of India.

Shortage of staff at SF1IO

*226. SHRI PIYUSH GOYAL: Will the Minister of CORPORATE AFFAIRS be

pleased to state:

(a) whether there is an acute shortage of staff particularly technical experts
at the Serious Fraud Investigation Office (SFIO) to deal with the cases of forensic

audit, tax, capital market frauds, etc.;

(b) if so, the details thereof and the reasons therefor;

(c) the steps taken/being taken by Government to increase the sanctioned

staff strength; and

(d) by when a decision is likely to be taken in the matter?

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
(SHRI SACHIN PILOT): (a) and (b) Serious Fraud Investigation Office (SFIO) has
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53 officials in position compared to 95 technical posts. Manpower requirements are
in areas like forensic audit, tax, capital market frauds etc. Besides, 7 contractual
appointments have been made against the vacancies. Recruitment to SFIO is mainly
on deputation basis from other government agencies/PSUs as per the decision of
the Cabinet at the time of constitution of SFIO. Government is making efforts to
obtain required staff from lending organizations on deputation. Advertisements are

also issued in leading newspapers for recruitment of staff.

(c) and (d) To tide over the existing shortage of manpower, the following

steps have been taken by the Ministry/SFIO:

1. A proposal has been sent to the Ministry of Personnel for amending
Recruitment Rules in SFIO to provide for direct recruitment in case

officers are not available for appointment on deputation basis.

2. Engagement of services of retired government officers to be appointed

as consultants in various disciplines.

3. Induction of more experts on contract basis in specialized areas like

Cyber Forensic and Data Analysis, is under active consideration.

4. Renewing efforts with lending organizations for sparing officers on

deputation for SFIO.
Revision of rates of royalty and dead rent

*227. SHRI RABINARAYAN MOHAPATRA: Will the Minister of MINES be

pleased to state:

(a) by when the Government would take a decision on the revision of rates
of royalty and dead rent for major minerals other than coal, lignite and sand for
stowing after obtaining the study group report set up by Government on

13th September, 2011,

(b) whether the delay in taking the decision is violating the provisions
under sub-section-3 of Section-9 of the Mines and Minerals (Development and

Regulation) Act, 1957; and
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(c) the details of the steps taken on the letter dated 20th July, 2013 of the

Chief Minister of Odisha addressed to the Minister of Mines, Government of India?

THE MINISTER OF MINES (SHRI DINSHA J. PATEL): (a) The Government
had set up a Study Group on revision of rates of royalty and dead rent for major
minerals other than coal, lignite and sand for stowing on 13.9.2011. The Study Group
submitted its report on 28.6.2013. The recommendations of the Study Group are

under consideration in the Ministry.

(b) No Sir. Levy of royalty on a mineral is as per the rate specified in the
Second Schedule to the Mines and Minerals (Development and Regulation)

(MMDR) Act, 1957.

Sub-section 3 of Section 9 of the MMDR Act, 1957 states as follows:

“The Central Government may, by notification in the Official Gazette,
amend the Second Schedule so as to enhance or reduce the rate at
which royalty shall be payable in respect of any mineral with effect from

such date as may be specified in the notification:

Provided that the Central Government shall not enhance the rate of
royalty in respect of any mineral more than once during any period of

three years.”

(¢) The Central Government’s approval is required for amending the Second
Schedule to the MMDR Act, 1957 which specifies the rate of royalty payable in
respect of minerals. The Ministry is in the process of obtaining the approval of the

Central Government which, inter-alia, includes inter-ministerial consultations.

Admission of children in schools

1#228. SHRI ASHK ALI TAK: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that, under the Right to Education Act, there is a

T Original notice of the question was received in Hindi.
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provision of imparting education to the children compulsorily in the schools nearest

to their residence;
(b) if so, the reasons therefor;

(c) whether it would be a violation of the Fundamental Right to Education if
parents wish to get their children admitted in schools comparatively far away from

their residence due to some reasons; and

(d) whether Government has received any complaints or suggestions in this

regard, and if so, Government’s reaction thereto?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): (a) to (d) Section 3(1) of the Right of Children to Free and
Compulsory Education (RTE) Act, 2009, mandates that every child of the age of six
to fourteen years shall have a right to free and compulsory education in a
neighbourhood school till completion of elementary education. The provision is
based on the principle that for young children, school premises should be within
walking distance, generally regarded as one kilometer for primary and three kilometer

for upper primary schools.

Section 10 of the RTE Act states that it is the duty of parents/guardians to

admit his or her child or ward, in elementary education in a neighbourhood school.

In a democratic system, parents could choose schools for their children,
which may even be a private school beyond the neighbourhood, based on need and

affordability.

Since admission to schools which are not neighbourhood schools is a choice
for parents to exercise, the question of any complaints does not arise, in this

context.
Construction of rural roads in Karnataka

*229. DR. VIJAY MALLYA: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether it is a fact that the Karnataka Government had submitted four
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major proposals under the Pradhan Mantri Gram Sadak Yojana (PMGSY) to the
Central Government involving construction of over 11,000 kms of rural roads in the

State during the last three years;

(b) whether these proposals were considered in the Ministry; and

(¢c) if so, by when these proposals would be approved and the State

Government be advised accordingly?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA): (a) to (¢) The Government of Karnataka had
submitted five proposals of about 10,437 Kms. for consideration under Pradhan
Mantri Gram Sadak Yojana (PMGSY) during the years 2010-11 to 2012-13. These
proposals include Technology Promotion Projects (260 Kms.), Upgradation Projects
(4,997 Kms.) and New Connectivity projects (5,180 Kms.). The Ministry of Rural
Development had considered the above proposals and sanctioned 65 roads covering
260 Kms length of road under Technology Promotion projects. The balance

proposals were returned to the State due to the following reasons:-

@ In respect of 791 roads, the State did not have any balance target left

under upgradation.

@) In respect of the balance proposal, i.e. providing connectivity for 1497
unconnected habitations (5,180 kms length), these habitations were
shown as already connected in the Core Network, and were therefore

not eligible.

Implementation of the Mid Day Meal Scheme

*230. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@) whether the State Governments are ensuring that the mid day meal is
cooked and delivered in a safe and hygienic manner to beneficiaries/children in

schools;
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(b) whether the State Governments have also initiated any scheme to fortify

these requirements;

(¢c) the number of complaints received with regard to the poor quality of

meal served to students and the action taken by the Central Government; and

(d) the details of monitoring mechanism adopted under the Mid Day Meal

Scheme?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAIJU): (a) The Mid-Day Meal Guidelines provide for the lifting of good
quality food grains of at least Fair Average Quality from Food Corporation of India
(FCI) go-downs, the storage of food items in dry and safe places, and cooking of
the meals in a hygienic environment through properly trained cook-cum-helpers. The
cooked food has to be tasted by 2-3 adults including one teacher before serving it
to the children. The MHRD has sanctioned a total of 9.79 lakh kitchen-cum-stores;
out of this 6.26 (64%) lakh kitchen-cum-stores have been constructed in the states
so far. In addition, community involvement is promoted in the implementation and
supervision of the Mid Day Meal Scheme. The states are also encouraged to

promote social audit of the scheme.

(b) Yes, sir. In Jharkhand, School childrens’ mothers association called
Saraswati Vahini is actively involved in cooking and effective delivery of the food to
the children. Andhra Pradesh has introduced the Green Channel Scheme for prompt
release of funds for MDMS to the schools. Many states like Andhra Pradesh,
Karnataka, West Bengal, Punjab and NER States have initiated kitchen gardens in
the school premises for serving the vegetables in the MDM. In addition, most of the
States/UTs have already conducted capacity building programmes for cooks/

inspectors/organizers.

(¢) During the last one year, 12 complaints of poor quality of MDM have
been received at the national level in this Ministry. These complaints were referred
to the concerned State Governments, which have taken necessary action in all cases.

The allegations were found baseless in 2 cases. In other cases action was taken by
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the State Governments, which included a warning to the concerned NGO and
officers responsible, the initiation of departmental proceedings against the Principal/
Headmaster, the suspension of erring officials, termination of services of Block
Resource Person, the registration of criminal cases against the Head teacher and

other responsible persons for negligence.

(d) There is a detailed mechanism for supervision of the scheme through
Periodical reports, and monitoring at the local level through the SMCs as well as the
State Government officials. In addition the Central Government ensures independent
monitoring through 41 monitoring institutes such as IIT Chennai; Viswa Bharti; and
XLRI. The Joint Review Missions (JRM) visit the States at regular intervals. In the
current year 7 JRMs have been conducted; and 13 more are planned. In addition,
surprise visits are made from time to time; three such visits have been carried out in

the current year in Maharashtra; J and K and Assam.

The implementation of the scheme is monitored during the PAB meetings; and
by the District, State and National Level Steering-cum-monitoring Committees. The
District level Vigilance and Monitoring Committee meeting under the Chairmanship

of Member of Parliament from the district has also been activated.

The Central Government has asked National Accreditation Board for
Laboratories (NABL) recognized labs to collect the samples from the field for testing
on parameters such as microbiological-presence or absence of e-coli, chemical
parameters such as moisture content, fats, proteins and calorific value of the meal,
for enhancing the effectiveness of the Scheme. The States/UTs have also been
requested to consider engaging Food Safety Standards Authority of India/CSIR
Institutes/NABL recognized labs for carrying out sample checking of MDM, to

ensure quality meal to the children.

Illegal mining

*231. SHRI MANSUKH L. MANDAVIYA: Will the Minister of MINES be

pleased to state:

(@) by when Government is going to constitute a Mining Authority;
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(b) as on date, in how many States, the Special Task Force is probing cases
of-illegal mining and what are the remedial actions taken by Government in this

regard;

(c) what action has been taken by the Central Government, in consultation
with the State Governments, to curb illegal mining and to impose severe punishment

on culprits involved in illegal mining activities; and

(d) whether the Central Government, in consultation with the State
Governments, has conducted any latest scientific survey to identify new mining

areas during the last three years and if so, the details thereof?

THE MINISTER OF MINES (SHRI DINSHA J. PATEL): (a) The Government
has introduced the Mines and Minerals (Development and Regulation) (MMDR) Bill,
2011 in the Lok Sabha on 12.12.2011 which was referred to the Standing Committee
on Coal and Steel on 5.1.2012. The MMDR Bill, 2011 provides for establishment of
the National Mining Regulatory Authority for, infer-alia, conducting investigation
and to launch prosecution in cases of illegal mining of major minerals on large scale
or on organised basis or takes place inter-state. The Standing Committee on Coal
and Steel has submitted its Report on 07.5.2013 containing its recommendations on
the MMDR Bill, 2011. The Government will move an official amendment(s) to the Bill
after considering the recommendations of the Committee. The Government, however,
cannot comment on the time by which the MMDR Bill is likely to be passed by the

Parliament.

(b) and (c) As per section 23C of the MMDR Act, 1957, the State
Governments have been empowered to make rules for preventing illegal mining,
transportation and storage of minerals. Since the State Governments deal with cases

of illegal mining, specific details are not centrally maintained in the Ministry.

The Central Government in co-ordination with State Governments has taken

the following steps to curb and check illegal mining in the country:

(i) State Governments were asked to frame rules to control illegal mining as

per Section 23 C of MMDR Act (20 States have framed Rules).
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(i)

(ii)

@iv)

V)

(vi)

(vii)

(vii)

State Governments were requested to set up Task Forces at State and
District level to control illegal mining since the year 2005 (so far 23 State
Governments i.e. Andhra Pradesh, Assam, Bihar, Chandigarh,
Chhattisgarh, Goa, Gujarat, Haryana, Himachal Pradesh, Jharkhand,
Karnataka, Madhya Pradesh, Maharashtra, Manipur, Mizoram, Nagaland,
Odisha, Punjab, Rajasthan, Tamil Nadu, Uttarakhand, Uttar Pradesh and

West Bengal have reported to have set up Task Forces).

State Governments were advised to set up State Coordination-cum-
Empowered Committee (SCEC) to coordinate efforts to control illegal
mining by including representatives of Railways, Customs and Port

authorities (13 State Governments have set up such Committees).

State Governments were advised to adopt an Action Plan with specific
measures to detect and control illegal mining including, use of remote
sensing, control on traffic, gather market intelligence, registration of end-

users and setting up of special cells etc.

A Central Coordination-cum-Empowered Committee set up under
Secretary (Mines) having representation of major mineral bearing states
and concerned Central Government Ministries/Departments on 4.3.2009.
The Committee is holding regular meetings to consider all mining related
issues including matters relating to coordination of activities to combat

illegal mining.

Railways have instituted a mechanism to allow transportation of iron ore
only against permits issued rake-wise and verified by State Government,
apart from taking measures to fence and set up check post at the railway

sidings.

Customs Department has issued instructions to all its field units to

share information on ore export with State Governments.

Ministry of Shipping has issued a direction to all major Ports to
streamline the verification procedures for movement of consignment by

road and rail to Ports for exports.
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(ix)

®)

(xi)

(d)

Government has notified amendment in Rule 45 of Mineral Conservation
and Development Rules, 1988, on 9.2.2011 making it mandatory for all
miners, traders, stockist, exporters and end-users to register with IBM
and report their transaction in minerals on monthly basis for a proper

end-to-end accounting of minerals.

Indian Bureau Mines had constituted Special Task Forces for inspection

of mines in endemic areas by taking the help of Satellite imageries.

The Central Government has set up Justice M. B. Shah Commission to
inquire into large scale illegal mining of iron ore and manganese ore in
the country. The extended tenure of the Commission is till 16th October,

2013.

Geological Survey of India (GSI), an attached office of the Ministry of

Mines, has identified new mineral rich areas through mineral survey during the last

three years.

formulation

GSI interacts with all the State Governments and all the stake holders for

of mineral specific programmes and draws action plan as per the national

priorities. The details of the new mineral rich areas identified during the last three

years are as follows:

States Commodity New mineral rich area identified

Odisha Iron ore Ghoraburhani-Sagasahi area, Sundergarh
district

Odisha Manganese ore Damurda (North) block, Kendujhar
district

QOdisha Manganese ore Damurda (South) Block, Kendujhar
district

Tamil Nadu Iron ore Kelur area, tirrunnamalai district

Tamil Nadu Molybdenum ore Vallampatti area, Dharampuri district
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States Commodity New mineral rich area identified

Tamil Nadu Molybdenum Vellakkal Central Block, Krishnagiri
district

Tamil Nadu PGE C1 sector of Chettiyapalaiyam Block
Namakkal district

Rajasthan Limestone Miniyun ki Dhani, Jaisalmer district

Rajasthan Phosphorite Shivpura area, Banswara district

Rajasthan Copper and lead ore  Mahawa block, Sikar district

Rajasthan Copper and gold ore Danva block, Sirohi diatrict

Rajasthan Copper and gold ore Khera block, Mundiyawas-Khera, Alwar
district

Rajasthan Gold ore Deowara west block, Banswara district

Rajasthan Gold ore Gundelpara Block, Bhukia gold prospect,
Banswara district

Rajasthan Gold ore NW and SE of Gundelapara village,
Banswara district

Rajasthan Gold ore Gundelpara NW block, Banswara district

Karnataka Limestone Lokapur area, Bagalkot district

Karnataka Gold ore Ajjanahalli Block-C and D, Tumkur
district

Andhra Pradesh Limestone Vaddemanu Block and Gargeypuram
Block, Kurnool district

Haryana Copper ore Gangutana and North of Gangutana

block, Mahendragarh district
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States Commodity

New mineral rich area identified

Haryana Gypsum

Chhattisgarh Gold ore

Madhya Pradesh Phosphorite

Madhya Pradesh Zinc ore

Madhya Pradesh Bauxite

Maharashtra Manganese ore

Jharkhand Gold ore

West Bengal Apatite

West Bengal Talc

Uttar Pradesh Gold ore

Meghalaya Limestone

Saharwa-Daryapur area, Hissar and

Bhiwandi districts

Sonadehi gold prospect, Kanker district

Eastern extension of Khatama Block, in
Dhanpura-Khatama and in Piploda block,

Jhabua district

Jangaldehi block, Chhindwara district

Tantar block, Dindori district

Savali and Mohgaon blocks, along the

Parseoni extension, Nagpur district

Sindauri east block, Ranchi district

Bhelaidih Block, Purulia district

Gol-Karmi area, Darjeeling district

Sonapahari, Sonbhadra district

Umphyrluh block, Jaintia hills district

Allocation of coal linkages

*232. SHRI Y.S. CHOWDARY: Will the Minister of COAL be pleased to state:

(a) the details of requests received from the States for allocation of coal

linkages, State-wise, along with the status thereof; and

(b) whether there has been an inordinate delay in disposing of these

requests, and if so, the reasons therefor?
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THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL): (a) and (b) The
State-wise details of requests received from the States for allocation of coal linkages

are as under:-

S1.No. State Number of application
1. Andhra Pradesh 5
2. Assam 5
3. Bihar 6
4. Chhattisgarh 4
5. Gujarat 1
6. Haryana 2
7. Karnataka 5
8. Kerala 1
9. Madhya Pradesh 5
10. Maharashtra 13
11. Odisha 1
12. Punjab 3
13. Rajasthan 6
14. Tamil Nadu 4
15. Uttar Pradesh 9
16. West Bengal 5

TotaL 75
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Coal India Limited (CIL) and its subsidiary coal companies have issued 176
Letters of Assurance (LoA) for coal supply, covering the capacity of about 1,08,000
MW. During the last three years of Eleventh Plan, capacity of about 26,000 MW has
been commissioned and the balance capacity of about 82,000 MW is likely to be
commissioned during Twelfth Plan period and beyond. Since LoAs amounting to
more than 80,000 MW for setting up the power projects already exist and subsidiary
companies of Coal India Limited (CIL) are reporting negative coal balance, there is
prima facia no scope for the grant of new coal linkages/LoAs for Twelfth Plan Power

Projects.

Inclusion of railway works under MGNREGA

*233. DR. K.P. RAMALINGAM: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(@) whether Government is considering to take up some of railway works
under the Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA)

and if so, the details thereof; and

(b) whether Government is also considering to take up the afforestation on
railway land as well as the earthwork for railway embankments under MGNREGA and

if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) and (b) The category of works taken up under Mahatma
Gandhi National Rural Employment Guarantee Act (MGNREGA) is defined in Para 1B,
Schedule T of the Act. Execution of railway projects is not amongst the list of such
permissible works under MGNREGA. However, in accordance with the provisions of
Para 1B (xvi) Schedule I of the Act, the Central Government can add any other work

to the list of permissible work.

A request has been received from the Ministry of Railways on 9/7/2013 for
executing works with unskilled labour element in some Railway projects. The matter
is being jointly examined by the Ministry of Rural Development and the Ministry of

Railways.
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Price pooling mechanism for coal
*234. SHRI S. THANGAVELU: Will the Minister of COAL be pleased to state:

(a) whether Government is unable to take a decision on implementation of

the price pooling mechanism for coal, and if so, the reasons therefor;

(b) whether Government has constituted a Group of Ministers on pooling of

coal prices; and

(¢c) if so, whether the Group of Ministers has suggested any measures for

its implementation, and if so, the details thereof?

THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL): (a) to (c) The
issue of pooling of price of imported coal with domestic coal was placed before the
Cabinet Committee on Economic Affairs (CCEA). The CCEA considered various
options to augment coal supplies to the Thermal Power Plants (TPPs) in the country
including the proposal of pooling of price of imported coal with domestic coal. The
CCEA in its meeting held on 21.06.2013 approved the proposal to sign Fuel Supply
Agreement (FSA) for supply of coal to the power projects with a capacity of 78,000
MW during the remaining four years of Twelfth Plan. Actual coal supplies would,
however, be available when the required long-term Power Purchase Agreements
(PPAs) are tied up. Supply of domestic coal to these projects has been restricted to
65%, 65%, 67% and 75% during these four years, keeping in view the availability
position of coal. To meet its balance Fuel Supply Agreement (FSA) obligations Coal
India Limited (CIL) may import coal and supply the same to the willing power plants
on cost plus basis. Power plants may also directly import coal themselves, if they so

opt. Government has not constituted a Group of Minister on pooling of prices.
Uniform wages under MGNREGA

%#235. SHRI RAM VILAS PASWAN: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the wages paid per head under Mahatma Gandhi

T Original notice of the question was received in Hindi.
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National Rural Employment Guarantee Act (MGNREGA) differ from State to State:
(b) if so, the reasons therefor;

(c) whether it is also a fact that the wages given in various States including

Bihar under MGNREGA are lower than the minimum wages given in the State; and
(d) if so, the action Government is planning to take in this direction?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) and (b) Under Section 6 (1) of the Mahatma Gandhi
National Rural Employment Guarantee Act (MGNREGA), the unskilled wage rates are
notified by the Central Government State-wise. The wage rates so notified were
indexed to the Consumer Price Index for Agricultural Labour (CPI-AL) with effect
from 01.01.2011. The wage rates have further been revised with effect from 01.04.2012
and 01.04.2013. Since the base price lines in CPI-AL for different States are different
and the wages under MGNREGA are on the basis of price movements in CPI-AL, the

notified wage rates differ from State to State.

(c) and (d) The wage rates for unskilled labour under non-government
schemes are notified by State Governments under the Minimum Wages Act, and
different rates are notified for different types of unskilled work given in Part II of the
Schedule of that Act. It is not possible to compare State-wise wages paid under the
two enactments. However, the Hon’ble High Court of Karnataka in its Order dated
23.09.2011 had ruled that MGNREGA wage rates cannot be less than the minimum
wage rate for unskilled agricultural labourers fixed under the Minimum Wages Act
and directed the Central Government to make payment of arrears. In a Special Leave
Petition (Civil) No. 379-390 of 2012 filed by Government of India against the
aforesaid judgement of Hon’ble Karnataka High Court, the Hon’ble Supreme Court
has granted interim stay to the orders of the Karnataka High Court. The matter is,

thus sub-judice.
Panel to review Mid Day Meal Scheme

#236. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether, in the light of recent incidents of food poisoning, Government
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is planning to set up a new panel to review the implementation of Mid Day Meal
Scheme (MDMS) for monitoring the quality of food and ensuring the hygiene

standards; and
(b) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAIJU): (a) and (b) The Ministry of Human Resource Development setup
Empowered Committee under the Chairmanship of Hon’ble HRM with eminent expert
from various disciplines with following Terms of Reference. The Committee will meet

at least once in a quarter.

(i) Access, safety, hygiene and quality aspects in the implementation of the

MDMS.

(i) Mechanisms in place for ensuring convergence with Ministry of Health
and Family Welfare, Food and Public Distribution, Drinking Water and

Sanitation, Rural Development and Panchayati Raj etc.

@iii) Governance mechanisms in place and their effectiveness in the

implementation of MDMS.

(iv) Review mechanisms in place to ensure effective monitoring and

evaluation of the scheme.

(v) Mechanisms in place for community participation in the Scheme and its

effective monitoring.
The Committee will meet at least once in a quarter.
Demands of staff of Jawahar Navodaya Vidyalayas

1#237. SHRI MOTILAL VORA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to refer to answer to Unstarred Question 2878 given in
the Rajya Sabha on 22nd March, 2013 and state:

(a) the details of demands put forward by teaching and non-teaching staff

of Jawahar Navodaya Vidyalayas;

T Original notice of the question was received in Hindi.
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(b) the date from which the demands of the representatives of various staff
associations of these vidyalayas would be considered in a time-bound manner and

by when this process would be completed; and

(c) the reasons for not considering their demands so far?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): (a) and (b) The teaching and non-teaching staff of some of the
Jawahar Navodaya Vidyalayas (JNVs) had proceeded on strike with effect from
6.02.2013 for fulfillment of various demands relating to their service conditions. The
studies of the students were seriously disrupted due to this strike close to the
annual examinations and it was of serious concern to the Government as Jawahar
Navodaya Vidyalayas have been set up to enable talented students from rural areas
to progress at faster pace to compete with their urban counterpart on an equal
footing. After detailed discussions with the representatives of various Staff
Association of Jawahar Navodaya Vidyalayas, the strike was called off with effect
from 15.2.2013 with an assurance to the employees for a sympathetic consideration
of all the genuine demands. A list of 23 demands put forward by teaching and non-

teaching staff of Jawahar Navodaya Vidyalayas is given in Statement (See below).

2. The major demand of the employees was for introduction of Pension-
cum-GPF Scheme under Pension Rule 1972 for the employees recruited before
1.1.2004. For this inter-ministerial consultations have already been started and are
presently at an advanced stage. Some demands related to service conditions like up-
gradation of pay scales, sanction of additional posts, some allowances and other

miscellaneous demands relating to day to day working conditions of the JNVs.

3. Detailed discussions have already been held by the Ministry and the
Navodaya Vidyalaya Samiti with the representatives of the employees. Several
demands require consideration by different Ministries/Department of Government of
India and Navodaya Vidyalaya Samiti (NVS). 15 of the 23 demands have already

been settled.

(c) Does not arise.
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Statement

The list of 23 demands put forward by teaching and non-teaching staff of
Jawahar Navodaya Vidyalayas

S1.No. Demands

1. Govt. of India CCS Pension to all employees joined prior to 01.01.2004
2. 10% Special allowance to non-teaching staff

3. Defining working hours for all categories of employees

4. MACEP to teaching staff

5. Appointment of Warden and Matron on permanent basis.

6 & 7 Discrimination with the Assistants/Audit Assistants/Legal Assistants/

Personal Assistants and up-gradation of Grade pay of section officers.

8. Sanction of post of Mess staff

9. Conducting the departmental promotion test yearly.

10. Restoration of EL to teaching staff/vacation staff in addition to Half Pay
leave.

11. Timely promotion to all staff.

12. Stepping up of pay of Seniors with that of their juniors.

13. Enhancement of HM/AHM allowance

14. Implementation of Nursing allowance to the Staff Nurses of JNVs.

15. Up-gradation of Grade Pay of Catering Assistant in NVS.

16. Nomenclature of post of UDC to Accountant.

17. Providing free education to the children of expired staff.

18. Admission of ward of Headquarters and RO staff under staff ward quota.
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SI.No. Demands

19. Timely compensation and entitlement to dependents on accidental expiry

of any staff.

20. Timely benefit for retiring staff

21. MACP/Senior scale to the Drivers in NVS.

22. Creation of PGT posts in Modern Indian Languages.
23. Extension of the retirement age for the teachers.

Villages connected by roads

*238. SHRIMATI T. RATNA BAIL: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether it is a fact that 45,967 villages have been connected through all
weather roads under Pradhan Mantri Gram Sadak Yojana (PMGSY); and

(b) if so, the details thereof, State-wise particularly in Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA): (a) Pradhan Mantri Gram Sadak Yojana (PMGSY) is a
Centrally Sponsored Scheme with the objective to provide all-weather road
connectivity to all eligible unconnected habitations, existing in the Core Network, in
rural areas of country. The programme envisages connecting all eligible unconnected
habitations with a population of 500 persons and above (as per 2001 Census) in
plain areas and 250 persons and above (as per 2001 Census) in Special Category
States (Arunachal Pradesh, Assam, Manipur, Meghalaya, Mizoram, Nagaland, Sikkim,
Tripura Himachal Pradesh, Jammu and Kashmir and Uttrakhand), Tribal (Schedule-V)
areas, the Desert Areas (as identified in Desert Development Programme) and in
Selected Tribal and Backward Districts (as identified by the Ministry of Home
Affairs/Planning Commission). The PMGSY permits upgradation (to prescribed
standards) of existing rural roads in districts where all the eligible habitations of the

designated population size have been provided all weather road connectivity.
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The unit for the implementation of this programme is a Habitation and not a
Revenue village. Under PMGSY, 92,882 habitations have been provided road

connectivity (upto June, 2013).

(b) The State-wise details of habitations connected under PMGSY, including

Andhra Pradesh are given in Statement.

Statement

Habitations Connected under PMGSY upto June’ 2013

S1.No. States Habitations connected
1. Andhra Pradesh 1386
2. Arunachal Pradesh 321
3. Assam 7016
4. Bihar 10695
5. Chattisgarh 6439
6. Goa 2
1. Gujarat 26901
8. Haryana 1
9. Himachal Pradesh 1872
10. Jammu and Kashmir 1205
11 Jharkhand 4038
12. Karnataka 269
13. Kerala 365

14. Madhya Pradesh 11625
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S1.No. States Habitations connected
15. Maharashtra 1178
16. Manipur 304
17. Meghalaya 156
18. Mizoram 152
19. Nagaland 20
20. Odisha 7160
21. Punjab 410
22. Rajasthan 11190
23. Sikkim 195
24. Tamil Nadu 1934
25. Tripura 1542
26. Uttar Pradesh 11129
27. Uttarakhand 676
28. West Bengal 8841
GranD TotaL 92882

Grants received by the universities and colleges in Tamil Nadu

*239. SHRI A.A. JINNAH:
DEVELOPMENT be pleased to state:

Will the Minister of HUMAN RESOURCE

(a) whether grants have been received by the universities and colleges in

Tamil Nadu from the University Grants Commission (UGC);
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(b) the details of the criteria for receiving such grants, and year-wise

amount given by UGC for the purpose during the last three years; and

(¢c) the number of degree colleges in Tamil Nadu which are not in receipt of

UGC grants as on 31st March, 2013?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): (a) Yes, Sir. The University Grants Commission (UGC) has
provided general development assistance to 16 Universities/Deemed to be

Universities and 234 Colleges in Tamil Nadu during the Eleventh Plan.

(b) The UGC provides grants to those Universities/College which are fit to
receive such grants as per the norms laid down by the section 2(f) and 12B of the

UGC Act, 1956.

Any university established or incorporated by or under a Central Act, a
Provincial Act or a State Act automatically falls under section 2(f) of University
Grants Commission (UGC) Act, 1956. Proposals for declaration of colleges under
section 12B of UGC Act, 1956 are received in the UGC through respective affiliating

universities.

The Universities/College, listed under 2(f) of the UGC Act, 1956, are
subsequently examined by the UGC, in accordance with the Rules framed under
Section 12B of the Act, for fitness to receive grants. A copy of these rules is

available ar www.ugc.ac. in.

At the beginning of each Plan Period, the UGC indicates allocations against
various Universities, eligible under Section 12B of the UGC Act, 1956, for the entire
duration of the plan period. It thereafter invites proposals, under its various
schemes, from these Universities and after assessing the suitability of these
proposals, as per the guidelines of the scheme, and the status of submission of

Utilization Certificates for previous grants, releases grants under the scheme.

Proposals are also invited from the colleges, listed under 12B, for general

development assistance as per the schemes of the UGC. Grants are released to the
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colleges after assessing the suitability of these proposals, as per the guidelines of
the scheme, and the status of submission of Utilization Certificates for previous

grants.

The plan grants released by the UGC to Universities/Deemed to be

Universities and colleges in Tamil Nadu the last three years is as follows:-

Year Grant Released (Rs. in Lakhs)
2010-2011 17359.32
2011-2012 19414.85
2012-2013 2275378

(¢) As on 31.3.2012, out of 311 colleges in Tamil Nadu eligible to receive
grants under section 12B of the UGC Act, 1956, 234 colleges were assisted by the
UGC under its General Development Grants Scheme. No general development

assistance has been released to the colleges by the UGC during 2012-13.
Rehabilitation of homeless mentally ILL person

*240. SHRT PARSHOTTAM KHODABHAI RUPALA: Will the Minister of
SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) the action taken by the Central Government as on date, in coordination
with the State Government, for rehabilitation of mentally ill persons living helplessly
without home with nobody to take care of them as it has been observed that very
few NGOs are working on this very important social matter and there are a large

number of such persons in need of urgent rehabilitation; and

(b) whether the Ministry has issued or is in the process to issue any

advisory to all the State Governments in this regard?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (KUMARI
SELJA): (a) and (b) Disability and Housing and Slum Development is a State subject.
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It is upto the State Government concerned to provide housing and related civic
amenities to urban poor including mentally ill persons and to rehabilitate them,
depending up availability of financial resources. The Central Government does not

set Up Homes for mentally ill persons.

2. The Central Government supplements the efforts of the States in the
rehabilitation of Persons with Disabilities. Under the Central Sector Deendayal
Disabled Rehabilitation Scheme (DDRS), financial assistance is provided to Non-

Governmental Organisations for providing various services to mentally ill persons.

3. Government of India launched Jawaharlal Nehru National Urban Renewal
Mission (JNNURM) on 3rd December, 2005 to assist States/UTs in taking up
housing and infrastructural facilities for the urban poor including physically
handicapped in 65 select cities in the country under the Basic Services to the Urban
Poor (BSUP) Programme. For other Cities/Towns, the Integrated Housing and Slum
Development Programme (IHSDP) was launched. The duration of Mission was upto
31.03.2012 and has been extended by 2 years, upto the end of financial year 2013-14
for completion of projects sanctioned upto March 2012 and implementation of 3 pro-
poor reforms under BSUP and IHSDP components of JNNURM. A minimum of 12%
beneficiary contribution has been stipulated under the guidelines of the INNURM-
Scheme which is 10% in the case of SC/ST/BC/OBC/PH and other weaker sections.
As on 06.02.2013, total 527 projects comprising of total project, project cost of
Rs. 29786.22 crores and 1083 projects comprising of total project cost of Rs. 11936.91
crores have been approved for construction/up-gradation of total 1005917 DUs and
563807 DUs respectively. Ministry of Housing and Urban Poverty Alleviation is
implementing the Rajiv Awas Yojana (RAY). As per the RAY Guidelines, a minimum
beneficiary share of 12% (10% in the case of SC/ST/BC/OBC/PH and other weaker
Sections) of the cost of the shelter. It is recovered from the beneficiary, so that it
has value to him/her; and where the beneficiary is a vulnerable female-headed
household, a household with one member physically or mentally handicapped, etc.

the State may not ask for more than the minimum contribution.

4. National Urban Housing and Habitat Policy (NUHHP), 2007 advocates
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the promotion of sustainable development of habitat in the country with a view to
ensuring equitable supply of land, shelter and services at affordable prices to all
sections of society. There is no specific scheme to provide shelters for the
physically handicapped and mentally challenged. However, under the scheme of
Interest Subsidy Scheme for Housing the Urban poor (ISHUP), interest subsidy is
provided to Economically Weaker Section (EWS) and Low Income Group (LIG)
beneficiaries on availing loans from the Banks/Housing Finance Companies (HFCs)
to enhance affordability of these income segments. Under this scheme, an interest
subsidy of 5 percent per annum will be given upfront on loans upto Rs. 1,00,000/-.
Guidelines of the scheme advocates that Urban Local Bodies (ULBs) should give
preference to Scheduled Caste (SC), Scheduled Tribe (ST), Minority, Person with
Disabilities and Women (subject to beneficiaries being from EWS/LIG segments) in
accordance with their proportion in total population of the city/town while

identifying the beneficiaries.

5. There is no proposal to issue any advisory to the State Governments in

the matter.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS

Fatalities in coal mines

1706. SHRI DEVENDER GOUD T.: Will the MINISTER OF COAL be pleased

to state:

(a) the details of the coal mine workers involved in fatal and serious

accidents during the last three years;

(b) whether it is a fact that more fatalities /serious injuries have taken place

in SCCL during the above period; and

(c) if so, the reasons therefore?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) to (c) Details of coal mine workers involved in fatal
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and serious accident during last three years in CIL and SCCL are given below:

Company  Fatal Accident Facilities Serious Accidents  Serious Injuries

2009- 2010- 2011- 2009- 2010- 2011- 2009- 2010- 2011- 2009- 2010- 2011-
10 11 2 10 11 2 10 11 12 10 11 12

BECL 12 8 11 12 § 11 111 81 &4 111 & 67
BCCL 8 6 8 8 7 8§ 60 37 2 6l 42 30
CCL 8 6 6 10 6 7 11 12 9 1 12 9
NCL 12 5 6 12 5 6 11 10 9 1 12 9
WCL 12 9 § 15 10 9 &£ 3H#A 29 46 3729
SECL 19 m 1 32 11 12 51 58 37 62 9 38
MCL 2 4 2 2 4 2 6 10 7 6 10 7
NEC 1 2 1 1 2 1 0 0 0 0 0 0
CIL 74 51 3 92 53 56 292 242 183 308 256 189

SCCL 10 8§ 11 12 8§ 12 302 319 339 312 320 341

Above figures are self explanatory.

Allocation of coal block of under ground coal gasification in Gujarat

1707. SHRI DILIPBHAI PANDYA:
SHRIMATI SMRITI ZUBIN IRANI:

Will the MINISTER OF COAL be pleased to state :

(a) whether Gujarat Government has recommended the proposal of Gujarat
Industries Power Company Limited for allocation of South of Rajpardi block in the
State for its under ground coal gasification project with ONGC, under State PSU’s

dispensation; and
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(b) if so, whether Government is considering the proposal since major

critical parameters are achieved in the project for its early implementation?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASBAPU PATIL): (a) and (b) Under the amended provisions of Section 11 of
the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957)
(MMDR Act) the Government of India in exercise of the powers conferred by clause
(d) of sub-section (2) of Section 13 of the MM (DR) Act, 1957, notified ‘Auction by
Competitive Bidding of Coal Mines Rules, 2012’ on 2nd February, 2012 and the
“Auction by Competitive Bidding of Coal Mines (Amendment) Rules, 2012 on 27th
December, 2012. It contains detailed terms and conditions of allocation of area
containing coal for the purpose of mining and also for the purpose of specified

end-use.

All the coal/lignite blocks in future are to be offered for allocation under the
aforesaid rules. In accordance with the above rules, Notice Inviting Applications
dated 29.07.2013 from the state Government Companies/Corporations located in the
State of Gujarat and Rajasthan was issued in respect of five lignite blocks, out of

which one is Underground Coal Gasification (UCG) block viz. Vastan in Gujarat.

De-allocation of coal blocks.

1708. SHRI DEVENDER GOUD T: Will the Minister of COAL be pleased to

state:

(a) what are the reasons that in spite of putting September 15, 2012, as
deadline for de-allocation of coal blocks to 58 allotees, whom show-cause notices

have been issued, their coal blocks have not been cancelled;

(b) whether the issue was discussed at the Inter-Ministerial Group;

(¢c) if so, the outcome of the same with regard to each of the coal block;

(d) whether any extended time-frame has been fixed by the Ministry to

de-allocate coal blocks;
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(e) if so , the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) to (f) The Government periodically reviews and
monitors the progress of development of coal blocks as well as associated end use
plants through the mechanism of ‘Review Committee’ earlier and ‘Inter-ministerial
Group (IMG)’ now. The review is an ongoing process. Based on the
recommendations of the then Review Committee and IMG, Govt. has so far de-
allocated 47 coal blocks. Out of 47 de-allocated coal blocks, 2 coal blocks were again
allocated to eligible companies in 1999 and 2005 respectively. In addition, de-
allocation order in respect of 3 coal blocks allocated to M/s. National Thermal Power
Corporation (NTPC) and 2 coal blocks allocated to Damodar Valley Corporation
(DVC) and Jharkhand State Electricity Board (JSEB) respectively were subsequently

withdrawn.

Show-cause notices to corporate houses

1709. DR. K.P. RAMALINGAM: Will the Minister of COAL be pleased to

state:

(a) whether it is a fact that Government has issued show-cause notices to
six corporate houses for their failure to develop the allocated coal mines in the

stipulated period;

(b) if so, the details thereof;

(¢) whether Government has received any reply from these companies; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) and (b) The Government periodically reviews and
monitors the progress of development of coal blocks as well as associated end use

plants through the mechanism of ‘Review Committee’ earlier and ‘Inter-ministerial
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Group (IMG)’ now. Based on the recommendations of the IMG, show cause notices

have been issued recently to the allocattees of 30 coal blocks due to unsatisfactory

progress of development of coal blocks and linked end use projects. The name of

the allocattee company (ies) and date of allocation of these coal blocks are given in

Statement (See below).

(c) and (d) Replies have been received from all the block allocattees and have

been sent to the concerned State Governments where coal blocks are located for

their comments.

Statement

The name of allocatee company(ies) and date of allocation of these coal blocks

S1.No. Name of Name of the Date of
of the Block allocatee company allocation
Block
1 2 3 4
1. Tokisud North GVK Power (Govindwal Sahib) Ltd. 07.01.2002
2-3.  Gangaramchak and West Bengal Power Development 23.06.2003
Gangaramchak Corporation Ltd.
Bhadulia
4. Majra Gondwana Ispat Ltd. 29.10.2003
5. Badam Tenughat Vidyut Nigam Ltd. 03.11.2003
6. Utkal Bl Jindal Steel and Power Ltd. 29.09.2003
7. Jamkhani Bhusan Steel and Power Ltd. 12.11.2003
8. Pakri Barwadih National Thermal Power Corporation Ltd. 11.10.2004
0. Talaipalli -do- 25.01.2006
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1 2 3 4
10. Gondulpara Tenughat Vidyut Nigam Ltd. and Damodar  13.01.2006
Valley Corporation Ltd.
11. Radhikapur (West) Rungta Mines Ltd., OCL India Ltd. and 25.04.2006
Ocean Ispat Ltd.
12. Suliyari Andhra Pradesh Mineral Development 25.07.2007
Corporation Ltd.
13. Ramchandi Jindal Steel and Power Ltd. 27.02.2009
Promotional Block
14. North of Akrapal Strategic Energy Tech. System Ltd. 27.02.2009
15. Rajgamar Dipside = Monnet Ispat and Energy Ltd. and 03.06.2009
(South of Phula- Topworth Steel Ltd.
kdih Nallah)
16. Bikram Birla Corporation Ltd. 02.08.2008
17. Sitanala Steel Authority of India Ltd. 11.04.2007
18. Kosar Dongargaon Chaman Metaliks Ltd. 20.02.2007
19. Mandla North Jaiprakash Associates Ltd. 17.09.2007
20. Khappa and Extn.  Sunflag Iron and Steel Ltd. and 29.05.2009
Dalmia Cement Ltd.
21. Marki Barka Madhya Pradesh State Mining 25.07.2007
Corporation Ltd.
22.  Warora Maharashtra State Mining Corporation Ltd. 25.07.2007
23-25. Brinda, Sasai and  Abhijeet Infrastructure Ltd. 26.05.2005

Meral
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26. Urtan North Jindal Steel and Power Ltd. and Monnet 12.10.2009
Ispat and Energy Ltd.

27. Kesla North Rathi Udyog Ltd. 05.08.2008

28. Sondiha Chhattisgarh Mineral Development 25.07.2007

Corporation Ltd.

29. Mandakini A Tata Power Ltd., Jindal Photo Ltd. and 09.01.2008
Monnet Ispat and Energy Ltd.

30. Amarkunda Jindal Steel and Power Ltd. and Gagan 17.01.2008

Murgadangal Sponge Iron Ltd.

CIL ventures abroad

1710. DR. K.P. RAMALINGAM: Will the Minister of COAL be pleased to

state:

(@) whether it is a fact that the Coal India Ltd (CIL) is considering to
acquire coal mines abroad on the lines of Oil and Natural Gas Corporation Videsh

Limited;

(b) if so, the details thereof;

(c) whether it is a also a fact that CIL has identified the coal mines to be

acquired abroad; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PAUL): (a) and (b) In view of the increasing gap between coal
demand and domestic supply. Coal India Limited (CIL) embarked upon the venture of

acquiring coal mines abroad. These foreign acquisition initiatives are being pursued
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through Coal Videsh Division of CIL with the strategic intent of acquiring coal
assets abroad, explore, develop and operate these assets and bring the produce to

India with a view of enhance the energy security of the nation.

(c) and (d) Till date, CIL has acquired two coal blocks in Mozambique which

are under exploration.

Allocation of open cast mines

1711. SHRI S. THANGAVELU: Will the MINISTER OF COAL be pleased to

state:

(a) whether it is a fact that Government is considering to offer even open
cast mines of about 25 million tonnes capacity to mine developer-cum-operators

during this year end to increase coal production;

(b) if so, the details thereof;

(¢) whether it is also a fact that 14 blocks for power, and three for mining
had been put on offer recently under Government’s dispensation route and that the

allocation of these blocks would be completed shortly; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) and (b) Coal India Limited has identified 5 Opencast
projects to be developed through Mine Developer and Operator route. The

aggregate estimated capacity of these projects is 22 Million Tonnes per year (MTY).

(c) and (d) Under the amended provisions of the Mines and Minerals
(Development and Regulation) Act, 1957 (67 of 1957) (MMDR Act) the Government
of India in exercise of the powers conferred by clause (d) of sub-section (2) of
Section 13 of the MM (DR) Act, 1957, notified ‘Auction by Competitive Bidding of
Coal Mines Rules, 2012° on 2nd February, 2012 and “Auction by Competitive
Bidding of Coal Mines (Amendment) Rules, 2012” on 27th December, 2012.
Accordingly, under Rule 4 of the ‘Auction by Competitive Bidding of Coal Mine
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Rules, 2012°, Notice Inviting Applications was floated on 31st December, 2012 for the

14 coal blocks for power and 03 coal blocks for mining end-use.

The applications received in respect of 03 coal blocks for mining viz. Kerwa
(Chhattisgarh), Gowa (Jharkhand) and Brahmani (Odisha) are under process and as
per the prescribed pre-determined evaluation criteria and in consultation with the
concerned State Government and Central Ministries, the power generating

companies have been allocated the 14 coal blocks as per details given-below:-

Sl Coal Proposed Proposed Govt. Company Proposed
No. Block Applicant allocated Coal
State/CPSU Reserves (MT)

1 2 3 4 5

1. Tentuloi Odisha Odisha Thermal Power Corp. Ltd. 1234.00

2. Bhalumuda NTPC NTPC Ltd. 550.00

3. Banai NTPC NTPC Ltd. 629.00

4. Chandrabila NTPC NTPC Ltd. 550.00

5. Kudanali- NTPC NTPC Ltd. 266.00
Luburi Jammu and J and K State Power Dev. Corp. Ltd. 130.00

Kashmir

6. Baisi Chhattisgarh Chhattisgarh State Power Gen. Co. Ltd. 150.00

7. Pachwara- NLC Neyveli U.P.Power Ltd./Ghatampur 279.00
South

8. lJilga-Barpali NLC NLC/Sirkali (Tamil Nadu) 396.00

Chhattisgarh Chhattisgarh State Power Gen. Co. Ltd. 150.00

9. Sarapal- Andhra APGENCO 701.00
Nuapara Pradesh
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2 3 4
10. Kente Extn. Rajasthan Rajasthan Vidyut Utpadan Nigam 200.00
11. Mahajanvadi Maharashtra MAHAGENCO GSECL 170.00
Gujarat 170.00
12. Gondbahera Madhya MPPGCL 532.00
Ujheni Pradesh
13. Deocha- Karnataka Karnataka Power Corp. Ltd. 382.00
Pachami West The West Bengal Power Dev. Corp. 584.00
Bengal
Bihar BSPGCL (Pirpainti/Lakhisarai) 486.00
SJIVN Ltd/BUXAR
Punjab Punjab State Power Corp. Ltd. 229.00
Tamil Nadu Tamil Nadu Generation and Dist. Corp Ltd.  171.00
Uttar UPRVUNL 250.00
Pradesh
14. Kalyanpur- Haryana HPGCL 51.00
Badalpara Uttar UPRVUNL 51.00
Pradesh

Allocation of coal blocks

1712. SHRI S. THANGAVELU: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that Government has prepared a list of companies

which were allocated mines without any end use projects;

(b) if so, the details thereof;
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(c) whether it is also a fact that out of 195 coal blocks allocated, so far, for

captive mining, 30 blocks have started coal production; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) and (b) The coal blocks have been allocated for
captive mining to eligible private sector companies registered under the Indian
Companies Act, 1956 for approved and specified end-use projects (EUPs) to be set
up as well as existing ones viz. generation of power, production of iron and steel,
production of cement, washing of coal obtained from a mine and production of
syn-gas through coal gasification (underground and surface) and coal liquefication,
and some of the public sector companies have also been allocated coal blocks
without any restriction of specified EUPs, in pursuance of provisions of the Coal

Mines (Nationalisation) Act, 1973.

(c) and (d) As on date 178 coal blocks stand allocated. Out of these, 35 coal

blocks have gone into production.

Irregularities in coal block allocation

1713. SHRI BALWINDER SINGH BHUNDER: Will the Minister of COAL be

pleased to state:

(@) whether the Ministry has not given all the files asked for by CBI in

respect of irregularities in coal block allocation;

(b) what are the reasons for not giving these files to CBI;

(c) what are the details of these files along with their brief subjects; and

(d) by when all the files would be given to CBI?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) to (d) The Central Bureau of Investigation (CBI) after

registering the Preliminary Enquiries has since requisitioned files/documents/
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applications/feedback forms/agenda forms etc. in original from the Ministry of Coal.
So far 769 files/folders/application forms/agenda booklets/feedback-from booklets,
etc. in original have been handed over to the CBI for investigation comprising of 497
files, 163 applications, 40 agenda papers, 10 feedback-form booklets and 33
miscellaneous documents. In addition, 26 CDs have also been handed over. In
response to Ministry of Coal’s letter dated 11th July, 2013 requesting CBI to indicate
list of specific documents which need to be furnished, the CBI sent a consolidated
list of documents that were yet to be made available to them vide their letter dated
14th August, 2013. The list sent by CBI contains 43 files relating to coal block
allocations, 19 applications, 157 applications of companies who had applied during

the period 1992 to 2005 but were not allocated coal blocks and 17 other documents.
The position in this regard is as under:

e Of the 43 files, 21 have already been handed over to the CBI, 15 are
available for handing over and CBI has been requested to collect the

same. Efforts are being made to locate the rest 7 files.

e Qut of 19 applications, 3 applications have already been made available
to CBI. The remaining 16 applications along with 157 applications

mentioned above are being searched.

e Qut of the 17 other documents, 06 have been supplied, 02 are available

for handing over and 09 are being searched.

Further, for the purpose of locating these records, an Inter-Ministerial
Committee under the chairmanship of Additional Secretary (Coal) with
representatives from Ministries/Departments of Power, Steel, Industrial Policy and
Promotion as well as Coal India Ltd. (CIL) and Central Mine Planning and
Development Institute Ltd. (CMPDIL constituted on 11th July, 2013. The mandate
given to the committee is to examine and review non-availability of any file or
document and suggest appropriate action for locating the same. The committee has
held three meetings so far and requested the members to locate the copies of
documents/applications in their respective organizations. As soon as the remaining

files/applications/documents are located, the same would be handed over to CBIL
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Allocation of coal blocks
1714. SHRI C.M. RAMESH: Will the Minister of COAL be pleased to state:

(a) what is Government’s reaction to Supreme Court’s remark that the
Ministry does not have power to allocate coal blocks and it rests with the coal

bearing States; and

(b) what legal explanation has been given by Government to Supreme Court

on this issue?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) and (b) The case is sub-judice; however, the
submission made by the Government in this regard in the Affidavit filed before the

Hon’ble Supreme Court is reproduced below:

“The two main statutes applicable for Coal mining are (i) The Coal
Mines (Nationalization) Act, 1973—(CMN) and (ii) Mines and Minerals
(Development and Regulation) Act, 1957-(MMDR). CMN Act provides
for acquisition of rights, title and interest of the owners of coal mines
and also specifies who can carry on coal mining in India. MMDR Act
provides for regulation and development of minerals, including coal.
Entities permitted to carry on coal mining in India under the CMN Act,
follow the provisions of MMDR Act and Rules thereunder for acquiring
minerals rights, mining lease and other matters related to mineral
administration, apart from those Government companies in whom such
rights have been vested under the relevant provisions of the Coal

Bearing Areas (Acquisition and Development) Act, 1957.
Power to Grant Mining Lease lies with State Government—Section 10

Section 4(1) of the MMDR Act provides that no person shall undertake any
mining operations in any area except under and in accordance with the terms and
conditions of a mining lease granted under the MMDR Act and the rules made
thereunder. Sub-clause (2) of Section 4 further provides that no mining lease shall be
granted otherwise than in accordance with the provisions of the MMDR Act and the

rules made there under.
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Section 10(1) of the MMDR Act provides that an application for a mining
lease in respect of any land in which the minerals vest in the Government shall be
made to the State Government concerned in the prescribed form and shall be
accompanied by the prescribed fee. Sub-clause (3) of section 10 provides that on
receipt of an application under section 10, the State Government may, having regard
to the provisions of the MMDR Act and any rules made thereunder, grant or refuse

to grant the lease.

Before the introduction of competitive bidding as a method for selection of
applicants for coal blocks for captive use, Section 11 of the MMDR Act governed
the preferential right of certain persons applying for grant of mining lease under the
Act. Section 11(2) provided for preference in favour of the earlier applicant in cases
where the State Government had not notified in the Official Gazette the area for grant
of reconnaissance permit or prospecting licence or mining lease, as the case may be.
In cases where more than one application were received on the same day or deemed
to have been received on the same day as provided in the first proviso to
sub-section (2) and in sub-section (4), the State Government was empowered to
grant the mining lease to one of the applicants after taking into consideration the
factors specified in sub-section (3) of section 10 [such as special knowledge of or
experience in mining, financial resources of the applicant, nature and quality of

technical staff, proposed investment in the mines and in the end-use industry, etc.].

Need for Prior Consent of Central Government-Section 5(1)

Since Coal and Lignite are specified as minerals in Part A of the First
Schedule to the MMDR Act, the proviso to Section 5(1) comes into play, which
provides that in respect of any mineral specified in the First Schedule, no mining
lease shall be granted by the State Government except with the previous approval of

the Central Government.

Thus, by virtue of the proviso to Section 5(1), any person desirous of getting
a mining lease for a coal block must obtain the previous approval of the Central

Government.”
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Accidents in coal mines

1715. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of COAL be

pleased to state :

(a) the number and nature of accidents that have taken place in various

coal mines during the last three years;

(b) the number of persons injured/killed in these accidents during the said

period;

(c) whether any investigation has been carried out to identify the causes of
accident that took place in these coal mines and whether responsibility has been

fixed for such accidents; and

(d) if so, the details thereof and the number of persons found guilty in this

regard and the action taken/proposed to be taken by the Government against them?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) and (b) The number of fatal accidents and fatalities
and serious accidents and serious injuries in different subsidiaries of CIL and SCCL

during last three years from 2010 to 2012 are given below.

Company  Fatal Accident Facilities Serious Accidents  Serious Injuries

2009- 2010~ 2011- 2009- 2010- 2011- 2009- 2010- 2011- 2009- 2010- 2011-
10 11 2 10 1 2 10 1 2 10 11 12

1 2 3 4 5 6 7 8 9 10 11 2 13
BCL 12 g 11 12 g 11 111 81 &4 111 & 67
BCCL 8 6 8 8 7 8§ 60 37 2 6l 2 30
CcCL 8 6 6 10 6 7 11 12 9 1 12 9
NCL 12 5 6 12 5 6 11 10 9 1 12 9

T Original notice of the question was received in Hindi
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1 2 3 4 5 6 7 8 9 10 11 2 13
WCL 12 9 § 15 10 9 &£ 3H#A 29 46 3729
SECL 19 m m 32 1 12 351 538 37 62 9 38
MCL 2 4 2 2 4 2 6 10 7 6 10 7
NEC 1 2 1 1 2 1 0 0 0 0 0 0
CIL 74 51 3 92 53 56 292 242 183 308 256 189

SCCL 10 § 11 12 § 12 302 319 339 312 320 341

(c) and (d) Yes, investigations/inquiries of fatal mine accidents have been
conducted to find out the causes and circumstances leading to those mine accidents
and also to fix responsibility for those accidents. The law enforcing agency/
regulatory authority under the Mines Act, 1952 i.e. the Director General of Mine
safety (DGMS) under the aegis of Ministry of Labour and Employment (MOLE) has
conducted the statutory enquiry/investigation to find out the causes and
circumstances leading to such mine accidents as per the relevant provisions under
Mines Act, 1952. Further, all mine accidents are also inquired/investigated by the
Mine Manager or any Asst. Manager authorized by the Mine Manager and the
Safety Officer of the respective mine as per provisions made under the Coal Mine

Regulation, 1957.

Apart from the above investigations/enquiries made under various provisions
of statutes, the Internal Safety Organization (ISO) of each subsidiary company also

conducts enquiry in case of fatal accident.

On the basis of findings of the ISO enquiries appropriate actions are taken or
initiated against those persons who are held responsible, after due review and

approval of the concerned competent authority. Details of number of persons held
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responsible in those ISO enquiries along with the action taken/proposed to be taken

are given in the Statement.

Statement

Disciplinary action taken against the persons held responsible in ISO enquiry in

last 3 years and current year

Comp Year Responsible Action taken Under Process
BCL 2010-11 19 19 0
2011-12 19 19 0
2012-13 13 13 0
BCCL 2010-11 19 19 0
2011-12 15 13 2
2012-13 15 15 0
CCL 2010-11 19 19 0
2011-12 16 15 1
2012-13 13 7 6
NCL 2010-11 31 31 0
2011-12 15 15 0
2012-13 23 23 0
WCL 2010-11 4 49 5
2011-12 31 31 0
2012-13 38 26 12
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Comp Year Responsible Action taken Under Process

SECL 2010-11 66 66 0
2011-12 2 2 0
2012-13 21 20 1

MCL 2010-11 10 10 0
2011-12 18 13 5
2012-13 5 5 0

NEC 2010-11 1 1 0
2011-12 2 2 0
2012-13 1 1 0

CIL 2010-11' 219 214 5
2011-12 148 140 8
2012-13 ° 129 110 19

SCCL 2010-11 352 352 0
2011-12 311 311 0
2012-13 350 350 0

GMDC'’s mining proposal

1716. SHRIMATI SMRITI ZUBIN IRANI:
SHRI DILIPBHAI PANDYA:

Will the Minister of COAL be pleased to state:

(a) whether Gujarat Government has recommended a proposal for prior
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approval of the Ministry for GMDC’s mining lease application of lignite bearing

areas of 3319 hectares in district Kutch, last year; and

(b) if so, what action has been taken by the Ministry in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) and (b) A proposal from the State Government of
Gujarat for prior approval on GMDC’s mining lease application of lignite bearing area

of 3319 hectares in Kutch district was received.

The Mines and Minerals (Development and Regulation) Amendment Act,
2010, provides for grant of reconnaissance permit, prospecting licence or mining
lease in respect of an area containing coal and lignite through auction by
competitive bidding, on such terms and conditions as may be prescribed. This,

would however, not be applicable in the following cases:-

7

¢ where such area is considered for allocation to a Government company

or corporation for mining or such other specified end use;

7

s where such area is considered for allocation to a company or
corporation that has been awarded a power project on the basis of

competitive bids for tariff (including Ultra Mega Power Projects).

The Government has notified the “Auction by Competitive Bidding of Coal
Mines Rules, 2012” on 2nd February, 2012. Further, the notification on the
commencement of the said Amendment Act, 2010 has also been notified by the
Ministry of Mines on 13th February, 2012. The coal/lignite blocks can only be

allocated under the amended Act and above mentioned Rules.

Revision of prices of non-coking coal

1717. SHRI T.M. SELVAGANAPATHI: Will the Minister of COAL be pleased

to state:

(a) whether it is a fact that the Coal India Limited has revised the prices of

almost all grades of non-coking coal;
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(b) if so, the details thereof;

(¢) whether it is also a fact that the price hike is expected to accrue
additional revenue of about Rs. 21.2 billion to the company during the remaining

period of 2013-14; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) and (b) The prices of non-coking coal for all the coal
producing companies of Coal India Limited (CIL) including North Eastern Coalfields
(NEC) and the Non-linked Washery (NLW) coal of Bharat Coking Coal Limited
(BCCL) have been revised by Coal India Limited w.e.f. 28.05.2013. The prices of the
higher grades of non-coking coal for Gross Calorific Value (GCV) bands G1, G2 and
G5 has been kept same for all the Subsidiary Companies including NEC as it was
applicable under the price notification dated 31.01.2012. The prices of the higher
grades of non-coking coal for GCV band G3 and G4 are reduced by 12% in respect
of all the Subsidiary Companies including NEC. The prices of the non-coking coal
for GCV bands G6 to G17 are increased by 10%. There is a 10% add-on for Western
Coalfields Limited (WCL) over and above the prices applicable for other Subsidiary
companies for both regulated and non-regulated sector for GCV bands G6 to G17.
The 10% increase in the price of NLW coal of BCCL is applicable for consumers in

the regulated sector.

An additional price of Rs. 300.00 extra per tonne over and above the notified
price in respect of the coal produced from Rajmahal mine of Eastern Coalfields
Limited has been done to make up the shortfall in revenue due to reduction in prices

of higher bands of non-coking coal.

The dual pricing policy in respect of regulated and non-regulated sector as-
prevalent has been continued. The overall positive impact on revenue due to the

above price revision is estimated to be to the extent of around 4.77% only.
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©

It is estimated, that the above mentioned price revision would bring an

additional revenue to the extent of about Rs. 2119 Crores for CIL for the remaining

months of the fiscal 2013-14 (i.e. 28th May to 31st March). The reasons for the price

revision are as follows:

(@)

(it)

(ii)

(iv)

(d)

There has been substantial increase in the cost of inputs since the last
revision in coal price in February 2011. Considering the weightage of
50:50 for All India Consumer Price Index (AICPI) and Wholesale Price
Index (WPI), the average increase in the inflationary indices during the

period from March 2011 to March 2013 works out to 17.59%.

The prevailing rate of diesel (Kolkata prices) during the month of
November 2010 was at Rs. 40.06 per litre which has gone upto Rs. 51.51

per litre in the month of January, 2013 which is higher by 28.58%.

CIL Board in its 294th meeting held on 13th Feb, 2013 approved the
revised wage of contractor’s workers engaged in mining activities with
effect from 01.01.2013. The expected impact of contractual wage increase
on CIL (Consolidated) is projected to the tune of Rs. 750 Crores

annually.

The National Coal Wage Agreement (NCWA) IX wage revision has been

implemented w.e.f 1st July 2011 which required this revision to be made.

The Coal Company wise details are as below:

Coal Companies Estimated additional revenue for the
balance period of the fiscal 2013-14 (i.e.
28th May to 31st March) (Rs. in crores)

Eastern Coalfields Limited (ECL) -99
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1 2 3

Bharat Coking Coal Limited (BCCL) 103
Central Coalfields Limited (CCL) 248
Northern Eastern Coalfields Limited (NCL) 664
Western Coalfields Limited (WCL) 2
South Eastern Coalfield Limited (SECL) 495
Mahanadi Coalfields Limited (MCL) 686
North Eastern Coalfields Limited (NEC) 0
Coal India Limited (CIL) 2119

Coal mining in Chhattisgarh forests

1718. SHRI T.M. SELVAGANAPATHI: Will the Minister of COAL be pleased

to state:

(a) whether it is a fact that Government has decided to undertake coal

mining in dense Chhattisgarh forests;
(b) if so, the details thereof;

(c) whether it is also a fact that Government has received clearances for the

above; and
(d) if so, the details thereof.

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) to (d) In the state of Chattisgarh, Coal India Limited
(CIL) operates through a coal producing subsidiary namely South Eastern Coal fields
Limited. In order to conduct mining activities in the state, final forestry clearances
have already been obtained for 28 projects, involving an area of 5413.16 Ha. Further,
final clearances are awaited for 23 projects involving an area of 8§908.93 Ha and

Stage I clearances are awaited for 29 other projects, involving an area of 3649 Ha.
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Coal linkage to power station in Karnataka
1719. DR. VIJAY MALLYA: Will the Minister of COAL be pleased to state:

(@) whether a proposal for grant of Long Term Coal Linkage of Godhna
Super Thermal Power Station (2x800 MW) was made by the Karnataka Government

in 2009 to Government;

(b) whether the desired clarifications on the proposal have been furnished

by the State Government;
(c) what is the present stage of consideration of the case; and

(d) by when the proposal is expected to be cleared and the State

Government is informed?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) Proposal has been received from Karnataka Power
Corporation Limited (KPCL) for grant of long-term coal linkage for its proposed
2x800 MW (1st Phase) and 2x800 MW (2nd Phase) power plants to be set up at
Godhna, Janjir, Champa Chbhattisgarh.

(b) to (d) Coal India Limited (CIL) and its subsidiary coal companies have
issued 176 Letters of Assurance (LoA) for coal supply, covering the capacity of
about 1,08,000 MW. During the last three years of Eleventh Plan, capacity of about
26,000 MW has been commissioned and the balance capacity of about 82,000 MW is
likely to be commissioned during 12th Plan period and beyond. Since LoAs
amounting to more than 80,000 MW for setting up the power projects already exist
and subsidiary companies of Coal India Limited (CIL) are reporting negative coal

balance, there is prima facia no scope for the grant of new coal linkages/LoAs.
FSA with power producers

1720. SHRI A.W. RABI BERNARD: Will the Minister of COAL be pleased to

state:

(a) whether Government has asked the Coal India Ltd. (CIL) to sign the Fuel
Supply Agreements (FSAs) for a total capacity of 78,000 MW which are likely to be
commissioned by March 31, 2015 and the Ministry had issued a Presidential
directive to sign FSA with the power producers assuring them of at least 80 per cent

of the committed coal delivery;

(b) if so, the details thereof;
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(¢) whether Government has issued again another Presidential directive to
CIL to enter into FSA with power projects since out of 78,000 MW only 60,000 MW
has been agreed FSA, so far; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) to (e) Presidential Directive has been issued by the
Ministry to Coal India Limited (CIL) on 17.07.2013 for signing of Fuel Supply
Agreements (FSAs) for a total capacity of 78,000 MW during the remaining four
years of 12th Plan subject to fulfillment of all formalities by the concerned party.
Actual coal supplies would, however, be available when the required long-term
Power Purchase Agreements (PPAs) are tied up. Supply of domestic coal to these
projects has been restricted to 65%, 65%, 67% and 75% during these four years,
keeping in view the availability of coal. To meet its balance Fuel Supply Agreement
(FSA) obligations, Coal India Limited (CIL) may import coal and supply the same to
the willing power plants on cost plus basis. Power plants may also directly import

coal themselves, if they so opt.
Lobbying by companies
1721. SHRI SALIM ANSARI: Will the Minister of CORPORATE AFFAIRS be

pleased to state:

(a) whether it is a fact that US-companies Boeing, Dow Chemicals, Morgan

Stanley and Wal-Mart are indulging in aggressive lobbying in the country;
(b) if so, the details in this regard;
(c) what are the rules or guidelines for lobbying in the country; and

(d) whether some industry bodies like FICCI, etc. are also engaged in
lobbying on behalf of big industrial houses and if so, the details in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
(SHRI SACHIN PILOT): (a) to (d) Industry bodies like FICCI, other Chambers and
Associations act to pursue causes and concerns of their members with a view to
obtain redress and remedial actions from the relevant authorities. Such bodies, do
not maintain details of their advocacy activities. The report of the Committee
appointed to go into media reports on disclosure of Wal-Mart before the US senate
regarding its lobbying activities and whether it undertook any activity in India in
contravention of any Indian Law, has been received and is under examination in

consultation with the Ministries concerned.
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Damodaran Panel’s report on business climate

1722. SHRI PIYUSH GOYAL:
DR. CHANDAN MTTRA:

Will the Minister of CORPORATE AFFAIRS be pleased to state:

(a) whether Government has appointed Damodaran Panel to suggest steps

to improve the overall business climate in the country and if so, the details thereof;

(b) whether the Panel has submitted its report to Government and if so, the
details thereof and the measures taken by Government on the recommendations of

the Panel;
(c) if not, by when the report is likely to be submitted to Government; and

(d) the details of other steps taken/being taken by Government to improve

the business climate in the country?

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
(SHRI SACHIN PILOT): (a) to (c) The Chairman of the Committee has circulated the
draft report for comments, if any, by 26th August, 2013. The report will be submitted

to the Government soon thereafter.

(d) The Companies Bill, 2013 which has been passed by the Parliament
incorporates certain important provisions with regard to following matters to

facilitate case of doing business in India:-

(i) Faster incorporation/registration of companies through fully electronic
MCA-21 Registry provided;

(i) Companies allowed to maintain records and hold meetings through

€-governance mode;

(iii) Companies empowered to function in a manner which is ‘self-regulated
with disclosures/transparency’ rather than ‘Government/regulatory

approval based regime’;

(iv) Concepts of ‘One Person Company’ and ‘Small Company’ recognized to
allow new entrepreneurs to take advantage of corporate form of

business;

(v) Faster mergers and acquisitions including short form of merger and

cross border mergers allowed;
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(vi) Time bound approvals through National Company Law Tribunal (NCLT);

(vil) Summary liquidation process for a class of companies provided.

Corporate frauds

1723. SHRI D. RAJA:
SHRI M.P. ACHUTHAN:

Will the Minister of CORPORATE AFFAIRS be pleased to state:

(@) whether Government’s attention has been drawn to a study report by
Thought Arbitrage Research Institute (TARI) revealing that the scale and size of
corporate frauds in the country has zoomed in the last 15 years with half the cases
of fraud dealing with siphoning of funds by promoters/top management and

defrauding the lenders; and

(b) if so, the details of the findings of the report and Government’s reaction
with regard to the observations made regarding the failure of the market regulators

like SEBI and the auditors of these companies?

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
(SHRI SACHIN PILOT): (a) and (b) Reports appearing in a section of media indicate
that a Section 25 Company, “Thought Arbitrage Research Institute” has published a
study indicating inter-alia occurrence of frauds in companies due to factors like
inadequate internal control procedures, diversion of funds by promoters/top
management, failure of auditors in detection of frauds, etc. These factors are in any

case widely recognised causes of frauds in companies.

Government has initiated a number of measures to prevent and deal with
occurrence of frauds in the companies. Attention may, in particular, be invited to the

following:

e Creation of “Fraud” as a substantive offence in the recently passed

Companies Bill, 2013;

e Stricter norms of Corporate Governance and their implementation in the

Companies Bill;
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e Statutory status to the Serious Fraud Investigation Office (SFIO);

* Amendments in securities laws through Securities Laws (Amendments)
Ordinance amending the Securities and Exchange Board of India (SEBI)
Act, the Securities Contracts (Regulation) Act (SCRA) and the
Depositories Act enabling SEBI to deal effectively to violations of laws

by companies and individuals including those running Ponzi schemes;

* Increasing application of technology for early detection of frauds

through data mining and Forensic Audit, etc.
Strategic plan for rural drinking water sector

1724. SHRIMATI GUNDU SUDHARANI: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(a) the aims and objectives of the Strategic Plan 2011-22 prepared by the

Ministry for rural drinking water sector;

(b) how this plan addresses the arsenic affected habitations in the country,

particularly in Andhra Pradesh; and

(c) the funds provided for the Plan and the details of the action plan to

implement Strategic Plan?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) The Strategic Plan prepared by
the Ministry for the rural drinking water sector for the period 2011-2022, stresses on
extending the piped water supply to more households in the rural areas. The interim
goal till 2017, is to cover 50% of all rural households with piped water supply, and
35% of rural households with household connections. By 2022, the goal is to cover
90% rural households with piped water supply, with 80% having household

connections.

(b) The Strategic Plan provides that highest priority should be given to
provision of safe drinking water in arsenic affected habitations of the country,

including in Andhra Pradesh. The Strategic Plan mentions adoption of the following
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measures to tackle drinking water contamination due to arsenic

@i Short-term Measures: Supply based on Hand pump fitted tube wells at

deeper aquifers; Ring wells.

(i) Medium-term Measures: Supply with Arsenic treatment unit attached to
existing hand pump fitted tubewells; Arsenic removal plants for existing
ground water based piped water supply schemes; Large diameter deeper
aquifer tube wells for existing/new piped water supply schemes; New

ground water based piped water supply schemes.

@iii) Long-term Measures: Supply with surface water based water supply

schemes.

The Plan suggests the setting up a concurrent monitoring system for
illnesses arising out of chemical contamination which infer-alia includes Arsenic

contamination.

(¢) During the Twelfth Five Year Plan period (2012-17), an outlay of
Rs. 68768 crores has been made for National Rural Drinking Water Programme
(NRDWP). Under the NRDWP every year, States in consultation with the Ministry,
implement their Annual Action Plans, which is aimed towards attaining the

objectives laid out in the Strategic Plan.

Funds allocated to Uttarakhand

11725. SHRI MAHENDRA SINGH MAHRA: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(a) the details of the funds allocated to Uttarakhand under drinking water

and sanitation campaign for the current financial year;

(b) whether State Government has utilized the funds allocated during

previous financial year;

(¢) whether Ministry has verified utilization of funds by the States; and

T Original notice of the question was received in Hindi
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(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) The allocation and release of
funds under National Rural Drinking Water Programme (NRDWP) to the State of
Uttarakhand during the year 2013-14, as on 21.8.2013, is as below

(in Rs. crores)

Allocation Release Expenditure

154.82 68.79 0.17

As NBA is a demand driven programme, only tentative allocation of Rs. 20.56
crore has been made to Uttarakhand for the year 2013-14 under NBA, based on the
projections made by State in its Annual Implementation Plan (AIP) and unspent
balances available as on 31/03/13. The same is subject to change based on the

performance of the State during the year.

(b) Under the NRDWP, the allocation, release and utilization of funds by
Uttarakhand in 2012-13 is as below:

(in Rs. crores)

Allocation Release Total Available Fund Expenditure

159.74 74.28 216.02 139.62

Opening balance, central share released and expenditure during the year
2012-13 for Uttarakhand under Nirmal Bharat Abhiyan (NBA) earlier known as Total

Sanitation Campaign (TSC) are as under:

(Rs. in crore)

Opening Balance Funds released Expenditure reported ~ Opening balance

as on 1-4-2012 during 2012-13 during 2012-13 as on 1-4-2013

6.53 2541 1353 1841
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(c) and (d) Under the NRDWP the States are required to enter the data
regarding the utilization of funds and coverage of rural habitations with drinking
water supply and other activities on the Integrated Management Information System
(IMIS) of the Ministry, as per their Annual Action Plan. States submit the Utilization
Certificates (UC) authenticating, the utilization of funds along with physical
achievements of targets. The utilization of funds is also verified through Audit

reports of State Accounts.

As per NBA guideline, States are required to submit the Utilization Certificate
(UC) as well as Audited Statement of Accounts (ASA) of previous year before
release of 2nd installments during current year. Uttarakhand has not submitted these
documents for verification. In this regard, it is to be mentioned that no release has
been made to Uttarakhand during 2013-14 due to high opening balance available
with the State as on 1-4-2013.

Projects to address water quality problem

1726. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state whether 21 Mega Projects are being
undertaken to address water quality problem and a mega project in Bramhgiri of Puri
district and if so, the current position of these projects, and by when they are going

to be completed?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) Yes Sir.

As reported by the Government of Odisha, 21 mega piped water supply
schemes have been proposed to provide safe drinking water facility in 1,331
habitations of Nuapada district of Odisha State at an estimated cost of Rs. 264.91
crore. Out of these 21 mega projects, 4 projects at an estimated cost of Rs. 20.32
crore have been taken up for commissioning of which 2 projects are likely to be

completed by March’ 2014 and remaining two projects by March’ 2015.

Of the remaining 17 projects, preparation of Detailed Project Report has been

taken up and are be likely to be ready by October’ 2013 so that out of these, 10
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projects-could also be taken up and completed by March’® 2015, subject to

availability of funds.

Steps are being taken up for preparation of Detailed Project Report for the
balance 7 projects by December’ 2013 so that the project completion is expected to

be completed by March’ 2015, subject to availability of funds.

As reported by the Government of Odisha, in Puri district one mega piped
water supply scheme covering 59 villages of Brahmagiri block has been taken up
with financial assistance from National Bank for Agriculture and Rural Development

(NABARD) and the project is likely to be completed by March’ 2018.

Safe drinking water in heavy metal affected rural areas

1727. SHRI ARVIND KUMAR SINGH:
SHRI ALOK TIWARI:
SHRIMATI KUSUM RAL:

Will the Minister of DRINKING WATER AND SANITATION be pleased to

state:

(a) the details of the heavy metal affected rural areas of the country where

provision of 100 per cent safe drinking water facility has been achieved, so far;

(b) the details of target for provision of safe drinking water in rural areas

during last three years and the achievements made therein, State-wise;

(c) the details of districts affected by heavy metals has been provided 100
per cent safe drinking water during the current year, so far, along with the target for

the same;

(d) whether Government’s plan to provide safe drinking water in heavy

metal affected rural areas has failed; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) Drinking water supply is a State
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subject. Government of India supplements the efforts of the State Governments with
technical and financial assistance for provision of safe drinking water supply in the
rural areas of the country under the centrally sponsored National Rural Drinking
Water Programme (NRDWP). Under NRDWP, the Ministry focuses primarily on
contamination of rural drinking water sources for 5 elements viz., arsenic, fluoride,
iron, salinity and nitrate affected habitations and monitors the coverage/achievement
of these habitations with safe drinking water facility as they are more evenly
distributed in the country. There is no standard definition for “Heavy metals”. In
general, Heavy metals have a high atomic number, atomic weight, specific gravity
and may include some of the metalloids like arsenic. The Ministry does not monitor
achievements of these habitations affected with heavy metals at the Central level
since they are restricted only to certain pockets in the country. However, heavy
metals include arsenic and iron whose achievements are monitored at the Central
level and as reported by the States, year-wise achievements of number of arsenic
and iron affected rural habitations provided with safe drinking water facility as
reported by the States during the last 3 years and the current year (as on 16/8/2013)

is given in Statement-I (See below).

(b) As reported by the States/UTs into the online Integrated Management
Information System of the. Ministry, the State/UT-wise number of rural habitations
targeted and achieved by provision of safe drinking water facility during the last

three years is given in the Statement-II (See below)

(c) District-wise details of heavy metal (arsenic and iron affected habitations
only) affected habitations targeted and achieved by provision of safe drinking water
facility during the year 2013-14 as on 20/8/2013 is given in the Statement-III (See
below)

(d) and (e) Under NRDWP, States can utilize upto 67% of funds released to
them for provision of safe drinking water in rural habitations including water quality
affected and heavy metal affected areas. States may like to set up community water
purification systems as a short/medium term measure for immediate provision of safe
drinking water or provide piped water supply facility from alternate safe surface/

ground water source as a long term sustainable solution since powers to plan,
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design, implement, operate and monitor water supply projects including water
treatment plants has been delegated to them. Further, 5% of the NRDWP funds are
earmarked for Water Quality and allocated to those States with habitations affected
by excess chemical contamination and with high priority districts affected by
Japanese Encephalitis/Acute Encephalitis Syndrome. In addition, 3% of funds
allocated to the States are earmarked for water quality monitoring and surveillance
activities on a 100% Central share basis which, inter-alia, includes testing of
drinking water sources at the Panchayat level by using simple field test Kkits,
upgrading of existing water quality testing laboratories and setting up of new State/
district/sub-district water quality testing laboratories wherever such facility is not

available or needed.

Apart from NRDWP, the Ministry has also forwarded/recommended specific
projects received from the State Governments to Department of Economic Affairs,
Ministry of Finance for funding from external assistance viz., World Bank and JICA.
World Bank funded water supply projects are currently functional in Kerala,
Karnataka, Maharashtra, Andhra Pradesh, Punjab and Uttarakhand States while JICA
funded water supply project is nearly under completion in Tamil Nadu State and
JICA funded water supply projects are also under implementation in West Bengal

and Rajasthan.

Statement-1

State-wise achievement of number of arsenic and iron affected habitations
reported to be covered with safe drinking water facility by the States/UTs during

the last 3 years and the current financial year, 2013-14 (as on 16/8/2013)

SLNo. Name of the 2013-14 (as on
State/UT 2010-11 2011-12 2012-13 16/8/2013)

Arsenic Iron Arsenic Iron Arsenic Iron Arsenic Iron

1 2 3 4 5 6 7 8 9 10

1.  Andhra Pradesh 0 0 0 0 0 0 0 1
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1 2 3 4 5 6 7 8 9 10
2. Bihar 478 4692 169 3095 194 2830 11 232
3. Chattisgarh 0 1748 0 1477 0 1748 0 61
4. Jammu and Kashmir 0 0 0 0 0 20 0 0
5. Jharkhand 17 737 4 356 0 267 0 3
6. Karnataka 4 737 6 239 7 237 0 0
7. Kerala 0 39 0 47 0 14 0 6
8. Madhya Pradesh 0 16 0 1 0 45 0 0
9. Mabharashtra 0 364 1 278 0 118 0 1
10. Odisha 0 1269 0 134 0 1923 0 348
11. Punjab 0 4 0 0 0 1 0 0
12. Rajasthan 3 6 3 8 0 5 0 0
13. Tamil Nadu 0 295 0 29 0 6 0 3
14. Uttar Pradesh 709 465 322 30 9 5 0 0
15. Uttarakhand 0 0 0 0 0 1 0 0
16. West Bengal 1564 1195 422 1015 565 217 1 15
17. Arunachal Pradesh 0 215 0 0 0 0 0 0
18. Assam 57 2197 931 2410 626 2633 9 R
19. Manipur 0 1 0 2 0 0 0 0
20. Meghalaya 0 17 0 4 0 13 0 0
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Irregularities in Total Sanitation Campaign

+1728. SHRI PRABHAT JHA: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) whether it is a fact that the complaints regarding the construction of

illegal toilets under, Total Sanitation Campaign are being received by the Ministry;
(b) if so, the details thereof;

(¢) whether the complaints regarding the construction of toilets on the land

of other land owners have also been received;
(d) if so, the details thereof;

(e) whether Government is contemplating to take legal action against such

Sarpanches and constructors; and
(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) and (b) Complaints are received
from various quarters, basically on implementation of TSC/NBA programme. The
same are immediately forwarded to respective State Governments for appropriate
corrective measure. However, no such complaints regarding construction of illegal
toilets under Total Sanitation Campaign (TSC) now known as Nirmal Bharat Abhiyan

(NBA) has been received by the Ministry as per records available.
(c) No Sir.
(d) to (f) Does not arise.

Availability of safe drinking water

T71729. SHRI NARENDRA KUMAR KASHYAP:
SHRI ISHWAR SINGH:

Will the Minister of DRINKING WATER AND SANITATION be pleased to

state:

T Original notice of the question was received in Hindi
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(a) whether a large number of people living in rural areas of the country are

not getting safe drinking water;

(b) if so, details of areas fully covered, partially covered and those areas
where water quality is affected, State/Union Territory-wise including Madhya

Pradesh;

(c) the details of schemes started to provide safe drinking water and the

steps taken to provide safe drinking water to all habitations of the country;

(d) the details of funds released for this purpose during each year of last

three years and in current year, State/Union Territory wise; and

() whether Government has reviewed the performance of drinking water

schemes and if so, the details of its outcome?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) and (b) No, Sir. As per reports
entered by the States on the online Integrated Management Information System
(IMIS) of the Ministry, as on 1.4.2013, out of 16,90,870 rural habitations in the
country, there were 11,14,877 fully covered, 4,91,701 partially covered and 84,292
water quality affected habitations. The details of the rural habitations which are fully
covered, partially covered and quality affected, State/Union Territory-wise including

Madhya Pradesh is given in Statement-1 (See below).

(c) Drinking Water supply is a State subject. The Government of India
administers the centrally sponsored scheme, the National Rural Drinking Water
Programme (NRDWP) through which it provides financial and technical assistance to
States to supplement their efforts to provide adequate safe drinking water to the
rural population. Under the NRDWP, the State Governments are vested with the
powers to plan, approve and implement rural drinking water supply schemes. The
State Governments, in consultation with the Ministry, prepare Annual Action Plans
(AAP) each year, to implement rural water supply schemes, to cover partially
covered and quality affected habitations with safe drinking water. Upto 67% of the
NRDWP allocation provided to states can be utilised for the coverage of partially

covered and quality affected habitations.
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(d) The details of, funds released under NRDWP, to States/UTs during each
year of last three years and in current year, State/Union Territory wise, are given in

Statement-II (See below).

() The physical and financial progress of the implementation of the
NRDWP as reported by the State/UTs on the IMIS is regularly monitored by the
Ministry. The Ministry also reviews the performance of the programme through
periodic meetings of the State Secretaries in charge of rural water supply, regional
review meetings, video conferencing, etc. Senior officers/Area Officers/Technical
officers of the Department visit the States to see the implementation of the
programme. Further, under the Annual Action Plan, State Governments are required
to identify and target remaining partially covered and quality affected habitations
and mark them in the online Integrated Management Information System (IMIS),
achievement of which is monitored by the Ministry. The expenditure under the
programme is also audited by the Comptroller and Auditor General of India (C and

AG).

Statement-1

Status of coverage of Habitation with Drinking Water Supply

S1.No. State Total Fully Partially Quality
Covered Covered Affected
No of No of No of No of

Habitations Habitations Habitations Habitations

1 2 3 4 5 6

1. Andhra Pradesh 72176 18674 49953 3549
2. Bihar 107642 28191 68864 10587
3. Chattisgarh 73563 17607 50368 5588

4. Goa 347 279 68 0
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1 2 3 4 5 6

5. Gujarat 34415 32177 2031 207
6. Haryana 7336 5539 1786 1
7.  Himachal Pradesh 53604 29911 23693 0
8. Jammu and Kashmir 13938 225 13713 0
9. Jharkhand 119960 64863 55021 76
10. Karnataka 59753 5581 50965 3207
11. Kerala 11883 859 10131 893
12. Madhya Pradesh 127197 84760 40486 1951
13. Maharashtra 100683 685 98704 1294
14. Odisha 157296 45999 102297 9000
15. Punjab 15335 6949 8147 239
16. Rajasthan 121133 9170 86459 25504
17. Tamil Nadu 98179 480 97213 436
18. Uttar Pradesh 260110 259272 52 786
19. Uttarakhand 39142 618 38485 39
20. West Bengal 98120 13285 82128 2707
21. Arunachal Pradesh 5612 152 5346 114
22. Assam 87888 1850 73159 12879
23. Manipur 2870 4 2866 0

24. Meghalaya 9326 31 9205 0
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1 2 3 4 5 6
25. Mizoram 771 38 739 0
26. Nagaland 1500 97 1330 73
27. Sikkim 2084 2 2052 0
28. Tripura 8132 106 3023 5003
29. Andaman and Nicobar 503 285 218 0
30. Chandigarh 18 0 18 0
31. Dadra and Nagar Haveli 70 0 70 0
32. Daman and Diu 21 0 21 0
33. Delhi 0 0 0 0
34. Lakshadweep 9 0 9 0
35. Puducherry 248 2 237 9
TotaL 1690870 627721 978857 84292

(As on 1.4.2013)
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Drinking water and sanitation targets

1730. SHRI ISHWAR SINGH:
DR. JANARDHAN WAGHMARE:

Will the Minister of DRINKING WATER AND SANITATION be pleased to

state:

(a) whether Government has set any targets in regard to providing drinking
water and sanitation facilities in villages and tribal areas of the country during the

Twelfth Five Year Plan period;

(b) if so, the details thereof, State-wise; and

(¢) the details of the expenditure likely to be incurred and the funds

earmarked for this purpose?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) and (b) During the Twelfth Five
Year Plan period (2012-17) the Ministry aims to provide at least 50% of rural
households with piped water supply with at least 35% of rural households with a
house connection. The targets for coverage of habitations in the States including
those in tribal areas is decided annually at the beginning of each financial year in
consultation with the Ministry. As per Census 2011, only 32.67% rural households
are having access to latrines. To eliminate the practice of open defecation and to
promote the use of toilets in rural areas including villages and tribal areas of
country, Government of India under Nirmal -Bharat Abhiyan (NBA) has set the goal
to achieve the vision of Nirmal Bharat by 2022 with all Gram Panchayats in the
country attaining ‘Nirmal’ status. As per 12th plan objectives of NBA, 50% of all the
Gram Panchayats are to become Nirmal Grams by 2017, which implies open
defecation free (ODF) Gram Panchayats having proper arrangement for Solid and

Liquid waste Management (SLWM).

(¢) During the 12th Five Year Plan period (2012-17) an outlay of Rs. 68,768
crores has been provided for National Rural Drinking Water Programme (NRDWP).



Written Answers to [26 AUG, 2013] Unstarred Questions 107

Since 2011- 12, at the national level, 10% of the National Rural Drinking Water
Programme (NRDWP) budget is earmarked for Tribal Sub Plan (TSP). States are
required to utilize allocation under TSP for coverage of tribal concentrated
habitations. For 12th Plan, an outlay of Rs. 37,159 crore has been allocated for Rural

Sanitation.
Nodal agency for gas hydrate exploration

1731. SHRI SHIVANAND TIWARI: Will the Minister of EARTH SCIENCES be

pleased to state:

(a) whether the National Centre for Antarctic and Ocean Research (NCAOR)
has been mandated as the nodal agency responsible for implementation of the

scientific aspects of the study related to gas hydrate exploration in the country;

(b) if so, how it is different from the consortium named National Gas
Hydrate Programme (NGHP) constituted in 1997 under Directorate of Hydrocarbons,
Ministry of Petroleum and Natural Gas as a nodal head for research and exploration

of gas hydrates: and

(c) what would be the role of NCAOR when study regarding exploration

part of gas hydrates in the country is over?

THE MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL REDDY): (a) and
(b) NCAOR, in association with National Institute of Oceanography (NIO) and
National Geophysical Research Institute (NGRI) has been mandated by the Ministry
of Earth Sciences to implement science component of the programme on gas
hydrates. National Institute of Ocean Technology (NIOT) is responsible for
implementation of the technology development component. The role of NGHP is
more exploratory in nature and site-specific, aimed at estimating the potential
reserves of gas hydrates, whereas gas hydrate programme of Ministry of Earth

Sciences is focused on scientific research and development of technology.

(¢) NCAOR is responsible for assimilation of marine geo-scientific data
collected under the programme, development of database management system and

data archival.
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National Monsoon Mission

1732. SHRI AMBETH RAJAN: Will the Minister of EARTH SCIENCES be

pleased to state:

(a) whether it is a fact that Government has launched the National

Monsoon Mission to set up a state-of-the-art climate model; and

(b) if so, the details of the Mission and also the details of persons

belonging to SC/ST communities involved therein?

THE MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL REDDY): (a) Yes Sir.

(b) Government has launched the National Monsoon Mission to set up a
state-of-the-art climate model for (a) improved prediction of monsoon rainfall on
extended range to seasonal time scale (16 days to one season) and (b) improved
prediction of temperature, rainfall and extreme weather events on short to medium
range time scale (up to 15 days). Among the 52 additional posts recommended for
creation in a phased manner under the program, about 20 positions at the level of
Scientist ‘B’ that are yet to be approved for creation by the Finance Ministry would
be falling under the category of posts to be dully filled, subsequently upon their
creation, as per the extant norms of recruitment involving SC/ST and other

communities.

Reservation of employees in central universities

T1733. SHRI FAGGAN SINGH KULASTE: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the number of central universities operating in the country and whether
the employees belonging to Scheduled Castes/Tribes have been selected on the

basis of reservation ratio in these universities;

(b) if so, the details of such central universities and the percentage of

reservation given therein, university-wise;

T Original notice of the question was received in Hindi
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(¢) whether admission into these universities to the students of Scheduled

Castes/Tribes is given on the basis of reservation; and

(d) the number of such students admitted during the last five years?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) There are 40 Central
Universities (CUs) under the purview of this Ministry. The CUs follow the
Government’s reservation policy for the Scheduled Castes (SC) and the Scheduled
Tribes (ST) in teaching and Group ‘A’ and ‘B’ non-teaching posts and State
Government’s reservation policy for remaining non-teaching posts. The CU-wise
percentage of SCs and STs, in teaching and non-teaching posts, is given in

Statement (See below).

(c) The Central Educational Institutions (Reservation in Admissions) Act,
2006 provides for 15%, 7.5% and 27% reservation for the admission of SC, ST and
OBC students, respectively, subject to exemptions provided in the Act. Some of the
CUs have achieved their specified quota of reservation in admission, while others

have not.

(d) The year-wise number of SC/ST students admitted in the CUs is as

under:
Year Students Admitted
SCs STs
2008-09 44907 45119
2009-10 48746 55729
2010-11 57041 45585
2011-12 59096 52659

2012-13 57240 52350
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Advanced increments on completion of Ph. Ds

1734. SHRI ALOK TIWAR
SHRI ARVIND KUMAR SINGH:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(@) whether Government has granted three advanced increments for
Assistant Professors, Associate Professors and Professors in Central universities on

completion of their Ph.Ds;
(b) if so, the details thereof;

(¢) whether this facility is not being extended to Librarians, Physical

Directors etc. posted in Central Universities like Jamia Milia Islamia and BHU;
(d) if so, the reasons therefor; and

(e) the steps Government would take to grant three increments to

Librarians, Physical Directors etc.?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) Yes, Sir. As per the
University Grants Commission (UGC) Regulations, 2010 on the subject, those
teachers who complete their Ph.D. Degree while in service are entitled to 3 non-
compounded advance increments if such a Ph.D. is in the discipline of employment
and has been awarded by a University complying with the process prescribed by

UGC for enrolment, course work, evaluation etc.

(c) to (e) As MHRD has been informed by UGC, the benefit of three non-
compounded advance increments has been extended to the Assistant Librarian/
College Librarians but not to the Assistant/College Director of Physical Education of
all the Central Universities including the Jamia Millia Islamia (JMI) and the Banaras
Hindu University (BHU). However, as reported by JMI, the requests for the grant of
advance increments to some of the Assistant Librarians could not be acceded to as

they acquired their Ph.D. degrees prior to the notification of UGC Regulations, 2010.
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Engineering colleges in Tamil Nadu

1735. SHRI A.A. JINNAH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of engineering colleges existing in Tamil Nadu and how
many new engineering colleges have been sanctioned in the State for the years

2013-14 and 2014-15;

(b) whether there is any competent authority existing at the State level to

monitor the facilities and performances of these institutions;

(¢c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) The number of engineering colleges
existing in the state of Tamil Nadu till 2012-13 is 498, and 24 new of engineering
colleges have been sanctioned in the State for the year 2013-14. The process for the

grant of approval for the 2014-15 session has not been started yet.

(b) to (d) All the engineering colleges are affiliated with the Universities of
concerned States. The affiliating Universities have to give a No Objection Certificate
for the setting up of new technical institutes, the closure of course/programmes/
reduction in intake or closures of institutes etc. The monitoring of technical
education at the State level is done through the Director of Technical Education.
The monitoring of the quality of education imparted in an institution is also done by

the University to which the institute is affiliated.

Pending Bills in Parliament

1736. SHRI SHANTARAM NAIK: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the Bills of the Ministry pending in Parliament;
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(b) the substance of each of the Bills; and

(c) the reasons for which the Bills could not be passed?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) The Ministry of Human Resource

Development has 11 pending Bills in Parliament.

(b) The substance of each of the Bills is mentioned at page no. 13, 14 and

15 of the Annual Report, 2012-13 of the Ministry, which has been laid in Parliament.

(¢c) These Bills could not be passed for various reasons, including
examination by the Department-related Parliamentary Standing Committee, non-
functioning of Parliament as a result of disruptions and the limited number of bills

that have been discussed and passed during the current Parliament.

Disappearing of Sanskrit language

1737. SHRI PARSHOTTAM KHODABHAI RUPALA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) what action taken by Central Government as on date, in coordination
with State Governments on the fact that our ancient Sanskrit language is
disappearing and if corrective action is not taken by Government, this language may

become extinct in future; and

(b) whether Government is concerned about this issue and if so, what

action has been taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) The Government of India is
promoting the Sanskrit Language through its three Deemed Universities, viz. the
Rashtriya Sanskrit Sansthan (RSKS), New Delhi, the Shri Lal Bahadur Shastri
Rashtriya Sanskrit Vidyapeetha (SLBSRSV), New Delhi, and the Rashtriya Sanskrit
Vidyapeetha (RSV), Tirupati and through an autonomous organization, viz., the

Mabharshi Sandipani Rashtriya Ved Vidya Pratisthan (MSRWP), Ujjain. The RSKS and
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the MSRVVP are directly funded by the Government of India whereas the SLBSRSV
and the RSV are funded by the UGC. Besides, the UGC also provides funds to the
selected Universities for the development of Higher Education and Research in
Sanskrit under the Special Assistance Programme (SAP). The Government of India
does not provide grants directly to the State Governments for the promotion of
Sanskrit education. However, it does provide financial assistance to the schools,
colleges and universities located in different States through the UGC and the RSKS.
The RSKS also implements various schemes for the promotion of Sanskrit viz.,
financial assistance to Adarsh Sanskrit Mahavidhyalayas/Shodh Sansthans, Shastra
Chudamani Sanskrit teachers, NGOs and Sanskrit scholars living in indigent
circumstances. It also gives financial assistance for the award of scholarships to
students, the publication of books, free distribution of books etc. Besides, there are
also prestigious awards viz., the Presidential Award of Certificate of Honour to 15
Indian Sanskrit Scholars and one NRI or foreigner for their life time achievements
and the Maharshi Badrayan Vyas Samman to 5 young Indian scholars who have
made a breakthrough in inter-disciplinary studies involving Sanskrit or ancient
Indian wisdom, to the process of synergy between modernity and tradition. In CBSE
affiliated schools in all States, Sanskrit is introduced from Class VI to VIII on an
optional basis and interested students can further study Sanskrit as a subject from

Classes IX to XII.

Assistance to Goa by UGC

1738. SHRI SHANTARAM NAIK: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the grants/assistance given by UGC to the Goa University since

inception;

(b) the items on which the grants/assistance given to the university;

(c) the grants/assistance given by Goa Government to the Goa University,

so far; and
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(d) the details of items for which the State Government has given grants?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) As per information furnished
to us by the University Grants Commission (UGC), the details of grants/assistance
given by the UGC to the Goa University during the 10th, 11th and 12th Plan periods

are given in Statement (See below).

(c) and (d) The funding of state universities and colleges is primarily the
responsibility of the concerned state governments. The information relating to
grants/assistance given by the state government to state universities is not

maintained centrally.
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Admission in Kendriya Vidyalayas

1739. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@) whether Kendriya Vidyalayas have any guidelines for admission of

children residing in and around the 10 km. range of the school; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) The Kendriya Vidyalaya
Sangathan (KVS) does not prescribe any guidelines regarding distance of child’s
residence from school as one of the criteria for admission. However, the KVS follows
the norms of the RTE Act, 2009 for the purpose of Admission in Class-I, as per

which, the limits of a neighborhood have been prescribed as under:

@i Major cities and Urban areas (All District Hqrs. - 5 kms. Radius,

and Metros)
(i) Places and areas other than included in (i) above - 8 kms. Radius.
JNVs for SCs and OBCs in Maharashtra

1740. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@) whether Government proposes to open or has opened Jawahar
Navodaya Vidyalayas (JNVs) for the Scheduled Castes and OBCs in the country

including Maharashtra on the model of Kendriya Vidyalayas;
(b) if so, the details thereof and if not, the reasons therefor;

(¢) whether State Governments have also demanded for setting up of JNVs
and also sent proposal in this regard or had deliberations/meetings over this issue in

the last three years; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) No, Sir. Such a proposal is
not in conformity with the defined objectives of the scheme of Navodaya
Vidyalayas. The Navodaya Vidyalaya Samiti (NVS) envisages setting up of one JNV
on an average in each district of the country to bring out the best in rural children
with special talent or aptitude by providing opportunities to progress at faster pace
by making good quality education available to them and to enable such students to
compete with their urban counterparts on an equal footing. Seats are reserved for
children from SC and ST communities in proportion to their population in the district
but not less than the national average. Of the 628 districts in the country, Jawahar
Navodaya Vidyalayas have been approved in 576 districts located in 34 States/UTs
all except Tamil Nadu State. Apart from the above, the Government of India has also
sanctioned the opening of 20 additional JNVs in the districts having large
concentration of SC/ST population and 02 JNVs in Manipur State as a Special Case.

In the State of Maharashtra so far 33 JNVs have been set up.

(c) and (d) A Statement showing the details of the proposals pending in the
Ministry of Human Resource Development for new JNVs received from the State

Governments is as under:

S1. No. State Name of the district
1. Chhattisgarh Bijapur

2. Chhattisgarh Narayanpur

3. Haryana Palwal

4. Jammu and Kashmir Bandipura

5. Jammu and Kashmir Pulwama

6. Jharkhand Ramgarh
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S1.No. State Name of the district
7. Karnataka Gulbarga

8. Karnataka Kolar

9. Karnataka Ramanagra

10.  Madhya Pradesh Jhabua

11.  Madhya Pradesh Singrauli

12.  Mabharashtra Bhandara

13.  Rajasthan Pratapgarh

14.  Tripura South Tripura

15.  West Bengal Malda

KVs and JNVs in Karnataka

1741. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has decided to set up new Kendriya Vidyalayas

(KVs) in Karnataka and other parts of the country;

(b) if so, the details thereof;

(c) whether Government also proposes to set up new Jawahar Navodaya

Vidyalayas (JNVs) in Karnataka; and

(d) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (d) The expansion of the
Kendriya Vidyalayas (KVs)/Jawahar Navodaya Vidyalayas (JNVs) in the country is a
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continuous process. During the Twelfth Five Year Plan, it is envisaged to open 500
new KVs and 378 JNVs. But the Government has been unable to grant formal
approval for the setting up of any of these new Vidyalayas in view of the paucity of
funds. The locations of all these Vidyalayas, including those to be opened in
Karnataka, will be decided as and when the approval of the competent authority is

received and when the necessary funds are made available.

Scholarships in Kendriya Vidyalayas

+1742. SHRI FAGGAN SINGH KULASTE: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@) whether Government provides scholarships to students belonging to

Scheduled Castes/Scheduled Tribes in Kendriya Vidyalayas (KVs);

(b) if not, the reasons therefor;

(¢) whether there is a provision of giving admission to the wards of

Government or non-Government employees in all KVs; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) No, Sir. There is no
scholarship scheme for the students belonging to any specific category as the
Kendriya Vidyalayas are substantially supported by the Government, due to which

the fee structure of these Vidyalayas is much lower as compared to other schools.

(c) and (d) Yes, Sir. The Kendriya Vidyalaya Sangathan has laid down the

following priorities in granting admissions under the Civil/Defence Sector:-

(i) Children of transferable and non-transferable Central Government
employees including ex-servicemen. This will also include children of
foreign national officials, who come on deputation or transfer to India

on invitation by the Government of India.

1 Original notice of the question was received in Hindi



126 Written Answers to [RAJYA SABHA] Unstarred Questions

@) Children of transferable and non-transferable employees of Autonomous
Bodies/Public Sector Undertakings/Institute of Higher Learning of the

Government of India.

@iii) Children of transferable and non-transferable State Government

employees.

(iv) Children of transferable and non-transferable employees of Autonomous
Bodies/Public Sector Undertakings/Institute of Higher Learning of the

State Governments.

(v) Children from any other category including the children of foreign
nationals who are located in India due to their work or for any personal
reasons. They would be considered only in case there are no Indian

Nationals waitlisted for admission.

Target of Saakshar Bharat

1743. SHRI VIVEK GUPTA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the ‘Saakshar Bharat’ scheme, the new variant of National
Literacy Mission has achieved its target of 70 million adult literates by the end of

Eleventh Five Year Plan;

(b) if so, the details thereof, State-wise; and

(¢c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) No Sir.

(b) The question does not arise.

(¢) The shortfall in achieving the targets of Saakshar Bharat is due to
various factors such as a long gestation period for preparatory activities viz.,

environment building and mobilization, household survey, identification of



Written Answers to [26 AUG, 2013] Unstarred Questions 127

beneficiaries and volunteer teachers, training of resource persons, production and
distribution of teaching learning material along with other factors such as the non-
availability of administrative structures, capacity building and orientation of the
Panchayati Raj Institutions and developing a framework for transparent and effective

fund flow have resulted in slow progress initially.

Difficulties in implementation of Government schemes

T1744. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether difficulties are being faced in the implementation of Government
schemes like Sarva Shiksha Abhiyan (SSA), Mid Day Meal Scheme (MDMS) and
Rashtriya Madhyamik Shiksha Abhiyan (RMSA);

(b) if so, the details thereof;

(¢c) if not, whether funds, allocated for the said purposes, have been utilised

completely and effectively; and

(d) if so, the steps taken/being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (d) There are no difficulties in
implementing the Sarva Shiksha Abhiyan (SSA), the Mid-Day-Meal (MDM) and the
Rashtriya Madhyamik Shiksha Abhiyan (RMSA) Schemes at the central level.
However, the main bottlenecks in implementing these schemes, especially the MDM
scheme, at the State/district level are the delay in release of funds at various levels
by the States/UTs, the occasional lack of quality, hygiene and safety standards,
lower coverage of beneficiaries against enrolment, delay in the payment of
honorarium to cooks-cum-helpers and poor monitoring by the State Government

concerned.

The funds allocated for these schemes are being utilized effectively, in

2012-13, against the central budgetary outlay, the utilisation was 99.93% in the SSA,

TOriginal notice of the question was received in Hindi
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99.99% in the RMSA and 94.50% in the MDM programmes. Regular monitoring of
releases and scheme implementation is being done at the Central and State levels to

ensure the effective utilization of funds.
Policy to attract more students in research

11745. SHRI KAPTAN SINGH SOLANKI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@) whether it is a fact that only one per cent students, out of the total

population of 125 crores, are entering into the field of research;
(b) if so, the details thereof;

(¢) whether Government has formulated any policy to attract more students

in the field of research; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) Yes, Sir. As per the data
provided by the University Grants Commission (UGC), the number of students
enrolling in research oriented courses in 2011-12 was 1,60,872 against the total
enrolment of 20,327,478 in universities and colleges. Thus the percentage of
students enrolling in the field of research out of total enrolments in higher education

is about 0.79%.

(c) and (d) The Government has taken various measures for the promotion
and growth of post-graduate level studies and research in the country. In scientific
areas, these include the continuous increase in successive plan allocations for
Scientific Departments, the setting up of new institutions for science education and
research, the creation of centres of excellence and facilities in emerging and frontline
areas in academic and national institutes, the establishment of new and attractive
fellowships, of strengthening of the infrastructure of Research and Development (R

and D) in universities, encouraging public-private R and D partnerships, the

TOriginal notice of the question was received in Hindi



Written Answers to [26 AUG, 2013] Unstarred Questions 129

recognition of R and D units and national awards for outstanding R and D for
industries etc. The Ministry of Human Resource Development (MHRD) had set up a
Task Force for rejuvenation of Basic Scientific Research in Indian Universities under
the Chairmanship of Prof. M.M. Sharma, which has now been converted into an

Empowered Committee to implement the recommendations of the Task Force.

The University Grants Commission (UGC) is also implementing the schemes
of Universities with Potential for Excellence, Centre with Potential for Excellence in
Particular Area, College with Potential for Excellence, Major Research Projects/Minor
Research Project, Special Assistance Programme, Basic Scientific Research and
Research Fellowships. These schemes are all aimed at expanding the enrolment and

the output of research in the country.

The All India Council for Technical Education has informed MHRD that it is
implementing various schemes to encourage research in technical subjects such as
Career Awards, Post Graduate Course and Research Work, Research promotional
Work, National Doctoral Fellowships, Faculty Development Programme, Setting up of
Research Parks, Innovation Promotion Schemes, Post Doctoral Fellowships, Teachers

Research Fellowships etc.

The MHRD is also funding research in the Social Sciences and Humanities
through its various research councils, viz., the Indian Institute of Advanced Study
(ITAS), the Indian Council of Social Science Research (ICSSR), the Indian Council of
Philosophical Research (ICPR), the Indian Council of Historical Research (ICHR) and
the National Council of Rural Institutes (NCRI).

Hostel facilities in model schools

#1746. DR. BHUSHAN LAL JANGDE: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Central Government would provide the facility of hostel in
74 schools being run under the model school scheme in Chhattisgarh as the
students of remote areas are not getting the benefits of this scheme in the absence

of hostel facilities there;

tOriginal notice of the question was received in Hindi
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(b) whether the Central Government would consider to open residential

schools upto high school level in the naxal areas which are most required; and

(¢) whether approval would be granted to 522 schools for upgradation from
primary to secondary and from secondary to higher secondary level which was due

but has not been granted by the Central Government during 2012-13?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) Under the State Sector
Component of the Model School Scheme, 74 Model Schools have been sanctioned
in all the 74 EBBs (Educationally Backward Blocks) of the State of Chhattisgarh at
the rate of one Model School per block. The Model School Scheme does not have
the provision of a hostel facility. However, the Construction of Girls’ Hostel Scheme
of Central Government envisages setting up a 100-bedded Girls’ Hostel in each of
these EBBs in the country. A Girls’ Hostel has been sanctioned in each of the 74
EBBs of the State of Chhattisgarh and out of these 74 Girls Hostel, 8 hostels have
been constructed within the premises of the model schools. At present, there is no
specific proposal to open residential schools upto high school level in the Naxal-

affected areas.

(¢) No such proposal for the upgradation of 522 schools was received from
the State in 2012-13. The Annual Work Plan and Budget proposed by the State for
2013-14 under the Rashtriya Madhyamik Shiksha Abhiyan for the upgradation of 81
Primary schools into Secondary Schools was considered by the Project Approval
Board, and based on appraisal as per the norms of the RMSA, the upgradation of 16

schools located in the Special Focus Districts has been approved.
Instructions on Mid Day Meal Scheme

1747. SHRI K.C. TYAGI: Will the Minister of HUMAN RESOURCE

DEVELOPMENT be pleased to state:

(a) the instructions issued by the Central Government to the State
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Governments regarding Mid Day Meal Scheme after recent incident of irregularities

detected in serving the meal to children;

(b) if so, the details thereof;

(c) whether Government has appointed any committee to suggest on

quality, safety and hygiene in the Scheme;

(d) if so, the details thereof along with the composition and the terms of

reference thereto; and

() by when the said committee is likely to submit its report?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) The Government has on
22nd July, 2013 reiterated the MDMS Guidelines to ensure that strict compliance
with the quality, safety and hygiene standards under the Mid-Day Meal Scheme is
ensured. The Government has also issued additional instructions through these
Guidelines to further strengthen these aspects. The salient points of the reiterated

guidelines are as under:

@i Setting up of Management Structure at various levels viz. State, District,

Block etc., with clear roles and responsibilities.

(i) Mandatory tasting of meal by at least one teacher before it is served to

the children.

(i) Quality supply of ingredients and their safe storage in the schools.

(iv) Procurement of pulses and ingredients of branded and Agmark quality

and supply to schools on the lines of Maharashtra.

(v) Awareness about Mid Day Meal Scheme.
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(vi)

(vii)

(vii)

(ix)

)

(xi)

Convening of District level Vigilance and Monitoring Committee meeting

under the Chairmanship of Member of Parliament from the district.

Social Audit of the Scheme.

Testing of food samples by Food Safety and Standards Authority of
India (FSSAI)/CSIR institutes/National Accreditation Board for

Laboratories approved Laboratories.

Strengthening of the training of cook-cum-helpers, as well as district and
block resource persons for managing safety of food-grains and hygienic
cooking. This is being done in collaboration with Ministry of Tourism,

Schools of home science in selected universities as well as NGOs.

Prompt action on findings of the reports of the Monitoring Institutes,

and Joint Review Missions.

Preparation of a comprehensive contingency Medical Plan to deal with

any untoward situation.

(c) and (d) An expert Nutrition Committee has been set up with Dr. Prema Ram

Chandran, Director, Nutrition Foundation of India as its Chairperson for assessing

the adequacy, improving the quality and the safety of the Mid-day Meal served in

schools with the following terms of reference:-

@)

(i)

(ii)

To examine the current norms for quantity and quality of food stuffs to

be used in MDM for nutrient adequacy.

To assess the nutrient adequacy of the varying menus currently used

for providing MDM in different States.

To examine current guidelines for food safety of hot cooked meal served

in MDM in rural settings where food is cooked in individual schools
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(iv)

%

(vi)

(vii)

(e)

and in the metro settings where food is cooked in centralized kitchens

and transported to the schools.

To develop systems for continuous monitoring of quantity and quality
of food stuffs used in cooking MDM and food safety in MDM in urban

and rural areas.

To estimate the cost of establishing and operating the monitoring

system developed under point iv above.

To assess the feasibility of providing nutrition education messages

using MDM as the focus.

To suggest measures for convergence between school health and MDM
for assessment of nutritional status of school children and provide
appropriate interventions for management of under and over nutrition in

children.

The Committee is yet to complete its deliberations and submit a report.

Admission of poor children in schools

T1748. SHRIMATI MAYA SINGH: Will the Minister of HUMAN RESOURCE

DEVELOPMENT be pleased to state:

@

whether it is a fact that complaints have been received against school

administrators for their procrastination in admitting 25 per cent poor children due to

which such children are not admitted as per the fixed quota;

(b)

(©)

the present status of admission of poor children;

whether children belonging to general category are admitted against the

seats meant for poor children later by citing various reasons; and

TOriginal notice of the question was received in Hindi
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (d) Section 12(1)(c) of the Right of
Children to Free and Compulsory Education (RTE) Act, 2009 provides that unaided
private schools shall admit in class I (or pre-primary class, as the case may be) to
the extent of at least 25% of the strength of the class, those children belonging to
weaker sections and disadvantaged groups. A total of 13 States have admitted

children under this provision in 2012-13.

No such incident has come to knowledge of the Ministry where children
belonging to general category have been admitted against seats meant for the

weaker sections and disadvantaged groups.

Implementation of RTE in KVs

1749. SHRI HISHEY LACHUNGPA: Will the Minister of HUMAN RESOURCE

DEVELOPMENT be pleased to state:

(a) whether the Right to Education (RTE) Act has been fully implemented in

Kendriya Vidyalayas (KVs);

(b) if so, the reasons for not extending the teaching hours of seven and a

half for the students of KVs;

(c) whether the teacher and taught ratio of 1:30 has been implemented in

KVs;

(d) if so, the details thereof and if not, the reasons therefor;

(e) whether the teachers working in KVs are compelled to focus more on

clerical and tabulation work than engaging themselves in academic pursuits; and

(f) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) Yes, Sir.

(b) The Kendriya Vidyalaya Sangathan (KVS) is a pace setting organization
and the implementation of the RTE Act, 2009 is mandatory. The Board of Governors
of the KVS in its 91st Meeting held on 19th January, 2012 has approved 45 working
hours per week for a teacher as per the norms prescribed in the RTE Act, 2009 and
directions have been issued for compliance accordingly. This has been challenged in
the Hon’ble Central Administrative Tribunal, Principal Bench, Delhi and as such, the

matter is sub-judice.

(c) and (d) The ratio prescribed by the Right to Education Act, 2009 between
pupils and teachers is 40:1 for Primary and 35:1 for Upper Primary respectively.

Against this the overall teacher to student ratio in the Kendriya Vidyalayas is at

1:29.

(¢) No, Sir.

(f) Does not arise.

Admission of SC/ST students in schools

F1750. SHRI JUGUL KISHORE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has any scheme to give admission in schools

under reservation to students belonging to Scheduled Castes/Scheduled Tribes;

(b) if so, the details thereof;

(¢) whether the children belonging to such categories are being
discriminated against by teachers on the ground of untouchability and the caste;

and

tOriginal notice of the question was received in Hindi
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(d) the steps being taken by Government to check such cases?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (d) The Right of Children to Free
and Compulsory Education (RTE) Act, 2009 provides for free and compulsory
education to all children, including children of SC/ST categories, in the age group of
six to fourteen years. The Section 12(1)(c) of the RTE Act provides that all non-
residential private unaided schools shall admit in class I or pre-primary, as the case
may be, to the extent of at least 25% of the strength of that class, there children
belonging to the disadvantaged groups and weaker sections from the
neighbourhood and provide free and compulsory education till the completion of
elementary education. The RTE Act defines ‘“disadvantaged groups” as children
belonging to the Scheduled Castes, the Scheduled Tribes, the socially and
educationally backward classes or such other groups having disadvantages owing
to social, cultural, economical, geographical, linguistic, gender or such other factor,
as may be specified by the appropriate Government. Admissions at the secondary
stage in Government Schools are as per the extant policy of reservation of the
respective States/UTs Governments both under the RMSA and the Model Schools

Schemes.

There have been isolated media reports of discrimination against children
belonging to disadvantaged groups and weaker sections admitted schools. Such
matters are immediately referred by the Central Government to the concerned State/

UT for enquiry and remedial action.

The RTE Act provides for monitoring of the rights of the child by the
National Commission for Protection of Child Rights (NCPCR) and the State
Commissions for Protection of Child Rights (SCPCRs), and redressal of grievances
by the local authorities. The State Governments have set up State Commissions for
the Protection of Child Rights (SCPCRs)/Right to Education Protection Authority

(REPA) for the purpose and notified decentralized grievance redressal systems.
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The Government of India has issued guidelines dated 26th October, 2012 to
all States/UTs for implementation of clause (c) of sections 8 and 9 of the RTE Act
regarding non-discrimination of children belonging to disadvantaged groups and
weaker sections in schools, for the State Governments and local authorities to take

appropriate steps to ensure that all schools adhere to these guidelines.

Participation of backward and deprived sections in higher education.

+1751. SHRI KAPTAN SINGH SOLANKI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@) whether Government is proposing to enhance the participation of

country’s backward and deprived sections of the society in higher education;

(b) if so, the details thereof;

(¢) whether Government has formulated any scheme in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) Yes, Sir.

(b) As per the provisions of the Central Educational Institutions (CEI)
(Reservation in Admissions) Act, 2006, the CEIs are reserving seats for the
Scheduled Castes (SCs)/ Scheduled Tribes (STs)/Other Backward Classes (OBCs) to
the extent of 15%, 7.5% and 27% respectively in admissions to every branch of

study.

The University Grants Commission (UGC) is providing enhanced allocations
for its schemes for universities and colleges, namely Remedial Coaching for SC/ST/
OBC (non-creamy layer) and Minority students at UG and PG level, Coaching for

Entry into Services for SC/ST/OBC (non-creamy layer) and Minority students, and

tOriginal notice of the question was received in Hindi
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Coaching for NET for SC/ST/OBC (non-creamy layer) and Minority Students, that
contribute to improving the participation of the backward and the deprived sections

of society in higher education.

(©) Yes, Sir.

(d) The Cabinet has approved the Centrally Sponsored Scheme (CSS) of the
Rashtriya Uchattar Siksha Abhiyan for incentivising states to address critical gaps

(including equity gaps) in access to higher education,

Gross enrolment ratio in higher education

1752. SHRI VIVEK GUPTA: Will the Minister of HUMAN RESOURCE

DEVELOPMENT be pleased to state:

(a) whether it is a fact that the gross enrolment ratio for higher education in
the country, which stands at 18 per cent, is substantially lower than the global gross

enrolment ratio;

(b) whether the ratio has improved during the Eleventh Five Year Plan; and

(c) the measures being adopted by Government to further improve

enrolment in higher education?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) Yes, Sir. The GER in higher
education in India at the beginning of the Eleventh Five Year Plan was around 12%
and which has now increased to 18.8% in 2011-12. However, it is still below the

global average of around 29%.

(¢) The Government has launched a Centrally Sponsored Scheme (CSS) for
the establishment of one model degree college in each of the 374 identified
educationally backward districts (EBDs) having a Gross Enrolment Ratio (GER) lower

than the national average. The Government has also approved a new Centrally
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Sponsored Scheme (CSS) known as the Rashtriya Uchchatar Shiksha Abhiyan
(RUSA) which will focus on improving equity, excellence and access in higher
education. It aims to achieve a national GER of 30% by the year 2020 through
measures such as the creation of new institutions, improving the overall quality of
existing institutions, ensuring academic reforms, accreditation of institutions and

correcting regional and social imbalances.

Opening of extended branches of institutions abroad

1753. DR. CHANDAN MITRA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government proposes to open extended branches of

engineering, management and legal institutions abroad;

(b) if so, the details thereof;

(c) whether Government has made twining arrangements with some foreign

universities/institutions in the regard; and

(d) if so, the details thereof alongwith the details of educational courses to

be offered under such arrangements?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) The All India Council for
Technical Education (AICTE) has received a proposal from the Institute of
Technology and Management (IMT), Ghaziabad in 2010 for offering their
Programmes in Dubai. This was approved by the Council on 20th September, 2010

for collaboration between IMT Ghaziabad and IMT Dubai.

(c) and (d) The AICTE has permitted twinning arrangements of running
courses in collaboration with foreign universities or institutions. The students
admitted to these programmes should spend at least one semester of the course

work of the programmes in Foreign Universities/Institutions in their parent countries.
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Indian Technical Institutions have been granted AICTE approval for starting
Twinning Programmes in collaboration with Foreign Universities. The list of
approved institutes having Foreign Collaboration in the 2013-14 academic session is
given in Statement. (See below). The University Grants Commission (UGC) has also
formulated the UGC (Promotion and Maintenance of Standards of Academic
Collaboration between Indian and Foreign Educational Institutions) Regulations,
2012 for the regulation and rationalization of the operations of foreign universities in

India including for twinning arrangements.
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Teaching of NCERT books

+t1754. SHRI MOTI1LAL VORA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased, to state:

(@) whether it is a fact that in pursuance of the National Curriculum
Framework, the Central Board of Secondary Education had issued directions to all
the schools in 2007 to teach the books of NCERT, as per the curriculum prescribed
by the Board;

(b) whether Government is aware of the fact that some school managers and
private publishers are flouting these directions by printing the books on NCERT

pattern and selling them to the students at very high rates; and

(¢c) if so, Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) The Central Board of Secondary
Education (CBSE) vide circular no. 38/07 dated 02.08.2007 has given direction to
schools that the practice of recommending the books of private publishers in
different subjects at senior secondary level from the academic year 2005-06 has been
stopped. The CBSE now prescribes only National Council of Educational Research

and Training (NCERT) published books for classes IX to XII.

(b) and (c) As per available information, the Government is not aware of any

such practice.

Normalisation formula for entrance to II'Ts

1755. SHRI SANJAY RAUT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the normalization formula for school boards governing entrance

to IITs through the Joint Entrance Examination is mired in confusion;

TOriginal notice of the question was received in HindiP
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(b) whether the Ministry has consulted the Australian Council for

Educational Research in this regard,;

(¢c) if so, the details of their advice and if their advice is negative, why the

Ministry went ahead with the normalization formula;

(d) whether bungled education policies not only create confusion and invite
litigation but also have far reaching implications for students and eventually

institutions; and

(e) if so, what steps the Ministry is taking to undo the damage caused to

students?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) No, Sir. The normalisation formula
for School Boards is not applicable for entrance to Indian Institutes of Technology
(IITs) through the Joint Entrance Examination (JEE). However there has been some

confusion about IIT admissions this year.

(b) Yes, Sir. The Australian Council for Educational Research (ACER) was
one of the agencies consulted by the Central Board of Secondary Education (CBSE)
for combining the All India Engineering Entrance Examination (AIEEE) scores and

the Board Assessment for Tertiary Selection Purposes in India.

(¢) The advice of ACER was not negative. It was, inter-alia, to apply a
transformation to the AIEEE total score of a candidate, adjust the mean and standard
deviation of this normalized distribution, apply a transformation to each set of Board
score, adjust the mean and standard deviation of this normalized distribution, and

form a composite score.

(d) No, Sir. The policy to include the marks of Board examinations for
normalising on a percentile basis was taken by the Government primarily based on
the reports of the Acharya Committee and Ramasami Committee. The issues raised in
these reports were also discussed and consulted extensively with the experts, the

IIT Council, the NIT Council, the State Boards and the Central Advisory Board on
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Education (CABE). As per the aforementioned reports the rationale for including the
Board marks for entry into Professional Colleges was to reduce the impact of private
coaching on selection by giving weightage to school performance and to promote

more inclusion.
(e) In view of above, this question does not arise.
Systemic failure of Mid Day Meal Scheme

1756. SHRI SANJAY RAUT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Bihar Mid Day Meal tragedy is just one of several systemic

failures that have come to light;

(b) whether reports of contaminated Mid Day Meals and drinking water are

pouring in from all over the country; and

(c) if so, what steps Government is taking to appoint a new committee to

look into these egregious failures and put the systems in place?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) The Bihar Mid Day Meal tragedy is
a case of gross negligence by the head teacher in allowing the use of
organophosphate-contaminated oil for cooking and not tasting the meal before
serving it to the children. She is also charged with gross negligence in fleeing from
the school after the incident and not ensuring the timely provision of medical

facilities to the affected children.

(b) In the last one year 12 complaints of contaminated Mid-Day Meals have
been received. However, no case of contamination of drinking water has come to the

notice of the MHRD.

(c) The Ministry of Human Resource Development has decided to set up
Empowered Committee under the Chairmanship of Hon’ble Human Resource
Development Minister with eminent experts from various disciplines with following

Terms of Reference:-
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(i) Access, safety, hygiene and quality aspects in the implementation of the

MDMS.

(i) Mechanisms in place for ensuring convergence with Ministry of Health
and Family Welfare, Food and Public Distribution, Drinking Water and

Sanitation, Rural Development and Panchayati Raj etc.

@iii) Governance mechanisms in place and their effectiveness in the

implementation of MDMS.

(iv) Review mechanisms in place to ensure effective monitoring and

evaluation of the scheme.

(v) Mechanisms in place for community participation in the Scheme and its

effective monitoring.
The Committee will meet at least once in a quarter.
Shortage of teachers in Tamil Nadu

1757. SHRI A.A. JINNAH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@) whether it is a fact that there is an acute shortage of teachers in

colleges/universities in Tamil Nadu;

(b) whether it is also a fact that the universities there are not able to meet

the demand of industry and institutions for IT professionals; and

(¢) what steps Government would take to provide suitable IT professionals

in that State and other parts of the country?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) Yes, Sir. As per the report of the
Task Force on ‘Faculty Shortage and Design of Performance Appraisal System’
under the chairmanship of Prof. Sanjay Dhande, about 34.4% of the faculty positions

in the State Universities and Colleges of Tamil Nadu are vacant.
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(b) No, Sir. As per information provided by the All India Council for
Technical Education (AICTE), there are sufficient numbers of seats available in
AICTE-approved institutions in Computer Engineering and Information Technology
(IT) both at the Under Graduate and Post Graduate levels in the country including
Tamil Nadu.

(¢) The model curriculum for Computer Science and Engineering has been
designed by AICTE, keeping in view the requirement of the IT industry. The AICTE
also supports proposals from approved institutes for imparting training to improve
their employability through ‘Finishing Schools’, which aim at equipping the students

with industry relevant skills including those required in the IT industry.

The National Programme on Technology Enhanced Learning (NPTEL) is a
joint project of the seven older Indian Institutes of Technology (IITs) at Madras,
Bombay, Delhi, Kanpur, Kharagpur, Guwahati and Roorkee and the Indian Institute
of Science (IISc), Bangalore. The NPTEL’s goal is to create and disseminate high
quality content for online learning. The NPTEL, along with the National
Associations Software and Services Companies (NASSCOM) and software
companies Cognizant, Infosys and Tata. Consultancy Service (TCS), has designed
online courses in three Computer Science streams, i.e. Programming, Algorithms and
Data Structures, for employment in the Information Technology (IT) sector and other

hi-tech industries.
Outsourcing of Mid Day Meal supply

1758. DR. BHARATKUMAR RAUT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has been outsourcing the flagship programme to

sundry NGOs for supplying Mid Day Meals in schools;

(b) if so, the number of NGOs engaged by the Central Government/State

Governments specially in Maharashtra during the last three years, State-wise;

(c) the details of criteria fixed by Government for engaging NGOs under this

programme; and
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(d) the details of cases, where the norms were flouted by NGOs in

providing meals by cutting the prescribed costs and the action taken against them?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) The Mid-Day Meal
Guidelines emphasize the promotion of school-based cooking in kitchens-cum-stores
in the school with the help of cooks-cum-helpers through local Panchayati Raj
Institutions (PRIs), Self-Help Group (SHGs), Mothers’ organisations and the local
community. NGOs/Trusts/Centralized kitchens may however, be engaged for serving
the meal to the children of the schools located in the urban areas and where there is
no space for the construction of a kitchen-cum-store in the school premises. The
information on the number of NGOs engaged by the State Governments is given in

Statement (See below).

(¢) The Mid Day Meal Guidelines have laid down the following criteria for
engaging NGOs:-

(i) The decision to award the supply work to an NGO will be taken by a
body empowered by the State Government, e.g. the Gram Panchayat,
VEC/SMC/PTA, Municipal Committee/Corporation, etc.

(i) The agency should be a body registered under the Societies
Registration Act or the Public Trust Act, and should have been in
existence for a minimum period of two years. It should have a properly
constituted Managing/Governing Body with its powers and duties

clearly defined in its constitution.

@iii) A contract/MoU between the NGO and the local authority responsible
for engaging the NGOs shall be signed to define the liabilities of the
parties and the consequence of non performance on their parts. It
should also include a stringent mechanism to check and supervise the

quality and quantity of meal supplied by the NGO to the children.

(iv) The chosen supplier shall supply the mid-day meal on a no-profit basis
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and shall not entrust/sub-contract the programme or divert any part of

the assistance.

(v) The performance of such NGOs engaged in serving MDMS to children
should be assessed every year through a credible system of evaluation.
The renewal of the MOU with a NGO for the next year should depend

on its performance being found satisfactory in the current year.

(d) Six complaints of violation of MDM norms by NGOs have come to the
notice of MHRD. These complaints were referred to the respective States for
investigation and report. In four of these cases, the State Governments have made

proportionate recoveries from the bills of the concerned NGOs.

Statement

Details of information on the number of NGOs engaged by the State Government

for outsourcing of Mid Day Meal Supply

S1.No. State No. of NGOs No. of NGOs No. of NGOs

engaged in engaged in engaged in
2013-14 2012-13 2011-12

1 2 3 4 5

1. Andhra Pradesh 8 10 9

2. Assam 1 0 0

3. Bihar 14 18 31

4. Chhattisgarh 3 3 3

5. Gujarat 7 5 4

6. Haryana 4 4 0

7. Jharkhand 2 0 0

8. Karnataka 102 105 106
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1 2 3 4 5
0. Madhya Pradesh 7 7 7
10.  Mabharashtra 3 3 3
11.  Odisha 7 4 1
12.  Punjab 5 2 2
13.  Rajasthan 21 0 0
14.  Uttar Pradesh 185 373 357
15, West Bengal 57 11 9
16.  Delhi 21 24 27

ToraL 447 569 559

Controversy on NCERT/CBSE text books

1759. DR. T.N. SEEMA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether certain contents in NCERT/CBSE text books had generated

controversy recently;
(b) if so, the details thereof;

(c) the action taken by the Government to remove those controversial

lessons/sections from the books;

(d) whether Government has set up any committee to review those text
books from the point of view of identifying educationally inappropriate materials,

and if so, the details thereof; and

(e) whether Government has received the report of the said committee, if so,
the details thereof, the follow-up action taken thereon and the implementation of the

report?



154 Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) The major issues about
textbook content that were recently received by the MHRD from various quarters are

listed below:

(i) References made to Shri Narayana Guru (Textbook on History for Class

VII-Our Pasts-111, Part-I).

@) References to Nadar Community (Textbook on History for Class IX-India

and the Contemporary World-1).

@iii) Reference to two illustrations and related content given in the theme
The Central Islamic Lands (Textbook on History for Class XI-Themes in
World History).

(iv) Reference made to Mirabai (Textbook on History for Class XII-Themes

in Indian History, Part-II).

(v) Objection raised regarding certain cartoons and other content in the Text

books in Political Science for Class IX-XII.

(¢) The National Council of Educational Research and Training (NCERT) has
carried out the necessary changes in the Social Science/History textbooks and in the

Political Science textbooks.

(d) and (e) The NCERT under the Ministry of Human Resource Development,
enjoys academic autonomy in the matter of developing, printing and distribution of
its text books. NCERT had constituted a six-member Committee on 14.05.2012 under
the Chairmanship of Prof. S.K. Thorat, the then Chairman, Indian Council of Social
Science Research (ICSSR) to review the textbooks of Social Science/Political Science

for classes IX-XII with the following terms of reference:

(i) To review the classes IX-XII Social Science/Political Science textbooks
of the NCERT from the point of view of identifying educationally

inappropriate materials.
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(i) Providing suggestions for alternatives to be placed in the textbooks so
that the material can be immediately made available to the learners

concerned.

The NCERT received the report of the Committee on 27.06.2012. The
Committee had recommended some changes in four textbooks namely, “Democratic
Politics I-Class IX”, “Democratic Politics II- Class X”, “Indian Constitution at work-
Class XI” and “Politics in India since Independence—Class XII”. In addition, the
Committee had also made certain general recommendations to be considered at the
time the books were reviewed. The National Monitoring Committee (NMC)
constituted to oversee the syllabi and textbooks developed by the NCERT in its
meeting held on 17.07.2012 discussed the Thorat Committee Report, and
recommended changes in the textbooks of Political Science. The NMC also decided
that the concerned Textbook Development Committee (TDC) would work with the
NCERT to suggest changes. The TDC in its meetings during 30th July to Ist
August, 2012 recommended necessary changes including the deletion of six
cartoons in the Political Science textbooks. The NCERT has accordingly, carried out

the necessary changes.

Building of Kendriya Vidyalaya at Mahoba

+1760. SHRI BRIJLAL KHABRI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@) whether the Kendriya Vidyalaya at Mahoba in Uttar Pradesh is being

run even today in a rented/leased building;

(b) if so, the details thereof; and

(¢c) by when the Kendriya Vidyalaya Sangathan would get its own school

building constructed there?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) At present, the Kendriya

tOriginal notice of the question was received in Hindi



156 Written Answers to [RAJYA SABHA] Unstarred Questions

Vidyalaya (KV) at Mahoba in the State of Uttar Pradesh is functioning in a
temporary building provided by the District Administration. The rent of this building

is being paid by the State Government.

(c) The sponsoring authority i.e. District Administration, Mahoba (Uttar
Pradesh), so far has not transferred the title of land to the Kendriya Vidyalaya
Sangathan (KVS) for the construction of a permanent building. The construction of
the school buildings is a continuous process, which depends on the transfer of the
title of a suitable plot of land by the sponsoring agency in favour of KVS as well as

on the availability of funds.
Medium of instruction in Kendriya Vidyalayas

1761. SHRIMATI RAJANI PATIL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether, as per the policy of Government, each Kendriya Vidyalaya in
the country is required to be provided with teachers to impart education in the

State’s regional language;

(b) whether all the KVs in Maharashtra have since been covered under this

facility; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (¢) Yes, Sir. The medium of
education in the Kendriya Vidyalayas (KVs) is bilingual (Hindi and English).
However, as per Article 112 of the Education Code of the Kendriya Vidyalaya
Sangathan (KVS), there is a provision for the teaching of a State’s regional language

in the KVs as follows:

“Additional arrangement for teaching of the regional language/mother
tongue shall be made, provided 20 or more students are willing to opt
for the same. For this, part-time contractual teachers shall be appointed
after obtaining sanction of the Deputy Commissioner, KVS of the State/

region concerned.”
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Reservation of seats for EWS under RTE Act

1762. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether 25 per cent reservation for the children of economically weaker
sections (EWS) under the Right to Education Act, 2009 is being implemented

uniformly in all private schools in the country;

(b) if so, the details thereof, and if not, the reasons therefor;

(c) the details of amount reimbursed to private schools and the claims of
providing free education to students belonging to economically weaker sections

during the last three years, State-wise; and

(d) the other steps taken by Government to provide quality education to

poor children?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) No, Sir. Section 12(1)(c) of
the Right of Children to Free and Compulsory Education (RTE) Act, 2009 provides
that unaided private schools shall admit in class-I (or pre-primary class, as the case
may be) to the extent of at least 25% of the strength of the class, those children
belonging to the weaker sections and disadvantaged groups. A total of 13 States

have admitted children under this provision in 2012-13.

(¢c) Section 12(2) of the RTE Act, 2009 also provides for the reimbursement
of per child expenditure so incurred by the school, as per the norms notified by the
concerned State/UT, The reimbursements are done at the State/district level after the
verification of the enrolment of children from disadvantaged groups and weaker
sections, as per the State/UT’s prescribed procedure. Since this exercise is done at a
decentralized level by States/UTs, no record of these reimbursements is maintained

centrally.

1 Original notice of the question was received in Hindi



158 Written Answers to [RAJYA SABHA] Unstarred Questions

(d) For improving the quality of education, Sarva Shiksha Abhiyan (SSA)
supports States/UTs for opening new schools as per neighbourhood norms,
additional teachers as per the pupil teacher ratio (PTR), free text books, teaching
learning materials, teacher training, specific programme for early grades reading,

writing and mathematics and learning assessments.

Suicide by SC/ST students

1763. SHRI C.P. NARAYANAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware that there are increasing number of cases
of suicide by SC/ST students in the institutions of higher learning, due to

harassment and discrimination on the grounds of caste;

(b) if so, the details of action taken by the authorities;

(¢) whether any enquiry has been conducted by Government in this regard;

and

(d) if so, the details of its findings and the steps taken by Government to

wipe out this unfortunate trend?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (d) There are sporadic reports in
the media of suicides committed by the students of various categories. The
Government takes each incident of suicide in Government run institutions extremely
seriously, irrespective of the caste category of the victim. However, education being
in the Concurrent List, the Central Government and State Governments are, therefore,
equally responsible for eliminating such unfortunate incidents. Moreover, in some
cases fact finding committees/inquiry committees were constituted by some of the
premier educational institutes like the IITs and the NITs, which are autonomous
bodies, governed by their respective Acts and Statutes. As per the findings of the
committees, the reasons for suicides mainly include depression, academic load, peer

pressure and also emotional/inter-personal issues. In addition, increased pressure on
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the wards by the parents to achieve high academic and professional targets
unmindful of the ground realities has also contributed to increase stress and
depression leading occasionally to suicides. While the Government is sensitive to
the incidence of suicides in institutions of higher learning and makes all possible
efforts to understand the causes of suicide and take concrete steps to remove them,
each suicide however unfortunate is also the outcome of individual temperament and

circumstance and no Government policy can eliminate entirely all resort to suicide.

Based on the reasons identified, the Institutes have put in place various
mechanism to ensure that the interests of the students belonging to weaker sections
not suffer. These include, provisions of faculty advisors for SC/ST students who
look into their problems and advise accordingly, appointment of Student Counsellors
to address personal, academic, psychological and family related problems, providing
sports and extra curriculum activities, setting up yoga centres/counseling centres,
provision of anxiety helpline, appointment of students’ ombudsman, introduction of
slow pace programme for academically weaker students and setting up disciplinary
action committee to take urgent action in case of any complaint of reported ragging,

discrimination based on caste, creed, religion and gender etc.

Further, the University Grants Commission (UGC) and All India Council for
Technical Education (AICTE) have notified regulations for prevention and
prohibition of ragging in higher education institutions. The UGC also provides
financial assistance to the universities to establish Equal Opportunity Cells to
oversee the effective implementation of policies and programmes implemented for the
welfare of the disadvantaged groups, to provide guidance and counselling with
respect to academic, financial, social and other matters and to enhance diversity
within the campus. The UGC also provides financial assistance to establish Centre
for Study of Social Exclusion and Inclusive Policy to support focused research on
the issue of social exclusion related to dalits, tribals and religious minorities. The
UGC (Promotion of Equity in Higher Education Institutions) Regulations, 2012
notified on 19.1.2013, provides for the establishment of Equal Opportunity Cells and
the appointment of an Anti-Discrimination Officer in each higher educational

institution to give effect to the Regulations.
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The Ministry of Human Resource Development have taken several specific
anti-ragging measures such as advertisement campaigns in the print, audio and
audio-visual media in order to sensitize various stakeholders towards the menace of
ragging. An anti-ragging ‘Helpline’ is also functional with call centre facilities in
English, Hindi and other Regional Languages for facilitating communication
pertaining to incidents of ragging as well as to provide information on ragging and
related issues. The Ministry also issues advisory letters from time to time to all
Centrally Funded Educational Institutions to emphasize that all officials/faculty
members should desist from any act of discrimination against students on grounds

of their social origin.

Permission to open colleges

1764. SHRI BASAWARAJ PATIL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is any guidelines for giving permission to B.Ed., D.Ed, and

M.Ed. colleges on the basis of the requirement;

(b) whether such colleges are in the proportion of the requirement of the

State; and

(c) whether the engineering colleges are also sanctioned by the need of the
country, and if so, the details of such colleges, courses conducted and students

enrolled during the last three years, college-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) The National Council for Teacher
Education (NCTE) has promulgated the National Council for Teacher Education
(Recognition Norms and Procedure) Regulations 2009 stipulating the requirements
for grant of recognition of various teacher education course/increase of intake in
existing recognized Teacher Education Institutions. In those States, where there is
the excess of teacher preparation capacity in relation to teacher demand, NCTE has
imposed a ban on inviting applications for new teacher education institutions/

courses and additional intake in the existing teacher education institutions. The
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views of the State Government are also taken into account before giving approval to

the expansion of further teacher education capacity in the State.

(b) There is a shortage of teacher education institutions in the Eastern and
North-Eastern Region States of the country while there is excess capacity in some
Western and Southern States. The NCTE has been making consistent efforts to
regulate the growth of teaching education in the country, based on the study on
“Demand and Supply estimates of school teachers and teacher educators”
conducted by NCTE and the views of the respective State Governments. The views
of the State Government/UT are a critical input in the decision regarding the further

growth of teacher education institutions in the States/UTs.

(¢) The Engineering Colleges are being setup by the Society/Trust/
Companies registered under the section 25 of Companies Act, 1956/Central
Government/State Government etc. under the AICTE Act, 1987. The AICTE has
written to all the State Governments to provide a perspective plans for the

development of technical education in their respective states.

The details of number of Engineering Colleges (State-wise) and the details of
Approved seats and students admitted in the Engineering Colleges in the last three

years are given in Statement.

Statement

The details of number of Engineering Colleges (State-wise) and details of

approved seats

States Number of Engineering Colleges Students admitted
2010-11  2011-12  2012-13  2010-11 2011-12 2012-13

Andhra Pradesh 705 T4 T4 162164 181029 207134

Arunachal Pradesh 1 1 1 281 368
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1 2 3 4 5 6 7

Andaman and Nicobar 1 1 1

Assam 14 11 11 1911 2457 2106
Bihar 1 19 19 4200 3945 3400
Chandigarh 6 5 5 280 298 1485
Chhattisgarh 53 53 53 10767 11427 16401
Dadra and Nagar Haveli 0 0 0 - 450 240
Delhi 2 20 20 211 310 5253
Goa 3 4 4 270 270 1785
Gujarat 88 101 101 33278 38750 65243
Haryana 163 166 167 23830 28902 45329
Himachal Pradesh 21 21 21 3843 4176 3173
Jammu and Kashmir 8 9 9 902 1090 2902
Jharkhand 12 14 14 1488 2209 4966
Karnataka 181 188 188 52669 59441 100946
Kerala 130 148 148 17379 20979 41503
Madhya Pradesh 214 227 227 27987 28344 60164
Maharashtra 306 350 350 115298 125935 159323
Manipur 1 2 2 - - 115
Meghalaya 2 1 1 45750 135 270
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1 2 3 4 5 6 7
Mizoram 0 0 0 135 135 90
Nagaland 0 - _ — _ _
Odisha 101 101 101 37059 38033 39869
Puducherry 13 13 13 1802 2223 3293
Punjab 107 105 105 22095 22808 49610
Rajasthan 137 131 131 29397 31764 40722
Sikkim 1 1 1 - - 852
Tamil Nadu 487 498 498 133385 152656 186965
Tripura 1 1 1 - 8286 270
Uttar Pradesh 23 329 329 29587 33643 90051
Uttarakhand 4 33 33 4249 5429 10015
West Bengal 86 88 88 8049 10458 22624
GranD TotaL 2892 3345 3346 768885 815863 1166467

Buildings of Government schools in Assam

1765. SHRIMATI NAZNIN FARUQUE: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that most of the city Government schools have poor

buildings in Assam;

(b) if so, the details thereof and the reasons therefor; and

(c) the steps being taken by Government to improve its structures?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (c) No Sir. The Schedule to Right
of Children to Free and Compulsory Education (RTE) Act, 2009 provides for an all-
weather building consisting of at least one class-room for every teacher, an office-
cum-store-cum-Head teachers’s room subject to enrollment norms, barrier-free
access, separate toilets for boys and girls, safe and adequate drinking water facility
to all children, a kitchen where mid-day meal is cooked in the school, playground
and arrangements for securing the school building by a boundary wall or by
fencing. Further, funds are provided under the Sarva Shiksha Abhiyan (SSA) for
major repairs of school building subject to the SSA’s programmatic and financial

norms.

The Government of India has cumulatively sanctioned 10994 primary schools,
1171 upper primary schools, 66909 additional class rooms, 788 drinking water
facilities, 37450 toilets and 48808 posts of teachers to the State of Assam till
30th June, 2013 under the Sarva Shiksha Abhiyan (SSA) programme since its
inception in 2001-02. Out of these, 10736 primary schools, 1170 upper primary
schools, 59954 additional class rooms, 788 drinking water facilities and 31352 toilets
have been completed during the same period. Every year the Annual Work Plan and
Budget (AWP and B) of States is appraised and approved by the Project Approval
Board (PAB) in which civil works proposals are also sanctioned. The sanctions
under the civil works for the State of Assam during 2010-11, 2011-12, 2012-13 and
2013-14 were of Rs. 400.31 crore, Rs. 776.54 crore, Rs. 968.54 crore and 99.46 crore

respectively.

The PAB approved the total outlay of Rs. 726.57 crore, Rs. 1555.83 crore,
Rs. 222791 crore and Rs. 1605.90 crore during 2010-11, 2011-12, 2012-13 and 2013-14
respectively under the SSA to the Government of Assam. Out of these, the
Government of India released Rs. 649.54 crore, Rs. 1188.21 crore and Rs. 1308.82
crore to Assam during 2010-11, 2011-12, 2012-13 respectively under the SSA to the
State of Assam. So far, the Assam SSA has been released Rs. 332.30 crore during
2013-14. The released amounts are being used for all the activities including that of

civil works.
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Medium of Ph.D entrance test in DU

+1766. SHRIMATI MAYA SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the students appearing for Ph.D. entrance test
through Hindi medium in Delhi University (DU) in this session were denied to

appear in the exam through Hindi medium;
(b) if so, whether this is not a violation of the official language; and

(c) the details of languages in which students may appear in the entrance
tests as per the University rules and the number of students appeared in the

entrance tests this year, language-wise and course-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (c) Information is being collected

from the University of Delhi and will be laid on the Table of the House.
Complaints on Mid Day Meal Scheme

1767. SHRI KIRANMAY NANDA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware about frequent complaints from various
States regarding Mid Day Meal Scheme and the supply of poor quality of
foodgrains by FCI; and

(b) if so, the action taken by Government to ensure safe and hygienic food

to school children?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) During the last one year,
12 complaints of the poor quality of the Mid-Day Meal Scheme (MDMS) have been
received in this Ministry. These complaints were referred to the concerned State
Governments, who have taken necessary action in all cases. However, no complaint

of supply of poor quality of food grains by the FCI has been received by MHRD.

1 Original notice of the question was received in Hindi
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(b)

The Government has on 22nd July, 2013 reiterated the MDMS Guidelines

to ensure a strict compliance with quality, safety and hygiene standards under

MDMS and also issued additional instructions through these Guidelines to further

strengthen these aspects. The salient points of the guidelines are as under:

@)

(i)

(ii)

@iv)

™)

(vi)

(vii)

(viii)

(ix)

*)

Setting up of Management Structure at various levels viz. State, District,

Block etc., with clear roles and responsibilities.

Mandatory tasting of meal by at least one teacher before it is served to

the children,

Quality supply of ingredients and their safe storage in the schools.

Procurement of pulses and ingredients of branded and Agmark quality

and supply to schools on the lines of Maharashtra.

Awareness about the Mid-Day Meal Scheme.

Convening of the District-level Vigilance and Monitoring Committee
meeting under the Chairmanship of Member of Parliament from the

district.

Social Audit of the Scheme.

Testing of food samples by Food Safety and Standards Authority of
India (FSSAI)/CSIR institutes/National Accreditation Board for

Laboratories approved Laboratories.

Strengthening of the training of cooks-cum-helpers, as well as district
and block resource persons for managing safety of food-grains and
hygienic cooking. This is being done in collaboration with Ministry of
Tourism, Schools of home science in selected universities as well as

NGOs.

Prompt action on findings of the reports of the Monitoring Institutes,

and Joint Review Missions,
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(xi) Preparation of a comprehensive contingency Medical Plan to deal with

any untoward situation.

Transfer of DEC to UGC

1768. SHRIMATI KUSUM RAL:
SHRI ALOK TIWARI:
SHRI ARVIND KUMAR SINGH:
SHRI PRABHAT JHA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(a) whether recently the Distance Education Council (DEC) of IGNOU has

been transferred to UGC though an executive order, and if so, the details thereof;

(b) whether the present structure of DEC, comprising of enormous physical
and intellectual resources, has been delegated to UGC/AICTE without any proper

plan;

(c) the details of strength of academic and non-academic employees with

erstwhile DEC and whether all staff has been absorbed in present UGC set up;

(d) if so, the, details thereof and if not, the steps taken to protect the

interest of staff of erstwhile DEC viz. pay-scales, service-conditions, etc. and

(e) whether Government plans to make DEC an independent body free from

UGC/IGNOU?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) Based on the resolutions of
the Distance Education Council (DEC) and the Board of Management (BOM) of the
IGNOU, the approval of the Visitor was obtained to repeal Statute 28 of IGNOU.
Pursuant to the approval of the Visitor, IGNOU dissolved the DEC through its
Notification dated 1st May, 2013. In order to avoid the functional gap arising on the

dissolution of the DEC in IGNOU and the resumption of responsibilities by the UGC
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and the AICTE, the Central Government, in exercise of its powers conferred by sub
section 1 of section 20 of the UGC Act, 1956 and the AICTE Act, 1987, issued
directions to the UGC and the AICTE on 29.12.2012 to take all necessary steps to
ensure that as soon as the notification regaining the dissolution of DEC is issued by
IGNOU, the UGC and the AICTE should be in a state of readiness to take over the
responsibility of the regulator, which they are empowered to discharge under their
respective Acts. Immediately upon the issue of Notification about the dissolution of
DEC by IGNOU, the UGC and the AICTE have started functioning as the regulators
in higher education (excluding technical education) and technical education

respectively.

(c) to (d) As per the information furnished by the Indira Gandhi National
Open University (IGNOU), the erstwhile DEC had a total strength of 31 employees
(academic-18 and non-academic-13) at the time of its dissolution. The UGC vide its
order dated 31.05.2013 has taken over the entire setup at the time of dissolution
including its manpower on ‘deemed deputation’ basis. The interest and service
conditions of the staff of the erstwhile DEC is fully protected as per the resolution
of the DEC and the BOM of the Indira Gandhi National Open University.

(e) Yes, Sir.
Implementation of Lyngdoh committee recommendations

1769. SHRI ALOK TIWARI:
SHRI ARVIND KUMAR SINGH:
SHRI PRABHAT JHA:
SHRIMATI KUSUM RALIL:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(a) the details of central universities where Lyngdoh committee
recommendations pertaining to student unions have been implemented, so far,

university-wise;
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(b) the details of central universities where recommendations of the said

committee have not been implemented so far, university-wise; and

(¢) the reasons for non-implementing the recommendations by central

universities, university-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (c¢) The information is being

collected and will be laid on the table of the House.

Distribution of Aakash tablet

+1770. SHRI PARVEZ HASHMI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that bookings were made at a large scale for tablet
named Aakash and students from Delhi based colleges had deposited advance

amount for this, and if so, the details thereof;

(b) whether some defects have been found in the process of manufacturing

of the said tablet and the need for its upgradation has been felt;

(¢c) the details of its present status; and

(d) whether Aakash tablets would be provided to those who have made

bookings for it and the details of further expected time required for it?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (d) Sir, neither has any advance
booking been done nor has any advance deposit been taken from the students of

colleges any where in the country including Delhi, by the Government.

However it is intimated that under the National Mission on Education
through Information and Communication Technology (NMEICT) scheme, IIT Bombay
is implementing a project only for achieving the following deliverables after

acquiring the LCADs (Aakash 2) for teacher empowerment:

TOriginal notice of the question was received in Hindi
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(i) The acquisition and testing of low cost access cum computing devices;

and

@) The hardware and software optimization of low cost access cum

computing devices.

In the first phase 1,00,000 tablets procured by IIT Bombay are for the purpose
of testing by users all over India in different climatic and usage conditions. Since
these tablets are for the purpose of testing, no criteria for the distribution of the

tablets have been laid down.

After the launch on 5th October 2011, initial feedback showed the areas
where improvements were required in the Aakash tablets. These included (i) over-
heating of the device, (ii) need for longer battery life, (iii) need for capacitive instead
of resistive touch screen and (iv) need for a better processor. The matter was taken
up with the vendor and he agreed to make changes. The advanced version of the
low-cost tablet called Aakash 2 was launched on 11th November, 2012 after
addressing the deficiencies in the original tablet. As compared with Aakash-1
launched in October 2011, this advanced version has a processor which is about 3
times faster, memory which is twice as large, improved battery life and capacitive
touch screen as compared to resistive touch screen. The Government does not
maintain any data about the number of private individuals who have ordered any
version of the Aakash tablet directly from the vendor or through any authorized

resellers.

Seats in MBA and engineering courses

1771. SHRI D.P. TRIPATHI Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that a large number of seats in MBA and engineering

courses are expected to remain vacant;

(b) if so, the reasons therefor; and
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(¢) the details of steps Government is taking to provide more job

opportunities to engineering and MBA students?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) The expected vacancies in MBA and
engineering courses for the 2013-14 academic session are not yet available as the
admission process for the 2013-14 session is still going on. However, on an average,
around 22% seats of Engineering and 30% seats of Management have been vacant

during the last three years.

(b) Many institutions are located in remote and backward areas and hence
they do not have industry linkages and other collaborations. Whereas placement is
a very important criteria in a student admission, a student is most likely to go for
admissions to institutions which have a track record of certain employment through
campus placement. There are several disciplines like Instrumentation, Production,
Bio-technology etc. which do not find favour with students because they perceive
that these disciplines provide less employment opportunities compared to other
disciplines like Civil, Mechanical, Electrical etc. Some of the institutions do not
provide adequate infrastructure or teaching facilities or learning opportunities
because of which students do not take admissions in such institutions. The demand
and supply of technical education are both highly dynamic and responsive to a

range of economic and social factors.

(¢) The All India Council for Technical Education (AICTE) has introduced a
Employability Enhancement Training Programme and developed a model curriculum
for management, pharmacy, architecture and town planning courses at the degree
level and for engineering courses at the diploma level in line with the requirements
of industry and to enhance the employability of engineering graduates. The AICTE
has also signed an MoU with BSNL to facilitate technical institutions to respond to
the need for providing state of the art telecom equipment-based operational skills to
engineering graduates to enhance their qualification, competence and employability
by enhanced skill up-gradation. The AICTE has also notified a regulation under the

National Employability Enhancement Mission (NEEM) to offer on the job practical
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training to enhance the employability of a person who is either pursuing his or her
graduation/diploma in any technical or non-technical stream or has discontinued

their pursuit of a degree or diploma course to increase their employability.

Hunger strike by IIT, Kharagpur faculty

1772. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that the faculty of IIT, Kharagpur is going on hunger

strike;

(b) if so, the details thereof and the reasons therefor; and

(c) the steps being taken by Government to redress the grievances?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (¢) Yes, Sir. The Members of the
Indian Institute of Technology (IIT), Kharagpur, Teachers’ Association were on a
token hunger strike on 17.07.2013 from 9.00 A.M. to 5.00 P.M. after taking vacation
leave for that day to agitate about the issue relating to the appointment of a regular

Director of the Institute. The regular Director has since taken charge on

27.07.2013 (AN).

Teaching standards in schools

1773. SHRI SHYAMAL CHAKRABORTY: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Prime Minister has shown concern over the

poor teaching standards in schools in the country;

(b) if so, the details thereof;

(¢) whether Government has contemplated any plan to improve the teaching

standards in schools;
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(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) Yes Sir. The quality of
teaching is reflected in the learning achievements of the students. The National
Council of Educational Research and Training (NCERT), which uses a rigorous
research methodology, conducts very detailed periodic national surveys of learning
achievement of children in classes-IlII, V and VIII, which have revealed a slight
improvement in pupil achievement learning levels, even though the overall level of
achievement remains low. The findings of the third round conducted recently for
class V also indicates that there is enhancement in the level of achievement in most

States.

(c) to (e) Yes Sir. The Government is making continuous efforts to improve
teaching standards in schools across the country. Under the Sarva Shiksha Abhiyan
(SSA), the State Governments and Union Territory (UT) Administrations are
supported on several interventions to improve teaching standards, including regular
in-service teacher training, a 30-day induction training for newly recruited teachers,
the training of all untrained teachers to acquire professional qualifications, the
recruitment of additional teachers for better pupil-teacher ratios, academic support
for teachers through block and cluster resource centres, a continuous and
comprehensive evaluation system to equip the teacher to measure pupil performance
and provide remedial action wherever required, and teacher and school grants for
development of appropriate teaching-learning materials, etc. The Right of Children to
Free and Compulsory Education (RTE) Act, 2009 specifies the statutory duties and
responsibilities of teachers and lays down the minimum qualifications for a person to
be eligible for appointment as a teacher in elementary schools, which have been
notified by the National Council for Teacher Education (NCTE) in its Notification
dated 23rd August, 2010. For secondary education, the Rashtriya Madhyamik
Shiksha Abhiyan programme similarly, provides for in-service teacher training and

academic support to schools for improving teacher performance.
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Amenities in schools

1774. SHRIMATI T. RATNA BAI:
SHRI MOHD. ALI KHAN:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(a) whether Government is ensuring that all schools will get RO systems,
toilets and desks with the cooperation of private organizations and other companies

particularly under the Corporate Social Responsibility (CSR);

(b) if so, the details thereof, State-wise including Andhra Pradesh
particularly in the agency areas during the Eleventh and Twelfth Five Year Plans;

and

(¢c) the funds allocated, released and spent for the said period, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (¢) No Sir. However, the Sarva
Shiksha Abhiyan (SSA) programme provides for the construction of new schools,
additional classrooms, toilets, drinking water facilities and ramps as per the Schedule
of Rates notified by the State Government. This assistance is available only to
Government run school buildings. Every year the Annual Work Plan and Budget
(AWP and B) of States is appraised and approved by the Project Approval Board

(PAB) in which civil works proposals are also sanctioned.

The Government of India has cumulatively sanctioned 8143 primary schools,
1940 upper primary schools, 103502 additional class rooms, 9041 drinking water
facilities and 42351 toilets for the State of Andhra Pradesh till 30th June, 2013 under
the SSA programme since its inception in 2001-02. Out of these, 7739 primary
schools, 1940 upper primary schools, 90919 additional class rooms, 9041 drinking
water facilities and 36666 toilets have been completed during the same period. The

sanctions under the civil works for the State of Andhra Pradesh during 2010-11,
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2011-12, 2012-13 and 2013-14 were of Rs. 694.13 crore, Rs. 1450.76 crore, Rs. 1739.28

crore and Rs. 351.32 crore respectively.

The PAB-approved the total outlay of Rs. 1736.14 crore, Rs. 4376.41 crore,
Rs. 3372.48 crore and Rs. 2808.75 crore during 2010-11, 2011-12, 2012-13 and 2013-14
respectively under the SSA for Aridhra Pradesh. Out of these, the Government of
India released Rs. 810.00 crore, Rs. 1835.52 crore and Rs. 1360.49 crore to Andhra
Pradesh during 2010-11, 2011-12, 2012-13 respectively under the SSA to the
Government of Andhra Pradesh. So far the Andhra Pradesh SSA has been released
Rs. 675.16 crore during 2013-14. The released amounts were used for all the activities

undertaken as part of the SSA including that of civil works.

Setting up of new universities of world class standards

1775. DR. JANARDHAN WAGHMARE: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@) whether Government has decided to set up new universities aimed at

attaining the world class standards in the country;

(b) if so, the details thereof and the locations identified for the purpose;

(c) whether the concept for these universities has been finalized, and if so,

the details thereof; and

(d) by when these universities would start functioning?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) Yes, Sir.

(b) The Central Government has tentatively identified 14 places/locations for
establishment of such universities in the public funded mode at Amritsar (Punjab),
Greater Noida (Uttar Pradesh), Jaipur (Rajasthan), Patna (Bihar), Guwahati (Assam),
Kolkata (West Bengal), Bhopal (Madhya Pradesh), Kochi (Kerala), Gandhi Nagar
(Gujarat), Coimbatore (Tamil Nadu), Mysore (Karnataka), Pune (Maharashtra),
Vishakhapatnam (Andhra Pradesh) and Bhubaneswar (Odisha).
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(¢) Yes, Sir. The concept of world class universities has been further
developed and it has now been decided to call them Universities for Research and
Innovation. The Central Government has introduced the ‘Universities for Research
and Innovation Bill’ in Parliament on 21.05.2012, which aims to provide for the
establishment and incorporation of such universities. The Universities for Research
and Innovation are expected to provide for the knowledge needs of the country, in
training professionals, specialists, scientists and researchers needed by the society
and economy. The Universities would focus on one area or problem of significance
to India and to build an ecosystem of research and teaching around different related
disciplines and fields of study and search for solutions that are globally valid and in
the process develop education at under-graduate and higher levels. These
universities would be set up in the public mode, the purely privately funded mode
and in the Public Private Partnership (PPP) Mode. A copy of the Bill is available at
http://164.100.24.219/ BillsTexts/LSBillTexts/asintroduced/61 2012 LS ENG.pdf.

(d) These universities can be set up only after the Bill is passed by

Parliament.
Fake Ph.D. degrees

1776. SHRI A.W. RABI BERNARD: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that a private university in Meghalaya had sold over
400 fake Ph.D. degrees and registered an equal number during the last one year and

the Governor of Meghalaya had lodged a complaint against the university;
(b) if so, the details thereof;

(c) whether the University Grants Commission has set up an expert

committee to look into the irregularities committed by the university; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) Yes, Sir. The University
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Grants Commission (UGC) has been receiving complaints about the Ph.D.
programmes run by the CMJ University, a Private University in Shillong (Meghalaya)
without following proper procedure. These complaints were about back-dated
registration, not holding the entrance examination and about not following the UGC
(Minimum Standards and Procedure for the award of M.Phil/Ph.D. Degree)
Regulations, 2009. As per the information provided by the University to the UGC,
490 students were enrolled for the Ph.D. alone. These students are enrolled in
different parts of the country and the course was not conducted at the main

campus. There are allegations that the degrees of the University are being sold.

His Excellency the Governor of Meghalaya in his capacity as Visitor has taken
action against CMJ University for irregularities committed by it. The Principal
Secretary to the Governor of Meghalaya has informed us that His Excellency, the
Governor of Meghalaya has recommended to the State Government of Meghalaya
the dissolution of CMJ University in terms of Section 48 of the CMJ University Act,
2009.

(c) and (d) In order to enquire into the alleged irregularities of the CMJ
University, Shillong, as reported by the Governor’s Secretariat, the UGC has
constituted an Expert Committee chaired by Prof. Mihir K. Chaudhari, Vice
Chancellor, Tezpur University. The Committee visited University on 1st August, 2013

and has submitted its report.
New courses in IITs

+1777. SHRI RASHEED MASOQOD: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that six new courses have been included in IIT

courses;
(b) if so, the details thereof; and

(¢) by when these courses would be started?

T Original notice of the question was received in Hindi.



178 Written Answers to

[RAJYA SABHA]

Unstarred Questions

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE

DEVELOPMENT (DR. SHASHI THAROOR): (a) to (¢) The Curricula of the Indian

Institutes of Technology (IITs) are revised periodically and new courses are

introduced based on their relevance to Industry. As per the details reported, the

following IITs have introduced new courses as per the details given below:

Institutes New courses introduced during the academic year
2011-12 2012-13 2013-14
1 2 3 4
1= Nil M.Sc. + M.Tech. (Dual M.Sc. + M.Tech. (Dual
Bombay Degree) in Physics Degree) in Electrical
and Materials. Engineering. M.Tech.
in Civil Engineering
with Specilisation in
Ocean Technology.
T- M.Tech. in Offshore Dual Degree in B.Tech. Nil
Madras Structural Enginee- and M.Tech. in Biolo-
ring in gical Engineering.
Ocean Engineering ~ Dual Degree in B.S.
and Photonics in and M.S. in Biological
Electrical Enginee- Sciences.
ring.
PG Diploma in Metro
Rail Technology
and Management
in Civil Engineering.
T- Nil M.Tech. in Disaster M.Tech. in Infrastruc-
Roorkee Mitigation and Mana- ture Systems.

gement and Seismic

B.Tech. in Polymer
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1 2 3 4
Vulnerability and Risk  Sciences.
Assessment.
T UG and PG in Nil UG and PG in Biologi-
Jodhpur System Science. cal Inspired System
Science.
1= Ph.D. in Biomedical =~ M.Tech. in Civil Engi- M.Tech. in Computer
Hyderabad Engineering, Biotech- neering (Environmental Science Engineering
nology and Liberal = and Water Resources), (Information Security).
Arts. M.Tech. in Biomedical Engineering M.Sc. in Mathematics.
Civil Engineering and Biotechnology. B.Tech. in Engineering
(Structural Engi- M.Phil, in Liberal Arts. Physics.
neering and Geo- B.Tech. in Civil
technology), Mecha- Engineering and
nical Engineering Engineering Science.
(Manufacturing) and
Electrical Engineering
(Micro-economics
and Very Large
Scale Integration).
M.Sc. in Physics.
B.Tech. in Chemical
Engineering.
[IT-Indore  Ph.D. in Engineering Ph.D. in Engineering Ph.D. in Engineering

(Computer Science
and Engineering,
Electrical Engineering
and Mechanical

Engineering);

(Bio-Sciences and Bio-
Engineering);

Ph.D. in Humanities
and Social Sciences

(Psychology).

(Bio-Sciences and Bio-
Engineering);

Ph.D. in Humanities
and Social Sciences

(Sociology).
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1 2 3 4

Ph.D. in Basic M.Tech. and M.Tech.
Sciences (Physics, + Ph.D. (Dual Degree)
Chemistry and in Communication and
Mathematics); Signal Processing and
Ph.D. in Humanities Production and Indus-
and Social Sciences trial Engineering.
(English, Economics M.Sc. and M.Sc. +
and Philosophy). Ph.D. (Dual Degree) in
B.Tech. in Computer Physics and Chemistry.

Science and Engi-
neering, Electrical
Engineering and

Mechanical Engi-

neering.

Budget under RTE Act

11778. SHRI RASHEED MASOOD: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of States whose budget has been increased under the Right

to Education Act, State-wise;

(b) the budget received by Uttar Pradesh; and

(c) the amount spent by the State Government and the amount remaining

unspent?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (c) After coming into force of the
Right of Children to Free and Compulsory Education (RTE) Act, 2009, the Central
budget released under the Sarva Shiksha Abhiyan (SSA) has increased for all the

T Original notice of the question was received in Hindi.
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States/UTs, including Uttar Pradesh, as given in Statement (See below). The total

expenditure incurred by the State of Uttar Pradesh (inclusive of State share) was

Rs. 3350.48 crore in 2009-10, Rs. 4390.92 crore in 2010-11, Rs. 5158.04 crore in

2011-12 and Rs. 6815.27 crore in 2012-13. The unspent balance in the State of Uttar
Pradesh at the close of the financial year 2009, 2010, 2011, 2012 and 2013 was Rs.
333.42 crore, Rs. 612.10 crore, Rs. 891.65 crore, Rs. 637.79 crore and Rs. 690.22 crore

respectively. The unspent balance of the previous year is treated as the opening

balance of the next financial year.

Central budget released under the Sarva Shiksha Abhiyan

Statement

(Rs. in crore)

SLNo. Name of the Central Releases 2013-14 as
State/UT 2009-10  2010-11 2011-12  2012-13 on 31.7.2013

1 2 3 4 5 6 7

1. Andhra Pradesh 385.70 81000 183552 141049 675.15
2. Arunachal Pradesh 114.28 204.02 238.80 437.65 93.26
3. Assam 474.80 768.54 1069.21 1308.82 33231
4. Bihar 1217.39 2047.90 1851.08 2754.62 83537
5. Chhattisgarh 55593 878.63 698.70 850.16 30044
6. Goa 551 6.71 10.79 10.13 4.50
7. Gujarat 200.32 440.65 880.28 1139.18 572.37
8. Haryana 276.00 327.86 404.61 338.10 180.17
0. Himachal Pradesh 86.08 137.87 141.93 107.37 6144
10. Jammu and Kashmir  373.63 403.49 300.71 508.06 400.86
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1 2 3 4 5 6 7

11.  Jharkhand 70940 895.62 579.03 561.84 450.11
12.  Karnataka 44221 669.03 627.88 684.51 348.51
13.  Kerala 119.90 196.61 17022 134.49 110.00
14.  Madhya Pradesh 113249 1767.83 1904.27 135343 909.54
15. Mabharashtra 564.32 855.37 1179.63 1068.55 336.59
16.  Manipur 15.00 132.54 3941 173.62 4146
17.  Meghalaya 93.83 18541 144.11 186.71 87.50
18.  Mizoram 66.18 101.15 108.14 153.18 36.39
19. Nagaland 49.13 86.37 9798 112.32 33.13
20.  Odisha 630.62 731.78 927.20 1043.08 45892
21.  Punjab 20044 396.13 481.12 494.73 173.36
22.  Rajasthan 1271.24 1461.82 1485.81 1535.20 911.23
23.  Sikkim 1736 44.69 40.23 2694 6.27
24.  Tamil Nadu 483.66 690.69 681.42 71637 278.74
25.  Tripura 74.73 171.21 174.94 120.10 37.00
26.  Uttar Pradesh 1960.12 3104.63 2636.83 3754.76 191223
27.  Uttarakhand 160.06 257.94 208.92 17941 95.13
28.  West Bengal 1041.42 1747.03 1776.53 2580.57 874.18
29. A and N Islands 412 3.58 9.07 10.89 440

30. Chandigarh 11.01 21.56 16.11 17.73 0.00
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1 2 3 4 5 6 7

31.  Dadra and N. Haveli 350 4.14 5.64 6.53 3.86

32.. Daman and Diu 1.69 1.63 2.57 433 146

33.  Delhi 30.89 3553 3783 4293 5823

34.  Lakshadweep 144 1.27 1.28 0.58 0.00

35.  Puducherry 6.70 4.85 7.58 9.19 299
TotaL 12781.08  19594.07 2077538  23836.56  10627.10

Gap between general and tribal literacy

1779. SHRI PARIMAL NATHWANI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the gap between general and tribal literacy has widened;

(b) if so, the details thereof covering the period from 2005 to 2015;

(c) the manner in which Government proposes to narrow this gap to

establish equality in the States; and

(d) the details of steps taken to improve this situation in Jharkhand?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) No Sir. The gap between the
general literacy rate and the tribal literacy rate has narrowed from 22.61% in 1991 to
17.74% in 2001. The literacy rate amongst the Scheduled Tribes has not been

reported by the Census 2011 so far.

(c) and (d) The Government has enacted the Right of Children to Free and
Compulsory Education Act, 2009 (RTE) and launched the Saakshar Bharat, a
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Centrally Sponsored Scheme, to raise literacy levels in the age groups of 6-14 years
and 15 years and above respectively in the country. Both have a special focus on
Scheduled Tribes. The Saakshar Bharat Programme has been sanctioned in

20 districts in Jharkhand.
Chair in the name of Satguru Ram Singh

1780. SHRI AVINASH RAI KHANNA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is aware of the fact that Satguru Ram Singh Ji, who
belongs to Namdhari Sect. and the founder of Kuka Movement, has contributed a

lot in the freedom movement of the country;

(b) whether it is a fact that there is a demand from Namdhari Sect that a

chair in his name be set up in any of the central universities; and

(¢) if so, whether Government is planning to set up a chair, and if not, the

reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) Yes, Sir.

(b) The Government has received letters from Shri Inder Singh Namdhari

and Shri Avinash Rai Khanna, both Hon’ble M.Ps, in this regard.

(¢c) The setting up of a Chair in the name of Satguru Ram Singh Ji at the
Central University of Punjab has already been approved by the University Grants

Commission.
Vacancy of teachers

1781. SHRI AVINASH RAI KHANNA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the details of vacancy of teachers from primary to P.G. and in technical

education, State-wise;

(b) whether it is a fact that the teachers have to perform other duties like

preparation of voter list, etc., and if so, the details thereof;
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(c) whether Government is planning to stop this practice, and if not, the

reasons therefor; and

(d) whether Government is aware of the news reports in this regard,
published in India Today Hindi edition dated 7th August, 2013, and if so, the details

thereof and the reaction and action of Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) A State-wise statement of teacher
vacancies under Sarva Shiksha Abhiyan (SSA) reported by State Governments/UT
administrations is given in Statement (See below). In addition, States/UTs also have
vacancies on the teacher cadre borne by the State Governments. Information in
respect of teacher vacancies on the state cadre, in Secondary Schools and higher

educational institutes is not maintained centrally.

(b) to (d) The news report published in India Today Hindi edition dated 7th
August, 2013 related to deployment of teachers for non academic purposes. Section
27 of the Right of Children to Free and Compulsory Education (RTE) Act, 2009
provides that “no teacher shall be deployed for any non educational purpose other
than the decennial population census, disaster relief duties or duties relating to
election to the local authority or the State Legislature or Parliament, as the case may
be”. All the States/UTs have notified the State RTE Rules in order to implement the
provisions of the RTE Act, 2009. The mandate of the RTE Act has been reiterated to
the States/UTs in order to ensure compliance in various training programmes and

review workshops.
Statement

State-wise details of Teacher Vacancies under Sarva Shiksha Abhiyan

S1.No. State/UT Sanctioned Post  Working Vacancies as
under SSA on 31.03.2013
1 2 3 4 5

1. Andman and Nicobar Island 210 198 12




186 Written Answers to

[RAJYA SABHA]

Unstarred Questions

1 2 3 4 5

2. Andhra Pradesh 39189 38319 870
3. Arunachal Pradesh 7262 6334 928
4. Assam 48808 40756 8052
5. Bihar 403413 201536 201877
6. Chandigarh 1390 1390 0
7. Chhattisgarh 67507 57193 10314
8. Dadra and Nagar Haveli 937 427 510
9. Daman and Diu 119 R 27
10.  Delhi 7104 3834 3270
11.  Goa 169 169 0
12.  Gujarat 58688 31430 27258
13. Haryana 13435 13399 36
14.  Himachal Pradesh 5856 3653 2203
15, Jammu and Kashmir 43471 42268 1203
16.  Jharkhand 120396 80857 39539
17.  Karnataka 29055 24278 4777
18.  Kerala 2925 2783 142
19.  Lakshadweep 38 17 21
20. Madhya Pradesh 173855 169557 4298
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1 2 3 4 5
21.  Maharashtra 42091 15387 26704
22. Manipur 2871 2719 152
23.  Meghalaya 13262 9050 4212
24.  Mizoram 2485 2175 310
25.  Nagaland 3147 3147 0
26.  Odisha 89901 79936 9965
27.  Puducherry 48 37 11
28.  Punjab 14090 10661 3429
29. Rajasthan 114132 100889 13243
30.  Sikkim 724 405 319
31.  Tamil Nadu 33214 33214 0
32.  Tripura 6980 5711 1269
33.  Uttar Pradesh 423553 277216 146337
34.  Uttrakhand 14316 5046 9270
35.  West Bengal 198253 136895 61358
TotaL 1982894 1400978 581916

Source: AWP and B 2013-14
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Levying of mineral rent resources tax

1782. SHRI SHASHI BHUSAN BEHERA: Will the Minister of MINES be

pleased to state:

(a) whether the Ministry would consider the recommendation of the Odisha
Government regarding levying of mineral rent resources tax @ 50 per cent on

supernormal profits (Surplus rent) earned by the lessees; and

(b) if not, the details of hindrances which come in the way of considering

the recommendation of the State Government?

THE MINISTER OF MINES (SHRI DINSHA J. PATEL): (a) and (b) The
proposal of State Government of Odisha for imposition of Mineral Resource Rent
Tax (MRRT) on iron ore on account of super normal profits being made by mining
companies has been considered by the Government. The Government is of the view
that the provisions of the National and State Mineral Funds, District Mineral
Foundation payments, provision of revenues to be raised through competitive
bidding as proposed in the Mines and Minerals (Development and Regulation)
(MMDR) Bill, 2011, can be used for the benefit of the mining areas and the local
people displaced by the mining activities, and therefore will be an effective
substitute for MRRT. The MMDR Bill, 2011 was introduced in the Lok Sabha on
12.12.2011 which was then referred to the Standing Committee on Coal and Steel
(Standing Committee) on 05.1.2012. The Standing Committee has submitted its
Report on the MMDR Bill, 2011 on 07.5.2013. Comments of State Governments and
Central Ministries/ departments concerned have been sought on the Report of the
Standing Committee. The Government will move an official amendment(s) to the Bill

after considering the recommendations of the Committee.

Ban on export of iron and chrome ores

1783. SHRI SHASHI BHUSAN BEHERA: Will the Minister of MINES be

pleased to state:

(@) whether the Ministry would consider to discourage/ban export of iron
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and chrome ores which can be effectively utilized on value addition in the country;

and

(b) whether the Central Government has received any request in this regard
from the Odisha Government, and if so, the steps taken by the Central Government

thereon?

THE MINISTER OF MINES (SHRI DINSHA J. PATEL): (a) Export of minerals,
including iron ore and chrome ore is guided by the Export-Import policy (EXIM). To
conserve natural resources and to meet the domestic demand, duty on export of iron
ore has been increased from 20% to 30% ad valorem basis on all grades of iron ore
(except pellets) with effect from 30.12.2011. Export duty on chrome ore increased
from Rs. 3000/- per tonne to 30% ad valorem from the year 2012-13 with annual

export ceiling of Rs. 3.00 lakh tonne per annum.

(b) Yes Sir. The Government of Odisha has requested to ban export of
Chromite. Export of chromite is regulated through EXIM Policy and Chromite export
is canalized through MMTC. Government has imposed an export duty of 30% ad
valorem on chrome ore and has also put an annual export ceiling as mentioned in

reply to part (a) above.

Financial crunch in National Commission for Minorities

1784. SHRI SABIR ALI:
SHRI MOHAMMED ADEEB:

Will be Minister of MINORITY AFFAIRS be pleased to state:

(a) whether there is financial crunch in National Commission for Minorities;

(b) if so, the details in this regard and the reasons therefor; and

(c) the steps taken/being taken to solve the problem ?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI NINONG ERING): (a) No, Sir.
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(b) The year-wise allocation and expenditure incurred thereupon for the last

three years by National Commission for Minorities are given as below:

(Rs. in thousands)

S1.No. Year Allocation Allocation  Expenditure Fund
(BE) (RE) Surrendered

1. 2010-2011 52600 51900 44505 7395

2. 2011-2012 56500 56175 47175 9000

3. 2012-2013 63640 57676 43897 13779

From above it may be seen that adequate funds were provided to National
Commission for Minorities (NCM), which they could not be spent and fund

surrendered on regular basis.
(¢) In view of above, question does not arise.
Skill development for minorities

1785. SHRI AMBETH RAJAN: Will the Minister of MINORITY AFFAIRS be

pleased to state:

(a) whether Government’s initiatives in promoting and conserving traditional
skills of minorities under ‘Skill Development of Minorities’ scheme has yielded

desired results, so far;

(b) if so, the details of the traditional skills of minorities identified, so far;

and

(c) the steps taken to improve and promote these skills?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI NINONG ERING): (a) to (c) The Ministry of Minority Affairs has formulated a

new scheme in 2013-14 for skill development of minorities under the brand name
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“Seekho Aur Kamao (Learn and Earn)”. The scheme aims at upgrading the skills of
minority youths in various Modular Employable Skills (MES) including Traditional
trades depending upon their educational qualification, aptitude and capability,
present economic trends and industry readiness. The scheme aims at 75%
employment including 50% in organized sector to the youths trained in MES. The
component of skill up-gradation in traditional trades envisages identification and
collectivization of the minority youths involved in traditional trades into Self Help
Groups (SHGs)/ Producer companies and provide forward (customer access) and
backward linkages (vendor access) including support in getting financial assistance
from lending institutions for self-employment. Ministry has already started the

process of implementation of the scheme during current financial year.

In addition, National Minorities Development and Finance Corporation
(NMDEFC), a Central Public Sector Enterprise under administrative control of the
Ministry, also implements promotional Vocational Training programme through its
State Channelising Agencies (SCAs) in trades having high self/wage employment
potential. NMDFC has imparted training to 10963 minority candidates till date under
this scheme in various States. NMDFC has recently launched a new Skill
Development programme in 10 (ten) Minority Concentration Districts of Uttar
Pradesh and Uttarakhand. The programme aims to provide at least 80% placement to

the trained youths.

Employment opportunities and other welfare steps for minorities

1786. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of MINORITY
AFFAIRS be pleased to state:

(a) the details of status till 2012 regarding creation of employment
opportunities for minorities in Central and State Public Sector Undertaking as also in
the private sector from the time of carving out a separate Ministry for minority

affairs about seven years back;

(b) whether the Ministry has become another layer of bureaucracy to vet

minority related initiatives by other Ministries / Departments of Government; and
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(¢c) if not, what are the specific minority welfare steps formulated in addition
to doling out scholarships and free coaching sops and the funds spent for the same

from 1st January, 2012 to 31st January, 2013?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI NINONG ERING): (a) As per the information furnished by the Department of
Personnel and Training (DoPT), the data on recruitment of Minorities in Central

Public Sector Enterprises (CPSEs) since 2006-07 to 2012-13 is as below.
Minorities recruited in CPSEs

(% age of minorities recruited to total recruitment)

2006-07 2007-08 2008-09  2009-10 2010-11 2011-12 2012-13

1453 1234 2107 1322 1218 1776 750
(11.88%) (5.52%)  (18%)  (5.92%)  (1.02%)  (691%) (7.44%)

Further, a Coordination Committee under the Chairmanship of Joint Secretary,
Ministry of Minority Affairs has been created to look into the recruitment of

minorities in public and private sectors.

(b) No Sir. The Ministry of Minority Affairs has initiated various programmes
for the educational empowerment of minorities, economic empowerment of minorities,
addressing the development deficit of minority concentration areas and other
minority specific issues like Wakf, etc. Further, the Ministry has also launched the
PM’s New 15 Point Programme for the Welfare of Minorities which either earmarks
15% of targets/outlays for minorities in different schemes of the Government or
provides for specific monitoring of flow of funds/benefits to minorities or minority

concentration areas.

(¢c) The Ministry of Minority Affairs has taken various initiatives by
implementing the following schemes for the welfare of the minority communities in

the country:
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)

(it)

(ii)

(iv)

™)

For the educational empowerment of minorities, the Ministry is
implementing three scholarship schemes, namely, Pre-matric, Post-matric
and Merit-cum-means Based Scholarship Schemes, covering students
from Class I to Ph. D. In addition, the Ministry is implementing Maulana
Azad National Fellowship Scheme for students of M. Phil, and Ph. D.
Also, Free Coaching and Allied Scheme, Support for Students clearing
Prelims and Schemes of Maulana Azad Education Foundation based on
the corpus fund granted by the Government, have been implemented for

the benefit of minority communities.

The Ministry is implementing Multi-sectoral Development Programme
(MsDP) for creating socio-economic infrastructure and providing basic

amenities in the areas with substantial minority population.

For economic empowerment of minorities, the Ministry is implementing
‘Seekho aur Kamao’-Scheme for Skill Development of Minorities,
schemes of National Minorities Development and Finance Corporation
(NMDFC) for extending credit for self employment, income generating
ventures, educational loans for facilitating job oriented education for the
minorities and scheme for Grant-in-aid to State Channelising Agencies of

NMDEFC.

For empowerment of minority women, ‘Nai Roshni’—Scheme for

Leadership Development of Minority Women is being implemented.

The Ministry is also implementing a scheme for Computerisation of

records of State Wakf Boards.

The details of physical achievements/funds spent on minority welfare steps

by this Ministry during 2011-12 and 2012-13 are given in Statement-I (See below).

The details of physical achievement/funds spent during 2011-12 and 2012-13 on

minority welfare by other Ministries/Departments covered under PM’s New 15 Point

Programme are given in Statement-II (See below).
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Statement-1

Unstarred Questions

Details of number of beneficiaries and funds spent under the schemes of Ministry

of Minority Affairs

SLNo. Name of Scheme Beneficiaries Amount Released
(Rs. in crores)
2011-12 2012-13  2011-12  2012-13
1. Pre-Matric Scholarship 5528557 6436984 61547 786.19
2. Post Matric Scholarship 701950 755643 362.99 326.55
3. Merit-cum-Means Scholarship 42476 68096 115.72 181.21
4. Maulana Azad National Fellowship 2266 754 51.98 66.00
5. Free Coaching and Allied Scheme 7830 6716 1598 1399
6. Maulana Azad Education Foundation 17700 25153 21.18 30.19
(MAEF) Scholarship for meritorious
girl students.
7. Term Loan and Micro Finance 82630 99401 27137 380.19
schemes under the National Minorities
Development and Financial Corporation
(NMDEC).
8. Multi-sectoral Development Programme * 77991 64642
9. ‘Nai Roshni’ Leadership Development 36950 # 1045
of Minority Women
10. Computerisation of Wakf Records @ 0.62 0.89

* Minority area specific development scheme.
# Scheme implemented from 2012.

@ Record Management Scheme.
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Statement-11

Details of physical achievements/funds spent during 2011-12 and 2012-13 on

Minority Welfare

S1.No. Name of Scheme (Ministry/Deptt.) Physical
Achievements related
to Minority Welfare

2011-12 2012-13
1 2 3 4
1. Indira Awas Yojana (IAY) (M/o Rural Development) 378907 361912
2. Swarojgaries assisted under Aajeevika Scheme 150128 106207
{formerly Swaranjayanti Gram Swarojgar Yojana
(SGSY)} (M/o Rural Development)
3. Urban Poor assisted to set up Individual Micro 11611 15431
Enterprises under Swarn Jayanti Shahari Rojgar Yojana
(SJSRY) (M/o Housing and Urban Poverty Alleviation)
4. Skill Training imparted to Urban Poors under SJSRY 48011 87467
(M/o Housing and Urban Poverty Alleviation)
5. Operationalization of Anganwadi Centres under ICDS, 3489 3804
(M/o Women and Child Development)
7. Coverage of Habitations under National Rural Drinking 15415 16692
Water Programme (NRDWP), (M/o Drinking Water
and Sanitation)
8. Number of Madarsas under Scheme for Providing 5934 9905

Quality Education in Madarsas (SPQEM), (M/o

Human Resource Development)
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2 3 4

9. Number of Teachers under Scheme for Providing 14412 23146
Quality Education in Madarsas (SPQEM), (M/o
Human Resource Development)

10. Number of Institutions under Infrastructure 259 174
Development for Minority Institutions (IDMI),
(M/o Human Resource Development)

11. Sarva Shiksha Abhiyan (SSA), (M/o Human Resource
Development)
(a) Number of Primary Schools constructed 1241 176
(b) Number of Upper Primary Schools constructed 66 R
(c) Number of New Primary Schools Opened 1251 175
(d) Number of New Upper Primary Schools Opened 356 216
(e) Number of Additional Classrooms constructed 36895 34158
(f) Number of Posts for Teachers sanctioned 7603 10072

(g) Kasturba Gandhi Balika Vidyalaya (KGBV) sanctioned 75

Details of funds spent on minority welfare steps by other Ministries/Departments

SL.No.

Name of Scheme (Ministry/Deptt.) Amount sanctioned/re-

leased related to Minority

Welfare (Rs. in crore)

2011-12 2012-13
2 3 4
1. Indira Awas Yojana(IAY), (M/o Rural Development) 1333.60 1533.62
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2 3 4

2. Swarn Jayanti Shahari Rojgar Yojana (SJSRY), 34.58 30.38
(M/o Housing and Urban Poverty Alleviation)

3. Upgradation of ITIs, (M/o Labour and Employment) 13.65 8.82

4. Priority Sector Lending to Minorities (PSL), 164748.00  185234.35
(Deptt. of Financial Services)

5. Basic Service to the Urban Poor* (BSUP), 7174.67 7254.84
(M/o Housing and Urban Poverty Alleviation)

6. Integrated Housing Slum Development Programme* 1962.34 2235.83
(IHSDP), (M/o Housing and Urban Poverty Alleviation)

7. Urban Infrastructure and Governance* (UIG), 9049.09 9097.24
(M/o Urban Development)

8. Urban Infrastructure Development Scheme for Small 1838.99 2642.19
and Medium Towns* (UIDSSMT), (M/o Urban
Development)

0. National Rural Drinking Water Programme (NRDWP), 6828.12 1443.79
(M/o Water Drinking and Sanitation)

10.  Scheme for Providing Quality Education in Madarsas 139.53 18249
(SPQEM), (M/o Human Resource Development)

11.  Infrastructure Development for Minority Institutions 4843 28.38

(IDMI), (M/o Human Resource Development)

* Figures for the financial year are the cumulative figures as at the end of that financial year
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Welfare of minorities

1787. SHRI K.C. TYAGI:
DR. PRADEEP KUMAR BALMUCHU:

Will the Minister of MINORITY AFFAIRS be pleased to state:

(a) whether any programme has been undertaken for minority concentrated

districts under the Multi-sectoral Development Programme;

(b) if so, the details thereof;

(c) the details of its monitoring status;

(d) the details of State Level Committees included for the implementation of

Prime Minister’s 15 Point Programme for the welfare of minorities; and

(e) the details of percentage of minority population identified, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI NINONG ERING): (a) and (b) The Multi-sectoral Development Programme
(MsDP) was launched in 2008-09 and implemented in 90 Minority Concentration
Districts (MCDs) of 20 States/UTs during Eleventh Five Year Plan. The programme
has been restructured and 710 Minorities Concentration Blocks (MCBs) and 66
Minority Concentration Towns (MCTs) falling in 196 backward districts of 26 States
have been identified for implementation of the programme during Twelfth Five Year
Plan. The programme aims at improving the socio-economic condition and providing
basic amenities for improving the quality of life of minorities. Projects undertaken by
the programme relate to construction of IAY houses, health centers, anganwadi
centers, school buildings, additional classrooms in schools/madarsa, hostels for

boys and girls, ITIs, polytechnics, drinking water supply works etc.

(c) There is a robust mechanism in place for monitoring the implementation
of MsDP at the State and Central Level. The District and State Level Committees for

Prime Minister’s New 15 Point Programme are responsible to review the progress of
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implementation of the programme at the district and State levels. Further the
Empowered Committee at the Centre serves as the oversight committee and monitors
the implementation of the programme at the national level. The progress under
MsDP is also reviewed on half yearly basis by the Committee of Secretaries (CoS)
along with the Prime Minister’s New 15 Point Programme and then reported to the
Union Cabinet. Monitoring is also done through conferences at the national,

regional and State levels as well as through visits of officials to the project sites.

(d) State Level Committees for implementation of the Prime Minister’s New
15 Point Programme for the Welfare of Minorities are headed by the Chief Secretary
with members consisting of the Secretaries and Heads of Departments implementing
the schemes under the 15 Point Programme, representatives from the Panchayati Raj
Institutions/Automous District Councils, three representatives from reputed non-
government institutions dealing with minorities and three such other members
considered appropriate by the State Government/UT Administration. Upto two MPs
from Lok Sabha and one MP form Rajya Sabha representing the State, are nominated
by the Central Government and two MLAs, are nominated by the State Government.
However, one of the members included in the State Level Committee from Lok Sabha
and Legislative Assembly should have been elected from any of the minority
concentration district in those states which have these minority concentration

districts (MCDs).

() The State-wise detail of percentage of minority population as per

Census 2001 is given in Statement.

Statement

The State-wise details of percentage of minority population as per census 2001

SI.No. State/UTs % of Minorities

1. Jammu and Kashmir 70.33

A Himachal Pradesh 453
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S1.No. State/UTs % of Minorities
3. Punjab 62.85
4. Chandigarh 21.06
5. Uttaranchal 14.89
6. Haryana 1148
7. Delhi 16.85
8. Rajasthan 10.07
9. Uttar Pradesh 1921
10. Bihar 16.64
11. Sikkim 3643
12. Arunachal Pradesh 338
13. Nagaland 91.85
14. Manipur 43.02
15. Mizoram 96.08
16. Tripura 1429
17. Meghalaya 74.86
18. Assam 34.89
19. West Bengal 26.27
20. Jharkhand 1824
21. Odisha 458
22. Chhattisgarh 4.54
23. Madhya Pradesh 724
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S1.No. State/UTs % of Minorities
24. Gujarat 9.75
25. Daman And Diu 10.06
26. Dadra And Nagar Haveli 597
27. Maharashtra 1794
28. Andhra Pradesh 10.8
29. Karnataka 1491
30. Goa 33.64
31. Lakshadweep 96.32
32 Kerala 4374
33. Tamil Nadu 11.65
34. Puducherry 13.06
35. Andaman and Nicobar 3045

Multi-sectoral Development Programme

71788. SHRI PRABHAT JHA: Will the Minister of MINORITY AFFAIRS be

pleased to state:

(a) whether it is a fact that a scheme named Multi-sectoral Development
Programme (MsDP) is being run in the Minority Concentrated Districts (MCDs) by

the Central Government;
(b) if so, the details thereof;

(c) whether it is a fact that the amount allocated under this scheme could

not be fully utilized so far;

1 Original notice of the question was received in Hindi.
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(d) if so, the details thereof along with the reasons therefor;

(e) whether any modification is proposed to be carried out in this scheme;

and
(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI NINONG ERING): (a) and (b) The Multi-sectoral Development Programme
(MsDP) was launched in 2008-09 and implemented in 90 identified Minority
Concentration Districts (MCDs) of 20 States/UTs during Eleventh Five Year Plan.
The programme is being implemented in 710 Minority Concentration Blocks (MCBs)
and 66 Minority Concentration Towns (MCTs) falling in 196 backward districts of
26 States/UTs during Twelfth Five Year Plan. The programme aims at improving the
socio-economic condition and providing basic amenities for improving the quality of

life of minorities.

(c) and (d) Out of the total allocation of Rs. 3780 crore for MsDP during
11th Five Year Plan, approval to plans/projects of Rs. 3733.90 crore (99% of
allocation) has been given and Rs. 2935.93 crore has been released to the States/UTs
as on 31.03.12. During Twelfth Five year Plan, approval to plans/projects of Rs.
1687.02 crore has been given and Rs. 1017.01 crore has been released to the States/
UTs so far. The entire amount of allocation could not be utilized during Eleventh
Five Year Plan mainly because of non-submission of adequate and complete
proposals by the States/UTs, delay in submission of utilization certificates by the
States/UTs for the fund released, non-availability of land, inordinate delay in transfer
of funds by the States to the district/implementing agency, delay in identification if

implementing agency, and long gestation period for big projects.

(e) and (f) The Programme has been restructured to sharpen the focus on
targeted minorities by making Minority Concentration Block as unit area of planning
instead of MCDs. The coverage of programme has been expanded to other
deserving minority concentration areas like towns/cities and the approval of the

projects has been decentralised to the States/UTs.
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Leadership Development of Minority Women

1789. SHRI HUSAIN DALWAI: Will the Minister of MINORITY AFFAIRS be

pleased to state:

(a) whether a Scheme for Leadership Development of Minority Women is

under implementation;
(b) if so, the salient features of the scheme; and
(¢) how the scheme is being implemented especially in Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI NINONG ERING): (a) Yes Sir.

(b) and (c¢) The implementation of the scheme for “Leadership Development of
Minority Women” has started from financial year 2012-13 with the objective to
empower and instill confidence among minority women including their neighbours
from other communities living in the same village/locality, not exceeding 25% of a
project proposal, by providing knowledge, tools and techniques for interacting with
Government systems, Banks and other institutions at all levels. The scheme is
implemented through Non-Governmental Organizations (NGOs) all over the country
including Maharashtra. During 2012-13, an amount of Rs. 14,25,480/- has been
sanctioned to two Non-Governmental Organizations (NGOs) of Maharashtra for
providing training to 450 women in Nanded and Nagpur Districts. The scheme has

been revised during 2013-14 and branded as “Nai Roshni.”
15 Point Programme for minorities

1790. SHRI PARIMAL NATHWANI: Will the Minister of MINORITY
AFFAIRS be pleased to state:

(a) whether the Prime Minister’s new 15 Point Programme for welfare of

minorities earmarks 15 per cent of target/schemes for minorities;
(b) if so, details in this regard so far Jharkhand is concerned;
(c) whether any road map has been drawn for Jharkhand in this regard; and

(d) if so, details thereof?



204 Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI NINONG ERING): (a) and (b) Prime Minister’s New 15 Point Programme for
Welfare of Minorities is an overarching programme which covers various schemes of
different Ministries/Departments either by earmarking 15% of physical targets/
financial outlays for the minorities or by specific monitoring of flow of benefits/
funds to minorities or areas with substantial minority population. The schemes under
Prime Minister’s New 15 point Programme are being implemented in all States/UTs
including Jharkhand. The achievements of the schemes under PM’s New 15 PP with

respect to Jharkhand during the last three years are given in Statement (See below).

(c) and (d) Under the Prime Minister’s New 15 Point Programme, the targets/
outlays earmarked for minorities at National Level, are distributed among the States/
UTs, including Jharkhand, in proportion of the BPL population of minorities in a
particular State/UT subject to norms and designs of the scheme. There is a
structured monitoring mechanism to ensure that the benefits go to deserving
members. As per the guidelines for the PM’s New 15 Point Programme, at the State
and District levels, the monitoring is done by the State Level and District Level

Committees constituted for this programme.

Statement

Status of Prime Minister’s new 15 point programme in Jharkhand
Performance of schemes of other Ministers included under PM’s new 15 PP

Schemes where physical targets for minorities are earmarked

Ministry of Human Resource and Development, Department of School Education

and Literacy

2010-11 2011-12 2012-13
Scheme (Min/Deptt.) Target Achieve- Target Achieve- Target Achieve-
ment ment ment
1 2 3 4 5 6 7

Sarva Shiksha Abhiyan (SSA)

@@  Primary School constructed 226 226 32 32 - State-wise
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1 2 3 4 5 6 7
(i) Upper Primary School 331 331 26 26 - data not
constructed received
(iii) Addl. Classroom 2300 2300 1556 1556 4255
constructed
(iv) Teacher sacntioned 1011 47 142 56 5217
(v) New Primary School 183 183 32 32 -
opened
(vi) New Upper Primary 215 215 0 26 -

School opened

(vii) KGBV sanctioned Not available 3 3 -

Ministry of Rural Development

Swarnjayanti Gram Swarojgar 15740 7007 14228 4426 13677 3620
Yojana (SGSY) (Aajeevika)

Indira Awas Yojana (IAY) 25154 21305 0522 7262 10425 13612
Ministry of Housing and

Urban Poverty Alleviation

Urban Self Employment 97 86 201 10 278 190
Programme under SJISRY to set

up Micro Enterprises

Skill Training for Employment 775 459 799 51 1558 600
promotion amongst Urban Poor

under SISRY
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Schemes where financial outlays for minorities are earmarked

Ministry of Rural Development

Unstarred Questions

(Rs. in crore)

2010-11 2011-12

2012-13

Scheme (Min./Deptt.) Target Achieve- Target Achieve- Target Achieve-

ment ment ment

1 2 3 4 5 6 7
Indira Awas Yojana (IAY)  113.1913 84.7555 44.6327 4498 4945 51.11
Ministry of Housing and Urban Poverty Alleviation
Swarn Jayanti Shahari Rojgar 09557 04437 09602  0.10 1.07 0.8542
Yojana
Ministry of Finance, Department of Financial Services
Priority Sector Lending 156341 1590.79 2054.61 1753.00 222824 1893.00
Ministry of Labour and Employment
Upgradation of ITIs into 22714 22018 07124 0338 0.37 031

Centres of Excellence
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Schemes where flow of funds/benefits to minorities are monitored

Ministry of Housing and Urban Poverty Alleviation

2010-11 2011-12 2012-13
Project Cost Project Cost Project Cost
for Substantial for Substantial for Substantial

Minority Area  Minority Area  Minority Area

1 2 3 4
Basic Services to Uban Poor* 263.58 263.58 263.58
Integrated Housing and Slum 39.79 39.79 39.79

Development Programme*

* Cumulative figures

Schemes where flow of funds/benefits to minorities are monitored

Ministry of Drinking Water and Sanitation

(Rs. in crore)

Scheme (Min/Deptt.) 2010-11 2011-12 2012-13
Project Cost Project Cost Project Cost
for Substantial for Substantial for Substantial

Minority Area  Minority Area  Minority Area

National Rural Drinking Water Rs.72.79 Cr. Rs. 490.54 Cr. Rs.67.17 Cr.
Programme covering 1235  covering 2237  covering 2603

Habitations Habitations Habitations
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Ministry of Urban Development

Scheme (Min/Deptt) 2010-11 2011-12 2012-13

Project Cost Project Cost Project Cost
for Substantial for Substantial for Substantial

Minority Area  Minority Area  Minority Area

1 2 3 4
Urban Infrastructure and 339.79 339.79 339.79
Governance*
Urban Infrastructure 5.69 2.36 5.69

Development Scheme for Small

and Medium Town*

* Cumulative figures
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Task force on terror-related matters

1791. DR. KANWAR DEEP SINGH: Will the Minister of MINORITY AFFAIRS

be pleased to state:

(a) whether Government is planning to set up a separate task force that
would look into terror-related matters involving minorities, as suggested by the

Minister in July, 2013;
(b) if so, the details thereof, including the proposed modus operandi; and

(c) the ways in which this force shall coordinate with other existing security

agencies?

THE MINISTER OF MINORITY AFFAIRS (SHRI K. RAHMAN KHAN): (a) to
(c) The matter has been discussed at an appropriate level and referred to Ministry of
Home Affairs to set up a separate task force in the Ministry of Home Affairs to look
into terror-related matters involving minorities. Ministry of Minority Affairs has no

role in this regard.
Encouragement of solar parks

1792. SHRIMATI VASANTHI STANLEY: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) whether it is proposed to encourage development of solar parks in the

country to generate power;

(b) if so, the details thereof, inter-alia indicating the status of such projects

in the country;

(¢) whether the Central Government bears the full cost of development of

such parks; and
(d) if so, the details thereof?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) Yes, Sir.

(b) The Ministry has identified development of Solar parks as one of the
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thrust areas to facilitate speedy installation of solar power plants utilising common
infrastructure and to achieve reduction in cost of solar power. It has requested
Governments of major solar potential rich States to identify at least 2000 acres of

land for such parks in their State.

The first Solar Park was set up at Charanakha, District Patan, Gujarat under
the Gujarat Solar Policy over an year ago with capacity for setting up 500 MW solar
power plants, out of which a capacity of around 214 MW is reported to have been

established so far.

Foundation stone has been laid recently for another Solar Park at Bhadla,
District Jodhpur, Rajasthan with a capacity for setting up 3000 MW capacity solar
power plants and with separate zones for manufacturing, research and development

and training centres and other amenities.

(¢) No, Sir. However, the developers of solar power projects in such parks
can avail the incentives under different schemes of the National Solar Mission

announced from time to time.
(d) Not applicable.
Biogas units in rural areas

1793. SHRI RAJKUMAR DHOOT: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(@) whether Government provides Central assistance to States to promote

setting up of biogas units in the rural areas;
(b) if so, the details thereof;

(c) the Central assistance provided to Maharashtra for this purpose during

the last four years, year-wise;

(d) the number of biogas units established in the rural areas of the State

during the said period; and

(e) the other measures Government proposes to initiate for setting up of

bio-gas units in Maharashtra?



212 Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) and (b) Yes, Sir. Ministry of New and Renewable Energy (MNRE)
is providing Central Financial Assistance (CFA) to States for promotion and setting
up of family type biogas plants under the Programme on National Biogas and
Manure Management Programme. Most of these biogas plants are in the rural areas
of the country, including the State of Maharashtra. The Programme provides CFA for
setting up of biogas plants besides support for training, Turn-Key Job Fee, and
communication and publicity activities. The details of the CFA is given in

Statement-I (See below).

(c) About Rs. 29 crore has been provided to Maharashtra as CFA for the
purpose of implementing the programme during the last four years. Year-wise details

of funds released during the last four years are given in Statement-II (See below).

(d) About 74,000 family type biogas plants have been set up in the State of
Maharashtra during the last four years i.e. from 2009-10 to 2012-13 in the State. The

details are given in Statement-III (See below).

(¢) MNRE has also initiated support for the projects for production,
purification and bottling of biogas for uses in addition to cooking and lighting as

technology demonstration in the country including the State of Maharashtra.
Statement-1

Pattern of Central Financial Assistance under National Biogas and Manure

Management Programme w.e.f. 1st November, 2009

SL Items for Central Financial Family type Biogas Family type Biogas
No. Assistance (CFA) and Regions Plants under CDM plants under NBMMP**

1 cum 2-4 cum 1 cum 2-4 cum

A. Central Financial Assistance to beneficiaries of Biogas Plant (in Rs. per plant)

1. NER States, Sikkim (except 11,700 11,700 14,700 14,700

plain areas of Assam)
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1 2 3 4 5 6
2. Plain areas of Assam 9,000 9,000 9,000 10,000
3. Jammu and Kashmir, Himachal 3,500 4,500 4,000 10,000

Pradesh, Uttrakhand, Niligiri of

Tamil Nadu, Sadar Kursoong

and Kalimkpong Sub-Divisions

of Darjeeling, Sunderbans (W.B.)

and Andaman and Nicobar

Islands
4.  All ohers 2,100 2,700 4,000 8,000
B. Turn-Key Job Fee including 7,00 1,500

warranty for five years (in Rs.

per plant)

C. Additional CFA for toilet linked 5,00 1,000
Biogas Plants (in Rs. per plant)

D. Incentive for saving Diesel and 2,500 5,000
other conventional fuels by
using biogas in engines/gensets
and/or biogas based refrigerators

(in Rs. per plant)

E. Administrative Charges—for target range of plants (in Rs.)

1. 100-3,000 50,000@ 1,00,000"

2. 3,001-7,000 8,90,000# 10,50,000M

3. Above 7,001 14,90,000$ 24,50,000%*
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F. Training Courses (in Rs.)

1. Users’ Course 1,000 2,000
2. Staff Training Course 5,000 8,000
3. Refresher/Construction-cum- 19,000 35,000

Maintenance Course

4. Turkey-key operator and 38,500 67,500
management course for

workers of companies/

entrepreneurs
G Biogas Development and As per existing As per the existing
Training Centers pattern pattern and the revised

pattern of CFA and staff
strength/positions
conveyed vide Ministry’s
sanction letter No. 19-3/
2011-BE (Pt.) dated 16th
November, 2011 and
dated 02nd March, 2012

H. Communication and Publicity—for target range of plants (in Rs.)

1. Up to 1,000 1,00,000 1,00,000
2. 1,001-10,000 2,50,000 2,50,000
3. More than 10,000 5,00,000 5,00,000
L  Support for Repair of Non- Nil 50% of applicable CFA

functional Plants with the category subject to
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1 2

4 5 6

restriction of utilization of
upto 5 % of the outlay of
the programme in that year

of the concerned State/ UT

sharing of 50% of the
cost of repair by the

beneficiary.

Family type Biogas Plants under CDM

Family type Biogas plants under NBMMP

@ Extra Rs. 300 per plant in excess of
200 biogas plants.

# Extra Rs. 150 per plant in excess of
3000 biogas plants.

$ Extra Rs. 100 per plant in excess of
7000 biogas plants and maximum of
Rs.30 lakh.

*#* Maximum of 50% of the cost of the

biogas plant for low cost models.

A Extra Rs. 350 per plant in excess of 100
biogas plants.

AN Extra Rs. 300 per plant in excess

of 3000 biogas plants.

* Extra Rs. 250 per plant in excess of
7,000 biogas plants subject to maximum

of Rs. 50.0 lakh.

Statement-11

The details of the Central Financial Assistance provided to Maharashtra State,

during the last four years for setting up of biogas units

SLNo. Year Central Financial Assistance
provided (Rs. in crore)
1. 2009-10 2.09
2. 2010-11 12.00
3, 2011-12 6.87
4. 2012-13 8.05
TotaL 29.01
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Statement-I11

Family Type Biogas plants installed in Maharashtra State, during the last four

years
SL.No.  Year No. of family type biogas plants
1. 2009-10 11237
2. 2010-11 21456
3. 2011-12 22220
4. 2012-13 19023
TotaL 73936

Review of subsidy component on solar pumps

1794. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(@) whether Government has received any request from the Punjab
Government recently to review the programme of solar pumps for agriculture and
restore the subsidy component to the 80 per cent with 10 per cent contribution by

the State and the balance 10 per cent by the beneficiary; and
(b) if so, the details thereof?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) and (b) Yes, Sir. Under the Off-grid and Decentralized Solar
Applications Programme of Jawaharlal Nehru National Solar Mission, the Ministry
has been extending a subsidy of 30% of the cost of solar water pumping system
limited to Rs. 57,000/- per kWp having module capacity upto 5 kWp for irrigation
and other purposes. The Chief Minister of Punjab has recently written a letter

requesting for a review of the programme of solar pumps for agriculture and
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restoration of subsidy to the pre 2004-05 levels of 80% with a 10 % contribution by

the State and balance 10% by the beneficiary.
Wind potential in Karnataka

1795. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) whether Karnataka is one of the wind potential State of the nation for

the generation of wind energy;
(b) if so, the details thereof; and

(c) what action Government has taken or proposes to take to tap the wind

potential of the State in a big way to produce wind energy?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) Yes, Sir.

(b) Karnataka has a wind power potential of 13600 MW out of total 1,02,000
MW in the country at 80 m hub height.

(¢) The Government is promoting wind power projects through private
sector investment by providing fiscal and promotional incentives such as
concessional import duty on certain components of wind electric generators, excise
duty exemption to manufacturers. 10 years tax holiday on income generated from
wind power projects is also available. Loans for installing windmills are available
from Indian Renewable Energy Development Agency (IREDA) and other Financial
Institutions. Technical support including wind resource assessment is provided by
the Centre for Wind Energy Technology (C-WET), Chennai. This apart, preferential

tariff is being provided in certain potential States.
Wind power generation by Oil India

1796. SHRI BAISHNAB PARIDA: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) whether Oil India proposes to go in for wind power generation projects

abroad;
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(b) if so, the details thereof;

(¢) whether it is a fact that India has vast potential in the above sector,

especially in Odisha and coastal regions of the country; and

(d) if so, the action plan of Government to harness such sources in the

above areas?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) No, Sir.

(b) Question does not arise.

() As per wind resource estimates made by the Centre for Wind Energy
Technology (C-WET), India has a potential of 1,02,000 MW at 80 m above ground

level, including for the State of Odisha and coastal regions.

(d) A target of installing 15000 MW of grid connected wind power projects
has been set for Twelfth Plan period, out of total of 30000 MW from all renewables.
The Government is promoting wind power projects through private sector
investment by providing fiscal and promotional incentives such as concessional
import duty on certain components of wind electric generators, excise duty
exemption to manufacturers. Ten years tax holiday on income generated from wind
power projects is also available. Loans for installing windmills are available from
Indian Renewable Energy Development Agency (IREDA) and other Financial
Institutions. Technical support including wind resource assessment is provided by
the Centre for Wind Energy Technology (C-WET), Chennai. In addition, preferential

tariff is being provided in certain States.

Generation of renewable energy

1797. SHRIMATI VASANTHI STANLEY: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) the total amount of renewable energy generated by the States;
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(b) whether there is still significant potential for States to increase their

renewable energy and the details thereof; and

(c) the incentives given for States to take up renewable energy initiatives?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) The total installed capacity of power generation from renewable

energy sources in the country is 28,709 MW.

(b) The estimated potential of power generation from renewable energy is
2,45,000 MW. There is considerable potential to expand utilization of renewable

energy in the country.

(¢) The Government is providing various incentives for setting up
renewable energy based projects both in public and private sector. The details are
given in Statement (See below) This apart, various fiscal incentives such as
Accelerated Depreciation, concessional excise and customs duties are also available

for the renewable energy projects.

Statement

Incentives/Subsidy available under various renewable schemes.

A. Grid-intractive renewable power programmes:

1. Wind Power:

Demonstration projects in:

Special Category States (NE Region, Sikkim, J and K, Rs. 3.00 crore X C"0.646
HP and Uttarakhand)

Other States Rs. 2.50 crore X C"0.646

C: Capacity of the project in MW; A: raised to the power
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2. Small Hydro Power Projects

Support to new SHP projects in State sector:

Category Above 100 KW and Above 1IMW-25 MW
up to 1000 KW

Special category and Rs. 50,000/KW Rs 5.00 crore for first MW +
NE States Rs.50 lakh/MW for each
additional MW

Other States Rs. 25,000/KW Rs. 2.50 crore for first MW +
Rs. 40 lakh/MW for each
additional MW

Support to new SHP project in Category private/co-operative/joint sector:

Category Above 1000 KW Above 1IMW-25 MW
Special category and Rs. 20,000 /KW Rs. 2.00 crore for first MW +
NE States Rs. 30 lakh/MW for each

additional MW

Other States Rs. 12,000/KW Rs. 1.20 crore for first MW +
Rs. 20 lakh/MW for each
additional MW

3. Biomass Power Project and Bagasse Cogeneration Projects:

Private/Joint/Cooperative/Public Sector Sugar Mills:

Special Category and Other States
NE States
1 2 3 4 5

Biomass Power projects Rs. 25 lakh X (C MW)YN.646  Rs. 20 lakh X (C MW)N0.646
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Bagasse Co-generation Rs. 18 lakh X(C MW)"0.646 Rs. 15 lakh X (C MW)"0.646

Bagasse co-generation  Rs. 40 lakh
projects by coopera- Rs. 50 lakh
tive/public sector sugar Rs. 60 lakh
mills

40 bar and above
60 bar and above

80 bar and above

Per MW of surplus power
(maximum support of

Rs. 8.0 crore per project)

Rs. 40 lakh
Rs. 50 lakh
Rs. 60 lakh

Per MW of surplus power
(Maximum support of Rs. 8.0

crore per project)

B. Off-grid/decentralized renewable energy programmes

S1. No. Programme

Subsidy

4. Family Type Biogas Plants
NE Region States including Sikkim

(except plain areas of Assam)

Plain areas of Assam

J and K, Himachal Pradesh,
Uttarakhand (excluding Terai
region), Nilgiris of Tamil Nadu,
Sadar, Kurseong and Kalimpong
sub-divisions of Darjeeling,

Sunderbans, A and N Islands

Rs.11,700 to Rs.14,700 per plant
depending on capacity of plant and

CDM benefits availed

Rs. 9,000 to Rs. 10,000 per plant
depending on capacity of plant and

CDM benefits availed

Rs. 3,500 to Rs. 10,000 per plant
depending on capacity of plant and

CDM benefits availed




222 Written Answers to

[RAJYA SABHA]

Unstarred Questions

Sl. No. Programme

Subsidy

All Others

5.  Solar Energy Systems

(Photovoltaic/Thermal)

6. Small Aero-Generators and Hybrid

Systems

7. Micro-hydel plants/Water mills

8. Biomass Gasifier

Special Category States (NE
Region, Sikkim, J and K, HP and
Uttarakhand)

Other States

Rs. 2,100 to Rs. 8,000 per plant
depending on capacity of plant and

CDM benefits availed

Subsidy of 30% of project cost and/or
5% interest bearing loans.

For solar light through NABAAD, RRD
and other commercial bank 40% subsidy

is available.

Rs. 1.00 lakh and Rs. 1.50 lakh per kW
for commercial and non-commercial
beneficiaries respectively.

Higher support of Rs. 2.25 lakh per kW
for projects in NE Region States Sikkim

and Jammu and Kashmir.

Rs. 0.35 lakh per watermill for
mechanical application
Rs. 1.10 lakh per watermill for electrical

application

Rs. 18,000/kW

Rs. 15,000/kW
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Quality and price of solar equipments

1798. SHRI K.N. BALAGOPAL: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether Government has made rules and administrative mechanism for
standardizing the quality and price of solar panels and other equipments produced

and imported; and

(b) if so, the details thereof?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) and (b) Under the Off-grid and Decentralized Solar Applications
Scheme of Jawaharlal Nehru National Solar Mission, the Ministry has indicated
minimal technical requirements and quality standards to be followed for the solar

photovoltaic panels and other components to be installed.

The Ministry has also defined the benchmark costs of solar energy systems
and off-grid solar power plants. The benchmark costs include the cost of hardware,
transportation, insurance, civil works, installation and commission, annual

maintenance contract etc.

Renewable energy projects in Karnataka

1799. SHRIMATI B. JAYASHREE: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) the schemes/projects undertaken/proposed to be undertaken by the
Ministry in Karnataka to provide electricity generated through renewable energy;

and

(b) how much fund has been allocated for each scheme?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) Renewable Energy based power projects are set up either by State

Governments/State Government Agencies or by the private sector. Ministry of New
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and Renewable Energy provides fiscal and financial support to such projects. In the
State of Karnataka, so far, 2170 MW of wind, 988 MW of small hydro, 491 MW of

bio-mass, 14 MW of solar and 1 MW of waste to energy have been set up.

(b) State-wise allocations are not made under renewable energy schemes/
programmes. The Ministry has released a sum of Rs. 74.09 crores during 2012-13 as

central financial assistance for projects in the State of Karnataka.

Delay in projects under JNNSM

1800. SHRI N. BALAGANGA: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether it is a fact that large number of projects under the Jawaharlal

Nehru National Solar Mission (JNNSM) are delayed;

(b) if so, the details thereof and the reasons therefor; and

(¢c) the action taken by Government to complete the projects and to take

action against those responsible for such delays?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) and (b) No, Sir. Out of a total 159 nos./1152 MW grid-connected
solar power projects allotted under the JNNSM, 132 nos./627 MW projects have
been commissioned within their scheduled commissioning date (SCD). Installation of
only 5 nos./32 MW Solar PV projects and 6 nos./420 MW Solar Thermal projects

has been delayed beyond initially specified time limit with payment of penalties.

In case of Solar PV projects, developers have reported the delays due mainly
to local law and order problem and to delays in construction of transmission lines.
In case of the Solar Thermal projects, the main common reason for the delay
reported by the developers has been the low direct solar radiation (DNI) levels
found by them at the project sites as per actual measurements made after the
projects were allotted than those estimated initially, necessitating significant

oversizing of solar collectors field and re-engineering of their plants designs.
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(¢) In case of the Solar PV Projects, Performance Bank Guarantees given by
the developers have been en-cashed and Liquidated Damages have been charged as
per initial provisions under Ministry’s Guidelines/PPAs. It has been decided to
accept such projects with payment of additional penalties (in case of projects
allotted through NVVN)/reduction in tariff (in case of projects allotted through
IREDA).

In case of the Solar Thermal Projects, the Government has extended the
Scheduled Commercial Operation Date (SCOD) of the delayed solar thermal power
projects by 10 months from May, 2013 to March, 2014 to allow the solar thermal

power developers to complete their projects without imposition of penalties.

Insolation in Jharkhand

1801. SHRI DHIRAJ PRASAD SAHU: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(@) whether Jharkhand has one of the best solar insolations in the country

for power generation;

(b) if so, the details thereof; and

(c) the steps taken by Government to fully utilize the solar potential of the
State by commissioning new solar technologies including concentrating photo-

voltaic and other such technologies?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) and (b) As per the NREL satellite data, Jharkhand is having Solar
insolation between 5.0 to 5.5 kwh/m2/day. However, Ministry through Centre for
Wind Energy Technology (C-WET), Chennai, an R and D institution of the MNRE, is
installing two Solar Radiation stations at Deoghar and Jamshedpur or Ranchi in
Jharkhand State, for assessment of actual ground level solar radiation potential

under Solar Radiation Resource Assessment project.

(¢) As part of Jawaharlal Nehru National Solar Mission (JNNSM), under
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IREDA scheme, eight Solar Photovoltaic power projects having 2 MW each capacity
is installed in Jharkhand. These projects have been commissioned using

Polycrystalline and Thin film technologies.

New type of solar heater for domestic and industrial purposes

1802. SHRI PANKAJ BORA: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased .to state:

(a) whether Government is aware that three techies of the North-East
Regional Institute of Science and Technology have designed a new type of solar

heater which can be new for both domestic and industrial purpose;

(b) whether Government is aware that it is one-time investment and does

not require highly skilled person to operate the device;

(¢) if so, whether Government would come forward with financial help, if

need be, in order to produce the heater commercially;

(d) whether Government also aware that new type solar heater can be uses

in a remote region where there is no access to fuel; and

(e) if so, the reaction of Government on the above ?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a), (b), (c), (d) and (e) No, Sir. Ministry has not received any
proposal or documents from North-East Regional Institute of Science and

Technology regarding design of new type solar heater.

However, Under Off-grid and Decentralized Solar Applications scheme of
Jawaharlal Nehru National Solar Mission, the Ministry provides a subsidy of 30% of
the benchmark cost in general category States and 60% subsidy of benchmark cost
to special category States including North Eastern Region for solar water heating

systems.
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Distribution of wages under MGNREGA

1803. SHRI C.M. RAMESH: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether Ministry has identified ways and means to disburse wages to
labourers under the Mahatma Gandhi National Rural Employment Guarantee Act

(MGNREGA) at the work place itself; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) and (b) With a view to ensure timely payment,
transparency and enhance the integrity of wage payments, Schedule II of
MGNREGA, has been amended to provide for wage disbursement to MGNREGA
workers through accounts in Banks or Post Offices. MGNREGA workers are entitled
to open accounts with a zero balance in accounts. MGNREGA Job Card has been
accepted as an officially valid document under Know Your Customer (KYC) norms of
banks for opening of accounts. Keeping in view the limited institutional outreach of
Banks and Post offices as well as special circumstances prevailing in the areas like
in IAP Districts, the State Governments concerned were allowed to make MGNREGA
wage payments through cash in IAP districts subject to certain conditionalities.
Government is continuously striving to improve the efficiency of payment under
Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) by
exploring all new technologies including mobile banking, smart cards, electronic
transfer, UID based authentication etc. To strengthen the institutional outreach for
wage disbursement upto the village level State Governments have been instructed to
roll out the Business Correspondent (BC) Model to make wage payment with Bio-
metric authentication. Ministry has also developed an Electronic Fund Management
System (e-FMS) to ensure timely availability of funds at all levels and transparent
usage of MGNREGS funds. This improves efficiency of the programme on the whole

and also has a positive effect on timely payment of wages to MGNREGA workers.
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Study under MGNREGA Projects to increase ground water level

1804. SHRI BAISHNAB PARIDA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether the Government has conducted a study under MGNREGA

projects to increase the ground water level in the country;

(b) if so, the details thereof;

(c) whether the above success has reduced migration from rural areas with

increase in employment opportunities in the rural sector and agriculture production;

(d) whether this success proposed to be tried in the urban water-thirsty

sectors; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) and (b) A recent Synthesis Report on a study
conducted, by the Indian Institute of Science, Bangalore in collaboration with
Ministry of Rural Development, on ‘Environmental Benefits and vulnerability
reduction through Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS)’ has concluded that Implementation of MGNREGS works such
as water conservation and harvesting works, drought proofing, irrigation
provisioning and improvement works and renovation of traditional water bodies
have contributed to improved water levels, increased water availability for irrigation,
increased area irrigated by ground and surface water sources and finally improved
drinking water availability for humans and livestock. The report indicates that
MGNREGA works such as Check dams, percolation tanks and desilting of tanks
have had positive impacts on ground water depth in the villages where it was
measured in 2012. The Ground Water levels have either increased or remained at the
pre-MGNREGA level despite continued and perhaps increased extraction. These
works have also contributed to an increase in area irrigated by bore wells and open

wells, potentially leading to increased and sustained crop yields in many villages,
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with percentage of beneficiary households reporting an increase in the range of 7%

to 10% as well as an increase in the irrigated area.

(¢c) MGNREGA; a wage employment programme, also seeks to create
durable assets to augment land and water resources, improve rural connectivity and
strengthen the livelihood resource base of the rural poor. The choice of works
suggested in the Act addresses causes of chronic poverty like drought,
deforestation and soil erosion so that the process of employment generation is
maintained on a sustainable basis and durable assets are created on a sustainable
basis. MGNREGA also provides for unemployment allowance if employment is not
provided within 15 days of receipt of job seeker’s application, provision of
employment within a radius of 5 Km of the village where the applicant resides at the
time of applying for job; and payment of additional 10% wage rate, in case
employment is provided outside such radius. Various studies have concluded that
implementation of MGNREGA has significantly curbed distress migration of people

from rural areas.

(d) and (e) No, Sir. As the name itself implies, MGNREGA is a demand driven
wage employment programme backed by legislation and is restricted to the rural

areas only.

Problems in updation of transaction in MGNREGS-MIS

1805. DR. T. SUBBARAMI REDDY : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether there have been complaints regarding updation of transaction in
the Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS)-

Management Information System (MIS) due to heavy traffic in the website;

(b) if so, the details thereof;

(¢) whether Government has received requests from various States for

exclusive servers for these States;
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(d) if so, the details thereof;

(e) whether any State have been provided with exclusive server;

(f) if so, the details thereof; and

(g) the steps being taken to improve the efficiency of MGNREGS-MIS?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) to (g) Ministry receives messages from the Mahatma
Gandhi National Rural Employment Guarantee Scheme (MGNREGS) Management
Information System (MIS) users relating to slow response time on NREGA soft
during peak data entry period (i.e. February-March). The slow response is a
temporary phenomenon and may happen because of slow internet speed at user/
server end, slow server speed, slow client Computer speed, increased concurrent
users on server etc. To speed up server capacity and on the basis of requests
received from various states, exclusive servers have been provided in 16 States viz.
Andhra Pradesh, Assam, Bihar, Chhattisgarh, Gujarat, Jharkhand, Karnataka, Kerala,
Madhya Pradesh, Maharashtra, Odisha, Rajasthan, Tamil Nadu, Tripura, Uttar
Pradesh and West Bengal. Improvement the efficiency of the website is a
continuous process. This is being carried out by National Informatics Centre (NIC)
as per guidelines issued by the Department of Information Technology from time to

time.

Funds for MGNREGA

1806. SHRI HISHEY LACHUNGPA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the details of funds allocated and released by the Central Government
for implementation of Mahatma Gandhi National Rural Employment Guarantee Act

(MGNREGA) in the country, State-wise;

(b) whether some North-Eastern States including Sikkim Government are
facing financial crisis in meeting the increasing cost of wages under MGNREGA;

and
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(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) Mahatma Gandhi National Rural Employment Guarantee
Act is a demand-driven scheme. No allocation is made under MGNREGA state wise.
Funds are released to States as per their requirement which is assessed on the basis
of advance projection of labour demand. Year-wise and State-wise amount released
to various States/UTs under MGNREGA since inception till date is given in

Statement (See below).

(b) and (c) No Sir. As per Section 22 of MGNREGA 2005, the Central
Government meets the entire cost towards payment of wages for unskilled manual
work under the scheme as notified and implemented by States/UTs under

MGNREGA.
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Check dams under MGNREGA

1807. SHRI N.K. SINGH: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) the number of check dams constructed under Mahatma Gandhi National

Rural Employment Guarantee Act (MGNREGA) works in the country till now;

(b) the number and location of such check dams which are unfit for use;

(c) whether Government has devised monitoring and regulatory checks to

monitor the quality of work constructed under the MGNREGA; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) to (d) Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA) aims at enhancing the livelihood security of the rural
people by guaranteeing hundred days of wage employment in a financial year to
every household whose adult members volunteer to do unskilled manual work. The
Act also seeks to create durable assets and strengthen the livelihood resource base
of the rural poor. The choice of works suggested in the Act addresses causes of
chronic poverty like drought, deforestation and soil erosion so that the process of
employment generation is maintained and durable assets are created on a
sustainable basis. Construction of check dams is a component of the water
conservation and water harvesting works taken up as permissible works under the
programme. The number of completed water conservation and water harvesting

works since inception of MGNREGA (2006-07) is indicated as under:

Year Number of water conservation and

water harvesting works completed

2006-07 123095
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1 2
2007-08 195661
2008-09 248167
2009-10 629833
2010-11 537848
2011-12 632135
2012-13 414803
2013-14 (as on 12.8.2013) 43076
TotaL 2824618

The MGNREGA Operational Guidelines-2013 has dedicated Chapter No. 14
entitled ‘Quality Management of MGNREGA works’ for emphasizing the need to
have a 3 pronged quality aspects viz. quality control at site, quality supervision and
quality monitoring. Technical manuals on Watershed, Natural Resource Management
and Forestry were prepared and circulated. For gap filling and value addition,
Convergence Guidelines of MGNREGA with the ongoing schemes of different
Ministries have been circulated. The National Institute of Rural Development (NIRD)
has been assigned to do survey of works. The feedbacks of such surveys are
shared with the respective State Governments. The social Audit unit of the
implementing states are instructed to have Quality Monitors to facilitate evaluation

of asset quality during Social Audit.

Scaling up private investment in infrastructure

1808. SHRI N.K. SINGH: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether public sector resources continue to fall short of rural

infrastructure investment requirements;
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(b) if so, the details thereof, and if not, the reasons therefor;

(¢) whether Government plans to scale up private sector investment in

infrastructure; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN) (a) and (b) Government of India has launched in 2005 the
Bharat Nirman Programme to build rural infrastructure for the development of rural
areas of the country. The programme was launched in two phases. Phase I of the
programme was implemented in the period 2005-06 to 2008-09. Phase II is being
implemented from 2009-10. The Bharat Nirman Programme, has six components of
rural infrastructure namely, Rural Drinking Water (National Rural Drinking Water
Programme), Housing (Indira Awaas Yojana), Irrigation (Accelerated Irrigation Benefit
Programme), Rural Roads (Pradhan Mantri Gram Sadak Yojana (PMGSY),
Electrification (Rajiv Gandhi Grameen Vidyutikaran Yojana) and Rural Telephony.
Total amount spent on various components of Bharat Nirman is shown in the table

below:

Components Amount spent (Rs. in Crores)

Rural Drinking Water (National Rural Drinking 50,926.40 (up to Sep, 2012)

Water Programme)

Housing (Indira Awaas Yojana) 67155. 16 (up to Sep, 2012)

Irrigation (Accelerated Irrigation Benefit Programme) 37616.34 (up to Oct, 2012)

Rural Roads (Pradhan Mantri Gram Sadak Yojana 166514.71 (from 2007-08
(PMGSY) to Oct, 20 12)

Electrification (Rajiv Gandhi Grameen Vidyutikaran 26154.33 (upto Sep, 2012)

Yojana)

Rural Telephony 226.08 (up to Sep, 2012)

* PMGSY as a whole including Bharat Nirman Programme.
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(c) and (d) The Twelfth Plan has projected to increase private investment in
infrastructure to 48% during the Plan (2012-17) against 36.61% anticipated in the
Eleventh Plan (2007-12).

Coverage of IGNWPS

1809. SHRI RAJKUMAR DHOOT: Will the Minister of RURAL
DEVELOPMENT be pleased to State:

(a) whether Government is implementing Indira Gandhi National Widow

Pension Scheme (IGNWPS) in the country;

(b) if so, the details thereof;

(¢) the number of widows covered, so far, under IGNWPS in Maharashtra,

district-wise; and

(d) by when all the widows of the State proposed to be covered under
IGNWPS?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA): (a) and (b) Indira Gandhi National Widow Pension
Scheme (IGNWPS), a component of National Social Assistance Programme (NSAP) is
implemented in the country both in the rural as well as urban areas. Under the
IGNWPS, a monthly pension of Rs. 300/- per beneficiary is provided to the Below
Poverty Line (BPL) widows in the age group of 40-79 years. On reaching the age of
80 years, they are migrated to the Indira Gandhi National Old Age Pension Scheme

(IGNNOPS) and a pension of Rs. 500/- per month is provided per beneficiary.

(c) and (d) The NSAP was transferred to State Plan in the year 2002-03 and
States/Union Territories have been given requisite flexibility in implementation of
schemes. Hence the identification of beneficiaries as well as sanctioning and
disbursement of assistance under the schemes of NSAP is the responsibility of the
State Government/UT Administration concerned. Therefore, the district-wise
information is maintained at the State level. Maharashtra State has reported coverage

of 5000 beneficiaries under IGNWPS as on 31st March, 2013.
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Achievement of NRLM

1810. DR. CHANDAN MITRA: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) the number of BPL families freed from poverty, so far, under the National

Rural Livelihood Mission (NRLM) launched in 2011, State/Union, Territory-wise;

(b) the total assistance obtained from International Development Agency
(IDA) and the funds released to States/UTs for the purpose, so far, State/Union

Territory-wise;

(c) whether Government had proposed a special package for certain States

under NRLM, and if so, the details thereof; and

(d) the steps taken by Government to strengthen the network of women self
help groups across the country in order to reach out to more and more BPL families

to bring them above poverty line?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) The National Rural Livelihoods Mission (NRLM),
renamed as Aajeevika has been launched on 3rd June, 2011. As per the revised
guidelines, the target group is rural poor and is identified through a process of
Participatory Identification of Poor (P.I.P). Under NRLM, the State Governments are
required to constitute State Rural Livelihoods Missions (SRLMs) to oversee the
implementation of all NRLM related activities in the respective States. SRLM is an
autonomous body incorporated as a society, trust or company. SRLM implements
the NRLM activities through State Mission Management Unit (SMMU) consisting of
professionals from various fields and headed by a full time State Mission Director.
At the District level, District Mission Management Unit (DMMU) of the SRLM are
set up which would be responsible for meeting NRLM objectives and implementing
NRLM activities in the district and also guide and monitor the functions of the sub-
district level units. Most States have only now started/are in the process of starting
ground level programme implementation. Moreover, from past experience it is seen

that for a poor family to be brought above poverty line, it takes 6 to 8 years of
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continuous hand holding support and a minimum investment of at least Rs. 1 lakh
per family, in repeated doses of finance at affordable rates over the same period.
Since this process takes a long time and the actual implementation process has just
started, as such it is too early to assess the number of rural poor families freed from

poverty on account of the programme.

Under Aajeevika Skill Development Programme, which is one of the
components of NRLM, time bound training and capacity building is provided to
Below Poverty Line (BPL) families for bringing them above the poverty line through
placement ensuring regular wage employment. From 2011-12 to 2013-14, about 3.70
lakh beneficiaries have been trained under Aajeevika Skill Development Programme

(ASD)

(b) The Government of India had earlier signed an agreement with IDA/
World Bank in July 2011, for credit of all amount of US $ 1 billion for National Rural
Livelihoods Project (NRLP) to be availed over a period of five years, However,
keeping in view the low disbursement position, it was decided that the project can
be undertaken in two phases. Accordingly, the present project has been restructured
to US $500 million by partial cancellations and is called as Phase-I. Once 80%
expenditure is achieved in Phase-I, the Phase II of the project of US $500 million
would be considered as a follow-on project. A statement indicating State-wise

release of NRLP funds is given in Statement (See below).

(¢) Keeping in view the specific socio-economic problems of Jammu and
Kashmir, the Government has given special package to this State under NRLM,
namely, HIMAYAT, and UMEED. HIMAYAT is a 100% Centrally Assisted Programme
launched on 17th December, 2011, to facilitate the training and placement of one lakh
Jammu and Kashmir youth over a period of 5 years. The objective of the Himayat
Programme is to provide options and opportunities to all youth in Jammu and
Kashmir, ranging from school dropouts to college educated, to select training
programmes for salaries or self-employment as per their interest. Under Himayat
Programme till July 2013, 11182 youths have been trained and 7582 youths have
been placed. UMEED has recently been extended as a special case to cover around

2/3rd of the rural population of Jammu and Kashmir, aiming to organize all families
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into Self Help Groups (SHGs) at the local level and further network them into SHG
federations at village and higher levels. The programme will support these networks
to access financial services from banks, improve their livelihoods, etc. The total
requirement of funds for covering two thirds households over a five year period,
starting from 2013-14, is estimated to be Rs. 755.32 crore. Further, the funding pattern

under UMEED will be in the ratio of 90:10 between Centre and the State.

(d) Under NRLM it is proposed to cover all rural poor families, in a phased
manner. It is estimated that around 7.0 crore rural poor women need to be supported
to come out of poverty. A woman member from each household will be organized
into SHGs, and all SHGs will be provided continuous hand holding and capacity
building support. Each SHG will be nurtured for a period of 6-8 years. The SHGs will
be federated at village level and at cluster level, for a group of villages. They will be
enabled to access financial services, livelihoods promotion services, enabled to
access their entitlements, etc. NRLM is a demand drive programme. The States
prepare their action plan which details their strategy and implementation plan for
bringing the women from all poor families targeted under NRLM into the SHG
network. In addition, NRLM provides for dedicated, professional implementation
structure for supporting building of viable and healthy SHGs and SHG federations

and providing them continuous hand holding support.
Statement

Status of Central releases under National Rural Livelihoods Project during

2011-12, 2012-13 and 2013-14

(Rs. in Lakh)

SLLNo Name of State 2011-12 2012-13 2013-14 (As Total
on 21.08.2013)

1. Andhra Pradesh 570.00 815.73 1691.93 3077.66

2. Bihar 4646.00 6969.00 63.07 11678.07
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1 2 3 4 5 6
3. Chhattisgarh 1348.45 1234.20 2582.65
4. Gujarat 1841.00 0.00 1841.00
5. Jharkhand 1120.93 2401.13 3522.06
6. Karnataka 7827 1167.94 1246.21
7. Kerala 100.00 22500 301.35 626.35
& Madhya Pradesh 3979.00 2993.52 6972.52
0. Maharashtra 3763.74 3998.30 7762.04
10.  Odisha 2389.84 1250.00 3639.84
11.  Rajasthan 1493.63 0.00 1493.63
12.  Tamil Nadu 3279.10 1414.50 4693.60
13.  Uttar Pradesh 200.00 261843 281843
14, West Bengal 155.26 4172.64 4327.90
TotaL 5316.00 27658.93 23307.01 56281.94

North Eastern States

1. Assam 4357.80 3445.01 7802.81

ToraL 4357.80 3445.01 7802.81

GraND ToTAL 5316.00 32016.73 26752.02 64084.75
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Funds under PMGSY for Uttarakhand

+1811. SHRI MAHENDRA SINGH MAHRA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the details of the funds provided to every district of Garhwal Division in
Uttarakhand under Pradhan Mantri Gram Sadak Yojana (PMGSY) during 2007 to
2013;

(b) whether these are such districts also in the State which have not been

provided funds under PMGSY from 2008 to till date; and

(c) the details of the proposals received from Tehri district under PMGSY,

date-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA): (a) and (b) Funds under Pradhan Mantri Gram Sadak
Yojana (PMGSY) are released taking State as a unit. State Rural Roads Development
Agency (SRRDA) of the respective State Government has a single account from
which funds are released to Programme Implementation Units (PIUs) from time to
time for payment to contractors for execution of work under PMGSY. During the year

2007 to 2013 funds were released to Uttarakhand under PMGSY as under:

(Rs. in crore)

S1.No. Year Funds Released
L. 2007-08 78.74
2 2008-09 114.89
3. 2009-10 164.95
4. 2010-11 23796
5. 2011-12 295.32
6. 2012-13 149.24
7. 2013-14 (upto July, 2013) ‘Nil’

T Original notice of the question was received in Hindi
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(¢) The details of project proposals received and sanctioned for Tehri

District under PMGSY during 2006-07 to 2012-13 is as follows:

S1.No. Date Length in km. Cost in Rs. cr.
1 13-11-06 162.45 2692
2 20-09-07 4533 9.35
3 28-11-07 64.21 20.09
4 13-02-09 139.29 3532
5 23-03-10 164.79 58.15
6 06-12-12 21642 95.76
Funding for MGNREGA

1812. SHRI NATUJI HALAJI THAKOR: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) what is the funding, pattern of MGNREGA;

(b) the amount released to various States under the scheme during the

years 2007-08 to 2011-12, year-wise and State-wise; and

(c) what is the amount released to Gujarat during the same period?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) Section 22 of Mahatma Gandhi National Rural
Employment Guarantee Act (MGNREGA) 2005 lays down the funding pattern of
MGNREGA. As per the funding pattern, the Central Government meets the cost of
(i) amount required for payment of wages for unskilled manual work under the
Scheme, (ii) Up to three-fourths of the material cost of the Scheme including

payment of wages to skilled and semi-skilled workers subject to the provisions of
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Schedule II of the Act (iii) 6% of the total cost of the Scheme towards administrative
expenses. The State Government meets the cost of (i) Unemployment allowance
Payable under the Scheme (ii) One-fourth of the material cost of the scheme
including Payment of Wages to skilled and semi-skilled workers subject to the
provisions of Schedule II of the Act and (iii) administrative expenses of the State

Council.

(b) and (c) Year-wise and State-wise amount released to various States/UTs
under MGNREGA during the years 2007-08 to 2011-12 including Gujarat, as reported

by States/UTs, is given in Statement.

Statement

Year-wise and State-wise amount released to various states/UTs under MGNREGA

(Rs. In lakh)

SI.No. State Central fund released

2007-08 2008-09  2009-10 2010-11 2011-12

1. Andhra Pradesh 13710540  321910.19 378160.23  741807.00  147757.89

2. Arunachal Pradesh 1265.38 2948.84 3386.17 352847 6078.58

3. Assam .52175.01 95872.16 7788850  60928.65  42685.80
4.  Bihar 46707.83  138819.05 10327845 21036546 130073.42
5. Chhattisgarh 11441571  166449.34 8271030 168504.95 163855.88
6.  Gujarat 5915.71 1641920 77729710  89486.13  32429.03
7. Haryana 4840.97 13656.65 1240038  13100.11  27512.23

8. Himachal Pradesh 1275406  40974.63 3954250  63625.00  31138.16
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1 2 3 4 5 6 7

9. Jammu and Kashmir  7071.37 1047253 1756895  31359.89  78130.96
10.  Jharkhand 65069.07  180580.14 8121622 9628692 123733.08
11.  Karnataka 25869.52 39851.14  276998.19  157305.00  66256.92
12.  Kerala 6900.55 1988732 4677142 7042324 9510543
13. Madhya Pradesh ~ 260279.82 406111.54 351923.66 25657696 296851.28
14. Mabharashtra 2923.75 18756.08  24965.06  20471.11 104043.62
15. Manipur 6184.13 3654097 4368136 3429883  62496.73
16. Meghalaya 5918.73 7802.60  21136.81  20980.84 2849833
17.  Mizoram 3343.49 1519415  27697.03  21602.83  32956.72
18.  Nagaland 4399.59 26805.72 5629234  51156.84  67346.57
19. Odisha 53695.69 87843.67  44581.26 15618638  97821.72
20. Punjab 297232 677532 1431845  12879.17  11429.36
21. Rajasthan 10560020  652157.16 59426449  278882.00  161969.60
22, Sikkim 629.75 4097.14 8857.35 444855  10079.77
23.  Tamil Nadu 51609.09 14012658 13711892  202489.77 281552.22
24.  Tripura 17016.45 46036.60  88636.01  38260.70  95932.57
25.  Uttar Pradesh 166589.89  393390.13 531887.16  526658.86  424048.00
26. Uttarakhand 11003.65 1011644 2796022 2898093 3735142
27. West Bengal 88262.88 92275.09 17872896  211761.00 259703.16




248 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5 6 7

28.  Andaman and 135.00 702.75 241.15 768.63 1643.85
Nicobar

29. Dadra and Nagar 45.00 45.10 39.20 47.73 100.00
Haveli

30. Daman And Diu 90.00 21.86 0.00 0.00 0.00

31. Goa 114.00 61821 20.72 507.76 259.64

32. Lakshadweep 45.00 26226 200.00 23358 35.00

33.  Puducherry 45.00 41944 459.93 2982.05 100.00

34.  Chandigarh 45.00 20.00 0.00 0.00 0.00
TotaL 1261039.01  2993960.00 3350661.09 3576895.33 2918976.94

Construction of roads in Bundelkhand

71813. SHRI BRIJLAL KHABRI: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) the details of the schemes under which roads have been constructed
and are being constructed during the last four years in Jalon, Hamirpur, Mahoba,

Banda, Jhansi, Lalitpur areas of Bundelkhand in Uttar Pradesh;

(b) when the construction of the roads which are under-construction was

started and by when these construction works would be completed;

(c) whether attention is being paid on the quality of construction of the

said roads;

(d) if so, the steps taken for monitoring the quality; and

T Original notice of the question was received in Hindi
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(e) the roads under Pradhan Mantri Gram Sadak Yojana and other Central
schemes in Bundelkhand area on which construction work has been started/

proposed to be started during the financial year 2013-14?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA): (a) Rural road is a State subject and Pradhan Mantri
Gram Sadak Yojana (PMGSY) is onetime special Central intervention for creation of
rural infrastructure by way of construction of roads in rural area of the country
which is implemented by the State Rural Road Development Agencies through their
Executing Agencies. As reported by the State of Uttar Pradesh, the State has
completed 151 roads measuring 790 km with an expenditure of Rs. 263 crores in the
districts of Jalon, Hamirpur, Mahoba, Banda, Jhansi, Lalitpur of Bundelkhand area in

Uttar Pradesh during last four years as per details in Statement-I (See below).

(b) As intimated by the State, the road from Amora to Nagwana in block
Mehroni of district Lalitpur is under construction and is targeted to be completed by

30th Sept, 2013.

(c) and (d) To bring execution of PMGSY to the desired quality standards, a
three tier quality management mechanism has been institutionalized. First-tier of this
mechanism is in-house quality control at Programme Implementation Unit (PIU) level.
Second-tier is structured as an independent quality monitoring at State level through
State Quality Monitors (SQMs) in which provision of regular inspection of works
has been envisaged. The third-tier is envisaged as an independent monitoring
mechanism at the Central level. Under this tier, the independent National Quality
Monitors (NQMs) are engaged for inspections of roads, which are selected at

random.

(¢) The work on the 65 Nos of roads measuring 417 Km with sanctioned
amount of Rs. 167 crore under PMGSY, has started/proposed to be started during
the year 2013-14 in the districts of Jalon, Hamirpur, Mahoba, Banda, Jhansi, Lalitpur

of Bundelkhand area in Uttar Pradesh as per details in Statement-II.
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Statement-1
Details of the roads constructed and being constructed under the Pradhan

Mantri Gram Sadak Yojana during the last four years (from the year 2009-10 to
Year 2012-13) in different districts of the Bundelkhand region in Uttar Pradesh

SL.No. Name of the No. of roads Length constructed Amount utilized
districts completed in Km. (Rs. in Crore)

1. Hamirpur 13 50.63 2375

2 Jalaun 19 120.18 3828

3. Jhansi 19 144.87 55.02

4. Banda 49 120.63 41.01

5. Lalitpur 36 19397 61.38

6. Mahoba 15 159.87 4381
ToraL 151 790.14 263.24

Statement-11

The details of the roads started/proposed for construction under the PMGSY in

the Bundelkhand region in Uttar Pradesh during the year 2013-14

SL.No. District No. of Roads Length (Km) Sanctioned Cost
(Rs. in Lakh)

1 2 3 4 5

1. Banda 7 68.75 2520.00

2. Chitrakoot 14 6735 2597.00
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1 2 3 4 5
3 Hamirpur 5 28.70 872.00
4 Jalaun 11 75.55 3765.00
5 Jhansi 14 7947 3145.00
6 Lalitpur 8 60.30 2603.00
7. Mahoba 6 37.30 1213.00

TotaL 65 41742 16715.00

Non-release of funds under PMGSY to Odisha

1814. SHRI RABINARAYAN MOHAPATRA:
SHRI SHASHI BHUSAN BEHERA:

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether the Ministry has received the letter no. 285817000/2011/RD
dated 24th May, 2013 from Odisha Government regarding release of programme

funds and administrative expenses funds under PMGSY to the State;

(b) if so, the reasons of the delay in releasing funds as this likely to affect

the progress of PMGSY; and

(¢) by when the release of funds would be made?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA): (a) Yes Sir.

(b) and (c) The funds for the projects sanctioned under Pradhan Mantri Gram
Sadak Yojana (PMGSY) are made available to the State Rural Road Development
Agencies (SRRDAs) in the States based upon their demand, absorption capacity,
works undertaken and fulfilling of certain conditions laid down in the Programme

Guidelines for release of funds.
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Based on the demand by the State on 24th May, 2013, the Ministry has
recently released Rs. 748.91 crore to the State Government of Odisha towards
Programme Funds on 05th Aug, 2013. Administrative Funds of Rs. 10 crore has been
released to the State on 22nd Aug., 2013.

Pension for senior citizens and disabled persons

1815. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of RURAL
DEVELOPMENT be pleased to State:

(a) whether Government is seriously considering to increase the pension
given to the old age persons physically and mentally handicapped persons to

Rs. 1000/- minimum and to give pension by Aadhar Card bank payment; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA): (a) and (b) Ministry had constituted a Task Force
under the Chairmanship of Member, Planning Commission to prepare a proposal for
a Comprehensive National Social Assistance Programme. The Task Force has
considered various issues, demands and suggestions relating to pension schemes
under NSAP, received from various quarters including those on enhancement of
pensions, current targeting criteria, age criteria, inclusion criteria, and indexing

pensions to inflation. The Task Force has submitted its report to this Ministry.

With effect from 1st July, 2013, the pension schemes under NSAP has been
brought under the ambit of Direct Benefit Transfer (DBT), wherein the money is
directly transferred into the bank account of beneficiaries. Many of the bank
accounts are linked to Aadhaar Numbers. 121 Districts in 26 States/Union Territories
were selected under the Phase I and Phase II for implementation of the DBT. Now it

has been decided to roll out DBT all over the country.
Construction of roads in villages in Uttarakhand

1816. SHRI ARVIND KUMAR SINGH: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the number of villages Government proposes to connect by Jeepable

road with main motorable road in Bironkhal Block in Pauri Garhwal, Uttarakhand;
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(b) whether Government has proposed/approved the proposal to connect
the villages including village Sukai and Bapta in Biornkhal Block by Jeepable road
with Tehri-Moradabad Highway;

(c) if so, the details of the progress of work on such proposed/approved

connecting roads and funds earmarked for the purpose; and

(d) the reasons why work on Jeepable roads connecting village Sukai and
Bapta with the highways has not been completed till date as the work had started

two-three years back?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA): (a) The primary objective of Pradhan Mantri Gram
Sadak Yojana (PMGSY) is to provide connectivity, by way of an All-weather road
(with necessary culverts and cross drainage structures, which is operable
throughout the year) to the eligible unconnected habitations in the rural areas with
a population of 500 persons and above (as per Census 2001) in plain areas. In
respect of “Special Category States” (i.e. Arunachal Pradesh, Assam, Manipur,
Meghalaya, Mizoram, Nagaland, Sikkim, Tripura, Himachal Pradesh, Jammu and
Kashmir and Uttarakhand), the Desert Areas (as identified in the Desert
Development Programme), the Tribal areas (Schedule V) and Selected Tribal and
Backward Districts (as identified by the Ministry of Home Affairs and Planning
Commission), the objective is to connect eligible unconnected habitations with a

population of 250 persons and above (as per Census 2001).

(b) to (d) Population of Sukai and Bapta habitations of block Birokhal is 421
persons and 166 persons respectively and these habitations are directly benefitted
by T-01 i.e. Tehri-Moradabad road (State Highway). No proposals have been
received from the State Government for connecting these two habitations under

PMGSY.

Out of 2,684 targeted habitations, 1,049 habitations have been cleared/
sanctioned and 676 habitations have been connected upto June, 2013 in the State of

Uttarakhand.
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Irregularities under PMGSY

1817. SHRIMATI KUSUM RALI: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) whether serious irregularities in Pradhan Mantri Gram Sadak Yojana
(PMGSY) has been reported in Sultanpur district of Uttar Pradesh during 2012 and
2013, so far;

(b) if so, the details thereof along with the irregularities reported during last

three years in UP, district-wise; and

(¢c) the details of action Government has taken in above cases, case-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA): (a) to (c) A complaint dated 06.10.2012 from S/Shri
Suresh Pratap Singh and Munna Singh Trisundi, Members, UP Congress Committee
about misappropriation of funds and poor quality of construction of road works
under Pradhan Mantri Gram Sadak Yojana (PMGSY) in Sultanpur district of Amethi
Parliamentary Constituency was received in this Ministry. In view of the seriousness
of the complaint, the matter was enquired through a team of two National Quality
Monitors and an officer of SE level of the State Government. Report submitted by
the inquiry team has been sent to the State Government for appropriate action as
execution of PMGSY projects is the responsibility of the State. The district-wise and
case-wise details of complaints in respect of UP, received and action taken in the

Ministry are given in Statement.



255

Unstarred Questions

[26 AUG, 2013]

Written Answers to

“JUOUWIUIOAOL) 9)BIS AU} JO
Anqisuodsar oyy st s309foxd { SOINJ JO UOINOAX
se uonoe 9jerrdordde 10j JUOWUIOAOLD) Q)BIS

0} juas jodoy -punojy sonuem3au] ‘pandop WON

‘JUSWIUIIAOL) JBIS Y} JO
Anpiqisuodsar oyy st s309foxd A SOINJ JO UOINOAX
se uonoe 9jerrdordde 10y jJUOWUIOAOL) Q)BIS

0) juas joday -punoj senuenSony ‘pandep WON

‘JUSWIUIIAOL) JBIS Y} JO
Apqisuodsar ay) st sjoofoad X SOJNJ JO UOIINIAXQ
se uonoe oajerrdoirdde 10j JUQWUIdAOLD Q)BIS

0} juas jodoy -punoj sonuemdau] ‘pandop WON

ylom peol jo Aypenb 1004

YIom peol jo Ajenb 100d

Jlom peol jo Ayenb 1004

BYqeS 07T JO JoquIsiN
9[q UOH ‘BULISA ®US() "SI

‘010T YN

‘6T UOIeJA pRlep Judwreljred
JO oopIuwo) Jurpuel§ ay)

Jo 3uneaw 9y} Ul SUOISSNOSIP

oy} Sunmp pasrer anssy

‘ysopeld Jenq ‘reSeuylreyppis

‘(eyqes o) Juowerpred jo
ToquIdIA ‘Ted eIquiepSe[ LIS

IoOpleH ¢

oprey ¢

TeSeutpIeypprs [
I1-010T 82X

uoyEe], UonOYy

jurerdwod jo aInjeN

jueurejdwo)) Jo oweN

WS ON'IS

€1-210C Pup TI-110T ‘11-010T S4vak Sutinp paa1adad sjuimwjduiod o snipig

JUWIIDIS



[RAJYA SABHA] Unstarred Questions

256 Written Answers to

“JUAUILIDAOD) 2JBIS )
Jo Aypiqisuodsar oy st s309foxd X SOIAJ JO UONNIOXd
se uonoe oajerrdoirdde 10j jUOWUIAAOLD QIBIS

0} juas jodoy -punojy sonuemdau] ‘pandop WON

J10dax [enyoej pue
Armbuo  Aresseoou 10J N ‘SHY ‘IeduIsuyg Jory)d

pue ya¥udn OdD 01 papiemioj jurejdwos yf

“JUAUILIDAOD) 9JBIS )
Jo Aypiqisuodsar oy st s309foxd X SOIA JO UONNIOXd
se uonoe oajerrdordde 10j JUOWUIdAOLD QIBIS

0} juas jodoy -punojy sonuem3an] ‘pandop WON

Jlom peol jo Ayenb 1004

‘ysopeid Ienn

JO 10L0SIp peqeyynLe
JOQUISUH QANNIXH
‘euoxeS JeWNy [UY MYS

jsurede saSreyd uondniio)

ylom peol jo Ayenb 1004

‘sarejyy 9jerodio)
103 (D/1) 21eIS JO IASTUIA

91q,UOH ‘YSulg JueIER[ LIYS emey 9

‘peqeypinire, ‘a3e[iA ind

-uem3eyq ‘YSulS JOOALIRH LIYS peqeynire ¢

‘sarejyy 9jerodio)
103 (D/1) IS JO INSIUIA

91q,UOH ‘YSulg JueNIE[ LIYS peqeyynue]

uoye], UONOY

jurejdwod jo ainjeN

jueure[dwo)) Jo ouweN WS ON'IS




257

Unstarred Questions

[26 AUG, 2013]

Written Answers to

‘punoj senurendony oN ‘paindop WON

dN (@) Arejenag [edoutd 0} VAAAN

‘0 WOIJ 199 B Y3NOIy) Uonoe AIBSSa0ou I0J N

JO JUOWILIOAOL) 9JelS oY) 0} papiemio] jurejdwod ay[,

‘JUSWUIIAOL) JBIS Y] JO
Anpqisuodsar ay) st sjoofoad X SDOJNJ JO UOIINIAXQ
se uonoe 9jerrdordde 10j juoWUIOAOLD Q)BIS

01 Juos odoy -punoj senurendony pandep WON

“JUSUWILIOAOD) 9J8IS Y} JO
Aniqisuodsar oy st s109foxd X SOINJ JO UOIINOAX
se uonoe 9jerrdordde 10j jJuoWUISAOLD Q)BIS

0] juas jodoy -punoj senuemdan] ‘pandop WON

'ssooo0xd

SurIopu9) ur sonLe[NSoLI]

'ssooo0xd

Surropu9) ur sonLe[NSoLI]

yiom peor jo Ayfenb 100g

ylom peoi jo Apenb 1oog

mdye|
QoI $SAISUOD)
10ISTP ‘AIBIOIDOS [EISUAD)

Jowuoj ‘oreyey ueysnyg g (1) mdye7 Qr

"y JO SN AeIS

9[q.UOH 0} S WO} 90U Y mdyre1 6
‘dy Jo ISWIA els
9[q.UOH 0} S WO} 90U Y nseq g

andue)ng ‘y3urs sakelip 1ys indueying /L



Unstarred Questions

[RAJYA SABHA]

258 Written Answers to

pue

pue

pue

pue

pue

pue

j10dax Tenjoey

Anmbua Aresseoou 10j N ‘SHY Ieduidug Joryd

Va¥ddn 0dD 01 popremioj jureidwos oYL

“J10da1 Temoey

Anmbua Aresseoou 10J N ‘SHY ‘Ieduidug Joryd

Va¥ddn OdD 01 papremioj jureidwod oyj,

“J10da1 Temyoey

Aimbua Aresseoou 10J N ‘SHY Ieduiduyg Joryd

Va¥ddn ‘0dD 01 papiemioj jureidwos oL

RIPU JO JUSWIWIOAOD) ‘(T

jIom peol jo Ajirenb 100d 10J 91e1S JO IQJSIUIJ 9[q,UOH BQOUBIN €]

"nereIpUBYIS VI 919,U0H

1om peoi jo Ajpenb 100g ‘ueynoy) y3urg edysex Lys selyieH 71

y1om peor jo Aypenb 100 dIN 219.UoH ‘ysuig Nly 1ys redyseqg 11

mdyey ‘efeynejy
rUAQNRYD 1010B1UOD)

ekepeyy] rewny] Atfey Lys (€)

Indye

‘Auedwo) pue alfey wys (7)

uoye], UOOY

jurejdwod jo amyeN jueuredwo)) Jo ouweN WS ON'IS




259

Unstarred Questions

[26 AUG, 2013]

Written Answers to

“JUSUWILIOAOD) d)L1S )
Jo Aypiqisuodsar oy st s309fo1d X SOJAJ JO UONIOX
se uonoe 9jerrdordde 10j juOWUISAOL QJvIS

0) juas joday ‘punoj senuemnSeny ‘pandep WON

“JUSWIUIIAOL) 8IS )
Jo Aypiqisuodsar oy st s309fo1d X SOIA JO UONIOX
se uonoe 9jerrdordde 10y JUOWUIOAOLD) Q)BIS

0} Juas jodoy ‘punoj senuem3ony ‘payndop WON

‘JUSWIUIOAOL) )BIS Y}
Jo Ayqiqisuodsar oy st s309foxd X SOJA JO UOINIAX
se uonoe 9jerrdordde 10j JUOWUIOAOLD) J)BIS

0} Juas jodoy ‘punoj sonuem3ony ‘pandop WON

“JUSWIUIIAOL) ') ) JO
Anpiqisuodsar oyy st s309foxd A SOINJ JO UOINOAX
se uonoe 9jerrdordde 10j JUOWUISAOL Q)BIS

0) juas odoy -punoj senuemnSeny ‘pandep WON

Yiom peo1 jo Ajpenb 10og ‘Jeyacindey] ‘euaxes A HYS

‘BIpu] jo
JUSWIULIDAOLD) ‘Ser) [BINjeN pue
wna[onad I0J 9)81S JO IASTUTIA

SIom peor jo Ayfenb 100q 9[q.UOH ‘epeselq unif LYS

‘BIpuf Jo
JUSWIUISAOD) ‘Ser) [eInjeN pue
wna[onad I0J 9)e1S JO IASTUTIA

Jiom peor jo Ayfenb 1004 9[q,UOH ‘epeseld unif Lys

dIN

Yiom peo1 jo Ajjenb 1004  9[q.UOH ‘rewny YSO[IPIA MYUS

jeye Induey /1

uoyy] Indwnpie 9]

uoyy] Indwrnpiey G

ndueyeleys 41



[RAJYA SABHA] Unstarred Questions

260 Written Answers to

PuRIYIS ASDINA
0} poje[ar jou SI J9N9[ jure[dwod oyy ul pauonuow

ylom peol oyl JNON JO suonearssqo 1od sy

‘JUSWIUIOAOL) 9)BIS )
Jo Anpiqisuodsar oy st s30oford X SOINJ JO UONNIIX
se uonoe ojerrdoirdde 10j jUWUIAAOLD QIBIS

0} juas jodoy -punoj sonuem3au] ‘pandop NON

‘JUSWIUIOAOL) )BIS )
Jo Anpiqisuodsar oy st s30oford X SOINJ JO UONNIAX
se uonoe 9jerrdordde 10j jJuOWUIOAOLD) Q)BIS

0} juas 1odoy ‘punoj senuendoxy ‘pandsp WON

“JUSUWILIOAOL) 9JBS oY)
Jo Ayqiqisuodsar oy st s309foxd X SOJA JO UOIINIIX
se uonoe 9jerrdordde 10j jJuOWUIOAOLD) Q)BIS

0} Juds woday punoy senuen3auy ‘pandop NON

YIom peol jo Ajenb 1o0od

ylom peol jo Ajpenb 1004

YIom peol jo Ajenb 1ood

ylom peol jo Ajpenb 1004

‘ysopeld Jen() ‘IOISIUIA-XF pue

VT ‘YSUIS Tewny] YOAIA LGS

‘ysopeid Ienn
“jooyenIy) ‘yudwelpred jo

IQUIDN ‘[ved YSuIS Y HYS

dn ‘Plueqeieg jo
dIN 1q,UOH ‘erung “Td WS

dINl 919.u0H
‘PeNelNpy 1504 LYS

epueq I¢

j00enIy) 07

rueqeieg 6]

Indyyeion g[

uoye], UOOY

jure[dwod jo aInjeN

jueure[dwo)) JO sweN

PIWSIA ON'IS




261

Unstarred Questions

[26 AUG, 2013]

Written Answers to

Se

0]

Jo
Se

0

Jo
se

0]

Jo
Se

0]

“JUSWIUIOAOD) 9)BIS )
Aipiqisuodsar ayy st s309foxd X SOINJ JO UOIINOAXD
uonoe 9errdordde 10J JUQWUILAOLD QIBIS

juas j0doy ‘punoj senuen3auy ‘pandep NON

“JUSUWILIOAOL) 9JB1S oY)
Aniqisuodsar oy st s300foxd X SOINJ JO UONNIAX
uonoe 9djerrdordde 10j juoWUIOAOD 9IBIS

juas odoy -punoj sonurenIouy pandop NON

‘JUSWIUIOAOL) A)BIS Y}
Aniqisuodsar oy st s300ford X SOIANJ JO UONNOAX
uonoe 9jerrdordde 10J jUOWUILAOLD QIBIS

juas jo0doy ‘punoj senuen3auy ‘pandep NON

‘JUSWIUIOAOL) 9)BIS )
Aipiqisuodsar ayy st s309foxd X SOINJ JO UOIINOAXD
uonoe djerrdordde 10J jUQWUIdAOLD Q)BIS

juas j0doy ‘punoj senuen3auy ‘pandep NON

ylom peoa jo Apenb 10og

yiom peol jo Ayfenb 100g

ylom peol jo Aypenb 10og

‘3uLIo)IuoW
Ian pug pue ssad0id

FULIOpPUQ) Ul SenLIB[NIALI]

Te3eN gD
‘eandnqey] ‘JeAeyoued IedeN
‘ueunrey) ‘ysurS eys s

‘JUoweIIed JO JOQUISJA

91q.UOH ‘e Hneed LYS

"ysopeld Tep() ‘15eA], wereley uys

ey [, Adfey el weq
AUEIAl AnTeyq WOy [rew-g

Te3eN ‘gD

(fue3$110q0Y)

BIpPEYQUOS

1oreqrey

mouyonT

v

€7

«@



Unstarred Questions

[RAJYA SABHA]

262 Written Answers to

“JUAUILIDAOL) 9JBIS )
Jo Aypiqisuodsar oy st s300foxd X SOINJ JO UONNIAX
se uonoe oajerrdoirdde 10j jUOWUIdAOLD QIBIS

0} Juds oday punoy sonuen3auy ‘pandop NON

“JUSWIUIIAOL) A)BIS )
Jo Anpiqisuodsar oy st s30ofoid X SO JO uonndaxa
se uonoe oajerrdoirdde 10J juOWUIdAOLD QIBIS

0) juas joday -punoj senuenSomy ‘pandep WON

JUSWIUIOAOLD) 1vIS )
Jo Anpiqisuodsar oy st sj0oford X SO JO uonndaxa
se uonoe 9jerdordde 10J JuoWIUIAAOL) 9IBIS

0} Juas yodoy ‘punoj senue[naxy ‘payndsp WON

peqezie, 10LISIp

‘eyqes uesry ysopeid Jenn

Iom peor jo Ajpenb 1004 ‘uewurey)) ‘Aepex yieN wey Lys

ysopeid e ‘PeqryR[y

‘UBYISUBS BMOS UBIBABAIR]

uekrey] uer eAnreyq [y

“Slom peor jo Ajjenb 100d ‘A18)0100S ‘IopURY)) SEIA HYUS

IO ‘TrouUno)

o9ueIny) Juowkodwy [enua)

“J1om peor jo Kyfenb 1004 ToquUA NI Aelueg mys

pequzie] ¢

yreddeiely ¢

jeyo Induey T

CI-TI0T 183X

uoye], UOOY

jurejdwod jo aInjeN jueure[dwo)) JO sweN

PIWSIJ ON'IS




263

Unstarred Questions

[26 AUG, 2013]

Written Answers to

“JUOWIUINAOL) RIS

‘JUSWIUIIAOL) 9)BIS )

Jo Aypiqisuodsar oy st s309fo1d X SOIA JO UONNIAX
se uonoe 9jerrdordde 10y JUOWUIOAOLD) Q)BIS

0] juas 1odoy ‘punoj senrre[n3or pamndop WON

‘JUSWIUIOAOL) )BIS Y}
Jo Ayqiqisuodsar oy st s309foxd X SOJA JO UOINIAX
se uonoe 9jerndordde 10J JuoWIUIOAOL) 9IBIS

0} juas 1odoy ‘punoj senrre[ndor pamndop WON

“JUSUWILIOAOL) 9Je)S )
Jo Ayqiqisuodsar oy st s309foxd X SOIA JO UOINIAX
se uonoe 9jerrdordde 10j jUOWUISAOL Q)vIS

0) juas jodoy -punoj senuemnSony ‘pandep WON

‘JuoWeIIR]

JO IqUIBIN 9[q UOH ‘TyleAYPIA

“Jiom peol jo Ajfenb 1004  serfe Ieyqley royueysewrey LIYS

SpUNJ JO JUSWA[ZZOqUId puE ‘ysopeiq Ienn ‘anduereyes

yIom peor jo Ajenb 1004  ‘91e00ApY ‘rewny jueAsn( Lys

“MOUYONT “QaNIUIO))
$sa1Suo)) yspeld Jen() ‘uewIrey)

“JIom peor jo Ayenb 100g ‘ep[NYS IeMYSIpeAIRN HIUS

elfeq

Induereyesg

nseq

9

S

%4



[RAJYA SABHA] Unstarred Questions

264 Written Answers to

“JUAUILIDAOL) 2JBIS )
Jo Aypiqisuodsar oy st s300ford X SO JO UONNIAX
se uonoe oajerrdoirdde 10j juoWUIdAOLD QIBIS

0} juas podoy -punoj sonuem3au] ‘pandop WON

“JUSWIUIAAOL) RIS )
Jo Anpqisuodsar oy st sjooford f SO JO uonnoaxa
se uonoe oajerrdoirdde 10j juUOWUIdAOLD QIBIS

0) juas oday -punoj senuensomy ‘pandep WON

‘JUSWIUIIAOLD) 8IS )
Jo Anpiqisuodsar oy st sj0oford SO JO uonndaxa
se uonoe 9jerrdordde 10j JUOWUIOAOL) 9)BIS

0} juas podoy -punoy sonuemdau] ‘pandop WON

dn ‘eueasd VIN

Iom peor jo Ajpenb 1004 ‘ysuig deyerqd ysoupy 1Uys

‘eIpuf Jo
JUSWILIDAOLD) ‘SeD) [BINJEN pue

wna[o1dd I0J eI JO ISIUIA

“JIom peor jo Ajenb 100g 9Iq,UOH ‘epeselq unif Lys

‘erpuy jo
JUSWILIDAOD) ‘SeD) [eINJEN pue

wno[oned JoJ 91elS JO JAISIUIA

Iom peor jo Ajpenb 1004 9[q,UOH ‘epeseld unif Lys

BLIBAS( '€

ndueyeleys ¢

IndwnpeT |

€1-T10T 18X

UdYEB], UONOY

jurejdwod jo ainjeN jueure[dwo)) JO dweN

IWSIJ ON'IS




265

Unstarred Questions

[26 AUG, 2013]

Written Answers to

“JUSUILIOAOL) 918§ )
Jo Aypiqisuodsar oy st s309foxd X SOJANJ JO UONNIAX
se uonoe 9jerrdordde 10j jJuoWUISAOLD Q)vIS

0) Juas yodoy ‘punoj senure[ndoxy ‘peyndsp WON

‘JUSWIUIOAOL) )BIS )
Jo Anpiqisuodsar oy st s309foid X SOINJ JO UONINIAX
se uonoe 9jeridordde 10J JuoWIUIIAOLD) )BIS

0 jues Jodoy ‘punoj senuenSory pandop NON

“JUSUWILIOAOD) 9Je1S Y}
Jo Aypiqisuodsar oy st s309foxd X SOINJ JO UONNIOXd
se uonoe 9jerrdordde 10j juoWUISAOL Q)BIS

0) juas jodoy ‘punoj senuemndony ‘pandep WON

‘JUSWIUIOAOL) )BIS Y}
Jo Aypiqisuodsar oy st s309foxd X SOJAJ JO UONNIAX
se uonoe ojerrdoirdde 10J JUSWUILAOLD 2IBIS

0) Juas yodoy ‘punoj senure[ndoxy ‘peyndsp WON

‘ysopeld Jen( ‘10sIp epueg

“fiom peor jo Aifenb 1ood ‘VIN ‘ysurs nleq uys
(SD dN

Iom peor jo Ajenb 100d 9Iq.uoy ‘emund T4 UYS
dIN 919.U0H

iom peoi jo Ajpenb 1004 ‘Kopued Jewny] AeuIp ‘I
dIN °19.U0H

Iom peoi jo Ajpenb 1004 ‘Kopued Jewny] AeuIA ‘I

epueqg

indyareg

ndweieg

NISBARIUS

L

9

S

N



[RAJYA SABHA] Unstarred Questions

266 Written Answers to

“JUAUILIAOL) 9JBIS oY)
Jo Aypiqisuodsar oy st s309foxd X SOIAJ JO UONNIOXd
se uonoe 9jerrdordde 10y jJUOWUIOAOLD) QJBIS

0} Juos odoy ‘punoj senureindony payndop WON

“JUSWIUIOAOL) 9JB)S AU} Jo Afiqisuodsar
oy st sjooford XSDJNJ JO UONNOAXD SB UOIdE
ojerrdordde 10y juowdo[oAd [eIny JO AIISIUIA
oyl Aq juowuIoA0n) 9Je}S Ayl 03 juas jrodoy

‘punoj senue[ndony ‘paindop SINON JO wWeal, Vv

‘JUSWIUIIAOL) A)BIS )
Jo Anpqisuodsar oy st s30oford X SOINJ JO UONNIIX
se uonoe oajerrdoirdde 10J jUQWUIdAOLD QIBIS

0} juas jodoy ‘punojy sonuem3an] ‘pandop NON

JIom peor Jo Ajenb 100d

oM
peox jo Ajenb 1ood pue

spunj jo uoneudoiddesiy

ylom peol jo Ajpenb 1004

‘BIpUf Jo
JuswuIsA0n uawdoraas(
[eIny I0J ISISTUIA 9[q,UOH

‘eAnpy urer doopeld Lys

anduejng
‘IpunsIL], YSul§ euunjy Lys
pue y3urs dejeiq ysaing 1ys

dIN 219.U0H
‘Preuek)py 150X HYS

Indie Qf

ndueying 6

dyyeion g

uoye], UOOY

jurejdwod jo aInjeN

jueure[dwo)) JO sweN

PIWSIJ ON'IS




Written Answers to [26 AUG, 2013] Unstarred Questions 267

Implementation of MGNREGA in naxal-affected areas

+1818. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether Government proposes to increase the working days under
Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) in naxal

affected States;

(b) if so, the details thereof;

(c) the details of the works done under MGNREGA in naxal affected States

during last three years;

(d) whether due to fear of naxalites, people in these areas do not come out

of their house to work under MGNREGA and for private labour works; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) and (b) No, Sir. As per Section 3(1) of the Mahatma
Gandhi National Rural Employment Guarantee Act (MGNREGA) the State
Governments shall provide to every household, work not less than one hundred
days in accordance with the Scheme to be made under the Act. Section 3(4) reads,
“The Central Government or the State Government may, within the limits of its
economic capacity and development, make provisions for securing work to every
adult member of a household under a Scheme for any period beyond the period
guaranteed under sub-section (1), as may be expedient”. The enabling provision
under Section 3(4) of the Act is however, exercised by the Government in special

circumstances like natural calamities.

(¢) The number of works completed under MGNREGA during the last three
years in the States with Integrated Action Plan (IAP) districts is indicated in

Statement (See below).

1 Original notice of the question was received in Hindi
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(d) and (e) MGNREGA is being implemented in all rural areas including the

IAP districts and no such instances of rural people not venturing out of their

houses for work under MGNREGA due to fear of naxalites have been brought to the

notice of the Central Government by any of these States.

Statement

The number of works completed under MGNREGA during the last three years in

States

No. State Works Completed
2010-11 2011-12 2012-13
1. Andhra Pradesh 455739 553229 202637
2. Bihar 86095 36451 15907
3. Chhattisgarh 86562 81359 62077
4. Jharkhand 60383 34476 9872
5. Madhya Pradesh 185809 152648 75341
6. Maharashtra 9800 65752 27078
7. Odisha 90203 40917 15830
8. Uttar Pradesh 601154 566083 177710
9. West Bengal 202259 220336 158766
TotaL 1778004 1751251 745218

NB: The figures are as reported by the States.
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Meeting of State Monitoring and Vigilance Committee

1819. SHRI MANI SHANKAR AIYAR: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether State Vigilance and Monitoring Committees are required to hold

meetings at fixed periodicity;

(b) if not, the reasons therefor; and

(c) whether the Tamil Nadu Government have held only one meeting and

that too after several years?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) Yes, Sir.

(b) Does not arise.

(¢) Reports available with the Ministry of Rural Development indicate that
after the formation of 15th Lok Sabha, four meetings of the State level Vigilance and
Monitoring Committee (VMC) of Tamil Nadu were held on 08.01.2010, 16.04.2010,
30.08.2010 and 19.06.2013.

Functioning of MGNREGS

1820. SHRI ISHWAR SINGH:
DR. JANARDHAN WAGHMARE:

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether the Mahatma Gandhi National Rural Employment Guarantee
Schemes (MGNREGS) has recently been witnessing decline in demand and

popularity;

(b) if so, the reasons therefor and Government’s reaction thereto;

(c) whether the scheme has constantly received criticism from various
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quarters due to the unskilled nature of work performed and non-durability of assets

created;

(d) if so, the details thereof and Government’s reaction thereto;

() whether Government proposes to revamp and restructure the scheme

including the measures proposed to link it with skill development programme; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) and (b) The Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA) is a demand driven wage employment programme. Being
a self-selecting wage-employment programme, the increase or the decline in the
demand for labour under MGNREGA may arise due to a myriad of factors external to
the programme management viz. available of alternative and remunerative
employment opportunities outside MGNREGA, rain fall pattern, prevailing unskilled
wage rate in rural, semi-urban/urban areas, better connectivity to semi-urban/peri-
urban/Urban areas etc. As per the information available with the Ministry, the year
2012-13 witnessed a better performance under the Act than the year 2011-12. The
volume of wage-employment grew from 216.34 crore person-days in 2011-12 to
228.16 crore person-days in 2012-13. The average person-days per household and
women participation rate were 43, 46 person-days and 48 per cent and 52 per cent

during 2011-12 and 2012-13, respectively.

(c) and (d) MGNREGA aims at enhancing the livelihood security of the rural
people by guaranteeing hundred days of wage employment in a financial year to
every household whose adult members volunteer to do unskilled manual work. The
Act also seeks to create durable assets and strengthen the livelihood resource base
of the rural poor. The choice of works suggested in the Act addresses causes of
chronic poverty like drought, deforestation and soil erosion so that the process of
employment generation is maintained on a sustainable basis and durable assets are
created on a sustainable basis. The MGNREGA Operational Guidelines-2013 has
dedicated Chapter No. 14 entitled ‘Quality Management of MGNREGA works’ for
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emphasizing the need to have a three pronged quality aspects viz. quality control at
site, quality supervision and quality monitoring. Technical manuals on Watershed,
Natural Resource Management and Forestry were prepared and circulated. For gap
filling and value addition, Convergence Guidelines of MGNREGA with the ongoing
schemes of different Ministries have been circulated. The National Institute of Rural
Development (NIRD) has been assigned to do survey of works. The feedbacks of
such surveys are shared with the respective State Governments. The social Audit
unit should have Quality Monitors to facilitate evaluation of asset quality during

Social Audit in the implementing States.

(e) and (f) Based on suggestions received from State Governments and other
stakeholders, the list of permissible activities is revised from time to time. As primary
objective of MGNREGA is to enhance livelihood security of the unskilled rural
households, the focus of the scheme has been to permit works that create
employment opportunities for unskilled labourers. Skill development of the rural
youth is the objective of another programme, ‘Ajeevika’ (National Rural Livelihood
Mission) of this Ministry, whose mission is to reduce poverty by enabling the poor
households to access gainful self-employment and skilled wage employment
opportunities, resulting in appreciable improvement in their livelihoods on a

sustainable basis, through building strong grassroots institutions of the poor.

Release of central share of grant under DRDA Administration

1821. DR. VIJAY MALLYA: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether Central share of 75 per cent of grant to the State cell under

District Rural Development Agency (DRDA) has not yet been released;

(b) whether the second instalment under MGNREGA amounting to Rs. 2100
crores against the claim submitted in September, 2012 has not been released, so far;

and

(¢) by when these amounts would be released to the State agencies?
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) The DRDA Administration is a scheme being
implemented by State Governments/Union Territory Administrations for meeting
administrative expenses comprising salary and contingency expenditure only of
DRDA establishments. Funding under this scheme is shared between the Centre and
the States in the ratio of 75:25 (90:10 in case of NE States) and 100% in case of
Union Territories (UTs). An amount of Rs. 388.53 crores was released during 2012-13
under the DRDA Administration Scheme to DRDAs and no grant is released to the

State cell.

(b) and (c) Mahatma Gandhi National Rural Employment Guarantee Act
(MGNREGA) is a demand driven wage employment programme and Central funds are
released to the State/UTs/Districts on the basis of agreed to Labour Budget and
taking into consideration the performance and utilization of available funds. Ist
tranche of Central share under MGNREGA is released to States/UTs/Districts taking
into account availability and requirement of funds as per agreed to labour budget
subject to settlement of accounts of the financial year before last and 2nd tranche is
released provided Utilization Certificates of previous year and current year are
submitted. The detail of funds released by the Central Government to the States/UTs

under MGNREGA including 2nd and subsequent releases during 2012-13 is given in

Statement.
Statement
Central funds released to NREGA districts during 2012-13
(Rs. In lakh)
S1.No. States Funds release Funds release Total
to districts to state employment
guarantee fund
1 2 3 4 5

L. AP 321673.590 321673.590




Written Answers to [26 AUG, 2013] Unstarred Questions 273

1 2 3 4 5

2. Ar. Pd. 6834.190 6834.190
3. Assam 53445.670 53445.670
4. Bihar 0.00 122781.450 122781.450
5. Chhattisgarh 0.00 203136.310 203136.310
6. Gujarat . 0.00 47440.770 47440.770
7. Haryana 0.00 34935.890 34935.890
8. H. P 36129.500 36129.500
o. J and K 76276.160 76276.160
10.  Jharkhand 0.00 80916.842 80916.842
11.  Karnataka 123193.690 123193.690
12. Kerala 0.00 131117.810 131117.810
13. M.P 161015.370 161015.370
14.  Mabharashtra 0.00 157324.330 157324.330
15, Manipur 59023.091 59023.091
16.  Meghalaya 22610.820 22610.820
17. Mizoram 25229244 25229244
18.  Nagaland 46012.382 46012.382
19.  Odisha 84797.880 84797.880

20.  Punjab 11421.270 11421.270
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1 2 3 4 5
21.  Rajasthan 258534.430 258534.430
22.  Sikkim 7406.510 7406.510
23.  Tamilnadu 0.00 354605.420 354605.420
24.  Tripura 0.00 76889.880 76889.880
25.  Uttaranchal 26827.098 26827.098
26.  Uttar Pradesh 129202.490 129202.490
27.  W.B. 339547.956 339547.956
28. A and N Islands 1381.490 1381.490
29. D and N Haveli 39.560 39.560
30.  Daman and Diu 0.00 0.00
31.  Lakshadweep 117.550 117.550
32.  Pondicherry 885.750 885.750
33.  Goa 241.160 241.160
TotaL 326330.675 2674664.878 3000995.553

Changes in land transfer policy

1822. SHRI MOHD. ALI KHAN:
SHRIMATI T. RATNA BAI:

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(@) whether Government has made any changes in the land transfer policy

in the country;
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(b) if so, the details thereof and the views of each State in this regard;
(¢) how people would be benefited ultimately; and

(d) if not, by when changes would be made in the land transfer policy in

future?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA): (a) to (d) Yes, Sir. The following relaxations in the
instructions circulated by the Cabinet Secretariat vide their D.O. letters dated 21st

March, 2011 and 21st November, 2011 have been approved by the Government.

(I) All cases of land transfers from Ministry to statutory authorities or
PSUs may be allowed, subject to the requirements of Government of

India (Transaction of Business) Rules;

(2) All cases of land transfer on lease or rent or license to a concessionaire
which have been appraised through the PPAC route and approved by
the Finance Minister or by the Ministers concerned or by the Cabinet,

as the case may be depending upon the value of the project.

(3) Development and use of railway land by Rail Land Development
Authority (RLDA) as per provisions of Railways Amendment Act, 2005
and the Rules farmed thereunder and in accordance with the prevalent

policies and guidelines of the Railway Ministry and the Government.

A number of references were received from the Ministries/Departments
seeking clarifications on or exemption from the instructions contained in D.O. letter
dated 21.03.2011, in terms of which specific approval of the Cabinet in each case of
sale or long term lease of land belonging to the Government and Government

controlled statutory authorities was mandatory, till a policy is framed in this regard.
Rural Management Institutes

1823. SHRI MOHD. ALI KHAN:
SHRIMATI T.RATNA BALI:

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether Government has received any proposals from the States to set
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up more rural management institutes on the lines of the institute at Anand; and

(b) if so, the details thereof and the action taken, so far, particularly from

Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN) (a) No such proposal has been received in the Ministry of

Rural Development.
(b) Does not arise.
Projects under PMGSY in backward districts

1824. SHRI HUSAIN DALWALI: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) the districts of the projects undertaken under the Pradhan Mantri Gram

Sadak Yojana (PMGSY) in the backward districts of the country, State-wise;
(b) how many of these have been completed;
(c) the details of the projects yet to be completed; and
(d) the reasons for delay in their completion?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA): (a) to (c) The details of Selected Tribal and
Backward Districts (as identified by the Ministry of Home Affairs and Planning
Commission) along with number of road works and length of road works sanctioned,

completed and under construction are given in Statement (See below).

(d) Rural Road is a State subject and PMGSY is a one time special
intervention of Central Government to improve the rural infrastructure through
construction of roads. As such, the responsibility of timely completion of these lies
with the State Governments. The executing agencies of the State Government are

expected to complete the road projects within time period stipulated in the
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programme guidelines. In case of the delay, the relevant provisions of the Standard

Bidding Document call for levying of liquidated damages and in case of persistent

delay, the termination of contract is attraced. Any escalation in cost due to time

overrun is to be borne by the State Government. The States have indicated the

following constraints in execution of PMGSY schemes:

@

(i)

(iii)

(iv)

)

Inadequate Institutional capacity.

Limited contracting capacity.

Non availability of sufficient qualified technical personnel.

Non availability of land and forest clearance of the land falling in forest

areas.

Law and order problem in some parts of the country.
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Expenditure under MGNREGA in Madhya Pradesh

+1825. DR. VIJAYLAXMI SADHO: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the details of the funds allocated during the last five years under
various heads under the Mahatma Gandhi National Rural Employment Guarantee Act,

(MGNREGA) being implemented in Madhya Pradesh, year-wise;

(b) the amount spent out of the allocated funds and the amount left

unspent, so far; and

(c) the reasons for the funds remaining unspent?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) and (b) Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA) is a demand driven wage employment Programme under
which no State-wise allocation of fund is made. Central funds are released to the
States/UTs/Districts on the basis of agreed to Labour Budget and taking into
consideration the performance and utilization of available funds by the States/UTs/
Districts. The details of funds released, total available fund, expenditure under
various heads and unspent balance during last five years under MGNREGA being

implemented in Madhya Pradesh are given in Statement (See below).

(c) MGNREGA is a demand driven programme and the responsibility of
implementation of the Act is vested with the States/UTs. Thus, utilization of funds
under the Act depends on the demand situations in the state concerned and the
increased absorption capacity of the State through effective implementation of

provisions as contained in MGNREG Act 2005.

T Original notice of the question was received in Hindi
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The details of funds released, total fund available expenditure under various

heads under MNREGA in Madhya Pradesh

(Rs. in lakh)
2008-09  2009-10 2010-11  2011-12 2012-13

(Provisional)
Central fund released 406111.54 351923.66 256576.96 296851.28 161015.37
Total Available fund 507517.11 567823.00 553552.80 523134.26 358590.40
Expenditure:
ToTAL 355496.2 372228.1 3637249  341037.8 303846.25
On unskilled wage 215621.79 21962379 21493194  192553.87  174049.73
On material 125998 141434.8 1372563 1274669 112292.05
Admin expenses 1387643 11169.53 1153669  21017.04  17504.46
Unspent Amount 152020.90 195597.92 189827.90 182096.50 54744.15

Note: As reported by State Government of Madhya Pradesh

Irregularities in MGNREGA

11826. DR. VIJAYLAXMI SADHO: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

@

whether complaints of irregularities have been received under the

Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) being

implemented by Government in order to provide employment in the rural areas and

development of villages;

T Original notice of the question was received in Hindi.
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(b) if so, the number of complaints received during 2007 to 2012, year-wise;

(c) whether any special action is being taken to contain such type of

irregularities and monitor the funds being spent under this scheme; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) and (b) The Ministry receives a large number of
complaints about implementation of Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA) in the country. Since the implementation of the Act is
vested with the State Governments in accordance with the Schemes formulated by
them as per the provisions of the Act, all complaints received in the Ministry are
forwarded to the concerned state Governments for taking appropriate action
including investigation, as per law. The complaints mainly relate to cases of job
cards not provided, misappropriation of funds, engagement of contractors, forgery
of muster roll, manipulation in job cards, under payment of wages, non-payment of
wages, corruption and other irregularities, use of machinery, delay in payments etc.
The number of complaints that have been received and monitored at the Ministry

level since 2008-09 is indicated State-wise in Statement (See below).

(c) and (d) There is a comprehensive system of monitoring and review of the
implementation of MGNREGA, which inter-alia include Periodic Progress Report,
Performance Review Committee, Quarterly Regional Reviews, Area Officers’ Scheme,
National Level Monitors and Vigilance and Monitoring Committees at the State and
District levels. Independent Monitoring and verification by National Level Monitors
(NLMs) and Area Officers are also carried out in cases of specific complaints. The
findings and reports of such review meetings and visits are shared with the

concerned States/UT Governments for follow up action.

Enquiry reports are analyzed at the central level and suitable advisories are
issued to the State Governments for initiation of departmental inquiry, proceedings
for disqualification/termination in respect of elected officials, lodging of FIR against

the delinquent official(s) in case prima-facie a criminal intent is established, recovery
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of amount misappropriated etc. Detailed instructions by way of Standard Operating
Procedure (SOP) for dealing with complaints have also been issued to all States/UTs

and have been displayed on website www.nrega.nic.in.

Other important measures taken up under MGNREGA to ensure transparency

and accountability are:

* The Ministry has notified MGNREGA Audit of Schemes Rules 2011 in

consultation with the Comptroller and Auditor General of India.

* With a view to ensuring timely payment, infusing transparency and
enhancing the integrity of wage payment, Schedule II of MGNREG Act
was amended to ensure wage disbursement to MGNREGA workers
through institutional accounts in Banks or Post Offices (unless

specifically exempted).

* To reduce time required in payment of wages, State Governments have
been instructed to roll-out electronic Fund Management System

(e-FMS).

* To strengthen the institutional outreach for wage disbursement, State
Governments have been instructed to roll out the Business
Correspondent Model to make wage payment through Banks with

Biometric authentication at GP/village level.

* Permissible administrative expenditure limit was enhanced from 4% to
6% for deployment of dedicated staff for MGNREGA, strengthening
management and administrative support structures for social audit,
grievance redressal and Information and Communication Technology

(ICT) infrastructure.

e ICT based MIS has been made operational to make data available to
public scrutiny including job cards, muster rolls, employment demanded

and number of days worked, shelf of works, funds available/utilised,
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social audit findings, registration of grievances, etc. Uploading of

Photographs of works has been instructed.

¢ Instructions have been issued for affixing photographs to the existing

job cards.

e States have been instructed to switch to e-Muster Rolls to check

instances of tampering and misuse of muster rolls.

* Instructions have been issued directing all States to appoint

Ombudsman at district level for grievance redressal.

* The State and district level Vigilance and Monitoring Committees have

been established for monitoring of the scheme.

Complaints under MGNREGA as on 31.07.2013

Statement

SLNo. State 2008-09 2009-10 2010-11 2011-12 2012-13 2013-14
1. Andhra Pradesh 10 4 14 18 15 3
2. Arunachal Pradesh 0 0 0 1 0 0
3. Assam 20 16 6 3 7 3
4. Bihar 71 4 25 61 48 58
5. Chhattisgarh 21 11 17 55 22 14
6. Goa 0 1 0 0 0 0
7. Gujarat 5 1 18 9 7 2
8 Haryana 15 8 19 29 30 14
9.  Himachal Pradesh 7 10 12 8 7 3
10. J and K 0 4 4 5 3 17
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SLNo. State 2008-09 2009-10 2010-11 2011-12 2012-13 2013-14
11.  Jharkhand 67 15 10 4 16 48
12. Karnataka 4 7 12 13 12 2
13. Kerala 3 3 2 5 4 2
14. Lakshadweep 0 0 2 0 0 0
15. Madhya Pradesh 171 153 135 88 107 53
16. Meghalaya 2 2 0 1 3 0
17. Maharashtra 8 7 6 6 8 8
18. Manipur 5 1 1 8 14 3
19. Mizoram 0 1 0 0 0 0
20. Nagaland 3 2 1 0 0 0
21. Odisha 2 19 19 53 9 1
22. Punjab 3 8 4 5 17 0
23. Puducherry 0 0 0 1 2 0
24. Rajasthan 34 81 30 115 31 15
25.  Sikkim 0 1 0 0 0 0
26. Tamil Nadu 3 5 7 5 1 0
27. Tripura 2 1 0 1 1 3

28.  Uttar Pradesh 201 168 206 605 393 9%
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SLNo. State 2008-09 2009-10 2010-11 2011-12 2012-13 2013-14
29. Uttarakhand 4 9 8 18 5 0
30. West Bengal 23 10 0 8 2 1
31. A and N Island 0 0 0 0 0 1
TotaL 645 528 621 1091 761 339

Indigenous research projects

1827. SHRI AAYANUR MANJUNATHA: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government had pursued indigenous research projects rather
than execute projects for foreign multinational companies in the field of science and

technology;

(b) if so, the details thereof during the Eleventh Five Year Plan in the

various States including Karnataka; and

(c) the present status thereof for the Twelfth Five Year Plan especially in

the rural and scheduled areas?

THE MINISTER OF SCIENCE AND TECHNOLOGY (S. JAIPAL REDDY): (a)
Yes Sir. The projects supported by the Government are for pursuing indigenous

research only.

(b) Government has taken a number of steps in the Eleventh Five Year Plan
to rejuvenate indigenous research in the country. About 3800 extra-mural research

projects were sanctioned per year during the Eleventh Five Year Plan period.

The Government has established Science and Engineering Research Board
(SERB) as an autonomous body through an Act of Parliament. The creation of SERB

would significantly enhance the level of basic research funding in the coming plans
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and also impart the necessary autonomy, flexibility and speed in shaping the
research programmes and delivery of funds to researchers. The launch of new
initiatives like Nano Mission, Mega Facilities, Open Source Drug Discovery,
Translational research, Network Projects, National Biotechnology Development
Strategy in the Eleventh Plan period demonstrates the commitment of the
Government to encourage, promote and develop an innovative ecosystem for

indigenous research in the country.

(c) The Government has put in several enabling mechanisms especially in
the socio-economic development sector in the Eleventh and Twelfth Plan period. The
Government supported several programmes in several States including Karnataka in
the socio-economic sector that included waste management for value addition and
income generation to rural people; water technology initiative; solar energy research
initiative; and setting up Rural/Women Technology Parks. Apart from these
initiatives, the Government has also promoted R and D in emerging areas of Geo
Information Science and Technology to develop methods and techniques for
operationalising the concept of local level planning relating to the Panchayati Raj
Institutions and Urban Local Bodies. Knowledge extensions to Society and Stake
holders were refocused for their objectives and methodologies. The Ministry has
taken steps to build synergy with socio-economic ministries in science and
technology. Two new programmes for Technological Intervention for Addressing
Societal Needs (TTASN) and Technological Intervention for Elderly (TIE) have been
initiated by the Ministry during the end of 11th Plan period with the objective of
developing technologies for societal benefit. Similarly, the Science and Engineering
Research Board (SERB) in its endeavor of ensuring enhanced participation of weaker
sections of the society in research and development activities, has, at the beginning
of the Twelfth Plan, implemented a special initiative “Empowerment and Equity
Opportunities for Excellence in Science” through which it drives special programmes
to ensure enhanced participation of candidates belonging to SC/ST community in
the research and development field. These new initiatives and other ongoing
programmes are aimed at providing technology to the weaker sections of the society
so that they derive benefit in terms of enhanced income, reduced drudgery and in

general an improved quality of life.
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Identification of OBC population

1828. SHRI JAGAT PRAKASH NADDA: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) the details of the States which have identified the population of OBCs,

so far;

(b) the funds allocated for the implementation of beneficiary schemes for

the OBCs, State-wise;

(c) the action Government has taken, if the States have not yet identified

OBCs;

(d) whether Jammu and Kashmir has identified OBCs, and if so, the number

thereof; and

(e) the details of the benefits given to them?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) and (¢) The information
regarding the States which have identified the population of OBCs is not maintained

centrally.

(b) This Ministry is implementing the following Schemes for the welfare of

Other Backward Classes (OBCs):

Scheme Budget Allocation
during 2013-14

(Rs. in crore)

(1) Pre-Matric Scholarships to the Students belonging to OBCs; 150.00
(i) Post-Matric Scholarships to the Students belonging to OBCs; 900.00
(iii) Construction of Hostels for the OBC Boys and Girls; and 45.00

(iv) Assistance to Voluntary Organisations for the Welfare of OBCs 5.00
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During 2013-14, State-wise details of funds allocated under the Schemes of
Pre-Matric/Post-Matric Scholarships and construction of Hostels for OBCs are given
in Statement (See below). State-wise allocation of funds is not made under the

Scheme of Assistance to Voluntary Organisations for the welfare of OBCs.

(d) and (e) The State Government of Jammu and Kashmir has informed that
the population of OBCs in the State has not yet been identified. The State is
implementing Schemes of Pre-Matric Scholarship, Post-Matric Scholarship and

Construction of Hostels for the welfare of OBCs.

Statement

Notional allocation and release of funds under the OBC Welfare Schemes during
2013-14

(Rs. in lakh)

SL.No. States/UTs Pre-Matric ~ Post Matric Construction of
Scholarship ~ Scholarship  Hostel for OBC
Boys and Girls

Notional Notional Notional

Allocation Allocation Allocation
1 2 3 4 5
Rest of the Country (ROC)
1.  Andhra Pradesh 984.00 5980 195.00
2. Bihar 1206.00 7328 239.00
3. Chhattisgarh 296.00 1800 59.00
4. Goa 18.00 106 . 3.00

5. Gujarat 702.00 4264 139.00
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1 2 3 4 5
6. Haryana 295.00 1793 58.00
7.  Himachal Pradesh 80.00 487 16.00
8 Jammu and Kashmir 145.00 882 29.00
9. Jharkhand -384.00 2330 76.00
10. Kerala 388.00 2358 77.00
11. Karnataka 710.00 4314 141.00
12. Madhya Pradesh 844.00 5125 167.00
13. Maharashtra 1306.00 7935 259.00
14. Odisha 487.00 2958 96.00
15. Punjab 322,00 1956 64.00
16. Rajasthan 797.00 4843 158.00
17. Tamil Nadu 838.00 5090 166.00
18. Uttar Pradesh 2320.00 14092 459.13
19. Uttarakhand 117.00 713 23.00
20. West Bengal 1061.00 6446 210.00
TotaL 13300.00 80800 2634.13
NE States
1. Assam 1228.35 7370 203.00

2. Manipur 106.30 638 18.00
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1 2 3 4 5

3. Tripura 141.73 850 23.00

A, Sikkim 23.62 142 4.00
ToraL 1500.00 9000 248.00

UTs (With Legislature)

1.  Delhi 93.33 93  Separate UT-wise
2. Puducherry 6.67 7 allocation is not
ToraL 100.00 100 made.

UTs (Non Legislature)

1. Andaman and Nicobar Islands 11. 11 11

2. Chandigarh 61.11 61

3. Daman and Diu 1111 11

4. Dadra and Nagar Haveli 16.67 17
TotaL 100.00 100 550.00
GranDp TotaL 15000.00 90000 3432.13*

*Rs. 1067.87 lakh has been kept for remaining instalment to States/Universities which

were sanctioned earlier.

Earmarking of budget for SCSP and TSP

1829. SHRI D. RAJA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government is considering a proposal to enact a Central
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legislation to ensure 22.5 per cent of the Union Budget exclusively for Scheduled
Caste Sub Plan (SCSP) and Tribal Sub Plan (TSP) and for its effective

implementation; and

(b) if so, the details thereof and the steps being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI MANIKRAO HODLYA GAVIT): (a) Final decision in the

matter has not been taken by the Government.

(b) Does not arise.

District disability rehabilitation centres in Andhra Pradesh

1830. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) the details of District Disability Rehabilitation Centres in Andhra
Pradesh;

(b) what kinds of rehabilitation activities in each of the above centres have

been undertaken during the last three years, year-wise and centre-wise; and

(¢c) the financial assistance given by the Ministry to these centres during

the last three years, year-wise and centre-wise?

THE MINISTER OF STATE IN THE MINISTRY SOCIAL JUSTICE AND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) 19 District Disability
Rehabilitation Centre (DDRCs) have been approved for the State of Andhra Pradesh.
Statement indicating the DDRCs in Andhra Pradesh is given in Statement-I (See

below).

(b) Information is being collected.

(¢) Statement indicating year-wise, centre-wise details grant released is

given in Statement-II (See below).
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Statement-1

List of Districts Disability Rehabilitation Centres in Andhra Pradesh is as under:

1. Vishakhapatnam
2. Anantpur

3. Karimnagar

4. Srikakulam

5. East Godavari
6. Nalgonda

7. Kurnool

8. Chittoor

9. Nellore

10. Vizianagaram
11. Prakasam

12. Cuddapah

13. Guntur

14. Warangal

15. Mahabubnagar
16. Khammam

17. West Godavari
18. Rangareddi

19. Medak
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Grants released by the Ministry to the District Disability Rehabilitation Centres

(DDRCs) during the last three years:

SL.No. Name of Implementing 2013-14 2012-13 2011-12 2010-11
the DDRC Agency

1 2 3 5 6 7

1. Srikakkulum District Rural Develop- 0 0 1720000
ment Agency, Srikakulam

2. East Godavari Uma Education and technical 0 0 1720000
Society, East Godavari

3. Nalgonda Indian Red Cross Society, 0 0 1720000
Nalgonda

4. Kurnool Indian Red Cross Society, 0 0 1720000
Kurnool

5.. Chitoor Indian Red Cross Society, 0 0 1720000
Chitoor.

6. Nellore Indian Red Cross Society, 0 0 1720000
Nellore

7. Vazianagaram National Environment and 0 0 1720000
Education Development,
(NEED), Salur

8. Prakasam Indian Red Cross Society, 0 0 1720000
Prakasam

9. Cuddapah Indian Red Cross Society, 0 0 1720000

Cuddapah
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1 2 3 4 5 6 7

10. Guntur Leprosy Rehabilitation 1720000 0 0 0
Project, Mangalagiri,
Guntur

11. Warrangal Manochetthana Warangal 0 0 1720000 0
Rehabilitation Centre,
Cherial, Warangal

12. Mehbubnagar Indian Red Cross Society, 0 1720000 0 0
Mahabubnagar

13. Khammam Rotarian Community Ser- District identified but DDRC is
vice Foundation, Kotha- yet to be set up
gudem, Khammam

14. West Gadavari Indian Red Cross Society, District identified but DDRC is
West Godavari yet to be set up

15. Rangareddi District Rural Development District identified but DDRC is
Agency-DRDA-JKP, yet to be set up
Rangareddy

16. Medak Manjeera Zilla Mahila District identified but DDRC is
Paraspara Podupu and yet to be set up
Parapathi Saghala Federa-
tion Ltd, Sangareddy,
Medak Distt.

17. Vishakapatnam  Indian Red Cross Society = No grant released during the last
(Vizag) Visakhapatnam three years

18. Anantpur Women Development No grant released during the last
Trust, Bangalore Highway, three years
Anantpur

19 Karimnagar DDRC, Karimnagar. No grant released during the last

three years
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Credit facilities to persons with disabilities

1831. SHRI NAND KUMAR SAI: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether any Memorandum of Understanding (MoU) has been signed
between the National Handicapped Finance and Development Corporation and
(NHFDC) and the Punjab National Bank to facilitate credit facilities to persons with

Disabilities in various States;

(b) if so, the details therof;

(¢c) whether such Memorandum of Understanding has been signed by

NHFDC with other banks also;

(d) if so, the details thereof; and

(e) the extent to which NHFDC has been able to achieve the objectives of

such MoUs, so far, in the country?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) and (b) Yes, Sir. National
Handicapped Finance and Development Corporation has signed Memorandum of
Agreement (MoA) with Punjab National Bank (PNB) on 3.06.2013 for implementation
of Schemes under its jurisdiction under the Credit Guarantee Scheme of Government

of India and education loan. The details of the agreement are as under:

(i) Persons with disabilities can avail collateral free loan of upto Rs. 25 lakh
for self-employment for activities covered under the Credit Guarantee

Scheme of Government of India.

(i) Education loans are also to be provided to Persons with Disabilities.

@iii) Scope of the agreement extends throughout the country.
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(c) and (d) Yes, Sir. Similar MoA have been signed with the following three

Public Sector Banks and twenty two (22) Regional Rural Banks of Seven States:-

A. Public Sector Banks

1. Andhra Bank

2. IDBI Bank

3. Bank of Baroda (in selected districts of Uttar Pradesh and Uttarakhand)

B. Regional Rural Banks

Assam

1. Assam Gramin Vikash Bank

Haryana

2. Gurgaon Gramin Bank

3. Haryana Gramin Bank

Uttar Pradesh

4. Allahabad UP Gramin Bank .

5. Baroda Uttar Pradesh Gramin Bank

6. Gramin Bank of Aryavart,

7. Sarva UP Gramin Bank

8.  Prathama Bank

9. Purvanchal Gramin Bank

10. Kashi Gomti Samyut Gramin Bank
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Uttarakhand

11.

Uttarakhand Gramin Bank, Gujarat

Gujarat

12. Baroda Gujarat Gramin Bank

13. Dena Gujarat Gramin Bank

14.  Saurashtra Gramin Bank

Mabharashtra

15.  Vidharbha Kshetriya Gramin Bank

16. Mabharashtra Gramin Bank

17.  Wainganga Krishna Gramin Bank
Madhya Pradesh

18. Sharda Gramin Bank,

19.  Jhabua Dhar Kshetriya Gramin Bank
20. Rewa Sidhi Gramin Bank

21.  Vidisha Bhopal Kshetriya Gramin Bank
22. Madhya Bharat Gramin Bank

(¢) NHFDC has released a total amount of Rs. 43.91 crore to Regional Rural

Banks for further disbursement to PwDs. Utilization details for Rs. 5.36 crore have

been received so far. A national allocation of Rs. 10.00 crore has been conveyed to

each of the 4 Public Sector Banks during the current financial year. A Statement

showing details of amount released by NHFDC to banks, amount utilized and

number of beneficiaries is given in Statement.
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Statement

Details of amount released by NHFDC to banks, amount utilized and number of

beneficiaries

(Rs in lakh)

SI.No. Name of Banks Amount Number of Amount Amount

Released Beneficiaries Refunded Utilized

1 2 3 4 5 6

1. Dena Gujarat Gramin Bank, Gujarat ~ 5.00 10 0.00 0.00
2. Saurashtra Gramin Bank, Gujarat 75.50 151 58.78 0.00
3. Gurgaon Gramin Bank, Haryana 587.75 1137 5161.63 64.87
4. Haryana Gramin Bank, Haryana 302.00 604 30035 1.65
5. Vidbharbha Kshetriya Gramin 24.00 48 24.00 0.00

Bank, Maharashtra

6. Allahabad U.P. Gramin Bank, 303.50 607 286.70 16.80
Uttar Pradesh

7. Aryavart Gramin Bank, Uttar 918.00 1754 479.25 71.16
Pradesh
8. Baroda UP Gramin Bank, 500.00 1000 258.44 191.56

Uttar Pradesh

9. Ballia Etawah Gramin Bank, 21.63 56 0.00 21.63
Uttar Pradesh

10. Kashi Gomti Samyukt Gramin 450.00 900 23048 22.65
Bank, Uttar Pradesh
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11. Purvanchal Gramin Bank, 15091 307 20.00 5991
Uttar Pradesh

12. Shreyas Gramin Bank, 63.84 120 50.00 13.84
Uttar Pradesh

13. Sarva UP Gramin Bank, 50.00 100 50.00 0.00
Uttar Pradesh

14. Prathama Bank, Uttar Pradesh 38.50 71 1545 23.05

15. Uttarachal Gramin Bank, 900.00 1800 651.35 48.65
Uttar Pradesh

TotAL: 4390.63 8665 2941.43 535.77

Performance of Babu Jagjivan Ram Chhatrawas Yojana

1832. DR. T. SUBBARAMI REDDY: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) the performance made under Babu Jagjivan Ram Chhatrawas Yojana

during the last three years, State-wise;

(b) whether Government is planning to introduce Public-Private Partnership

in the Scheme;

(c) if so, the details thereof;

(d) if not, the reasons therefor;

() whether Government has some special focus for various States/UTs

under this scheme including Andhra Pradesh; and

(f) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI MANIKRAO HODLYA GAVIT): (a) A statement indicating
the financial and physical performance under the Babu Jagjivan Ram Chhatrawas

Yojana is given in Statement (See below).

(b) and (c) Under the Scheme, Non-Governmental Organisations are eligible

for Central assistance for expansion of their existing hostel facilities.

(d) Question does not arise.

(e) and (f) Central assistance for construction of hostels for SC students is
provided on the basis of proposals received from the State Governments/UTs and
other implementing agencies, subject to provisions of the Scheme and availability of
the funds. Priority is given to areas having 20% or more Scheduled Caste population
and without adequate hostel facilities. Based on the proposals received from the
State Government of Andhra Pradesh, Rs. 600.00 lakhs were released during the last
three years (2010-11 to 2012-13) for construction of 3 hostels.

Statement

Performance under Babu Jagjivan Ram Chhatrawas Yojana during the last three

years (2010-11 to 2012-13), State-wise

SLNo. States/UTs Girls Hostel Boys Hostel
Central No. of Central No. of
assistance Hostels assistance Hostels

released sanctioned released sanctioned

(Rs. in lakhs) (Rs. in lakhs)
1 2 3 4 5 6
1. Andhra Pradesh 600.00 3 0 0

2. Assam 100.00 1 75.00 4
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1 2 3 4 5 6
3. Bihar 687.74 4 631.40 8
4. Gujarat 22099 6 409.32 6
5. Haryana 665.00 6 90.00 1
6.  Himachal Pradesh 496.40 3 108.10 2
7. Jharkhand 245.00 5 100.00 4
8 Karnataka 340.00 2 0 0
9. Kerala 200.00 1 60.00 1
10. Madhya Pradesh 342.00 3 168.60 3
11. Maharashtra 3244.10 20 2437.00 27
12. Manipur 51.61 4 123.81 2
13.  Punjab 0 1* 90.00 1
14.  Rajasthan 684.00 6 675.00 9
15.  Tripura 0 0 47.04 1
16. Uttar Pradesh 688.10 4 393.00 3
17.  West Bengal 181947 18 2089.83 14
18.  Puducherry 0 0 100.00 1

TotaL: 10384.41 87 7598.10 87

*(2011-12): One girls hostel was sanctioned to Punjabi University, Patiala in 2011-12.

The unspent balance of previous grant Rs. 99.318 lakhs has been

adjusted and treated as 1st instalment for 2011-12. No fund was released

in 2011-12.

Tribunals under Maintenance and Walfare of Parents and
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Senior Citizens Act, 2007

1833. SHRI AAYANUR MANJUNATHA: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether Government has made mandatory for all the State Governments
to constitute Tribunals under the Maintenance and Welfare of Parents and Senior

Citizens Act, 2007;

(b) if so, the names of the States/UTs which have constituted these

Tribunals under the said Act and the action taken on the defaulting States/UTs; and

(c) the steps taken by Government to effectively implement the

Maintenance and Welfare of Parents and Senior Citizens Act, 2007?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI MANIKRAO HODLYA GAVIT): (a) Section 1(3) of the
Maintenance and Welfare of Parents and Senior Citizens Act, 2007 envisages that
the Act shall be brought into force in a State on such date as the State Government
may appoint by notification in the Official Gazette. States/UTs which have notified
the Act are required to take the following steps for effective implementation of the

Act:

e Frame Rules u/s 32 (1);

* Appoint Maintenance Officers u/s 18( 1);

e Constitute Maintenance and Appellate Tribunals u/s 7(1) and 15(1)

respectively.

(b) and (c) State Governments were requested from time to time at various
levels to take necessary steps for effective implementation of the various provisions
of the Act. As per information available. 25 States and all Union Territories have
brought the Act into force. Out of which 19 States and 6 Union Territories have

constituted Maintenance Tribunals and Appellate Tribunals. While Arunachal
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Pradesh has constituted Appellate Tribunal, it has not constituted Maintenance

Tribunal. Details are given in Statement.

States/Union Territories which have constituted Maintenance Tribunals and

Statement

Appellate Tribunals

States

L.

10.

11.

12.

13.

14.

15.

Andhra Pradesh

Assam

Bihar

Chhattisgarh

Goa

Gujarat

Haryana

Jharkhand

Karnataka

Kerala

Madhya Pradesh

Odisha

Punjab

Rajasthan

Tamil Nadu
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16. Uttarakhand

17.  West Bengal

18.  Sikkim

19.  Tripura

20. Arunachal Pradesh (constituted Appellate Tribunal only)

Union Territories

1. Andaman and Nicobar Islands

2. Chandigarh

3. Dadra and Nagar Haveli

4. Daman and Diu

5. Delhi

6.  Puducherry

Non-utilization of funds for eradicating manual scavenging

1834. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the allocation made for eradication of manual scavenging and
rehabilitation of manual scavengers in the Union Budget for 2012-13 had remained

unutilized;
(b) if so, the details thereof and the reasons therefor;

(¢) whether Government has found any diversion of funds or irregularities

in utilization of funds meant for the said purpose; and

(d) if so, the details thereof along with the details of the schemes where

such funds have been diverted?
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI MANIKRAO HODLYA GAVIT): (a) and (b) Under this
Ministry’s Self Employment Scheme for Rehabilitation of Manual Scavengers
(SRMS) an allocation of Rs. 100 crore was made for the year 2012-13. Based on the
proposals received from the States/UTs an amount of Rs. 20 crore was released for
incurring expenditure under the Scheme. The remaining amount of Rs. 80 crore could

not be utilized due to non-receipt of proposals.

(c) and (d) No report of diversion of funds has been received from any

State/UT.

Welfare of older persons

1835. DR. T.N. SEEMA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@) whether the number of old and helpless citizens in the country has

increased during the last few years;

(b) if so, the details thereof, State-wise including Kerala;

(¢) the number of old and helpless care/ welfare oriented Government and

registered private institutions operational in the country;

(d) whether Government has received any proposals from the State

Governments, including Kerala, to assist these old and helpless persons; and

(e) if so, the details of the appropriate action taken by Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI MANIKRAO HODLYA GAVIT): (a) and (b) As per Census
2001, the population of senior citizens in the country was 7.7 crore which is 7.5 per
cent of the total population. The age data of census 2011 has not yet been released.
The Technical Group on Population Projections constituted by the National

Commission on Population in its report published in May 2006 has projected that
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the population of Senior Citizens will increase from 7.7 crore in 2001 to 9.84 crore by
2011 (7.5 % to 8.3 % ). A statement of size of elderly population (aged 60 +) by
residence in States and Union Territories as per census 2011 including Kerala is

given in Statement (See below).

(c) to (e) There is no data available/maintained with regard to the private
institutions engaged in the case/welfare of Senior Citizens. However, the Ministry of
Social Justice and Empowerment is implementing a Scheme namely Integrated
Programme for Older Persons (IPOP) under which Grant-in-aid is given to NGOs and
Panchyati Raj Institutions. The details of the project proposals under the Scheme of
Integrated Programme for Older Persons (IPOP) received from States/UTs including

Kerala, number of projects and NGOs assisted are given in Statement.
Statement-1

Size of elderly population (aged 60+) by residence in States and Union

Territories

SI. No. State/UT Number (in thousands) of

persons aged 60 and above

Rural Urban Total

1 2 3 4 5
India 57445 19177 76622
1. Andhra Pradesh 4506 1282 5788
2. A and N Islands 13 4 17
3. Arunachal Pradesh 46 4 50
4. Assam 1361 199 1560

5. Bihar 4966 535 5501
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1 2 3 4 5
6. Chandigarh 1 42 45
7. Chhattisgarh 1271 234 1504
8. Dadra and Nagar Haveli 7 2 9
0. Daman and Diu 4 4 8
10.  Delhi 43 677 720
11.  Goa 61 51 112
12.  Gujarat 2319 1180 3499
13.  Haryana 1192 392 1584
14.  Himachal Pradesh 510 37 548
15.  Jammu and Kashmir 515 160 675
16.  Jharkhand 1275 304 1579
17.  Karnataka 2890 1172 4062
18.  Kerala 2497 857 3336
19.  Lakshadweep 2 2 4
20 Madhya Pradesh 3265 1016 4281
21.  Mabharashtra 5709 2746 8455
22.  Manipur 102 43 145
23.  Meghalaya 86 20 106
24.  Mizoram 26 23 49
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1 2 3 4 5
25.  Nagaland 81 9 90
26.  Odisha 2684 355 3039
27.  Puducherry 27 k%) 81
28.  Punjab 1581 611 2192
29.  Rajasthan 3025 786 3810
30.  Sikkim 27 2 29
31.  Tamil Nadu 3223 2285 5507
32.  Tripura 191 92 233
33.  Uttar Pradesh 9625 2025 11649
34.  Uttarakhand 523 131 654
35, West Bengal 3808 1892 5700
Source: Population Census 2001.
Statement-11

State-wise no. of proposals received and assisted under the Integrated

Programme of Older Persons (IPOP) Scheme from State Governments including

Kerala for the year 2012-13

SI. No. States/UTs Proposals  No. of NGO’s  No. of projects
received covered assisted

1 2 3 4 5

1. Andhra Pradesh 119 68 116
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1 2 3 4 5

2. Bihar 4 3 5
3. Chhattisgarh 2 3 3
4. Goa 0 0 0
5. Gujarat 0 0 0
6. Haryana 18 11 15
7. Himachal Pradesh 3 1 2
8 Jammu and Kashmir 0 0 0
9.  Jharkhand 0 0 0
10. Karnataka 55 32 45
11. Kerala 3* 0 0
12. Madhya Pradesh 9 2 4
13. Mabharashtra 2 2 30
14. Odisha 9% 37 100
15. Punjab 10 2 4
16. Rajasthan 4 1 1
17. Tamil Nadu 61 46 63
18. Uttar Pradesh 7 15 27
19. Uttarakhand 5 2 4

20. West Bengal 36 10 16
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1 2 3 4 5
UTs

21. A and N Island 0 0 0
22. Chandigarh 0 0 0
23. Dadra and Nagar Haveli 0 0 0
24. Daman and Diu 0 0 0
25. Lakshadweep 0 0 0
26. Delhi 3 5 6
27. Puducherry 0 0 0

NE Region States

28. Arunachal Pradesh 1 1

(grant for 2011-12 (grant for 2011-12

released during  released during

2012-13) 2012-13)
29. Assam 19 12 21
30. Manipur 32 21 31
31. Meghalaya 0 0 0
32. Mizoram 2 0 0
33. Nagaland 0 0 0
34. Sikkim 0 0 0
35. Tripura 3 2 2

TortaL 519 296 496
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* Three ongoing project proposals were received from the State Government in the last
quarter of the financial year 2012-13. Grants for these projects could not be released
during 2012-13 due to certain deficiencies in these proposals. These proposals have been

processed for release of grant during 2013-14.

People with mental disorders

1836. SHRI C.P. NARAYANAN: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) the number of persons in the country, including children, affected by

mental disorders and the number of women among them;

(b) the number of those in need of special care and how many receive it;

(¢) the number of special schools and rehabilitation centres functioning in

the country for such people and how many of them are Government-owned;

(d) how many people were admitted in these institutions during the last

year; and

(e) the amount earmarked and spent for these people in the budget during

last three years, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) As per Census 2001, the
total number of persons affected with mental disorders in the country is 22.63 lakhs

which includes women and children.

(b) Information is not centrally maintained.

(¢c) The primary responsibility for programmes for rehabilitation and care of
persons with disabilities lies with the State Governments as per entry No. 9 in the
“State List.” However, the Central Government supplements the efforts of the States
in the rehabilitation of persons with disabilities. The Central Government does not

set up special schools for such children. However, under the Central Sector
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Deendayal Disabled Rehabilitation Scheme (DDRS), financial assistance is provided
to Non-Government Organization for providing various services to persons with
disabilities including Special schools/residential schools for such children/persons.
Further, as per information provided by the National Institute of Mentally
Handicapped (NIMH), Secunderabad, there are an estimated 1400 special schools
providing services for persons with mental retardation throughout the country
including the north eastern states. Majority of these schools and centres are run by
Non-Governmental Organizations (NGOs). Two Special Schools at Secunderabad and
NIMH Model Special Education Centre in Delhi are run by the National Institute of
Mentally Handicapped of the Ministry and 24 Vocational Rehabilitation Centre for
Handicapped (VRCs) are functioning under the Ministry of Labour.

(d) Information is not centrally maintained.

(¢) The amount earmarked and spent during the last three years, year-wise
under Central Sector Deendayal Disabled Rehabilitation Scheme (DDRS) by way of

financial assistance to NGOs in the country is as under:-

(Rs. in Cr.)

Year 2010-11 2011-12  2012-13

Amount earmarked/Budget outlay 12000 12000  120.00
Amount released/spent for all projects under DDRS 8227 86.16 46.99
Approximate amount released to Special Schools for 23.12 37.98 19.71

Mentally Retarded children.

Schemes for SC/OBC students in Jharkhand

1837. SHRI DHIRAJ PRASAD SAHU: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) the details of educational schemes functioning in Jharkhand for the
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students belonging to Scheduled Castes and Other Backward Classes along with the
assistance provided by the Central Government to the State for this purpose during

each of the last three years and the current year;

(b) whether the Central Government has issued any directives to the State

for providing education to all students; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI MANIKRAO HODLYA GAVIT): (a) The Ministry provides
Central Assistance to the States/Union Territories under various Centrally-sponsored
Scholarship Schemes for the students belonging to Scheduled castes and Backward
Classes. A statement showing the Central Assistance provided to Jharkhand under
the above Schemes during the last three, years and this year is given in Statement

(See below).

(b) and (c) Apart from the above, the Central Government is also
implementing the Sarva Shiksha Abhiyan and the Rashtriya Madhyamik Shiksha
Abhiyan for elementary and secondary level of education for all the students in the

State.
Statement
Details of Central Assistance provided to Jharkhand

(Rs. in Lakhs)

Name of the Scheme Central assistance released

2010-11 2011-12  2012-13 2013-14
(upto
22.08.2013)

Post-Matric Scholarship for SC Students 10000 104593  82.68 Nil
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Pre-Matric Scholarship to the Students N.A. N.A. 1202.87 Nil
studying in class IX and X*

Post-Matric Scholarship for OBC Students 1385.00  1798.00 2663.81 Nil
Pre-Matric Scholarship for OBC Students 3145 Nil 6855 Nil
Upgradation Merit of SC Students 7.00 Nil Nil Nil

* This is a new Centrally Sponsored Scheme implemented w.e.f. 01.07.2012.
N.A.=Not Applicable.

Special schools for children with disabilities

1838. SHRI P. RAJEEVE: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@) whether it is a fact that there are special schools for children with

disabilities; and

(b) if so, in the light of the enactment of the Right of Education, which
mandates inclusive education, what approach does Government proposes to adopt

towards such schools?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) Yes, Sir.

(b) Section 26 (b) of the Persons with Disabilities (Equal Opportunities,
Protection of Rights and Full Participation) Act, 1995 provides that appropriate
Government and local authorities shall endeavour to promote the integration of
students with disabilities in the normal schools. Section 26 (¢) mandates the
appropriate Governments and local authorities to promote setting up of special
schools in Government and Private Sector for those in need of special education, in

such a manner that children with disabilities living in any part of the country have



Written Answers to [26 AUG, 2013] Unstarred Questions 323

access to such schools. While the Government’s approach continues to be one of
promoting inclusive education, special education should be available to those who

need it.

Definition of disability in Right of Persons with Disabilities Bill

1839. SHRI P. RAJEEVE: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) what measure of disability has been adopted to include conditions/
impairments in the list of disabilities in the draft Rights of Persons with Disabilities

Bill;

(b) whether petitions were received for inclusion/relief under this Bill which

were rejected/excluded;

(¢c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) The Central Government
had constituted, an Expert Committee under the chairmanship of Dr. Sudha Kaul,
Vice Chairperson, Indian Institute of Cerebral Palsy, Kolkata on 30th April, 2010 to
draft a new Bill. The Committee comprised of representatives of Central Ministries,
State Governments, civil society, disability specific organisation such as the National
Trust, Rehabilitation Council of India, and Chief Commissioner for Persons with
Disabilities etc. The Committee held several meetings including a National level
Consultation with civil society representatives and consultations with legal experts.
It also held State-level consultations in 28 States and two Union Territories across
the country to ascertain the views of various stakeholders. The Committee submitted
its report on 30 June, 2011 alongwith the draft Rights of Persons with Disabilities
Bill, 2011. The Committee suggested 20 disabilities for inclusion in the proposed
legislation as against 7 disabilities enumerated in ‘The Persons with Disabilities

(Equal Opportunities, Protection of Rights and Full Participation) Act, 1995°.
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(b) to (d) Petitions are received from time to time for inclusion of certain new
types of disabilities. The final decision on the petitions and the said report will be
taken after due consultation with State Governments and Central Ministries/

Departments.

Separate commission for denotified, nomadic and semi-nomadic tribes

1840. DR. KANWAR DEEP SINGH: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@) whether Government is mulling over a proposal for a separate
commission for the much neglected denotified, nomadic and semi-nomadic tribes

(DNT) of the country;

(b) if so, the details thereof including the reasons therefor;

(c) the differences between such a commission and the existing provisions

in place for such tribes;

(d) whether any special provisions would be made for tribals displaced due

to mining activities in mineral-rich States like Jharkhand; and

(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT ((SHRI PORIKA BALRAM NAIK): (a) to (e) The Central
Government had constituted a National Commission for Denotified, Nomadic and
Semi-Nomadic Tribes. The Commission has submitted its report which is under

consideration of the Government.

Shelter for mentally challenged girls in the Capital

1841. SHRI PANKAJ BORA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government is aware that in the Capital there are no shelter for

mentally challenged girls;
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(b) if so, whether they are citizen of the country and vulnerable from both

within and outside homes;

(¢c) if so, whether Government proposes to provide shelters to those under

privileged girls; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) to (d) The primary
responsibility for programmes for rehabilitation and care of persons with disabilities
lies with the State Governments. However, the Central Government supplements the
efforts of the States in the rehabilitation of persons with disabilities. The Central
Government does not set up shelters/homes for mentally challenged girls. Under the
Central Sector Deendayal Disabled Rehabilitation Scheme (DDRS), financial
assistance is provided to Non-Government Organization for providing various
services to persons with disabilities including special schools/residential schools/

half way homes for such children/persons.

As per information received from Government of NCT of Delhi, Govt. of NCT

of Delhi is running following residential homes for mentally challenged girls:

@i School and Home for mentally retarded (Girls) (SHMR) which has

sanctioned capacity of 75 in which at present there are 219 residents.

(i) Institution for Severe and Profound Mentally Retarded (Girls) (ISPMR)
which has a sanctioned capacity of 100 in which at present there are 247

residents.

Both these institutions/homes are situated at Asha Kiran Complex, Avantika,

Rohini, Delhi.

Further, the National Trust under this Ministry, for the welfare of Persons
with Autism, Cerabral Palsy, Mental Retardation and Multiple Disabilities is

implementing a residential care scheme named ‘Samarth’ for providing respite care
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and long term stay facility for adult persons. Orphan/destitute below 18 years,
including mentally challenged girls, are also eligible under this scheme. Presently,
this scheme is running at 106 places in the country, including 2 in the Capital at

following places:

(i) Manovikas Comprehensive Rehabilitation and Research Centre, A-267,

Surajmal Vihar, Delhi.

@) Society for Child Development, Apne Sahare, 7/27 A, Ground Floor,

Roop Nagar, Delhi.

Besides, a lifelong shelter and care facility scheme namely Gharaunda is being
implemented by the National Trust for adult persons both men and women at 4
places in the country including one in the Capital at DERA Mandi, Dera, Near

Chhattarpur (by Muskaan), Sector-B, Pocket-2, Vasant Kunj, New Delhi.
Inclusion of minor irrigation projects of Chhattisgarh under AIBP

+1842. DR. BHUSHAN LAL JANGDE: Will the Minister of WATER
RESOURCES be pleased to state:

(@) whether the Chhattisgarh Government has sent a proposal to the Central
Government for including 171 minor irrigation schemes in Accelerated Irrigation

Benefit Programme (AIBP) during 2012-13

(b) whether for 67 minor irrigation schemes an amount of Rs. 217.69 crore is
proposed on priority basis and out of which Rs. 14.761 are meant for farm irrigation
by tractors and whether the Government would help the farmers by providing the

above-said amount; and

(¢) whether the amount of Central assistance for Kelo and Maniyari projects
under the major irrigation scheme of that State is insufficient and whether any

immediate assistance is likely to be given?

T Original notice of the question was received in Hindi.
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THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a) Yes,
Sir. Government of Chhattisgarh had submitted the proposals of 171 number of new
minor irrigation schemes for funding under Accelerated Irrigation Benefits

Programme (AIBP) during 2012-13.

(b) As per information provided by the State Government, no such minor
irrigation schemes have been proposed by Government of Chhattisgarh for financial

assistance.

(¢) The Central Assistance under AIBP is released on year to year basis to
the projects based on the budget provision by the State Governments, as per the
annual State-wise ceiling fixed by the Planning Commission and annual work plan of
the State Governments. During 2013-14, funds could not be released to these
projects under AIBP due to non-fulfilment of eligibility criteria as per the AIBP

guidelines.

Share of Rajasthan in Ravi Beas water

T1843. SHRI ASHK ALI TAK: Will the Minister of WATER RESOURCES be

pleased to state:

(a) whether Rajasthan has major share in Ravi Beas river water;

(b) whether the Central Government proposes to direct the Bhakra-Beas
Management Board (BBMB) for installing automatic gauge recorder at the site

agreed to by the partner States and if so, by when; and

(c) whether the Central Government proposes to direct BBMB for finalizing

the rest of the sites and if so, by when?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a) Yes,
Sir. The supply of surplus Ravi-Beas waters to Rajasthan, Punjab and Haryana was
decided in the Bhakra Beas Management Board (BBMB) in 1982 as 49%, 30%, and

21% respectively.

tOriginal notice of the question was received in Hindi.
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(b) and (c) BBMB has already identified 22 sites for installation of automatic
gauge recorder. As the minutes of the meeting of the Technical Committee of BBMB
held on 29.05.2013, six automatic gauge recorders have already been installed. BBMB
has planned to complete the installation of the remaining 16 automatic gauge

recorders under Hydrology Project II by June, 2014.
Policy for open borewells

71844. SHRI PARVEZ HASHMI: Will the Minister of WATER RESOURCES be

pleased to state:

(a) whether Government is aware of the fact that several incidents of small

children falling into borewells have taken place;

(b) whether any rules in this regard are being followed in several States and

if so, the details thereof;

(c) whether any proposals for policy formulation with regard to open

borewells is under consideration of the Central Government; and
(d) if so, the details thereof?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a) and
(b) Government is aware of occurrence of such incidents of small children falling
into open borewells. The Honourable Supreme Court has directed all the States and
UTs through Orders dated 11th February, 2010 and 6th August, 2010, to take
preventive actions on cases of children falling in borewells. The action taken by the
State Governments on the directives issued by the Hon’ble Supreme Court is given

in Statement (See below).

(c) and (d) A committee was constituted by the Ministry of Water Resources
in March, 2009 to examine possibilities of preventing such fatal accidents, look into
the legal and statutory measures available, action required for preventing such
accidents and to suggest other administrative and technical measures for prevention
of such accidents. The Committee had framed guidelines to be followed by the

States/Union Territory Governments for this purpose.

TOriginal notice of the question was received in Hindi.
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The Honourable Supreme Court has directed all the States to cap all
discarded and abandoned borewells in their territories and to properly fence all the
working wells to prevent small children falling into them, erecting barbed wire
fencing or any other suitable barrier around the well during construction, filling of
abandoned tubewells by clay/sand/boulders/pebble, from bottom to ground level.
Further, the Hon’ble Supreme Court has directed that in rural areas, monitoring and
execution should be done by Panchayat Raj Institutions and in urban areas by the

Municipal Corporations/Public Health Departments.

Statement

Action taken by State Governments on the directives issued by Hon’ble

Supreme Court

Sl. No. State/Union Territory Action taken

1. Andhra Pradesh Instructed all the District Collectors and other
Departments concerned vide G.O. Ms. No. 163 of
Panchayat Raj and Rural Development Department
dated 11.7.2011 to follow guidelines issued by the

Hon’ble Supreme Court of India.

2. Assam All the borewells are provided with proper threaded/
welded lids.

3. Chhattisgarh Instructions issued to all Chief Engineers of Water

Resources Department to take necessary precautions.

4. Gujarat Instructions issued to all field level officers of the
State Ground Water and Surface Water Departments
to take precautions. Gujarat Water Supply and
Sewerage Board (GWSSB) has verified that all the

borewells are capped/ covered.

5. Haryana Instructions issued to all Deputy Commissioners for

compliance.
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SL.No. State/Union Territory

Action taken

10.

11

12.

13.

14.

15.

Himachal Pradesh

Karnataka

Kerala

Madhya Pradesh

Maharashtra

Odisha

Puducherry

Punjab

Rajasthan

Tamil Nadu

Necessary instructions issued to all the field

functionaries.

Remedial measures taken by initiating closure of

abandoned borewells.

State Ground Water Department circulated the Order
to all the District Officers to give publicity and

adhere to safety guidelines.

Instructions issued to all field officers.

Orders of Hon’ble Supreme Court circulated to all

concerned agencies for strict implementation.

Wide publicity given through TV channels.

Appropriate, measures being taken in compliance to

the Hon’ble Supreme Court’s Order.

Issued instructions to all concerned.

Instructions of Hon’ble Supreme Court circulated to
all District Collectors and progress is being reviewed
regularly. Legal action taken against offenders.

Efforts are made to create awareness among people.

Instructions issued to all field level officers of State
Ground and Surface Water Resources Departments to
take precautions. Tamil Nadu Water Supply and
Drainage Board (TWAD) has circulated the Hon’ble
Supreme Court’s instructions to all District
Collectors/Chief Engineers/ Superintending Engineers

of TWAD Board.
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SL.No. State/Union Territory Action taken
16. Uttar Pradesh Issued orders in this context.
17. West Bengal Issued necessary instructions to the concerned Circle

level authorities for strict compliance. Top cap is
normally provided on the mouth of housing pipe on

the bore well.

Drawings pending with CWC

71845. DR. PRABHA THAKUR: Will the Minister of WATER RESOURCES be

pleased to state:

(a) whether six civil drawings and thirty-six hydro-mechanical drawings are

pending with the Central Water Commission (CWC) for approval/sanction; and

(b) if so, the reasons therefor and by when CWC would grant approval/

sanction to these pending drawings received from Rajasthan?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a) and
(b) Six civil drawings and thirty six hydro-mechanical drawings pertaining to
Kalisindh Project, were submitted by Government of Rajasthan to Central Water
Commission (CWC). As per the current status, all the hydro-mechanical drawings
have been finalized and recommended for approval vide letter No. 290/1/2013/GD (N
& W)/298-99 dated 15.07.2013. As far as civil drawings are concerned, observations
on the submitted drawings were forwarded to the project authorities by CWC on
22nd June, 2013. Against this, response has been received by CWC on 17.07.2013
only in respect of four drawings, which is presently under scrutiny. Compliance in

respect of two drawings is still awaited from project authorities.

The drawings can be finalized/recommended for approval by CWC only after
the compliance of the comments with requisite information and proper compliance

are received.

TOriginal notice of the question was received in Hindi.
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Design of Polavaram dam

1846. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether it is a fact that many Telangana leaders and experts are opposing
the present design of Polavaram dam in Andhra Pradesh and have been requesting

for changing the same;
(b) if so, the details thereof; and
(¢c) what action the Ministry has taken thereon?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) (a) to (c)
As per the information furnished by the Government of Andhra Pradesh, some
Telengana leaders have represented the case related with alternative design of
Polavaram Project. The proposal submitted by Shri T. Hanumanth Rao, former
Engineer-in-Chief, Andhra Pradesh and UN Consultant was examined by the State
Government and found not feasible both technically and economically. A proposal
from him for taking up a series of barrages on Godavari river was also received in
the Ministry of Water Resources through Shri P. Govardhan Reddy, Hon’ble Member
of Parliament in December 2009. The series of barrages one below the other all along
the river were termed as “Step Ladder Technology” by the author. The proposal was
examined by Central Water Commission (CWC) and the main observations of CWC

were as under.

1. Barrages are diversion structures for providing limited storage capacity

during the time when water is available in the river.

2. A barrage cannot fully meet water requirements during non-monsoon
period for Rabi irrigation and other purposes like dependable power

generation, diversion of water and supply of drinking water to a city etc.

3. The command area under existing lift schemes is getting irrigation in
Kharif only. For providing irrigation supplies for Rabi and perennial
crops as well, the State Government of Andhra Pradesh has taken up

Polavaram project.
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Supervisory committee on Cauvery

1847. SHRI NAND KUMAR SAI: Will the Minister of WATER RESOURCES

be pleased to state:

(a) whether a Supervisory Committee on Cauvery has been constituted by

Government in the recent past;

(b) if so, the details in this regard along with the terms and reference of the

said Committee;

(c) whether the Committee has held any meeting so far;

(d) if so, the details of the issues discussed and the details of the decisions

so far taken by the Committee; and

(e) the details of action, so far, taken on such decisions by Government?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) (a) and
(b) In pursuance to the direction dated 10th May, 2013 of Hon’ble Supreme Court,
Ministry of Water Resources (MoWR) notified the constitution of Pro tem
Supervisory Committee on 22.5.2013 comprising Secretary, Ministry of Water
Resources, New Delhi as Chairman, Chief Secretaries of concerned States and Union
Territory of Puducherry and Chairman, Central Water Commission (CWC), New Delhi
as Member and Chief Engineer, CWC, New Delhi as Member-Secretary. The terms
and reference of the Committee is to ensure implementation of the final order dated

5th Feb., 2007 of Cauvery Water Dispute Tribunal (CWDT).

(c) to (e) Till now, three meetings have been held. The Committee has
finalised its rules of business and reviewed the release position from time to time.
The third and last meeting of the Supervisory Committee was held on 15th July,
2013. The Committee noted that the observed flow at Biligundulu Gauge and
Discharge site from 1.6.2013 to 15.7.2013 is 34.18 TMC which is higher than 26.45
TMC (on prorata basis) i.e. the quantum of flow prescribed in Clause-IX of Final

Order dated 5.2.2007 of CWDT for the corresponding period.
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Meghalaya as flood-prone State

1848. SHRIMATI WANSUK SYIEM: Will the Minister of WATER

RESOURCES be pleased to state:

(@) whether the Ganga Flood Control Commission, in its report submitted to
Government in 2006, had identified Meghalaya as one of the flood-prone States

qualifying for its share of Central funds under the Flood Management Programme;

(b) whether the Expert Committee, set up jointly by the Planning
Commission and Central Water Commission excluded that State while carrying out
the scientific assessment of flood-prone areas in the country and if so, the reasons

therefor; and

(c) whether large extent of habitations in Garo Hills region of the State is
inundated during rainy season along the banks of rivers Ringgi and Jinjiram

tributaries of Brahmaputra?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a) No
Sir. The Committee headed by Chairman, Ganga Flood Control Commission had in
2006 identified 39 flood-prone districts in 5 States only namely Assam, Bihar, Odisha,

Uttar Pradesh and West Bengal.

(b) No, Sir. The Ministry of Water Resources had constituted an Expert
Committee in July, 2012 for scientific assessment of flood-prone areas in the entire

country including the State of Meghalaya.

(¢) As per data base maintained by Central Water Commission (CWC) and
Ministry of Home Affairs (MHA) on the basis of information received from various
States including the State of Meghalaya, no inundation or area affected due to
floods has been reported by the State Government of Meghalaya since 2006

onwards.
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Depletion of ground water level

71849. SHRI MOTILAL VORA: Will the Minister of WATER RESOURCES be

pleased to state:

(a) whether Government is aware of the fact that level of ground water in
many parts of the country particularly Maharashtra, Karnataka, Tamil Nadu and the

north-west of the country is depleting alarmingly;

(b) whether Government is of the opinion that excess water of flood
affected areas can be supplied to the drought affected areas facing water scarcity
through inter reservoir transfer for solving the problem of depleting level of ground

water; and

(c) if so, the steps taken to solve this problem in various parts of the

country?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a)
Ground water is exploited for drinking, irrigation and various other purposes, due to
which ground water levels in many parts of the country are declining. Central
Ground Water Board (CGWB) under the Ministry of Water Resources monitors
ground water levels on regional basis, four times a year through a network of 15653
ground water monitoring wells located in the country including Maharashtra,
Karnataka, Tamil Nadu and the North-West of the country. Ground water level
monitoring data of Pre-monsoon 2013, compared with decadal mean of Pre-monsoon
(2003-2012), indicate that out of 10121 wells analysed 5688 wells have shown decline.
In the States of Maharashtra, Karnataka and Tamil Nadu, decline is to the extent of

50%, 69% and 76% respectively. Details are given in Statement (See below).

(b) and (c) National Water Development Agency (NWDA) under the Ministry
of Water Resources carries out technical studies to establish the feasibility of inter-
basin transfer of water from surplus basins to deficit basins. Under the National
Perspective Plan for Water Resources Development (1980), so far, NWDA has
identified 14 links for Himalayan Component and 16 links for Peninsular Rivers
Component. Out of these, Feasibility Reports of 14 links for Peninsular Component

and 2 links for Himalayan Component (Indian portion) have been prepared.

1 Original notice of the question was received in Hindi
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Details showing decline in ground water level in various States

SLNo. Name of Number Rise in water level Fall in water level
State of wells  Number Percentage Number Percentage
analysed of of wells of of wells
wells analysed wells analysed
1 2 3 4 5 6 7
1. Andhra Pradesh 731 349 47.74 382 5226
2. Arunachal Pradesh 3 2 60.67 1 3333
3. Assam 194 105 54.12 & 45.88
4.  Bihar 181 88 48.62 93 51.38
5. Chandigarh 16 7 4375 9 56.25
6.  Chhattisgarh 403 223 5533 180 44.67
7. Dadra and Nagar Haveli 5 4 80.00 1 20.00
8. Delhi 119 43 36.13 76 63.87
9. Goa 43 19 44.19 24 55.81
10.  Gujarat 699 311 4449 388 5551
11. Haryana 311 107 3441 204 65.59
12.  Himachal Pradesh 68 34 50.00 34 50.00
13.  Jammu and Kashmir 133 83 6241 50 3759
14.  Jharkhand 172 0 5233 &2 47.67
15.  Karnataka 783 242 3091 541 69.09
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1 2 3 4 5 6 7
16. Kerala 606 172 2838 434 71.62
17. Madhya Pradesh 910 526 57.80 334 4220
18.  Maharashtra 849 421 49.59 428 5041
19.  Manipur 1 1 100.00 0 0.00
20. Meghalaya 27 9 3333 18 66.67
21. Nagaland 12 6 50.00 6 50.00
22.  Odisha 743 329 4428 414 55.72
23.  Puducherry 7 4 57.14 3 42.86
24. Punjab 210 57 27.14 153 72.86
25. Rajasthan 830 428 5157 402 4843
26. Tamil Nadu 457 109 23.85 348 76.15
27.  Tripura 2 13 4643 15 5357
28.  Uttar Pradesh 777 360 46.33 417 53.67
29. Uttarakhand 47 2 46.81 25 53.19
30. West Bengal 756 269 35.58 487 64.42
ToTAL: 10121 4433 43.80 5688 56.20
Note: Ground water levels are not being monitored in Mizoram, Sikkim, Daman and Diu and

Lakshadweep. Data is not available for Andaman and Nicobar Islands



338 Written Answers to [RAJYA SABHA] Unstarred Questions
Funds for irrigation

1850. SHRI NATUJI HALAJI THAKOR: Will the Minister of WATER
RESOURCES be pleased to state:

(a) the details of allocation and utilization of funds for irrigation by the

Ministry during the Eleventh Five Year Plan period, State-wise and year-wise; and

(b) how much funds were allocated and utilized by the Gujarat Government

on irrigation during the same period?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a) The
details of State-wise and year-wise grant ceilings (Allocations) of Planning
Commission for Water Resources Projects including Accelerated Irrigation Benefits
Programme (AIBP) and the Central Assistance released under AIBP during the
Eleventh Plan period for the Major/Medium/Surface Minor Irrigation Schemes are

given in Statement-I and II (See below).

(b) Funds allocated and utilized by Government of Gujarat on irrigation

during the Eleventh Five Year Plan is given in Statement-III.

Statement-1

Fund allocations in Eleventh Plan (from 2007-08 to 2011-12)

(Rs. in Crores)

SLNo. States Allocation Allocation Allocation Allocation Allocation

2007-08 2008-09 2009-10 2010-11 2011-12

1 2 3 4 5 6 7
1. Andhra Pradesh 1250.00 2000.00 2000 963.00 800.00
2. Arunachal Pradesh 60.00 30.00 20 50.00 49.63

3. Assam 49.50 74.50 69.09 449.00 500.00
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1 2 3 4 5 6
4. Bihar 115.00 450.00 600 382.00 300.00
5. Chhattisgarh 100.00 187.22 300 245.60 350.00
6. Goa 50.00 25.00 25 25.00 7.07
7. Gujarat 800.00 800.00 800 1179.73 1000.00
8. Haryana 10.00 10.00 40 35.00 3546
9. Himachal Pradesh 140.00 150.00 200 175.00 160.00
10. Jharkhand 135.00 136.38 130 200.00 339.96
11. Jammu and Kashmir 30.00 130.00 25427 600.00 500.00
12. Karnataka 500.00 265.00 500 1027.47 1133.30
13. Kerala 22.00 40.00 40 40.00 40.00
14. Madhya Pradesh 550.00 605.00 1167 1142.00 942.00
15. Maharastra 1100.00 1700.00 2200 1065.00 2156.42
16. Manipur 110.00 192.00 190 250.00 22675
17. Meghayala 10.00 30.00 40 130.00 166.84
18. Mizoram 2250 2250 50 59.60 67.00
19. Nagaland 49.00 60.00 973 114.00 121.00
20. Odisha 800.00 800.00 1200 1068.00 890.23
21. Punjab 200.00 100.00 110 175.00 365.81
22. Rajasthan 250.00 200.00 300 300.00 314.56
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1 2 3 4 5 6 7
23. Sikkim 4.00 4.00 40 45.00 7047
24. Tamil Nadu 3.00 3.00 4.86 5.00 25.00
25. Tripura 29.70 50.00 7297 95.00 99.70
26. Uttar Pradesh 140.00 175.00 500 600.00 387.55
27. Uttaranchal 330.00 510.00 500 421.15 297.09
28. West Bengal 50.00 150.00 300 250.00 50.00
ToOTAL (STATES) 6909.70 8899.60 1175049 11091.55 11395.84
Statement-11
Central assistance released under the AIBP during Eleventh Plan
SLNo. State Amount Rs in crore Total
2007-08  2008-09  2009-10  2010-11  2011-12
1 2 3 4 5 6 7 8
GRANT
1. Andhra 087.7692  855.1800 1300.7280  22.7920 397.8810 3564.3502
Pradesh
2. Arunachal 47.1800 339580  30.7800  48.6346  33.7880  194.3406
Pradesh
3. Assam 77.3380 4059540 589.9760 4064030 424.7100 1904.3810
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1 2 3 4 5 6 7 8
4.. Bihar 622400 109.7029 779130  55.7535 155300 321.1394
5. Chhattisgarh 969640 193.0402  60.8853 174.8106 201.4660 727.1661
6. Goa 324800 392300 202500  20.0000 202500 132.2100
7. Gujarat 585.7200  258.6100 6.0797  361.4200 0.0000 1211.8297
8. Haryana 0.0000 0.0000 0.0000 0.0000 0.0000 0.0000
9. Himachal 1140500 1193178  90.6797 435213 129.7050 497.2738
Pradesh
10. Jammu and 1992251 393.0661 171.7276 156.0341 225.1180 1145.1709
Kashmir
11. Jharkhand 9.2244 3.7200 00000 2428874 559.9560 815.7878
12. Karnataka 3499000 4424190 823.8280 567.7593 5114040 26953103
13. Kerala 0.0000 0.9045 38120  10.0172 00000  14.7337
14. Madhya 500.3450 473.7824 758.7458  658.6918  473.4640 2865.0290
Pradesh
15. Maharashtra 9722500 2257.8318 1395.3946 2069.0559 1199.8920 7894.4243
16. Manipur 1039870  221.6733 425403 2499965  44.5500 662.7471
17. Meghalaya 1.1600  24.8009 225018 110.1947  81.3002 239.9576
18. Mizoram 343434 50.7176 364500  51.0923  42.1100 214.7133
19. Nagaland 40.5100 485979 572860  70.0000  72.6470  289.0409
20. Odisha 6243590 7244387 871.5717 591.6811 614.9420 3426.9925
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1 2 3 4 5 6 7 8

21. Punjab 13.5000 9.5400 220500 1404760  43.6300  229.1960
22. Rajasthan 156.5300 178.6200 157.5770  41.9200 33750  538.0220
23. Sikkim 3.2400 0.0000 26049 143639 337144 539232
24. Tripura 8.1000  43.1750 362088 479999  34.8751 1703588
25. Tamil Nadu 0.0000 0.0000 0.0000 0.0000 0.0000 0.0000

26. Uttar Pradesh  150.6900

27. Uttarakhand 265.6500

28. West Bengal 8.9500

3154732 238.0820  432.5382

371.6580 127.0063 1

22.8100 09144

60.0600

89.1000

279.8440 1416.6274

2327513 1157.1256

107.0020  228.7764

Statement-I11

Details of the funds allocated and utilized by the Gujarat Government on

Irrigation during the Eleventh Five Year Plan Period.

(Rs. in Lakhs)
Annual Plan Allocated fund Expenditure
Annual Plan 2007-2008 64520.00 64040.84
Annual Plan 2008-2009 31532.00 31357.80
Annual Plan 2009-2010 5305.97 9037.53
Annual Plan 2010-2011 37235.86 37386.16
Annual Plan 2011 -2012 18593.00 8588.33
TotaL ofF ELEVENTH PLAN PERIOD 157186.83 150410.66
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Construction of dams by Karnataka

1851. SHRI N. BALAGANGA: Will the Minister of WATER RESOURCES be

pleased to state:

(a) whether it is a fact that the Karnataka Government has been
constructing many small and medium dams across the rivers passing through that

State;

(b) whether it is also a fact that such constructions are posing severe

problems to Tamil Nadu, being a riparian State; and

(c) the steps taken by the Central Government to amicably share the waters

among the riparian States?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a), (b)
and (c) Water is a subject in the State List at Entry 17 of List-II in 7th Schedule of
the Constitution. The development of irrigation thus falls in the ambit of respective
State Governments and as such the planning, execution, operation and maintenance
of irrigation projects are to be carried out by the States from their own resources as
per their priorities. States are required to share the detailed project report of major
and medium irrigation projects situated on inter State rivers for concurrence of the
basin States. State Governments are also supposed to implement these projects
based on inter-State agreements, orders of Hon’ble Supreme Court/High Courts,
awards of Tribunals, whichever applicable. Ministry of Water Resources examines
the projects from inter-State aspect before clearing it from techo-economic

consideration. Ministry does not maintain information of unapproved projects.

Filling up of dams upto full reservoir level

71852. SHRI ASHK ALI TAK: Will the Minister of WATER RESOURCES be

pleased to state:

(a) whether it is a fact that the Bhakra and the Pong dams are not filled up
to Full Reservoir Level (FRL);

tOriginal notice of the question was received in Hindi.
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(b) if so, whether dams can be filled up to FRL by using latest technology

appropriate planning and the technology of weather forecast; and

(¢) whether Government proposes to direct BBMB for conducting a study

on the issue of filling up empty dams?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a) Yes,
Sir.

(b) As informed by the Bhakra Beas Management Board (BBMB), Real Time
Decision Support System (TRDSS) can be able to monitor the water levels in dams

on real time basis.

(c) BBMB has further informed that it has already taken up the World bank
aided Hydrology Project Phase-II and is in the process of developing RTDSS.

Assistance under AIBP

1853. SHRIMATI SMRITI ZUBIN IRANI:
SHRI DILIPBHAI PANDYA:

Will the Minister of WATER RESOURCES be pleased to state:

(@) whether the Central Government has received letter(s) from the Chief

Minister of Gujarat for considering DDP areas for financial assistance under AIBP;
(b) if so, what steps Government proposes to take to fulfil the said request;

(c) whether the Central Government has in the past, provided assistance
under AIBP by treating DDP areas at par with DPAP areas, in cases of two projects

in Punjab and one project in Karnataka; and

(d) by when the Central Government proposes to extend the similar benefits

to Sardar Sarovar Project and other eligible projects in the country?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a) Yes,
Sir.
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(b) The Accelerated Irrigation Benefited Programme (AIBP) scheme
formulated for the Twelfth Plan proposes Central Assistance (CA) for projects
benefits Desert Development Programme (DDP) areas on a par with those benefitting
Drought Prone Areas Programme (DPAP) areas. The scheme requires clearance from

the Union Cabinet.

(¢) CA under AIBP has been provided to one project of Punjab and one

project of Karnataka by treating DDP areas at par with DPAP areas

(d) After approval of the proposal by the Union Cabinet, the projects
benefitting DDP areas on par with DPAP areas including Sardar Sarovar Project of
Gujarat will be considered for providing CA as per their eligibility of the modified
norms of AIBP for Twelfth Plan.

Implementation of modified AIBP

1854. SHRI DILIPBHAI PANDYA: Will the Minister of WATER RESOURCES

be pleased to state:

(a) whether the issue of treating DDP areas at par with DPAP areas has
been duly approved by the Planning Commission and by the Union Cabinet and is
duly incorporated under the nomenclature of modified AIBP during the Twelfth Five

Year Plan document in view of the above provision; and
(b) by when Government proposes to implement the modified AIBP?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a) and
(b) No, Sir. Expenditure Finance Committee (EFC) has appraised Accelerated
Irrigation Benefits Progarmme (AIBP) for the Twelfth Plan. The scheme requires

approval of Union Cabinet.
Assistance to Rajasthan to develop water bodies

1855. DR. GYAN PRAKASH PILANIA: Will the Minister of WATER
RESOURCES be pleased to state:

(a) the details of water bodies in Rajasthan;
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(b) whether Government has given any financial assistance to the State
Government to develop these water bodies or their repair, renovation and

restoration;

(c) the details of the fiancial assistance given and achievement thereon, till

date; and

(d) whether the State Government has developed these bodies for their

proper utilization?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a)
According to 3rd Minor Irrigation Census conducted by Ministry of Water

Resources, the number of water bodies identified in the Rajasthan were 2813.

(b) Yes, Sir.

(c) and (d) An amount of Rs. 5.21 crore of Central assistance was released to
Government of Rajasthan for taking up works on 5 water bodies under Pilot Scheme
for “Repair, Renovation and Restoration of Water Bodies directly linked to
Agriculture” during Tenth Five Year Plan. Works on all 5 water bodies were

completed.

During Eleventh Plan, an amount of Rs. 7.07 crore of Central assistance was
released to Government of Rajasthan for taking up works on 16 water bodies under
the scheme of Repair, Renovation and Restoration of Water Bodies with domestic
support. As per information provided by State Government, works have been

completed on 13 water bodies.

Clearance to water resources proposals of Rajasthan

1856. DR. GYAN PRAKASH PILANIA: Will the Minister of WATER
RESOURCES be pleased to state:

(a) the number of proposals sent by the Rajasthan Government regarding
water resources to the Central Government for clearance during the last three years

and the current year;
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(b) the number of proposals, out of these, cleared by the Central

Government along with the number of proposals lying pending; and

(¢) by when the pending proposals are likely to be cleared by the Central

Government?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a) and
(b) A number of proposals regarding water resources have been submitted by
Rajasthan Government to Central Water Commission (CWC) during the last three

years and the current year, as per details below:

SI.No. Item No. of No. of Details of clearance
Proposals Proposals

submitted  cleared

1. Pre-feasibility report for 1 1 in-principle consent has
Major/Medium irrigation been accorded by CWC
projects

2. Detailed Project Reports 6 3  Accepted by Advisory
for Major/ Medium Irri- Committee of Ministry of Water
gation Projects Resources.

3. Water Bodies (to be 61 16  Approved for funding under
funded under Repair, RR & R in the Twelfth
Restoration and Renova- Plan.

tion [RR & R] Scheme
of MoWR)

(¢) The proposals can be finalized /recommended for approval by CWC only
after the compliance of the comments with requisite information and proper
compliance are received/ the relevant funding scheme is approved for continuance in

current Plan.
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Flood control measures for coastal areas

11857. SHRI RAGHUNANDAN SHARMA: Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether Government is contemplating certain measures to mitigate the

effects of floods in coastal areas;
(b) if so, the details thereof;

(c) whether Government is contemplating to construct reservoirs on large
scale for storing flood waters for irrigation or for planned marketing of flood waters;

and
(d) if so, the details thereof?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a) and
(b) Government of India launched Flood Management Programme during Eleventh
Plan for providing Central assistance to various State Governments for undertaking
works related to river management, flood control, anti-erosion, drainage
development, restoration of earlier damaged flood management works and anti-sea
erosion. Under this Programme, Central assistance of Rs. 2.00 crore was provided to
the Government of Gujarat for construction of sea walls and anti-erosion works in
Jamnagar and Surat districts of Gujarat. Continuation of Flood Management

Programme during Twelfth Plan is envisaged.
(¢) No, Sir.
(d) Does not arise in view of reply under part (c) above.

Promotion of water conservation and management

1858. DR. JANARDHAN WAGHMARE:
SHRI ISHWAR SINGH:

Will the Minister of WATER RESOURCES be pleased to state:

(@) whether the Central Government organizes awareness/training

programmes for promotion of water conservation and management;

TOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof including the number of such programmes
organized and the number of participants imparted training during each of the last

three years and the current year, State-wise;

(c) the success achieved through these programmes; and

(d) the other methods Government proposes to take to ensure water

conservation?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a) Yes,
Sir. The Ministry of Water Resources organises awareness/training programmes for
promotion of water conservation and management and to build capacity of various

stakeholders.

(b) State/UT-wise details of the programmes and number of participants
imparted training by the National Water Academy and the Central Ground Water

Board are given in Statement-I and II (See below) respectively.

(¢) The awareness/training programmes help in building the capacity of
multiple stakeholders involved in water conservation and management including
women, students and teachers. Evaluation study and impact assessment of mass
awareness programme of Information, Education and Communication Scheme
(Eleventh Five Year Plan) conducted by the Ministry of Water Resources indicates
positive change in respect of awareness and attitude about water, its quality and

proper use.

(d) The other methods Government proposes to take to ensure water

conservation are given in Statement-I11
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Statement-1
Details of training programmes on water resources conservation and

management organised by the National Water Academy during the last three

years are as below:

Name of the programme Date Total No. of

Trainees attended

2010-11 (Maharashtra)

Water Resources Management for school teachers  3.12.2010 37
2011-12 (Maharashtra)

Introductory programme on “Water resources of 2422012 25
India” for school teachers

2012-13 (Maharashtra)

Water Resources of India for school teachers 5.12.2012 47

Statement-11

Training programmes on water conservation and management conducted by the
Central Ground Water Board during the last three years (*No programme was

conducted during 2012-13).

2010-11 2011-12 Grand Total

S1.No. States No. of Total No. of Total No. of Total
training no. of  training no. of training no. of
Courses partici- Courses partici- Courses partici-

conducted pants conducted pants conducted pants

1.  Assam 2 78 0 0 2 78
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1 2 3 4 5 6 7 8
2. Arunachal Pradesh 0 0 0 0 0 0
3. Manipur 0 0 0 0 0 0
4. Meghalaya 1 16 0 0 1 16
5. Mizoram 0 0 0 0 0 0
6. Nagaland 1 33 0 0 1 33
7. Tripura 0 0 0 0 0 0
8. Andhra Pradesh 2 114 2 78 4 192
9. Bihar 2 140 1 100 3 240
10. Jharkhand 0 0 0 0 0 0
11. Chandigarh 1 23 0 0 1 23
12. Punjab 1 36 0 0 1 36
13. Haryana 1 32 0 0 1 32
14. Madhya Pradesh 2 271 2 145 4 416
15. Chhattisgarh 2 140 0 0 2 140
16. Delhi 1 19 0 0 1 19
17. Karnataka 2 76 0 0 2 76
18. Goa 0 0 0 0 0 0
19. Gujarat 2 80 2 61 4 141

20. Diu 0 0 0 0 0 0
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1 2 3 4 5 6 7 8
21. Himachal Pradesh 2 269 2 70 4 339
22. Jammu and Kashmir 2 8 0 0 2 8
23. Kerala 2 i 2 132 4 209
24. Mabharashtra 2 4 0 0 2 4
25. Dadar and Nagar Haveli 0 0 0 0 0 0
26. Odisha 2 61 0 0 2 61
27. Rajasthan 2 70 2 400 4 470
28. Tamil Nadu 2 103 2 74 4 177
29. Uttar Pradesh 2 73 0 0 2 73
30. Uttarakhand 2 47 1 80 3 127
31. West Bengal 2 85 1 24 3 109
32. Andaman and Nicobar 0 0 0 0 0 0
ToTtAL : 40 1982 17 1164 57 3146
Statement-I111

The other activities the Ministry of Water Resources proposes to undertake for

water conservation and management

1. National Water Mission (NWM)

The Ministry of Water Resources established National Water Mission

(NWM) in 2011 under National Action Plan on Climate Change (NAPCC)
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with the objective of “conservation of water, minimizing wastage and
ensuring its more equitable distribution both across and within States
through integrated water resources development and management”. The
Comprehensive Mission Document for implementation of NWM,
approved by the Union Cabinet on 6th April, 2011, identifies five goals:
(1) Comprehensive water data base in public domain and assessment of
the impact of climate change on water resources; (2) Promotion of citizen
and state actions for water conservation, augmentation and
preservations; (3) Focused attention to vulnerable areas including over-
exploited areas; (4) Increasing water use efficiency by 20% by 2017; and

(5) Promotion of basin level integrated water resources management.

II. Information, Education and Communication (IEC)

The Information, Education and Communication (IEC) Scheme of the
Ministry of Water Resources was launched as a Central Plan Scheme
during the Eleventh Five Year Plan with the aim of creating awareness
among various target groups about the importance of development and
management of water resources in a holistic manner for addressing
various water related issues. Various activities proposed to be

undertaken during the Twelfth Plan are as under:

SL.No.

Activity

1.  Organizing events for students

2. Publicity through Print Media

3. Exhibitions in prominent places

4. Organization of Special Days/Week

5. Organization/Participation in workshops/seminars

6. Printing and distribution of Printed material
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S1.No. Activity

7. Display at prominent places as airports, bus stands etc.

8. Organizing events for empowering peoples organizations

9. Support to Non-Govt./autonomous bodies etc.

10. Publicity through Electronic Media

11. Production of documentaries, films etc.

12. Traditional media campaign

13. Evaluation study

14. Mass Awareness activities in Tribal Areas under the Tribal Sub Plan Component

III. Observance of Water Conservation Year-2013

The Ministry of Water Resources has declared Year 2013 as water

conservation year to promote water conservation and management.

IV. Accelerated Irrigation Benefits Programme (AIBP)

The Accelerated Irrigation Benefits Programme (AIBP) extends financial
assistance to the States for creation of irrigation potential by completion
of identified ongoing irrigation projects. As per the present pattern of
assistance under the AIBP, the Centre is providing grant in the form of
Central Assistance to the irrigation projects as an incentive to the States
for creating irrigation infrastructure in the country. The AIBP is also
partially meeting the demands of the Bharat Nirman programme under
which a major thrust on irrigation is included. AIBP is also providing
assistance to the irrigation projects under the Prime Minister’s package
for agrarian distressed districts. Presently, major, medium and Extension,

Renovation and Modernization (ERM) projects are eligible for Central
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Assistance under AIBP. The surface water minor irrigation schemes of
Special Category States as well as such schemes satisfying specified
criteria in Non-Special Category States are also eligible for Central

Assistance under AIBP.

V. Command Area Development and Water Management (CADWM)

The implementation of the scheme is helpful in increasing agricultural
production and productivity in the irrigated command on a sustained
basis. It will lead to enhancement in the water use efficiency, reduction
of gap between irrigation potential creation and utilization and water

conservation.

VL. Repair, Renovation and Restoration (RRR) of water bodies

In order to restore and augment storage capacities of water bodies, and
also to recover and extend their lost irrigation potential, the Government
of India is implementing the scheme called “Repair, Renovation and
Restoration (RRR) of Water Bodies” under State sector. So far about
15000 water bodies have been taken up for restoration. During Twelfth
Five Year Plan, about 10000 water bodies with 6.235 lakh Ha. of

Cultivable Command Area is proposed to be covered under the Scheme.

VII. Groundwater Conservation

The Central Ground Water Board (CGWB) has been implementing pilot/
demonstrative projects for Rain Water Harvesting and Artificial Recharge
to Ground Water in various States/UTs in the country. The purpose of
the activity is to demonstrate recharge projects in different hydro-
geological environments and further, to share the technological know
how with State Government organizations enabling them to replicate
such recharge projects in similar hydro-geological environments. The
Central Ground Water Authority (CGWA) has notified a total of 162

areas (Districts, Blocks, Mandate, Talukas, Municipal areas, etc.) till
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VIIL

date, in the country for regulation of ground water development and
management. CGWA has issued advisories for adopting water
conservation measures like roof top rain water harvesting and artificial
recharge to ground water in Residential Group Housing Societies/
Institutions/Schools/Hotels/Industrial Establishments falling in the over-
exploited and critical areas, National Highways, State Highways and

other infrastructural project.

Review of National Water Policy

The National Water Policy 2012 was adopted by the National Water
Resources Council in its meeting was held on 28.12.2012 under the
chairmanship of Hon’ble Prime Minister. The State Governments have

been requested to review their water policies in line with National Water

Policy, 2012.

1859.

Digging work in canals

SHRIMATI T. RATNA BAIL:
SHRI MOHD. ALI KHAN:

Will the Minister of WATER RESOURCES be pleased to state:

(@)

started due

whether it is a fact that digging work in many canals has not been

to the shortage of funds during the Twelfth Five Year Plan in many

States including Andhra Pradesh;

(b)

©

THE

if so, the details thereof and the amount spent so far, canal-wise; and

the steps being taken to correct the situation in future?

MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a)

Water is a subject in the State List at Entry 17 of List II in 7th schedule of the

Constitution. The development of irrigation (including digging of canals) thus falls

in the ambit of respective State Governments and activities such as the planning,
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execution, operation and maintenance of irrigation projects including digging of
canals are to be carried out by the States from their own resources as per their

priorities.

(b) and (c) To supplement the financial requirement of irrigation sector and to
expedite creation of the irrigation potential, Government of India has launched
Accelerated Irrigation Benefit Programme (AIBP) and is providing Central Assistance
(CA) to the State Governments for expeditious completion of the on-going major/
medium/surface minor irrigation schemes (including digging of canals) which are part
of major, medium and surface minor irrigation schemes. The details of CA released to
the States and potential created and balance potential to be created of all ongoing
projects under AIBP including Andhra Pradesh is given in Statement-I and II

respectively.
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Excess exploitation of groundwater

1860. SHRIMATI RAJANI PATIL:
SHRI PARIMAL NATHWANI:

Will the Minister of WATER RESOURCES be pleased to state:

(a) whether water resources in many parts of the country are under severe

stress leading to excessive exploitation of groundwater;

(b) if so, the details thereof; and

(c) the details of the measures taken for greater efficiency in water use,

especially in agriculture sector?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a) and
(b) Ground water is used for drinking, irrigation and various other purposes, due to
which ground water levels in some parts of the Country are declining. Central
Ground Water Board (CGWB) under the Ministry of Water Resources monitors
ground water levels on regional basis, four times a year through a network of 15653
ground water monitoring wells located in the Country. Ground water level monitoring
data of Pre-monsoon 2013, compared with decadal mean of Pre-monsoon (2003-2012),
indicate that out of 10121 wells analysed 5688 wells have shown decline. Details are
given in Statement Refer to the Statement appended to the Answer to USQ No. 1849
(Part (a)).

(¢) As per the report of the National Commission for Integrated Water
Resources Development, the overall irrigation efficiency of surface water projects
could be enhanced from present level of about 35-40% to about 60% through
improvement in water conveyance efficiency as well as water application efficiency.
Findings of several studies reported from time to time also indicate that through
proper management of the canal system, the irrigation efficiency could be increased
up to 15%. Emphasis is laid on extension, renovation and modernization (ERM) of

the irrigation projects with a view to fully utilizing the created irrigation potential,



382 Short Notice [RATYA SABHA] Question

improving the water use efficiency and enhancing the irrigation potential.
Government of India provides assistance for ERM projects under Accelerated
Irrigation Benefit Programme (AIBP). Government of India also provides assistance
to States under the scheme “Command Area Development and Water Management
(CAD and WM)” with the objective of ensuring optimal utilisation of the created

facilities and thereby improving the water use efficiency etc.

SHORT NOTICE QUESTION
st TR AT (STR TR AEAI Suwymfa o, T W@RE 9 (e

MR. DEPUTY CHAIRMAN: Short Notice Question, Shri Y.S. Chowdary.
...(Interruptions)... Short Notice Question. ...(Interruptions)... No slogan shouting.
...(Interruptions)... There is an understanding. ...(Interruptions)... There is an
understanding among the leaders of the party that slogan shouting is not allowed.
...(Interruptions)... It is not allowed. ...(Interruptions)... Please, go back.
...(Interruptions)... Please, go back. ...(Interruptions)... It is not allowed.
...(Interruptions)... Don’t do that. ...(Interruptions)... It won’t go on record.

...(Interruptions)...
Declaration of irrigation projects as National Projects

SHRI Y.S. CHOWDARY: Will the Minister of WATER RESOURCES be pleased

to state;

(@) The details of irrigation project declared/being declared a National

Project across the country during the last five years;

(b) Whether the Government is also considering to declare Indira Sagar

Polavaram Project as National Project; and
(¢c) If so, the details thereof; and
(d) If not the reasons therefor?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a)

Government of India declared 14 projects as National Projects in February. 2008.
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Subsequently, one more project namely Saryu Nahar Pariyojana of Uttar Pradesh has
been included in the scheme of National Projects in 2012. The details of the 15
irrigation projects included under the scheme of National Projects are given in
Statement-I (See below). Apart from the above, the details of the proposals received
from various State Governments for inclusion in the scheme of National Projects is

given in Statement-II (See below).

(b) to (d) The State Government of Andhra Pradesh had submitted the
proposal of Indirasagar Polavaram Project for inclusion in the scheme of National
Projects in April, 2009 to Central Water Commission. The project was recommended
for inclusion as National Project by the High Powered Steering Committee of
Ministry of Water Resources in August, 2009. The proposal was discussed in the
Expenditure Finance Committee (EFC) Memorandum meeting held on 5.3.2010 and it
was inter-alia decided that State Government may work out realistic cost and
implementation programme of the project. The revised cost estimate of the project
submitted by the State Government in August, 2010 has been found acceptable by
Advisory committee of Ministry of Water Resources (MoWR) for Rs 16010.45 crores
(Price Level 2010-11). A new project is declared as national project after ascertaining
its eligibility for assistance, which includes investment clearance from Planning
Commission, clearance from Expenditure Finance Committee (EFC) /Project
Investment Board, recommendation of the High Powered Steering Committee and
approval of Union Cabinet. Investment clearance from Planning Commission for

revised cost estimate is to be obtained by State Government of Andhra Pradesh.
Statement-1

List of projects declared as National Projects

SI.No. Name of the Project (1) Irrigation (ha.) State
(2) Power (MW)
(3) Storage (MAF)

1 Teesta Barrage (1) 9.23 lakh West Bengal
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2 Shahpur Kandi

3 Bursar

4 2nd Ravi Vyas Link

5. Ujh multipurpose project

6. Gyspa project

7. Lakhvar Vyasi

(2) 1000 MW

(3) Barrage

(1) 3.80 lakh

(2) 300 MW

(3) 0.016 MAF

(1) 1 lakh (indirect)

(2) 1230 MW

(3) IMAF

Harness water flowing across

border of about 3 MAF

(1) 0.32 lakh ha

(2) 280 MW

(3) 0.66 MAF

(1) 0.50 lakh ha

(2) 240 MW

(3) 0.6 MAF

(1) 0.49 lakh

(2) 420 MW

(3) 0.325 MAF

Punjab

J and K

Punjab

J and K

Uttranchal
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10.

11.

12.

13.

14.

15.

Kishau

Renuka

Noa-Dehang Dam Project

Kulsi Dam Project

Upper Slang

Gosikhurd

Ken Betwa

Saryu Nahar Pariyojana

(1) 0.97 lakh

(2) 600 MW

(3) 1.04 MAF

(1) Drinking water
(2) 40 MW

(3) 0.44 MAF

(1) 8000 ha.

(2) 75 MW

(3) 0.26 MAF

(1) 23.900 ha.

(2) 29 MW

(3) 0.28 MAF
Indirect 9500 MW
17.50 MAF
Flood moderation
(1) 2.50 lakh

(2) 3SMW

(3) 0.93 MAF
6.46 lakh

72 MW

2.25 MAF

(1) 14.04 lakh ha

HP/Uttranchal

Arunanchal Pradesh

Assam

Arunanchal Pradesh

Maharashtra

Madhya Pradesh

Uttar Pradesh
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Statement-11

The details of proposals received from the State Governments for inclusion in the

scheme of National Projects

S1.No State Name of Project Present status

1. Uttar Pradesh Restoration of capacity The EFC in its meeting held on
of Sharda Sahayak Canal 06.12.2012 considered this
proposal to include in the

scheme of National Projects.

2. Andhra Pradesh  Polavaram (Indira Sagar) Investment Clearance  of
Project Planning Commission for revised
cost estimate is to be obtained

by the State Government.

3. Madhya Pradesh Bargi Diversion Project The proposal is under process.

4. Andhra Pradesh J. Chokkarao Lift Irrigation Proposal in prescribed format
Scheme has not been submitted by the

State Government.

5. Jharkhand, Subemarekha Multipurpose Proposal in prescribed format
Odisha, Project has not been submitted by the
West Bengal State Government.

6. Andhra Pradesh  Dr. B.R. Ambedkar The proposal does not have

Pranahita Chevella Sujala  investment clearance.

Sravanthi Project

7. Odisha Rengali Irrigation Project  Investment  Clearance  of
Planning Commission for revised
cost estimate is to be obtained

by the State Government.
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SI.No State

Name of Project

Present status

8. Uttar Pradesh

9. Uttar Pradesh

10. Uttar Pradesh

11. Uttar Pradesh

12. Maharashtra

Kanhar Irrigation Poject

Bansagar Canal Project

Baghain Project

Rajghat Canal Project

Phase-I1

Bodwad Parisar Sinchan

Yojana

The irrigation potential of the
project is less than 2,00,000
hectare and hence not eligible to
be considered as National
Project. The State Government

has been informed.

The irrigation potential of the
project is less than 2,00,000
hectare and hence not eligible to
be considered as National
Project. The State Government

has been informed.

The irrigation potential of the
project is less than 2,00,000
hectare and hence not eligible to
be considered as National
Project. The State Government

has been informed.

The irrigation potential of the
project is less than 2,00,000
hectare and hence not eligible to
be considered as National
Project. The State Government

has been informed.

The irrigation potential of the
project is less than 2,00,000
hectare and hence not eligible to
be considered as National
Project. The State Government

has been informed.
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S1.No State Name of Project Present status
13. Maharashtra Clustered Projects from As per guidelines of National
Tapi Basin Project the project should inter-

alia have investment clearance
of Planning Commission for
inclusion in the category of
National Project. Presently the
State Government has not
obtained investment clearance of
Planning Commission for
proposal of “Clustered Projects
from Tapi Basin”, as out of the 6
projects included in the said
Cluster, four projects are having
investment clearance of Planning
Commission. The State

Government has been informed.

STATEMENT BY MINISTER CORRECTING REPLY TO QUESTION

SHRI RAVI SHANKAR PRASAD (Bihar): It should not go on record.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is indiscipline, please. ...(Interruptions)...
Please, ...(Interruptions)... Shri Y.S. Chowdary is not asking the question.
...(Interruptions)... So, that question is not answered. ...(Interruptions)... Now,
Statement by Minister correcting answer to Question, Shri M.M. Pallam Raju.
...(Interruptions)... Please, lay it on the table. ...(Interruptions)... Lay it on the table.

...(Interruptions)...

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAIJU): Sir, I beg to lay a Statement correcting the reply to Starred
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Question 442 given in the Rajya Sabha on 26th April, 2013 regarding ‘Upgradation of

infrastructure in schools’.

MR. DEPUTY CHAIRMAN: Papers to be laid on the Table. ...(Interruptions)...

PAPERS LAID ON THE TABLE
L Report and Accounts (2010-11) of the Technology Development Board,
New Delhi and related papers.

II. Report and Accounts (2011-12) of the Centre for Soft Matter Research,

Bengaluru and related papers.

THE MINISTER OF SCIENCE AND TECHNOLOGY AND THE MINISTER OF
EARTH SCIENCES (SHRI S. JAIPAL REDDY): Sir, I lay on the Table, a copy each (in
English and Hindi) of the following papers:—

I. (a) Fifteenth Annual Report and Accounts of the Technology Development
Board, New Delhi, for the year 2010-11, together with the Auditor’s

Report on the Accounts.
(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(1) (a) above.
[Placed in Library. See No. L.T. 9616/15/13]

II. (@) Annual Report and Accounts of the Centre for Soft Matter Research
(formerly Centre for Liquid Crystal Research), Bengaluru, for the year
2011-12, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Centre.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(i1) (a) above.
[Placed in Library. See No. L.T. 9291/15/13]
...(Interruptions)...
L Report and Accounts (2011-12 ) of BRB, Jhansi and related papers.
II. Report and Accounts (2011-12 ) of National Institute of Hydrology,
Roorkee and related papers.
III. Report and Accounts (2011-12 ) of the Narmada Control Authority,

Indore and related papers.
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THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): Sir, I lay
on the Table —

L (1)

@

II. (a)

(b)
©

A copy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 15 of the Betwa River Board Act, 1976:—

(@) Annual Report and Accounts of the Betwa River Board (BRB),
Jhansi, for the year 2011-12, together with the Auditor’s Report on

the Accounts.
(b) Review by Government on the working of the above Board.
(c) Statement by Government accepting the above Report.

Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 9415/15/13]

A copy each (in English and Hindi) of the following papers:—

(@ Annual Report and Accounts of the National Institute of
Hydrology, Roorkee, for the year 2011-12, together with the

Auditor’s Report on the Accounts.
(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (i) (a) above.
[Placed in Library. See No. L.T. 9414/15/13]

Annual Report and Accounts of the Narmada Control Authority, Indore,
for the year 2011-12, together with the Auditor’s Report on the
Accounts.

Review by the Government on the working of the above Authority.

Statement giving reasons for the delay in laying the papers mentioned at
(>i1) (a) above.
[Placed in Library. See No. L.T. 9416/15/13]

...(Interruptions)...

Report and Accounts (2011-12) of various Shiksha Mission/Abhiyan

and institute and related papers.
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI JITIN PRASADA): Sir, I lay on the Table, a copy each (in
English and Hindi) of the following papers:—

(1) (a) Annual Report and Accounts of the Mizoram Education Mission Society
implementing the Rashtriya Madhyamik Shiksha Abhiyan (RMSA),
Mizoram, for the year 2011-12, together with the Auditor’s Report on the

Accounts.
(b) Statement by Government accepting the above Report.

(¢c) Statement giving reasons for the delay in laying the papers mentioned at
(1) (a) above.
[Placed in Library. See No. L.T. 9115/15/13]

(ii) (a) Annual Report and Accounts of the Rajya Madhyamik Shiksha Mission
implementing the Rashtriya Madhyamik Shiksha Abhiyan (RMSA),
Chhattisgarh, for the year 2011-12, together with the Auditor’s Report on

the Accounts
(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(i1) (a) above.

[Placed in Library. See No. L.T. 9271/15/13]

(ii)) (@) Annual Report and Accounts of the Rashtriya Madhyamik Shiksha
Abhiyan (RMSA) Arunachal Pradesh, for the year 2011-12, together with

the Auditor’s Report on the Accounts.
(b) Statement by Government accepting the above Report.

(¢c) Statement giving reasons for the delay in laying the papers mentioned at
(ii1) (a) above.

[Placed in Library. See No. L.T. 9666/15/13]

(iv) (a) Annual Report and Accounts of the Maharashtra Prathamik Shiksha
Parishad implementing the Rashtriya Madhyamik Shiksha Abhiyan
(RMSA) Mabharashtra, for the year 2011-12, together with the Auditor’s

Report on the Accounts.



392 Papers Laid [RATYA SABHA] on the Table
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(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(iv) (a) above.
[Placed in Library. See No. L.T. 9667/15/13]

(v)(a) Annual Report and Accounts of the Central Institute of Classical Tamil
(CICT), Chennai, for the year 2011-12, together with the Auditor’s Report

on the Accounts.
(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(v) (a) above.
[Placed in Library. See No. L.T. 9766/15/13]

...(Interruptions)...

L Report and Accounts (2011-12) of various National Institutes of
Technology, IIMs and IITM and related papers.

II. Memorandum of Understanding between the Government of India and
EdCIL (India) Ltd.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): Sir, on behalf of Dr. Shashi Tharoor, I lay on the Table —

I. 1. A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 22 of the National Institutes of Technology Act,
2007:—

(1) (@) Annual Report and Accounts of the National Institute of
Technology, Calicut, Kerala, for the year 2011-12, together with

the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 9682/15/13]

(ii) (a) Annual Report and Accounts of the National Institute of
Technology, Jamshedpur, Jharkhand, for the year 2011-12,
together with the Auditor’s Report on the Accounts.
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(b) Review by Government on the working of the above Institute.

[Placed in Library. See No. L.T. 9678/15/13]

(iii)(a) Annual Report and Accounts of the National Institute of
Technology, Agartala, Tripura, for the year 2011-12, together with

the Auditor’s Report on the Accounts.
(b) Review by Government on the working of the above Institute.

(2) Statement each (in English and Hindi) giving reasons for the delay in
laying the papers mentioned at (1) above.

[Placed in Library. See No. L.T. 9677/15/13]
2. A copy each (in English and Hindi) of the following papers—

(1) (a) Annual Report and Accounts of the Indian Institute of
Management (IIM), Indore, for the year 2011-12, together with the

Auditor’s Report on the Accounts.
(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (i) (a) above.

[Placed in Library. See No. L.T. 9679/15/13]

(i))(a) Annual Report and Accounts of the Indian Institute of
Management (IIM), Ranchi, for the year 2010-11, together with

the Auditor’s Report on the Accounts.
(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (ii) (a) above.

[Placed in Library. See No. L.T. 9676/15/13]

(ili)(a) Annual Report and Accounts of the Indian Institute of
Management (IIM), Kashipur, for the year 2011-12, together with

the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Institute.
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(c) Statement giving reasons for the delay in laying the papers
mentioned at (iii) (a) above.
[Placed in Library. See No. L.T. 9680/15/13]

(iv)(a) Annual Report of the Indian Institute of Technology Madras
(IT'TM), Chennai, for the year 2011-12.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (iv) (a) above.
[Placed in Library. See No. L.T. 9670/15/13]

(v)(@) Annual Report and Accounts of the Indian Institute of
Management (IIM), Raipur, for the year 2011-12, together with the

Auditor’s Report on the Accounts.
(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (v) (a) above.
[Placed in Library. See No. L.T. 9681/15/13]

II. Memorandum of Understanding between the Government of India
(Ministry of Human Resource Development, Department of Higher
Education) and the Educational Consultants India Limited [EdCIL (India)
Ltd.], for the year 2013-14.

[Placed in Library. See No. L.T. 9671/15/13]...(Interruptions)...

I Report and Accounts (2011-12) of Pandit Deendayal Upadhyaya Institute
for the Physically Handicapped, New Delhi and related papers.

I Report and Accounts (2011-12) of NIMH, Secunderabad and related
papers.
III. MOU between the Government of India and ALIMCO.

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): Sir, I lay on the Table, a copy
each (in English and Hindi) of the following papers:—

I. (@) Annual Report and Accounts of Pandit Deendayal Upadhyaya Institute
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for the Physically Handicapped (IPH), New Delhi, for the year 2011-12,

together with the Auditor’s Report on the Accounts.
(b) Review by Government on the working of the above Institute.

(¢) Statement giving reasons for the delay in laying the papers mentioned at
(1) (a) above.
[Placed in Library. See No. L.T. 9605/15/13]

Il. (a) Twenty-eighth Annual Report and Accounts of the National Institute for
the Mentally Handicapped (NIMH), Secunderabad, for the year 2011-12,

together with the Auditor’s Report on the Accounts.
(b) Review by Government on the working of the above Institute.

(¢) Statement giving reasons for the delay in laying the papers mentioned at
(i1) (a) above.

[Placed in Library. See No. L.T. 9606/15/13]

II. Memorandum of Understanding between the Government of India
(Ministry of Social Justice and Empowerment) and the Artificial Limbs

Manufacturing Corporation of India (ALIMCO), for the year 2013-14.

[Placed in Library for (a) to (c). See No. L.T. 9607/15/13]

MESSAGES FROM LOK SABHA

(D The Governors (Emoluments, Allowances and Privileges)

Amendment Bill 2013.
() The Constitution (Scheduled Castes) Orders (Amendment) Bill, 2013.
(I The Constitution (Scheduled Tribes) Order (Amendment) Bill, 2013.

SECRETARY-GENERAL: Sir, I have to report the House the following
messages received from the Lok Sabha, signed by the Secretary-General of the Lok
Sabha:-

(D “In accordance with the provisions of rule 96 of the Rules of Procedure
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and Conduct of Business in Lok Sabha, I am directed to enclose the
Governors (Emoluments, Allowances and Privileges) Amendment Bill,
2013, as passed by Lok Sabha at its sitting held on the 24th August,
2013.”

(I “In accordance with the provisions of rule 96 of the Rules of Procedure
and Conduct of Business in Lok Sabha, I am directed to enclose the
Constitution (Scheduled Castes) Orders (Amendment) Bill, 2013, as
passed by Lok Sabha at its sitting held on the 24th August, 2013.”

(IIM) “In accordance with the provisions of rule 96 of the Rules of Procedure
and Conduct of Business in Lok Sabha, I am directed to enclose the
Constitution (Scheduled Tribes) Order (Amendment) Bill, 2013, as
passed by Lok Sabha at its sitting held on the 24th August, 2013.”

Sir, I lay a copy of each of the Bills on the Table.

REPORT OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON COMMERCE

st o= pER (fRemae uQen): "elew, d sy fSeea W fadwe, 2013
& gy ¥ foum gwfyg aftrsy gt dudn et afifd er te W wRed
ufeEes @S dur el H) ugd @Rar gl

REPORT OF DEPARTMENT-RELATED PARLIAMENTARY STANDING COMMITTEE
ON PERSONNEL, PUBLIC GRIEVANCES, LAW AND JUSTICE

SHRI SHANTARAM NAIK (Goa): Sir, I present the Sixty-first Report (in
English and Hindi) of the Department-related Parliamentary Standing Committee on
Personnel, Public Grievances, Law and Justice on “Electoral Reforms - Code of

Conduct for Political Parties and Anti- Defection Law.”

REPORT OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON EXTERNAL AFFAIRS

DR. NAJMA A. HEPTULLA (Madhya Pradesh): Sir, I lay on the Table, a copy
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(in English and Hindi) of the Twenty-second Report of the Department-related
Parliamentary Standing Committee on External Affairs on Action Taken by the
Government on the recommendations contained in the Twentieth Report (Fifteenth
Lok Sabha) on ‘Demands for Grants (2013-14)’ of the Ministry of External Affairs.

STATEMENT BY MINISTERS

Status of implementation of recommendations contained in Two Hundred and
Fourth Report of Department-related Parliamentary Standing Committee on

Science and Technology, Environment and Forests

THE MINISTER OF SCIENCE AND TECHNOLOGY AND THE MINISTER OF
EARTH SCIENCES (SHRI S. JAIPAL REDDY) : Sir, I make a statement regarding
status of implementation of recommendations contained in the Two Hundred and
Fortieth Report of the Department-related Parliamentary Standing Committee on
Science and Technology, Environment and Forests on the Demands for Grants (2013-
14) pertaining to the Ministry of Science and Technology.

Status of implementation of recommendations contained in Twenty-Fourth Report
of Department-related Parliamentary Standing Committee on

Social Justice and Empowerment

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (KUMARI
SELJA): Sir, I make a statement regarding status of implementation of
recommendations contained in the Twenty-fourth Report of the Department-related
Parliamentary Standing Committee on Social Justice and Empowerment on the
Demands for Grants (2012-13) pertaining to the Ministry of Social Justice and
Empowerment...(Inferruptions)...

Status of implementation of recommendations contained in Thirty-Sixth Report of

Department-related Parliamentary Standing Committee on Labour

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND
NATURAL GAS AND THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): Sir, I make a statement regarding status of
implementation of recommendations contained in the Thirty-sixth Report of the
Department-related Parliamentary Standing Committee on Labour on the Demands for
Grants, for the year 2013-14, pertaining to the Ministry of Textiles.

...(Interruptions)...



398 Submission [RAJYA SABHA] by Members

Status of implementation of recommentations contained in Sixty-Fourth Report of

Department-related Parliamentary Standing Committee on Finance

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
(SHRI SACHIN PILOT): Sir, I make a statement regarding status of implementation of
recommendations contained in the Sixty-fourth Report of the Department-related
Parliamentary Standing Committee on Finance on the Demands for Grants (2012-13)

pertaining to the Ministry of Corporate Affairs.
...(Interruptions)...

Status of implementation of recommendations contained in Thirty-Second Report

of Department-related Parliamentary Standing Committee on Rural Development

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): Sir, on behalf of Shri Jairam Ramesh, I make a statement
regarding status of implementation of recommendations contained in the Thirty-
second Report of the Department-related Parliamentary Standing Committee on Rural
Development pertaining to the Council for Advancement of People’s Action and

Rural Technology (CAPART). ...(Interruptions)...
MR. DEPUTY CHAIRMAN: The House is adjourned to meet at 2.00 p.m.

The House then adjourned at six minutes past twelve of the clock.

The House reassembled at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

SUBMISSIONS BY MEMBERS
Re. 84 Kose Yatra Crackdown

st TR AT (SR URY): WX, AT UH HET ol o, R WSk ShIE
989 Id e g H @Eal g 5 S g W owel Wt §'w w1 vl ..(Faum)..

ot Suwumfer oy IfST (@ae).. U AT ..(eEnm)...

SHRI C. M. RAMESH (Andhra Pradesh): Mr. Deputy Chairman, Sir,

...(Interruptions)...



Submission [26 AUG, 2013] by Members 399

# TR AT WX, IE ggd g9l HEl ©, BAN SR W ASHS B TG
Tl (). .

sft Suvmfe: <t € emu Ay, # wwsr warl 1 will give you chance if you
take your seat. ...(Interruptions)... M0 3FR &S, O MBI =id fremm| .. (aem)...

sft T AT WX, e TERT ¥ . (@EUM).. WWRT 9 Ayl . (AGEH)..
g Aifed faar on, safog &9 goed oA SEd 918 U el 9e,  Sudl
e B STAN S| (e,

MR. DEPUTY CHAIRMAN: No, no. That is Zero Hour. ...(Interruptions)... No,
No. ...(Interruptions)... Zero Hour is over now. ...(Interruptions)... Please. 3 gFQ

(FEE)... g dfey (=g, 33y, IR¥T .(=m@em)... Zero Hour is over now.
...(Interruptions)... Please. ...(Interruptions)... Zero Hour should be Zero Hour. After
lunch break, there is no Zero Hour, everybody knows that. ...(Interruptions)... But,
however, on your request and on the request of some other hon. Members, I am

allowing this. ...(Interruptions)... So, I will call... ... (Interruptions)...

Y TR ATl WX, BEART AT w 267 BT ¥, ORI MR w1 & T
...(STTET)...

st Suwwmfer w2677 R OAIlcH 2 . (AE)...
st TRET WA TART W1 &ffaR & foav =few == ®1 (cuaEm)..

MR. DEPUTY CHAIRMAN: That is not.. ... (Interruptions)... The Chairman

has not allowed that. ..(Interruptions).. What can I do?
sft TRET WETT: WX, YT B B FhHAT 87 ...(FIHM)...
MR. DEPUTY CHAIRMAN: You must have given notice. ...(Interruptions)...

Mt WY AT W, N9 T TEN SO T . (FAUM).. 9@ Y BTART T
..(CTTEIT)...

Aadt g e @@ ), W), SR USY H L (FGE)...

sft Suwwmufer: Re Sf, emu S dred €, a8 die g oemmm Aifew femm g,
e WRAT A S JEl fRAm ¥, oA H R de? L (FEE).. H R hw?

..(CATET)...
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Y WY AT WX, IRIAT R dl W WA wRA BT OURIOR 3€iE
PAT TS| MR SID! [SHAATS B, al 9P a7 URIOR  3fS(E AT US|

()., ' fav @ wew & WM™A resolution AU 3R WA SWH!

...(CTETT)...

oft Suwumfer UB THRT ST el (aE)...

sft SRer SRETe: f$p @IS resolution A1 AT ARl Bl (FAEM).. TARI
e wEl T2 . (HGEM)...

sft SuwwmuRr eMUsl EeT SCHEH el (e, U g, iUl

e el L (eaer).. et g fyerml (@Eem).. You will get

intimation. ...(Interruptions)... You will get intimation.

sft TRET WETT. TR, AU URMOR <@ AT . (GEF)... ©d 267 BT TRIOR
@ ARTYl (e SEH A-Ah forer gem § o o..(cuaEn)...

sft Suwwmfn Suml gEdT EEMIE el L (@@ae).. You gave a notice

under Rule 267 for suspension of Question Hour.

sft TRTT A WX, BTART Alled ¥l BTAR UKl Bl W JHM el 6
Tl A eMeR dred fhan, BRIRT R (@), YodT % dHM Y 3R IR d

fear . (aum)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions).. No, no. That is not a

discussion. ...(Interruptions)... That is.. ... (Interruptions)...

SHRI RAVI SHANKAR PRASAD (Bihar): It should not go on record.

..(Interruptions).. It should not go on record. ..(Interruptions)...

MR. DEPUTY CHAIRMAN: Naresh ji, you raised it in the morning. Because
of your own Members shouting slogans and coming to the well of the House, I had
to adjourn the House. Now, please allow the House to run. ...(Interruptions)... 1 will

give you a chance to speak. ...(Interruptions)... Let me now call Shri Vinay Katiyar.

oft NI AT WX, IT A B Hbal Bl F B ¢ T AR S= B "Her o

* Expunged as ordered by the Chair.
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st Suwwmf UE s IR H AEl g l..(x@aur)... It is not about that.
..(Interruptions).. I will allow you. ...(Interruptions)... See, it is advantageous to you.

You can reply to him also. ...(Interruptions)...

st AT I W= WX, A RIS Gl I B2 (A, A RIS Gl
I 87 ..(HIUM)...

MR. DEPUTY CHAIRMAN: Naresh ji, please sit down.Please cooperate.

ft T v UM WX, J SN ¥ dld I® B, 98 Rore # A& Swml

..(CTATET)...

MR. DEPUTY CHAIRMAN: Yes, yes. I will see the record. ...(Interruptions)...
Unparliamentary word is expunged. *word is expunged. ...(Interruptions)... See, don’t
allege anybody as * here. * word is expunged. Igl W HI§ * 7El ¥, MU A Ad
gl .. (aE)...

st o Bfear (SR uew): Suwwuf ARGy, § udT &rd §9 SR SMdfid
FRAT AEAl § B T8l W FEIG@E] Ul gas | ¢ HAl @ 8 SR |HreErel uel
9 59 veR & vw qfemR fear 8, S AE Bl € 6 e aRa @ g,
B AT T AR A BT R AR & (FGEM)... DA W Th N IS ¢ Bl
BFT ey, feT T AN IR §9 g BT STAN SR off I8 B ...(HIEM)...

MR. DEPUTY CHAIRMAN:* is unparliamentary. It is expunged

...(Interruptions)..

sft I AT WX, UMl . (EUM)... MY 3 W I w) fifTed

..(CATET)...

At o fear: Stavmfy <, 39 @l 9 9 yeR 9 3Ed & QY BT
Soorae ¥ 1. (aem)...

MR. DEPUTY CHAIRMAN: I will give you a chance, Nareshji.

...(Interruptions)...

Y fmg wfear: Sugufy Sft, slear & eiex Gdl &1 IEnm feom @ 9
Ml a8 A T @ Ao @ oI off iR T fivaht @Y amn oft, dfew g ddl @

* Expunged as ordered by the Chair.
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EIIRCEL A RN

gran offl g8l A9 S Al W & Al Hd o Al Al g IR 20 A qd AR
T drell | HWElRd, FE AR BT QW g IS BT Pl ggd A8l BT T,
Iy et Al el o wed! €1 e gl smiien i wradl 9Ar femn war gl
#fext & ofax S UGN Hfe}l @ eufam fewr om o vEr ¥, g8 wm, €Y, RaRe
snfe g <1 ¢ €1 # g =Eal § & a8 @ dpla 82 R U @'l dad
50 gfe & WM @ ood, A 98 90 @ Q8 IEn Mied SRl 98 A dad
e @I AN el off, dfew d' Al 84 B Bl AEN M| SWA A AN d&ad
el ¥, Y SHH PN Uiy Bl wWddl o7 B9 ST WO kM SYH @
g PR €, IS IR A TE P F dMl Sl 7 TH WR A Pl ¥ f oEf W
s wH fqare =@ 1 B, U8l (W S 8, g8l GREl M SRYH BT osiEn 2l
A Bl OEE B T W AHAN E P uE kM @l Sy g1 99 SiETerd gl
RM B S AT §, Al w1 SRgere S Bl ARPR AT [ATSEE] Ul Bl ARSR
SR oUW b 3far 1990 B Refq Gar @xenm = g2 @@ A wwd € 6 g8f Av
N A gA-EREr 8 8RR 3 g8l W OSeR I X g9 VAl $ery Tl g
<1, geliforg @gt foedl eRfedl @ gemr T8 Tl g8t JIm Wl @ RRER @
@ ¥, SRR Sl Fl Wl € SR I yaIsd fEA W1 @ 8l AR SO
geyEErd S & W fafdga fear wanl smerfiy germ fqg Sft da e 9 fh
fpae W ove @dER fHar e ' gal I 8 & mwsmrd of, S & Sy
g, ST fe@g W T8l Id, I SEge £, SO 9Y $d a9ds d M UeR A
TS B T 7, 98 991 §@S "edl ¥ (WA @ =)

Heled, # ue AEFH W ¥ fded HRA1 Aear g fe g o amn few
RE ¥, I8 Waufe € ¥§ RS T8l g O yeR ¥ 36l WHR 98l Wt
BT B8 B8l & 5 ¥E wew GO B, TOiT H 9 W BT WIAN BY VEl
g 99 TSI AN HRAI el A8y, Wfbd d U uRew @ E A1 H UH Tl @
AN T8l BT mEdl g1 4 fud Iod Bl DA g wed €, «fed S@ 9
JTB WHR a1 & q9 d R IR UL H 20 I 8 gh ol .(FAUM).. 98 PRI
* AR B T ¥ MR ggl feft @1 Sfiew gy W ) gwi wanel &R wEAl &
A W AIER Bl I@T 2l g8t i W g T8 ¥ o9s - @ e 9 g sis
feg v g1 ().

* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: That is all. You have made your point.

..(Interruptions)..
N g sRar: ), # oiftm @@ @ew aEa gl
sft Suwvmafer, sMUe! S dieT o, 98 oMU dld gP |
N o sRar: w=, # oman fe i

ot Sugumufer o B ATl ' W fal wEsa ®

i oo sfear: W), 89 I8 HEAT TR T P Al WAR T hdd
Fdeparfeal b Blied & fov foke 998 ¥ Adeanfedl @ SR USW $ IeX Blel
ST el B, o fume fodt 49 fev wwl aw o+

MR. DEPUTY CHAIRMAN: Okay.
A f dfear: v 7V o I8 i N dvd w® OAE ' dodnl

MR. DEPUTY CHAIRMAN: Nareshji, do you want to speak?

...(Interruptions)...

A oo dfear: safer a0 #7i7 § 5 39 WReAR @ doblad 9@k fear
Se, 9 fear Ww SR g8l Ieeufd T IR ST S|

st A EN ((@E8R): SuawEfa S, ART U wise &% meX ¥ §9 Wed H
ol aR ¥E g8 B Yd! gl H AR SHar Uil & dri W gedr @wedr § e
F 9 féhd 356 BT GOUAN P & uE H g7 dAar Ufud SEHI A S| AE
B Aded T8 gon & el geldce MadHe @l P W v & ger 2

MR. DEPUTY CHAIRMAN: That is only his view...(Interruptions)...

A o HfeaR: BF WPER IR Adbanedl o Brgdl 8, d I8 WHR AT
B TIfRTl ... (hae)...

MR. DEPUTY CHAIRMAN: Tyagiji, that is only his view. ...(Interruptions)...
My ST .. (=aem)... That is only his view. Mg df3v| He only expressed his view.

...(Interruptions)...
it RBram< e ([@ER): adeardt &1 . (smaum)...

MR. DEPUTY CHAIRMAN: That is their view. «rft <ft, e dfsvl
..(STFET). .

* Expunged as ordered by the Chair.
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sft g wfear: aMdead B ST @ B . (STEIT)

MR. DEPUTY CHAIRMAN: Vinay Katiyarji, please sit down.
...(Interruptions)... He is expressing his view. == i, diferq|

#f TR AT IUFHULT ST, FH U ol H SR USY Bl WHR B 9GS
Zm, gemw G S @ gure §m iR afgew ad S @ W 9uE g fr W
P THA F A, A AWEe dER M & far SeF ot URete ol
for o 39 <@ ¥ sfoE & uell WO w@of omRi # forem Smwmml # oroe udf @t
WE A AR FUA WBR B! ARG W e Bl dedl § Ae (baar eI Ad@ @l
T B, @ BT g91 B W A B, AR RgAAAHE b g9 A S TH Ho™ g,
S UHAT g, S AUAGS B, IHBI dled Bl AN R R T @ A IFH IR
e # MR uROE qiTaE USd, I8 U Wh-Arh gd o | g8 Al sl gor b
o sfear S S & AR WM PR Y8l ¥ Tel Yl R FEl ', WY-Hdl b
[ AT DR, Al TS FABI Ul oWl fh STR USW Bl A&l R’ ¥ OSR SIR
UqY WReR 59 gg d® fofg o dedl g1 .(aum)...

st for sfear: SRav . (araem)

it TR AT G AU dlcT Y2 & Al BH Al Al ... (TR Ugel 39
9 YT 9 A g9 8l 9| .(Saem)

A f wfear: Swaymfy St . (@aem)

ft Suwumfe, 7w efear S, wie e s==1 emu dfsvl (e
1. g1, dfsvl ..(=aer) He is expressing his view. ...(Interruptions)... 9 301 17
ga I E MU Y@ AEl §, R TSl FRA 87 . (HAUF) WISl ()

st IfT viHY uE: AR, Y U a9 bedl &1 BH dgd Ppad © (b MU
gEd B ogAfd & ¥ IE US omawme faww orl # Wt wwiftg wWewl 9w
HoM fe S TEIfg e 39 BSE # ¥, SH6l odex Ul dis fewnh 9 @) o
frd g9 fowg w iR da9iRk 811 7 St 3 39 ofklem A R ea &
oRag fear, &1 W a 9d €1 SEd fg B9 SIeT 9 eRd &1 TR S
P Al gEsE TRy f& 9 39 ESYE & WY £ PR VW AWM o, a fR Sae
Y, & BHRI YA UE &l

oAt Suaymfer RY SN, Pl AW A NI L. (TET)

# TR AT A gergd fGg S @1 Am o, sfge WReR #1 AM -
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TE 3T TATS HY o¥l 3R R I X Y 9N Y, 899 $H1 A8 o foram ar 3y
TaS A8l PRA|I RIS B § A2 ()

MR. DEPUTY CHAIRMAN: You can take name in good sense.

...(Interruptions)... You can take name in good sense. ...(Interruptions)...

sft TRer wErer: s, T AT 4 9W @l ¥ Wy fRw fe el d @i
I UM AR B W Bl Sleal, Wl B AlgUdl, |l Bl UH g Sleal @
T e fRgel & foelt ot F wit F A A B 84w @l A € ek
fpdt fog ot d €1 & T dewmEm St oA N wE 2 oww oW Ry € 8 wan
f5 @el 9 IE 84 B AT IR IE 84 PG Pel A AW fAgr P WEg-Hd A0
T e Wl A A ferm o fews A fomn, g o84 H @ oAAT HEl W ad
T BHH ¥ U B el faam g uRwe & owimmw 9 qEM WAl @l Ssax
WIgl & HEM A 84 B B A b gRT $H I B Rbedl & WY Rgears feam
ST ORE B, T Q¥ $ A Rgdars dRA Bl IR 8 W@ 2l 'W AN T AE
Pel & g wdl @ FET AE B, g8 dASdl B, IRUATE. Bl ORI A D,
feg A B R THM TT W B AR 21 Y8 DIy Adl Bl AT Tl ©1 BH QAN
F Hd g g F1 UG UeM 8, TR Wa gA @ of Rra € 5 g e @
gl fog gd # wgWE 8, WEPl WY o @I A P " g2 Aoriae dd@i A A
IW FE gl ¥ R T BT wawn Usr g drel ¥l s U9 Hal @, e §
AT FE B B Gdhd, IRl WHR A fHd da &1 emex T8 fEarl o +ft §@a
9 R @, 89 S99 FWEYEe ARWR @Re o U1 Mue 9 feg uRwe &
T B Al BAA SABI IW BT WA @ PR A9 H @] AT sfE S9d
Roge & g @@d 9 8AR @@few W @Sl &« 7 wrxw e o
TWF A dAS-BIE B . (@AUF)... I8 [Tepd FEl 9 T o (@auE).. dSd Foc J

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Please.

...(Interruptions)...

st M viey T W, AT F-UfeIMEl ®  ..(AYM).. S9 Udue e
ST |

MR. DEPUTY CHAIRMAN: Okay. I will examine and get it expunged.

...(Interruptions)...

* Expunged as ordered by the Chair.
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shelt o Rie: 59 aRE & I BT SIETA BRAT  SFUlferarEel §

...
Y TR AT AT THER Bl fhde Har AT

DR. NAJMA A. HEPTULLA (Madhya Pradesh): Sir, I have a point of order.
Until and unless it is proved that that particular person or those people belong to a
political party or a group, he cannot say that. He should substantiate and then only,
he can be allowed. Otherwise without substantiation, he cannot say that. It is part of

the rules.
MR. DEPUTY CHAIRMAN: You can say miscreants. ...(Interruptions)...

N W91 smErer: <R famg S 3 @) udt + % wer, auRy gl @Y

(). .
MR. DEPUTY CHAIRMAN: Don’t allege without proof. ...(Interruptions)...

#t TR AT iR AW B B WY W SRl d@e® I8 T fb ¢ 3R
feeell @1 gfow @8 sdardl T8 &) @ T .(FEuE)...

MR. DEPUTY CHAIRMAN: You made your point. ...(Interruptions)...

t W swaT: AW ¢ PR fRlg FRA T A AR | AR IAh
Rugem @ waroard] ol ff Rugded &) 3d), @ 9RO SHaT Uél @1 SR Uy
4 e Wl s TEl IEdl, odfed gH s W WeWd @l ¢l .. (FEUH).. 89 98d
HH HE oAl dAEd & b BH SXd A8l ©, UK el 8| ...(H;IEM)...

MR. DEPUTY CHAIRMAN: That is okay. ...(Interruptions)...

N TR ATer: H ggA W PX <A1 W;AEAl g fb dOLd b S g g e
et o afed & o et ..(=aum)..

MR. DEPUTY CHAIRMAN: That has to be proved by investigation.

...(Interruptions)...

M W sEe: O A (@) A dd a8 R I¥el < H
guE WAl g9 @I 9 Bw, Al GEISEE] Uiel 39 gRT el BN ol L (EEE)..

MR. DEPUTY CHAIRMAN: It has to be proved in investigation as to who

* Expunged as ordered by the Chair.
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has committed the crime. ...(Interruptions)... Okay, okay, don’t make wild allegations.
...(Interruptions)... Now, Km. Mayawati. ...(Interruptions)... Please, I have called Km.

Mayawati.

it ARt (SR UQw): AEEE SUEHid S, d gR O WEd Bl IFEId BRI
IEdl g & S W g™ d S Ue¥W d IR IR WBHR g9, Al W IR dR &b
INFHIT SR SR U9 H f9d & wgarh figad @ s Aot d 9
fpdt off e @ ww fowa TE g8 5 3 AN gPEd F IRM S owew #
AT & gX 84 BNl URGHT IR e @ URS wN A G W A w,
JfeT |Ew @ ad g8 2 %S9 oW g8 wHoEE! Ul & A9 B WIR Td
E T, g8l W Quad. W o §9W F ey dued §, Sl s a9 9.l
WHR H il & 3fax 84 Il URPH I Frere @l fewa, 99 & T8 gs
21 A gEEE udl iR ARG SHEar ie],  Fl @ sigwdl dfe-ie @I daeie |
8% Bl U@ WO g9l B ¥B © & da @ uReW f@er ¥ v 9 ugd w@
ATag@. & a7 9 SOb G T¢I Gdl T WU b KT gyl R g8l b
WHR & JRgar 4 faw &1 o9 §Hg JF Al S 99 o QI T SR |9Hy
fod wust A fegr W, ¥ wE AN Bl AIGH B Al I8 P o1 fb 'H ARl
S g, A SW™ gl o § 6 oo few wus @ e mwd € dl 9w
N & AdRT T WO S 9didT BN 3R STd g 9l q 9gdrr g
Sl R wHg e T ok @ W iR @ W 2 "¢ 9@ S9! giadid g8 SiiR
qul. P I oreme, gl & Adr 9 SHb Wil Bl vled & fiu ey ot
Y| IT Bled & dig HfSAT & A GgAd. & TRl 7 Fel & 99 e B8l
TN B, 9gd A gEaRvl H dadld gs ¢ SR BARI dcdld APRIAS I8l Bl

25 O B BH AN ¥ AR BRA URHH AA Y/ B, I8 S
Hifsar @1 qarnl Al s P deas TE BN, @ SE A wwwErEl udl &
e &1 Hifsw @ g dew @Ry o f& dlva® & Ja1 W osEE o= @l S
PO dld X €, d Tad dld Y¢ € BEH g el bls RAwE A& @ €, ofed 9 g
R SR TS oMl fad & g HWen T gl bed Bl acgd I P IR oUW
A wEeEEl Ul SR AR SEar uiel e W ed, fka fReg uRwe iR o
dedl @t ame #H, A I wfeai ey & sfex e A fax <@ A R a
S |9 gATEl Bl eI A I@ER - Iorifae @ fig wv # orft gg €
R smElEmr | AR BRA uRGHT I ARY IR B oS W Wiueie  |WiE
fomes @ IR d @M g8 21 g @it € 5 S Wy @ SHar 7 @® @
36 TE Jorfae Wt & e B owHe forar ¥
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MR. DEPUTY CHAIRMAN: Time over.

P ArmEdt: W), # el e SR R $ fau emmd Radwe wR jE
39 qoig 9 guroarel urdt ok YRA™ SEdr Urel @l 3fe 3 IIoifae Wil &
T F WY T US|

MR. DEPUTY CHAIRMAN: Please conclude.

sft wclter v fysm (SR uQEn): emue SRl AW ded fewn, 8 fiMe g9 e
qieq fearl R, e fie @ Radve &R 8 W& 1 . (cuaem)...

ot st w1, 39 uReT @ e T a1 fiod F g @al & oaeeE
q feg WS & AN GAPR AR SY IR A YREH WIS b AN FHISfEaE] ure
F Fadd #A goaex dme MYl gEe fou # SO ouSw @ oM ST @ iR
TRAR ¥ g8l F feg R gHemml @1 fRa @ R wee @Rl g e ge
e @Rl & s T P ggd g3 aRe W gal ferd dl, RAl STROUed
P R QR QW H Aueiye WiEe fare wedr orl i Refa d SHfed # &R
R 29 A WueR@ wEe b q9Y @ Bl gfe A T B8 o fHU b aReR
P IR UM H R B Il e W & faw SR dew So =nfey,
g g il wiEdl B U REF gsved @ R oew d W W fell e SR
e B dex @ueife diee s 9 g

MR. DEPUTY CHAIRMAN: Please conclude.

g At 9 g H ds WeR A AIfd SR Uy d gl emEd
WM & fAU @I S PeH el o, dl U "Ml d @R oqw # Refd fawmed &
fay FaEET Ol ok WRA Sl Ul & - $w § B Ul & oAgd A
T el YUY B WAR W g S BN gar L (FaT).

MR. DEPUTY CHAIRMAN: Mr. Shivanand Tiwari, would you like to say
something? ..(Interruptions).. Take only two or three minutes. ..(Interruptions)... 1

will come to the issue of Andhra Pradesh.

N Ram< fEr: Staunfs 98ey, I8 9w agd e <9 g1 I8l fEgel
fog v fRed w99 g ¥, ve fRed eafy gem axelt ¥ 4 ommeRt A wer g,
4 gomue ok 3T 99 el A wnfa € sl g safaw ge A A€ en, afed
1 omgari # uel & 93 SR dvmw weEN & dilw d IR s oReE g @)
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B Al W AE "o, dfed AE A SmEEe g fewg uRwe T ol feaml swe
IR H WY AT S ol Fa1 I ¥ fF 9EI F AEN H 39 @WRE F Bl OS
YA B TE B E, ofBT 3T @R T IE YHRG B 2| THGRI YHA AhES Ig
fIT I8 HIRW 8 BN ¥ dbad 3@ uRHH b WIRT & T8, e Adrei b1 o
W 9o B RET §, O dRE P Red @1 sAe Wiwer ¥ 8] 8l 8, Sddl

THHE Ah9s J8 © f6 B9 39 IW & o Wineie gdie’u @xe dle gihid
PR H g8 Pl GEal § & @ S R A @l @ 8 @ 8, g @l
qd B TR %, S S 9w @1 W S @ fearl 1942 # S & Raerw S faee
e qaie gor o, o 99 wHA o1 shierw eyl 9w www feeg wgarfear |
WS H1 | famm eml < L (aEm)...

sft I v ye: A' Aepd Tod B (EET)..
sft o} U e (W USY): g Told .. (SIE)..

MR. DEPUTY CHAIRMAN: That is expunged. ...(Interruptions)... That is

expunged. ...(Interruptions)...

it Ram= a9 sfe &1 bae 1 L (@@um).. RRiRed hae T

...(SEIT)...
st ey goe (QER): ¥ |1 9 @ T2 L(FE)..
st RBram< fadt 1w feiReda e g1 ..(aum)...

MR. DEPUTY CHAIRMAN: No, no. That is a wild blanket allegation
...(Interruptions).... ¥ Taausl #= fear 1 . (@@aem).. I have expunged it.

i REm< At Stawnfy wgg, § gH a1 g R A 9 Ted 'l

..(CATET)...

MR. DEPUTY CHAIRMAN: That is expunged. ...(Interruptions)... That is a

wild blanket allegation, so I am expunging it. ...(Interruptions)...

ot Ram= ) o 9 9 Tad B8 a@ A A SW uAv &), § A
qE F fav AR g (cEum)..

* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: I am expunging it. That is a wild blanket

allegation. You can’t do that.

N R e a8 sfem &1 bae 21 (@@um). 1942 & ToHe @
Ry four . (=maem)...

sft Suwwmufr #9 yedst @) fear €11 have expunged it. I have expunged it

immediately.

Mt REm= fast: 781 78, Ry #emwr iR qRem o & @ fraes -
AT A A s AN T WRGR TdTS L (SFE).

MR. DEPUTY CHAIRMAN: Don’t make wild allegations.

3t Ramwe et dma 4 o9d SS9 g9 9Ed @ WeR d WMl U9R
qEoil Wi 91 1942 H FIW Ul F Ag H S Sf&led ad B Al I9 |qHI
F AR F AR AN O H dq F iR dAW-dE Isdl H O (QEuH). B 6 9
HERPY Aed 1 U AN H BB B, W AR Us H g H SH AN Bl UGHR

AT TR F ().
sft efig U oMU $ W dled B7 ..(STaE)...

N REm< fadt: s=iH Qo s @81 § o dF-de oal d feeg wemaw
b ARl (). .

MR. DEPUTY CHAIRMAN: Please conclude.
st Rram< fadt: & <o & Wy 98 e L (@aEm)..
st Suwwmfer: faRl Sff, s ®edaes BRUI

st Ram= et * 3 39 & dearT a1l (@), s dRE @1 "Rl
95T &) I T, gUM SR A%Rd @1 AR Usl e g §1 g Al H e St @
g1 g8 Al WIEY uSd d ¢ Bl 99 fFA o1 iR aRU omn o B (cmawm)...

st Suwwmfer s 8 T, e 9foul
sft Ramee el <t gom ok JwRd &1 AR &9 @ T L(au)..

oft Suwwmfer I 8 W, fgart S, s §8 WEvl

* Expunged as ordered by the Chair.
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st REam< fEdt: S & J8d el S # ' gs | S URSH & SHSE
AedE TS H UM iR AWRd U7 SR ¥ .(REEH).. §AflY WWeR B 39 W

I PRIAE B ARy
SHRI Y.S. CHOWDARY (Andhra Pradesh): Sir, I want to...
MR. DEPUTY CHAIRMAN: I will call you later. Shri Sitaram Yechury.

SHRI SITARAM YECHURY (West Bengal): Mr. Deputy Chairman, Sir, I rise
with a sense of very deep concern and anguish because what has been happening
in the name of this Parikarma is actually a sort of sharpening of communal
polarization that we are seeing in the country, which has not been for the good of
the country ever in the past. In the last five years, we have never heard of this

Parikarma. Yes, religious freedom is there. People can do what they want to do.

That is something that we will respect and we will, according to law, allow
that to happen. But the fact that on the eve of the coming General Elections, 2014 to
have this sort of polarization which is sought to be whipped up for political
purposes, this has destroyed the secular fabric and the unity and integrity of our
country in the past. As far as Ayodhya is concerned, we have seen the sort of
communal polarization that has happened in the past, we have seen what led to the
destruction of the Babri Masjid, we have seen what happened as the divide among
the people through communal polarization ...(Interruptions)... and that is not

...(Interruptions)...

Mt g sfear: g afse @ & & €l 98 @ W oS gt g1 aed
aksg w1 T8 @ L (Ee)...

M WIRW I W, I P8 T © & (W TH g Tl ..(F@E™)...

MR. DEPUTY CHAIRMAN: Vinayji, please sit down. ...(Interruptions)... They
heard you in patience and silence. They heard you in silence. Why don’t you hear

them.

3t Har™ A 9B W S TR @S off, 97 9 ARee Rt SEd A=
R BT, P IR H FABT deql ® fo d8F W AR o1l wWiky, Wieey <Raw &

R T

3t Ram< et ges 4 7@ Foarl
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MR. DEPUTY CHAIRMAN: Don’t go to that.

st HarR™ I W, g9 e IREgd WEd B UE gegen IS 3N IE
gl STHT AW Igufd WE™ o1l 9 SSH Uen ¥ SR Iy b YRR A1 SAdl Th
Pl G ARG 3 E Tl TH IR SAb TP TS T IAP U IMIR FEl [F
FA A JUT BR P IAex GaAlg BRI TSIl O HY HIWI MRS qH Garg Bl Al
M oqw f5 98 W AR 91 IR fem @1 Aaee ® R ouiie Rgwm @ |w
gl $dl N fb 99 Wy W) SHd U ol 3R Colue TiRg I a9 fhRie
wEd 7 wEl f5 gw onflg o ¥ oYy W o WA # @R ew uerl e
TRl db MU Yarg H SEA A AP 9@ Tl g9 g8l aR Ael el s
qadeid & & oA wwar g SE ot fb SRl fedl d Se u arRer or S8R
CAGHGTHIE Ml AT HElqd, d g8l YA BRdb bl Ugeil? AU AT B ARKIGD
P M H IRGY R [HS MR W AfAY| 'EI PEl o & fgwm edftRUE
SAdife TORE 21 I gRT dfdu, el g e Wier feu, el gome
FXb BH T BISW H IMC.| T U FHAE DI YAPY AU A oD @il B
T o @ YreAel Bl Wseu 3R SUY BI¥El Solud, U9 9 df o¥ &1 fgd
BN SR A A &1 fd BNl (WEd @Y "el)... gURT U8l bedl ® b SR uew
4 o Td A@ $ IfEx 125 BICIe 9 gU g

MR. DEPUTY CHAIRMAN: Now, please conclude.

s AR I o@ S AEIA PO gArEn @Rl & fav et oo RE g,
98 BAR ¥ & fed # AR §l (W P uSl).. B8H AR & FrAE b AER W,
FIA FART F OER WA N ff e affer £ STer e d afed
FEA b AER W B W BAR W F AR AWIEIAD TER B A Bl BN
R, dAl Iah fTRg I PRAE! B AMRYI I8 BTAR YW Wed @I waAd AT Tl

SHRI C.M. RAMESH (Andhra Pradesh): Sir, kindly allow the Andhra Pradesh

subject now.

MR. DEPUTY CHAIRMAN: I will come to you. Now, Shri Satyavrat

Chaturvedi. ..(Interruptions)..

SHRI RAVI SHANKAR PRASAD: Sir, just give me half a minute. I do not
want to disturb him but Mr. Yechury, for whom I have the highest regard, has said
something. In the findings of the High Court, and, certainly, in the appeal with the

Supreme Court, it has been clearly found that the other side failed to prove the
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existence of Babri mosque. And, No.2, a proper archaeological digging was done

under the Court’s supervision, and a temple was found there. ..(Interruptions)..

MR. DEPUTY CHAIRMAN: Let us not go into that controversy.
..(Interruptions).. Mr. Yechury, I think, we should not go into that controversy.
..(Interruptions).. What you said is on record and what he has said is also on

record. That is okay. ..(Interruptions).. Your view is there. ..(Interruptions)..

SHRI SITARAM YECHURY: He has been a counsel in that case and that is

why T am telling you...

MR. DEPUTY CHAIRMAN: We cannot decide it here. Your view is on record
and his view is also on record. That is all. ..(Interruptions).. Now, Mr. Chaturvedi.

..(Interruptions).. 1 have given the floor to Mr. Chaturvedi. ..(Interruptions).. QTR
Iefl, AT I8 TEY| ..(FEELM)... 3MY a4 3 aRG 7, By A ST &xd 81 3y
J8 WIST. 3T 98 ST ...(AGEM)...

SHRI SABIR ALI (Bihar): I have a strong exception to what he has said. The

statement of Shri Ravi Shankar Prasad is not correct. That should not go on record.

MR. DEPUTY CHAIRMAN: I will go through the record. If there is anything

unparliamentary, then, I will look into it. ..(Interruptions)..
st W} 3l WX, AT B B Ul BisfsT T8l B .(SHau)...
ft Sudumfer oMU S8 WISV .. (EE)...

sft WIfR ot @', Rare d 7@ o =1fevl (@aem).. @R, S g9 S
J HEl T afsae adl ¥ ..(HaEmM)...

MR. DEPUTY CHAIRMAN: Mr. Sabir Ali, please don’t do this.

...(Interruptions)...
st WifeR el WX, uE Ree § 98 o Afgvl . (dEm)...

sft Suwwmufer omu T wRA €2 oMU 9 SMSYl ..(@er).. Now, please take

your seat. Yes, Shri Chaturvedi.

# AREd Agael (Fe UQ9): A SUNWOG "R, (M S 9 faare &
AR Wl ¥ 3R I9d fAf= usqgell | UE <W 9gd el ke 9 uRfud ©1 OH
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(B wemd agddl |

SO fawR H omex wwa el FE ek wmedar g1 ool Refq w82 watem
AT H SE WM W, o fSudhes w2, wenRefy eWw tww @1 oMy ¥
39 Rafgd &1 9gar 91 Waled <RI & ARY HT Seldd HRAT B8N AR s
iRl st v B gs g 2l I fW wews ¥ 8 j@ ¥, YA AH T8 T
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MR. DEPUTY CHAIRMAN: Please conclude. ...(Interruptions)... Please

conclude. (Time-bell rings) Please conclude. ...(Interruptions)...
N wEd agdeh W, W I QR AET g 2| ...(hEEm)...
sft Suvwmufer o IR fie ' U E L (maem)..
N wEd agdeh W, W 9HI R® Rl 8 T .. (FFE)...

sft Suwwofer & T, B TN . (@EeE).. 9R fee ' T ¥ (ae)..

3t aRgd Iqdel A SUGET HEIRY, . (REEE)..

oft SuvvTafer oMU o AfSTUIl (aEn)... MU AN STl (REEm)... U Al
3fsy, e AT STl (aE)...

Please conclude. ...(Interruptions)...

sft wemge wddt: @ Suwwmfa S, g9 ok @ e weelt 2

..(CATET)...

MR. DEPUTY CHAIRMAN: That is okay...(Interruptions).. Now, please
conclude ...(Interruptions)... g9 & T T __(TIEH)...

3t woea aqdel shaH, d9 R &1 ad dEe g1 (FEuH).. 9] A SRl
(FEE).. g9 A% sa @weE € (e ). g9 e 91 9 we g,

MR. DEPUTY CHAIRMAN: Now, please conclude. That is okay. You have

made your point ...(Interruptions)...

N AEd Agaet q. 1, § SR OUSY @I S Al Bl A’ dRAl g, (o
59 A @l A d8l @ dgd el dRE A J9e frl § SR gh A @l
g & fau @8 duR A8 €1 .(@aue).. sEE ofl, g9 gud) aid g8 el & (&
T WPR AP B AT ITPI B, wifeai @R S B, Afed UE ad d9gd @
e AT fF 3@ ¥E 1991 TEl ¥, IE 2013 T .(HGEM)... URZOIT B AT

oft Suaumfer emu Ifey . (aEm)..

sft Fad aqdel 39 TH UleRIZoled ® SR UQY SR RBgWE @1 emeH
WHR B P A7 [epe dIR &1 &1 S b ORIl Y bl |HS gdl o,

PRCIEE!



416 Government [RATYA SABHA] Bills
GOVERNMENT BILLS
The Nalanda University (Amendment) Bill, 2013

THE MINISTER OF EXTERNAL AFFAIRS (SHRI SALMAN KHURSHID): Sir,
I beg to move for leave to introduce a Bill further to amend the Nalanda University

Act, 2010.
The question was put and the motion was adopted.
SHRI SALMAN KHURSHID: Sir, I introduce the Bill.
The Representation of the People (Amendment and Validation) Bill, 2013

THE MINISTER OF COMMUNICATION AND INFORMATION
TECHNOLOGY AND THE MINISTER OF LAW AND JUSTICE (SHRI KAPIL SIBAL):
Sir, I beg to move for leave to introduce a Bill further to amend the Representation

of the People Act, 1951.
The question was put and the motion was adopted.
SHRI KAPIL SIBAL: Sir, I introduce the Bill.

MR. DEPUTY CHAIRMAN: Now, let us take up further consideration of the

Marriage Laws Bill...(Interruptions)...
SHRI KAPIL SIBAL: Sir,...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Kapil Sibal, one minute ...(Interruptions)...
You go to your seat and speak. I will allow you. I have no problem. Mr. Y.S.
Chowdary, see, you came into the Well. That is why I did not allow you. Since you
are requesting me from your seat, I am ready to accommodate you and allow you to
speak for three minutes. But, once you speak, don’t come into the Well.

...(Interruptions)... Please, listen to me...(Interruptions)...

SHRI C.M.RAMESH (Andhra Pradesh): Sir, we want reply...(Interruptions)...If

we get reply, we don’t come into the Well...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please, listen to me. I am on my legs. Sit down.

SHRI C.M. RAMESH: Sir, if we get reply, we don’t come into the Well.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: That I cannot guarantee. ...(Interruptions)... Sit

down. Mr. Ramesh, sit down ...(Interruptions)...

SHRI C.M. RAMESH: After he speaks, reply has to come from the

Government ...(Interruptions)...

MR. DEPUTY CHAIRMAN: See, I am allowing you to speak. I have no

problem. Once you speak, you don’t come into the Well. If you come into the Well,

I will take action.

SHRI C.M. RAMESH: If we get satisfactory reply, we don’t come into the
Well ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Kapilji, I am sorry. I am allowing Mr. Chowdary

with your permission ...(Interruptions)... Please speak. ...(Interruptions)...

RE. ATTACK ON SEEMANDHRA ADVOCATES IN HYDERABAD BY LOCAL
PEOPLE

SHRI Y.S. CHOWDARY (Andhra Pradesh): Sir, thank you for allowing me to

speak. Sir, I ask: Is it not killing of democracy by suspending Members to pass

Bills? My colleagues of *.

MR. DEPUTY CHAIRMAN: No; don’t refer to Lok Sabha. Whatever reference

is made to Lok Sabha is expunged. You are not expected to refer to Lok

Sabha...(Interruptions)...

SHRI Y.S. CHOWDARY: Yesterday, the Members from Andhra Pradesh were*

..(Interruptions)... No, no. There was a serious problem ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Reference to Lok Sabha action is expunged.

MR. Y.S. CHOWDARY: There is a serious problem in Hyderabad.
...(Interruptions)... Seemandhra Advocates were beaten by local people
...(Interruptions)... What is this? There is no Cabinet Meeting, there is no
governance in the State of Andhra Pradesh, Ministers are not going to Secretariat

and you don’t want us to voice this here! And, there is no guarantee that

* Expunged as ordered by the Chair.
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employees will come back home safety. Sir, this is what the entire nation should
know. This problem which the Congress and the UPA Government created has to be
resolved by them. Mr. Deputy Chairman, Sir, we are demanding to restore peace
immediately and put the decision in abeyance. They can appoint whatever
committees they want to, but first they have to restore peace in Andhra Pradesh.
...(Interruptions)... Mr. Deputy Chairman, Sir, I demand, through you, that the
Government should come to the House and make a statement regarding restoration
of peace as well as the safety of the people in Andhra Pradesh. There is no law and
order at many places in the State of Andhra Pradesh. No school is open.
...(Interruptions)... What for are we here in this House if we can’t raise our voice
against it, Sir? Sir, we demand that the Government should come to the House and
make a statement immediately committing itself to restoration of peace in Andhra
Pradesh. We demand that the Minister of Home Affairs should come and make a

statement regarding the restoration of peace in Andhra Pradesh.
SHRI C. M. RAMESH: The State is burning, Sir.

SHRI Y.S. CHOWDARY: Is it fair, is it democratic, Sir, to suspend the
Members and, then, pass the Bills? If this is the case, then, you keep on suspending
the Members and passing your Bills! ...(Interruptions)... You have ignited the State
of Andhra Pradesh. People have no safety. Yesterday, lawyers were beaten up.
...(Interruptions)... No employee is going to office. Should it not be the concern of
the Central Government and this Parliament? Is it not the responsibility of the

Parliament to take care of this? ...(Interruptions)...
SHRI C. M. RAMESH: It is a constitutional breakdown.

SHRI Y.S. CHOWDARY: Yes, it is a constitutional breakdown. I request the
Deputy Chairman to instruct the Minister to come to the House and explain how the
Government wants to resolve this situation. ...(Interruptions)... This cannot continue,

Sir.
MR. DEPUTY CHAIRMAN: Okay.

SHRI Y.S. CHOWDARY: No, no. You have to ask the Minister to come to the

House.
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MR. DEPUTY CHAIRMAN: You demand; I have no problem.

SHRI Y.S. CHOWDARY: The Government has to give some reply, Sir. This
cannot be left at that. Is Andhra Pradesh a part of India or not? ...(Interruptions)...
You are sitting there only because of your election from Andhra Pradesh, Sir. You
are sitting there only because they have elected you. Otherwise, you would not

have sat there.
SHRI C. M. RAMESH: People are suffering, Sir. ...(Interruptions)...

SHRI Y.S. CHOWDARY: Yesterday, they accepted my colleague’s resignation
also. ...(Interruptions)... They are partisan; there is no doubt about that. You cannot

be partial, Sir. You are expected to resolve the issues without any partiality.
MR. DEPUTY CHAIRMAN: I would like to do, but I can’t.
SHRI Y.S. CHOWDARY: You have to order, Sir. What for are we here then?

MR. DEPUTY CHAIRMAN: Okay. You have made your point.
...(Interruptions)... Mr. Chowdary, you have made your point. Take your seat.

...(Interruptions)... You have made your point.

SHRI Y.S. CHOWDARY: No, no. Why can’t we demand that the Government
should come to the House and make a statement? Otherwise, what for are we here,

Sir?
SHRI C. M. RAMESH: We demand a discussion?

MR. DEPUTY CHAIRMAN: The discussion was over on this.

...(Interruptions)... We had a discussion on this. ...(Interruptions)... You give notice.

SHRI Y.S. CHOWDARY: No, no. What is the solution? ...(Interruptions)...

This Government does not have any moral right to continue. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You can give notice.
SHRI Y.S. CHOWDARY: We are giving notices, Sir.
MR. DEPUTY CHAIRMAN: No further discussion.

SHRI Y.S. CHOWDARY: Every day, we are giving notice. What is the use?

The Government has to make a commitment.
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MR. DEPUTY CHAIRMAN: Okay. Now, take your seat. ...(Interruptions)...
That is okay.

SHRI Y.S. CHOWDARY: The Government has to make some commitment.

MR. DEPUTY CHAIRMAN: Please take your seat. Mr. Chowdary, take your
seat. I permitted you and that was the promise. You take your seat now.
...(Interruptions)... Take your seat. That was the promise. ...(Interruptions)... That

was the promise. You take your seat. ...(Interruptions)...

Now, we take up further consideration of the Marriage Laws
(Amendment) Bill, 2010. Dr. Najma Heptulla. ...(Interruptions)... Shri Narendra Kumar

Kashyap. ...(Interruptions)... Shrimati Jharna Das Baidya.

SHRI K. N. BALAGOPAL: Sir, how can she speak? The House is not in order.
...(Interruptions)... How can she speak, Sir? There is no order in the House.

...(Interruptions)...

WITHDRAWAL OF MEMBERS

MR. DEPUTY CHAIRMAN: After the House is over, you talk to the Minister.
...(Interruptions)..Please, please, please. ...(Interruptions)... See, you have given an
assurance that you will not come to the Well once you are allowed to speak.
...(Interruptions)... Mr. Chowdary, go back to your seat. ...(Interruptions)... You go
back to your seat. ...(Interruptions)... You go back to your seat. ...(Interruptions)...
You go back to your seat. ...(Interruptions)... 1 will have to expel you.
...(Interruptions)... I will have to expel you, I am telling you. ...(Interruptions)... I will
be forced to take action, I am saying. ...(Interruptions)... One minute...
...(Interruptions)... 3™ A a@ JEY! (@@u™).. One minute, you listen to me.
...(Interruptions)... Please, one minute, you listen to me. See, I am only making a
humble request that I will be forced to take action under Rule 255. So, I request you
to go back to your seats...(Interruptions)... 1 will be forced to take action.
...(Interruptions)... I will take action. ...(Interruptions)... Unless you go back, I will...
...(Interruptions)... What can I do? You approach the Government in your own way.

...(Interruptions)... You approach... ... (Interruptions)... Here, Government is only one
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party. This is the House of the States. ...(Interruptions)... All States are represented
here. I cannot direct the Government. ...(Interruptions)... I am going to invoke Rule
255, T am telling you. ...(Interruptions)... You may interpret anything.
...(Interruptions)... Don’t make me to do that, please. ...(Interruptions)... Don’t make
me to do the unpleasant job. ...(Interruptions)... 1 request other Andhra friends to
persuade them. Don’t make me to do the unpleasant job of invoking Rule 255.
...(Interruptions)... 1 request other Andhra friends to persuade them.
...(Interruptions)... No; please go back to your seats. ...(Interruptions)... Go back to

your seats. ...(Interruptions)...

st Aiewe Il (A UQY): WX, ..(FAYUM)... 'RW dow <IRUl L (dEm)...

dae al udl —(cdslan)am ! dame Ll T

~(cd3lan)—

MR. DEPUTY CHAIRMAN: I will be forced to take action. ...(Interruptions)...
I am requesting you once again. ...(Interruptions)... I am requesting you once again.
...(Interruptions)... 1 am going to invoke Rule 255. You will have to be removed.

...(Interruptions)... 1 have to run the House. ...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: What humble request is it?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Why don’t you talk to them? ...(Interruptions)...

Parliamentary Affairs Minister, why don’t you talk to them? ...(Interruptions)...

WS BR AT § I HA SR Ao WEe # I wl (st wehia gre):
w, fieeh IR <@ 39 AWd W ¥ed A d89 Iz Us off, I IEH I An o
Weud J1 I'H A1 TP €S A U i Il o SWe dw st W fewmw d, S
qchIele I8 HAd BT BM 9@ § ¥, TS bed W JAUAT R M A el
WPR B WP A fers! T o gal 2l S @ B gH "Ed & b >R

AR HT ga1 Bl SGb d€ T I B U, dfeT S e R SR a8l

Ye H AN O WHR & WH W 999 M oI 2| 3@ &7 B HIE-A1 74T
TIE T T? .(FAHF)... $fae WET L (aEm). ..

MR. DEPUTY CHAIRMAN: I will have to take action. ...(Interruptions)... Are

you going back? ...(Interruptions)... One second. ...(Interruptions)... Give me one

tTransliteration in Urdu script.
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minute, it is my request. ...(Interruptions)... My request is, give me one minute.
...(Interruptions)... It is my request. ...(Interruptions)... I want to convey something
...(Interruptions)... 1 will be forced to take action. ...(Interruptions).. I am requesting
you to go back. ...(Interruptions)... Okay. ...(Interruptions)... Hon. Members, under
the authority conferred on me by Rule 255 for Rules of Procedure and Conduct of
Business of the House, I am hereby invoking Rule 255 of the Rules of Procedure
and Conduct of Business of the Council of States, and under that authority, I am
directing Mr. Chowdary and Mr. Ramesh to leave the House immediately.
...(Interruptions).. Please vacate. ...(Interruptions)... 1 am asking you, ‘vacate’.

...(Interruptions).. The House is adjourned for thirty minutes.

The House then adjourned at fifty-six minutes

past two of the clock.

The House re-assembled at twenty-six minutes

past three of the clock,

[MR. DEPUTY CHAIRMAN in the Chair.]

GOVERNMENT BILLS--Contd.
The Marriage Laws (Amendment) Bill, 2010

MR. DEPUTY CHAIRMAN: Now, we shall take up further consideration of
The Marriage Laws (Amendment) Bill, 2010. The other day, we had decided to give

a maximum of one hour only to this Bill. Now, Dr. Najma A. Heptulla.
TH AFT @5 US Hel O 9gd HH B .(aEm)...

ST ISMI U BUJedT (M UQW): MU Ao, dl #HA S s\ @l 9@l S|
(T, d SOE] eisd b U s BR oW 3R R AR d W oft g
S WR, Sl Ul 4 omAr o, 99 W B9 W Al 9l gb &1 o HAl S g9
SIRTRIeM B oS 3fsHed & WY SIERT 59 BSW # od) AU 8, o9 | #Al Sff
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39 IRl &1 SFieHc & WY e} MY B, 99 9 S IR-UE faAl A g3 @A
A BH 400-500 HAS, TATAUH AR $HG b wU H AW &1 HA SN, B9 IfT B A
AfTereE oMd €, @ S¥d dR A FIRel Bl @Rl BAR I H, AR 9wl H
IR BAR FeeRk A ARS F 1T I T BF A ARS @1 omfrma I € B
P OSBRI Td €, SED! IMET Pl SERFT Td g1 IR Bl ARl R Poed”
divorce is a taboo, TR UE TH el & A OfM@l, dfed T TS Re W
OGR! A ST &1 g€ A a9 € Of@ Bl A8 Fd uwdl| AN | el e
U, A ¥E AOER! B S 8, s|fey fSa b1 WERl fomn S g1 dig dsdr Al
deal Wt @ fead FE ol # SN @ 9 ew, d GHHG @ oad e,
i TAR TES H, TIR HiReeEE d §HY AR Bl wER &1 Biel § SH @
TP WX Tl R Fel J{AMAl ¢, A 98l 'H FEEA M B BIRR BRA 2|

sy piftceR@ # difffea fSRepfiem @ aa @21 T8 8, <8l a@ AfgaR &

et ®

(SUFHTEIE (31 YaTaR Biferan UeRA 8Y)

#2 Sft, H amuet e WAl PR Rl B wHrST # VW @ RET OB, W
R W gENl B, EC@ife P Afemsit d W g9 ®wH fEw iRk 9 omex Hw A
e, $® @Ml B U o B ¢ fF oud s eMe AU spiedcw A 9 fl
sffeHe @1 gole W orgHmal Uer B, fefl & Wiy o=y 'hm, ar # owwskl g
fo g5 wEl & ¥ IR MU 3§ W TR &N I, Wil BN JE HRAI AT
@ el Taer 9 Tl 89 I Mfderseed A U ouel HRIR A8l PR Had
g1 ST@l WEd gERT B, Sb I8l @ IEA-9ed o g IR 9 3@ avg Bl Al
Bl deI3d HY Ahd ©, SdP BTART IS 9 Al Bl d%d BRA P [T TR
T& gl

4 A% Ud ad oMud AEE dedl dedl g 6 39 d I o pw oAl &
| e fHar €1 89 g8f ol o &, omue W 3Ny ol amu a1 &f fifReR €
g o TPHIA Tl 9 oMU IS dod & A dgd oWl ded ¥, T8l dod T @
st dled €, oy "W ¥ SR 9gd o WiR €, @Ifdd @R g1 o'W usl wfaum
B, TR FRIGRM B, TAR MMET B MY o T fF W U oMEH @ e
PN S MY BT TEl o § [ W W A IR BIRm I8 A fF 'F e
A A owm WET F Rgaw T A, dfFT Y v Rera 2 s R fvae § fomn

g f& equal opportunities, equality @1 &d Bl AUHI Al BT TeH GAH B
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SRA Rl 8, AMUBI Al PRIGRM @ ArE BN, HY Al dRGR gl gsdl gl
Sie @ 91d @ TS al, Ged Ugel § SiRkew, v foedl, v swafadtl g S
P 100 fferd, 10 d_Ts Afeamsil & 8F & IR # U4 el ATl H S 9
ga w gt g & 5 oM T Fr @w € fF A0 @'d @ S wwwn g
IR FHEE BN SHEiE € P sHeT sEelMed o8l BRI AR HAI Sff, $9 °W
#F oR oft Ak €1 W w9 100 faferm @ € oR W A o TE g
d 39 PB wWEl 8§ Mo ar § W fd & e e @ g 9 gfem
Afeeei @ 9@ dR IE Fl oTH BRW A ' a9 gRem Afgad € &1 SR,
e ot SR AT S iR # gER arbell, wrrg A Uil # # ordell g1l
qur # SO gRem afgend &R, g9 uar @1 g1 sadl Ao el bl fb g8t
feant € wife § Rggaeam @1 fEd it a=dt 98 g1 § Rk afgen @
Ml #xl g1 *'R g3l ¥® @ & gad Al H oSue ¥g el el e d
IRAR S ©l ferg AR wae @1, W AR Ude I, WR OgH M0 gl @i
R Bl? MUBl el ol fF omm 10 wRis AR & fFd @ fEwem @l RO
82 R 'H ST sdad SMUGREl T @ €7 a1 BH AU PREIGRM & UvEd,
IR sRfaca fiffued, s Gercd AN & fRaas S e £ ST g e
THR R BAR AST B, TAR BEICEE PI, BAN WAUM B H IJeardd A8 B
W T e Ul e ol fy SEel f Sewd @2 S gel ft done ' g,
ITh T TS WM § gy B o9 A, f& STHH1 @18 dreftaiRe T8 gl ued
P AP dhAE B T, A WE b fw Wt ST96 U 9 9@ g #E S,
M ql el ShP fg e e} oMyr {Y Ie T ISl 9 B9 H o@ 4@
Bil 8, & 'e9 & ek o Blam €, a1 @8 a1 & & ¥E wefded
Regifafafadt &, safaw @18 W Sa@ © dFar §1 R MU QR sfaer o
3eH A WEd, Sl UH g W gdld ¥ AU AMA BRI, S 3 ded d Py
e U 9, W9 wEeHl d9 W fId S o1l S ds Uitds v 9 R 8w
SR SEH Jelell WG| oSl fhdd wWier B Y ¥, w1 OB aelell g2 H @
Tt arbell 9 g dfeT # u' RwE @ F' g@ed g 5 W 9 ok A9 98,
SR WY IS T MR A 9 W €, d W W WY 39 9d W 9edd 9 &
fegwa @1 100 faferms @™ iRl & IR H UE AR PB GrEdl T8l gl
ITh AR TF ARl W Bl d@) TEl MUl SFdl Barel d8gal, Sadbl dgaN
¥ fag o ¥ @ wm e fewl @R S, et dRIeg § @1 3 @m
qAIRET # &, ®®I dele H B R AUBI ITbI W WA A8l Sl b GHAHAH
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Rdl & fau ff 84 PB HRAT 82w SMuBl Al & b Wl gHemE A d9gd
e B §? R JHAM SiRGl & U smuel &l diem wifeye @@ 9 g9 q9 @
aERe TE ¥ oMU WE o @MY 99 €, ?IS Ue A @l ge} dld f5 g, '
g ¥ f5 9% o ¥ 99 UEal ¥ SMUG $HUR? RN IMU GRS AferS @i
9Id B IR 22 U AEAIRE & fAU e @ s @Wer AEl gidanl . (@aeE).. 3
gifery, & Fgd G BT

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): I am sorry, Najma ji.
If you yield for a minute. ...(Interruptions)... I am speaking for myself as well. There
is no question of our looking at any woman, irrespective of which community or
caste they belong to, in any way different from what we see ourselves. Women are
fifty per cent of this country’s population and there is no question of further
dividing them or seeing that their needs are not met. So, there is no question of our
not speaking for them. Let me tell you, cutting across all lines, we have always
stood and spoken for women, particularly, for minority community women. They are

our sisters, and, so, the question of not speaking for them does not arise.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Renuka ji, if you
want to intervene here, you can do that. ...(Interruptions)... Dr. Najma, you please

carry on.

DR. NAJMA A. HEPTULLA: Sir, I allowed her to speak. I mean, if it is from
my time, I don’t mind because I am very happy, at least, one woman got up from the

other side.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You have three

minutes more.
S AT T FUJedl. WX, AU ARSRI & HAH H SAl JAMER PR @ o |

Suwremer (3ft q@esay diferan): oMU rger Tred ff 9§ @ €, sufew A
P B Bl

I AOMI T RUPedn: WX, © qeigl IREY, 39 BSYW A B9 Hls U Tod
CfSTRele u @Y, el BRI, Al BRIsl @l WOswR gs Sk R swfey
e TR U GHY TEI A, Al I8 TS ABA Bl g BFN| R ARSRI F
v W™ a9 &9 & fag W &) & g9 e fown wad € f6 R U 99y Tl
g7 R TH Pe APd © [P BA Sealoieal 9w &R femn, e shae
Bl W e dren ¥, R ghae dm@laxisl Nl WY USY 9t 87 39 Hob
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4 49 W¥e #AFAW € iR ST 49 e H 100 fafemw guem ofkd € RH &
IR H I AR 7 FW Th odu qEl PEl, O F IR W B USH Imars &l
SoE| T8l P, EHM WH WRd 99 8, S ARHRdN fSurric & W= g # ST

SEICECEE eI ERTCY

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Madam, you
please address the Chair.

ST Tl U dUeett: H Ub 9 SN gl dredl g, I agree with you. @I
T & fau g den & ST v 9uwg €2 I8 fedt 3 98 @ w@ife
grefl e B difsifea gt 81 die & fag, By qa Sieem A el el eiRd
IR #el @ ' P WAE TEIl W, MR IE WIHR Dl IRl R
Afgemell & fau oex omdl €, @ A9 Ut & w9 A W dw we G| H !
qEEl BRal § fb We SuSl WOld BNA, By U AEl B, WAfdA U bR dl
eV | oMU HIRMRT & &1 $ | TART ST Sl 7 ggd qW a1 Pel [ IRl Bl
feargs @1 fofowl & +ff =81 @ew =d § & ofRdl & fau ve «f g =feyl
MR A A dAsfbai €, TP dAsdl IR HAGHN ¥ Rl I g, d SHb AU
Th HMA &, A TR AP R g W R IR ¥, A IqP (AT GERT Bl
g, R W dsd! URA A WKl AT 8§, Al SHb fAg AERT P g1 R
3RAl Bl I ARE FIAl A die 7 TS R DI AN dAsibdl B AW TR A @i
IR? AS BIS T B2 R IMU A8l wEs b oMy oM Wy @1 SooEd WY
g €2 Are you giving equal opportunity to the three women in one family? What
kind of law is it? #=t S, ey g7 gl S @ # fiw @ ARl

FF @ = @R (ot Bfte Ree): dem, ' Sk W die wRar § SR
PIE A ad FAT T SR BH SH Pl GAS ©

S 99T T ¥Uedt SlF §, AP & B &1 g gl el & fF oMy s
P A Mo wa Mgl W), § Efiyd @l 9 e el &l audl S
S §1 Y8 IETed IR IS Ulferdde W B SMu, 84 Al ¥El ¥ RerR gex
Tl S, g @ W RerR gl9] go oMd, dfed Ue 9l e|ied W 2, gal
P Q| SE IR BIs 3 AR H g8l gBW a g3 W g8l oA oA g1 '
M Al | SRT SR W B SRR AT IR He B 98l g & S@ SiRal
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P A e AZA®! B & M, a1 H @ A i 6 g a9 wed # d8@w #
ITh faU omarg T SO WP MU JA A T JA, AU F\A PN A T PN, H
Ul e A Ww el se wWadll # SHiE axdl g [P oM S@ SEm 9w al
Fardd & oMU gRem wfeensl & aR H g9 | d @@ | Y Afedsi @ el
qicil, U Afgelsl & U Ue € BT Ul AU s dr&T SIfog b oy Afgers
& faT tE & B W@} M| AR gE fee off o o afean @ fesh o AvEw
P AFC Bl MU Wad AU UF @A sy, one law for all the women of the

country. Thank you.

ST YW UBMT (BRAN): AR IUGHIE  HElGd, A6 Uh  9gd  Hedyul
fqvg w ==l 8 @ 2l ¥ g W B, R el agid et b1 ART feAr
AT SH < H AY URAR B gHE T WA SR AT bl URAR Wl T RET B
AT ST 39 91 @ Swxd Ul g8 © fp PR fqae @l dR w TE =d <Er
T 4 S WA BW P Soed s ARy, ergAfd s =Ryl uw uRaiRe W
AR Uy a9 ¥ S ol &1 BH 39 a1 @ e k9T g e ufed U
U faEm ®, el SeR (ReT AT @ oAl Bl BH SR SHST Sl IRl B Al
AR Refd ot SE9 dgaR TEl Bl I8 uRaR sy <@ f& s de § e
IR HA B IR 2| BH IE Al AR § B a8 W H 9 qIdR T, oAb
B P IW < T8 wHe| Sl goie W S9d A fIgwed U1 gkl €1 R
FE B fad I H gST 8, I 3G Rl g, A g8 e WM &1 AR a8 de
d Tear & @1 # dedl g, uig # die A1 Tl @, dfed R @@l faw @g 9
TT S ¥ ar wedl ¥, SRl 81 RE ¥, WR wW s we af aw 9| @1 Bd
g, el ao® W oSl BAR WMH I8 WAl Udl g8 & R BH dg Bl &<l
A ARG SMY A1 WS IS delld Bl Sl GHRN €, 9 ol ¥§ e gafay #
sadT qHdT axal g & Sfigq dare 9El g @iyl o g} Hfgen @1 &Y gou
P Sflgd 4 $o URCRIE g, SEdl R AW S A dh (EEE)..

SHRIMATI VASANTHI STANLEY (Tamil Nadu) Sir, we are not able to hear.

There is disturbance in the mike.

T I S $EF v I8 S © 6 R fyare die @8] @« @1 & @
IH FAT HR oA ARV WElGd, 98 9HRN Sadl & I8 ¥ I g8 % A W
faare ged & @rdl b9 pEsRdl d U$ € I | 96 d P9 Saw %§ o
€1 9 Th g B G I W Jol BW & [ AN IS A1 @ w1 W, e
@l el ot que dewl § gE wwedr § P eR Wl St g @ A sw
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[S1. M YHIel

We BT Al BIg yr@gu™ PR UN 6 S ggd o GHI W qAe b b9 dd I8 ©,
ITPI PIE GHIEE Bl U, A WS S A EH AP del §, IS4 W@ Pl MRS b
g gfd el weml # ¥ W wedr dedr § & Wl 8w &1 BrA g, SWel dgd
IUAN B @ Tl ST dqU T, SN B FORNI IS T, AMPT SHB IA F IR
STl ST |@EAl gl @ A g, SEdl W 9 wRA F fAU S2S H1 b9 Gl S
TIown g A Afen W€l € A1 S WY ¥E SIER BT 87 gAY BT o
I8 9 dex oY €, 98 39 9w @ wme = d) S oW wWg 9 $9 99
e T M fage € S R W we SRt de T 8 udw, S TE e
g S 2020 A H AEl 9 UG, a1 o@ B9 fRw T @1 a9k @R W@ 87
R B9 39 f9a @ oy @rd €, e § wweld xar g A ' S9 Al $ aR
d ff A ey SO AREAr b, Ul el $1 AN $9 Q¥ B ° o
g, ofed IT@ FEsRAl & XA Weweld gU 9Nl 99 fed S 7

# g9 aR # s 1 96 SR Pl mEdl § & dare <Y, dAfe S
P oemuw # E fwr g, 7 @ ew Rt R e & faw s ' Wi,
AP S BBl g € SAP! WU BN PP AT Ao MIF ARV @ 9
Tel €, J8l WETEe JRem 9gd 99! WER g BiKBle ded 9 oW A fod
et a1 S far fow e, s oaR o B weven gF Ayl # @HsEr g
fo St st ARS @1 TerEE gEex faae ds R 8, S= faaw drsa v,
WAfPT STF SWR Bz VAl dfewH W BT AIfRT R SHd S 9= §, 9 oY g
FIHY dEUd EY T IE Y dfew I Wt HIS wfaw 7, ST@ W @8 Rt @i
g W uAT W™ Sgd €, 9 Wl S SONfRER g9 dlEd ©, Sidex gedl @d & |

# Ry el @t ¥E dedl @ fd AfgHife Ot A fsarfs @1 fewwn
gl AT 50 W¥E qd P} QAL ARG B, dfed S BIBIC T dW @ Y
R uers-forard B 8, S for w®n Rwar 8, 99 e fau w®nr waven ® § g@e
gR A SN BRE e W H gg Al S A 6 ge e odsd §,
e far yfEs 8, S8 fiar 9 #ugqd &Réb, U W URR gigdR, oxdl @l
Fgear BT TOIR §9 TR, Ae]l wRoa manl faae genm, Wdfed @' fw TE
R, SHel fqare g TaArl omdl uiuel SHd U | el WS, A 98 ge iAW @
RN TERT 7 SHS Sl Bl YE-989 2, SIP (77 RN AR B SMH? o9 &H
P IO E, A SEH BH 9 UR UGl & aR H fqER @) @iy fe& S s
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Fe §, Sl @ BN, S f¥USe Wig SR g8d €, SHer @ ghm, Sl fuse g3
At €, et @ offe grem W€ 2SI ®OEMM, e aR W otel
WEPROT B OMY, A1 H HHsTl g 6 9gd omel Il W oETell 91 dl gl H
Hqa fafrem| # a8 FEa @Gl § P e aR 50 W¥e Huel e T, Sed gERd
FR dere U fEE @ RS9 50 WA fyemml @et a@r v off dw € R
T IR dae fon g1 599 IR A ' fad d focpd W @R e Aifevl w9 e
d oo @ off € R W A g oam off £ oeet wRead € o ¥ owifa €
ofet €, § ST odeyded T99 FRal g, SO% uid gdl g1 S e omeHr €, #
R garer ITa1 A< a1 g, dfbT @Sl H W@l M 7, g8 Eu W 2
S A Bl DI FARAT PR IE & Al FH AR H W BILAl AR BRA Dl

SRd B

H A U Sifcd ard iR el drEdr g1 STSidel §R Al H 39 AR &
$AG 8 T Bl PIs fAafezd & 8, SUF AN g=d §, 98 W A fEf @ gaw
o feefl gEr omedl & WY Tell US| Y IE WM AU A O SWiEA dRA TS
E & H A adfl & arR A U wee dEal A8l drsdl g1 S Se] Rl IR
afe @ faae a= fon, S@ dJae fomn @€, @ ®&n AfEfta uud &1 '
Sad foaw 2, 3w @ W 9 wWeRu AR ¥l U 9 iR ' el Rw
frft &1 e T8 T € fRgwm H O Wew s gRewr ¥ @' Aied R
P Afge T, AE I8 YT W M Bl 8, AR TE DT BT B Bl &1 HA
oo+l ol | T 7, fafesw # @ xR g€ uw AfRen @, Sl S@aE” SeH!
P WA O © f6 sHH A FEl 9 9« @ 87 S9b 9 dd ded O #9
I8 yBl & ¥g #Aften #Asgd & Rl ®, €S ufd wogdl @&l A8l dRd? q
PEl T fH TE g well USW W s ofl d9 A sH@d WY ufq o1, Wfed @' @l
S BISIR Pl Tl S| H R I S dedr g @& g @ls U
|qd fear g2 S Al AUyl ek s GRE P oMEN, gREdl IR RIS @l
AlgdSl € dT 9P 91 9w ¥, ®T 89 Sqd fav ff fid § waven e (AR
B G AMUBT Hhd B AT T, SAAY H U GG B M TE gere | A
T g @ 9T fmn, g9e fay onmuet dgd-egd gwgars, el

sft s BYUU (TR USYN): SUGHRIE AElgd, fgare Ay (&wem) g,
2010 &1 Y9I ST < B ARABY EERI R BMNI AE Wed I AA b1 qHAD
g fo wAfgenell @ <o A WuEd ®U A AN T GEYl $H AG BT FHAA WRAN™
dfggr & FEd wAYSE g |@Rd S YRR sFesd] ot F fear erl S 9w &
e U BrE HAl g F AR 9 g @ A o@R oMU I g @l A @
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qEgd W SR g9 9wl fear enl dfe wfeen dw & wwE SR ufqser @
Ui §, Sy ARCsl & AFN d GReT B FARAT SR DI OATET UUNS! Bl BIAT
Y] I B AT AR T Al AURIBIOT P A B 39 A FoAEH
A AN FET BN B B g1 BIAG U UBS W By BT AN < H & T,
SMSURY # weMeM g ¥, SWH 498(a) SNST T ¥ SR TS - qgwl Sffrad
34 T ATl AR B Fg Hem off fF ARemen & kAl @ grem gMREd =y,
dfed e e & R o W e waferar femE o € fR 2w emoie BN
P dre qAT YSHe Uumell & AN b de Wl B9 Afgenell & fEdl B gRan
grfea &8 s u @ T

qeled, # 39 fda @1 a1 9 H gieer <@l g1 39 fd & ugd 9w
BAR ¥ F A AEARE A St 9 A § Riwed d ok AR e @ eI
B Bl BH SMUP U fRAOR-®U W WedAd €1 aud wyEgerd A & fau dF W
B Wy e fear ok @gd A @ ur@uE W Ryl 8H 89 W SarEl Sufd
T8l 2, Wfed ¥ 3@ R A e A9 <@ b1 @l fell fF orR @i Afgen A
Ffdd T8, [ AT AU & SR SAd o # Wdy orew TE €, 39 A @1 R
ugel Wl GrE-aael 9 fewm g @1 S fov fyarefawew @ womel dw amp g,
F T o R Sfied & oMl g8 |

T gd g T o @ ' & oo uRaRe wwfn d ueh @
feRerl W ot @aRen @ ¥ ¥E qw @ Aleand @ e g9t @ &M gy <,
W WET 3 9 W WA © 6 AW [qewsd B WM & de ARasl @l
JHERT, NE™ 9 B US sOAU ufd @ |whiy A 9 SHel RRienl 39 @)
FARAT Pl BH TP AW B P FaRA B8 Abd ol dfbd S FEEI F S
Fgeai B I UUE B RWER] FT o ufE g6, $9 W BrE A 8, 39 W
fAdae § @5 o JoR A8l g §l &AM H#Hl St faarw 9 sww W
gedi & Sfigd-wRur & fog fqae-fiees & Swid oo @ wwufn 4 fewigd 4
g @@ &1 W™ W AR e

IUATEHE (3 YAARAR Fiferan): FHAE  HINY| MUDT FHY YRT B GHT 2|

N NE AR B Heled, 3l A © b q99 @ B §, ofdbd g qEl
ggd HEdyul ©1 OGP HRAE A H d8d AR YOY AUl FWRI P IRVRETE T
P Am Al BRI g, T PR ufd b U Siigd OIRA B @R T8I 8 SR
i @ Awfae W el g @ @ 99 Wwa ¥ ¥® e ufd & o uel @
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quiy H W B 8P Wd Bl APR 7 WHM? I HA S oz Wl S
uferfhan @ BRI @ dgd st BRT|

IUATEE (3 YAARaR HIferan): W BINY, AHT FHI QRT Bl gHl g

M N PIR W H818d, H TP a1 He8PY U WE FHE PR IET g
ANE MU 3 fad & gwr @l fEg o W ¢ uRARi d@ Wfa @ g1 'R
<9 v FRUA <w &, afed # # S W g Aedr § 6 R sman & e
Sl 9@l Aed b AN 8, SA@ Aensii dl A HuRl d RRIRRI B P gD
e ar e fremme afe wE SN s W Al @ig wgeRem <9, A1 § o|HsEl § @
39 ¥ @ vq-uked Afgersid @1 Siaq faae fIees & o9 gRfa 8 S ek
IS H ARFEH B AWl deil| AEHRE WA S MU ST HIA @w €, oMU
T W] YHAT Bl B AR SuwwWiedel S A s W Al @1 "l A g, swfd
# Al B ggEe <ar gl

SHRIMATI JHARNA DAS BAIDYA (Tripura): Mr. Vice-Chairman, Sir, I thank
you for giving me an opportunity to speak on the Marriage Laws (Amendment) Bill,

2010.

Sir, we are moving an amendment to the official amendment proposed by the
hon. Minister in clause 13F. We demand that this clause be deleted, and a new
clause should be added. The official amendment is to give equal share in the
immovable property (other than inherited or, inheritable immovable property) which
is acquired during the subsistence of the marriage; and court will decide how much
share is to be given. But our amendment is that the property acquired during the
subsistence of marriage be divided equally between the husband and wife because
of the three reasons. First, equal share on the property is a woman’s right. Second,
leaving the decision to court to fix the quantum of the share that should be given to
the women would create adverse effects, since many courts are manned by persons
who have patriarchal mindset and represent the male-dominated value system of our
society. Third, by clubbing the share of wife and children together, the equal share
of the wife gets reduced. 39 a1 & 9 & 9 &9 o1 I8 <@ ¢ ¥ f& &R
URT 980 R UH.UAGE. o W8 g ¥ FEl W S @ B U A YW ¥ I W@ &
¥E del o BT & b R ue fa o srm @ Bl e 8 wrwhl § sw
B9W H ¥E ye dEdl g 5 Afker & uw @@ @2 oafen @ ¥® dEr SN ©,
IAP g G eI S 8, ¥ A SMAr © R a9 Sfen oW ®, ™l S
g dfea d wew aed g 5 W @ ws Td a@Ed f
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BH N OB El @TEd, SMBI ol s+l g} ©l 'W AN SHIA @mEd g1
B @ S AR €1 Ue AfRer @ SHE Rl el &l See

wgley, fEad @ a9 oM g1 e ft afken 0@ & fegd TS med €
T wedd B ¥, 99 98 fand A ¥ osae aR # gim s 9 o wer € A

qg garT drgdt g| The Supreme Court of India has observed, “The Government

should assess the value of the unpaid homemaker both in accident claims and in
matters of division of matrimonial properties”. The Court has also stated, “Parliament
should make amendments to matrimonial laws to give effect to the mandate of Article

15(1) of the Constitution”. (F#T @I €Y

W, # P e d ool 9 wH PR B gl H IE FeAl A=Al g b
fSad ¥ Segar TRR M1 GIRTI MR sddd SRR F8l s8I, a1 we will move the
amendments for equal share as we cannot be party to liberalization of divorce laws
without necessary protection of women and safeguarding of their equal rights.

Thank you.

SHRI DEREK O’ BRIEN (West Bengal): Mr. Vice-Chairman, Sir, there is an old
saying which says, ‘If you marry in haste, you repent in leisure’. Sir, you have given
me only two minutes today; so I better make my points in haste, but make two very

quick points before you ring the bell.

Firstly, I want to appreciate the Minister for including those amendments
which were solely lacking in the original Bill, particularly, the one about inheritance
and inheritable immovable property, and, of course, the other one about minor
children. And now the adopted children are also included in that. These are very
nice two-three amendments. I know it is a little bit of fait accompli because the
Government and the leading Opposition Party have got together, so this is going to
pass in any case, but we must flag this point, Sir. The point is, this is a wonderful
idea to empower women and we are all for that, but while empowering women, why
leave the men out? Our focus is, keep empowering women, especially in a country
like India where women are empowered in so many different ways. But make it a

gender-neutral approach. Replace the word ‘wife or husband’ with ‘spouse’. This is
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one point because as much as we want to empower women, we must empower
women, but why should we empower women at the expense of men? Both can be
empowered, and I know in 99 per cent of cases, it is the woman who is given the
bad deal, but in those one or two per cent cases, if it is gender-neutral, if it is more
forward-thinking, and if it takes a view that there is a lot of good thinking, which
has happened in this Bill, including the amendments, so if that one more step is

taken in the future, that would be even better; more power to women. Thank you.

ft sRfe= AR R (SR UR9N): SUGWE HElgd, H SUdl YR ad
Al g & o gu g fae sffm wodlem @1 Hier fear g1 vRd
WXl b FIAR fqarE ygE WRI W ¥ US 2| U ¥ W del oA © e F
W ORW B g S S ¥ @ W $ e A fRgd @ s g1 w9
4 A foefoai €1 e e 9 W R A§ dWR) gde e 7, S dWid
A wWRY qaifed g # W Heaee YA HR S gl HAl S gHA oue fqe @
ggd &M ¥ Usl ©l fqae feww & oae el oquel Sfawamd dle W BR o,
6 fov frow orE s@wm IW =Ryl

qeley, oMU+ 399 I8 faar € o faare faews & a ufd @ afSa sy
d Ut @1 fewd BRIl YORT Wkl fBA BRm, o|ied ¥E de A ag XAl gEd
Th ad a1 W6 g T ¥ e ufueh & dm S dee g ®, I9d g dad
ufd R BT 81 39 WuNiEd W IE W gl & ([ qare & fau gih ufq @
TR Sexmn T ¥ (@Eg P oEdh).

AR, H UG HIEH W AEAE HA ST W ¥ oA @ g o fe A
el e BRI B SR SER dare B eI sTell B, ufy RISWR 'L @1 @
W Rafd d Jereger Ul oMUY RIWR ORI ®I ORI 94T <l R g9 fad #
Ygs AT 87 THM AN b Bl BAR TR T ¥e & SR AN BEW UB ® & (&
I FE BT R AP A AWM T b AU 8

IuAATEE (31 YaAER HIfer): 3@ MU FHIG DI |

M sRfT R Rie: #@8lcy, a1 & 7€l Wed 7 39 UBR b By Bl
g, fSd1 agd gOUANT gAT| 3@ S BA A & O % & H Had b HEgH
A AUH FAET WEAl g H gH B b1 A IdBEN GOWAN BN R GRUAN P
e #Al Sfl, g oy duies & fag IR ]fewl W sHer Ry @l #Rd g,
dfed sMuel ¥& FAr @Ed © [ SHGT dgd Sfth goudANT B
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3 sRfa= R fie dome & T 9N A @, BRI @8 @l 9™ E i,
JfsT S9 THHT GHUANT BRN, O [HH! WG b FA U fRy SN, 3@ owWooft

oy TRAE®  freR B SiRTe

Ty B §, ofd A NG g wE wEW B o\ 9d WA e fe
ST 6§ BT b AEH W N §Y W @l o\ el v 9 8 6 ue @
a v e iR UE @ 9gd e JHEH B gl O WSl $ O AUdT
BIfsd ggare IXd gY A SOl 919 FHT BNd 21 MUY Wed A e @7 At
e, s9d foIy dgaegd g=ae| S s, SO 9anEE|

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, I rise to support this Bill. Today,
many of them here are concerned and worried about women misusing this Bill. I
really can’t understand that when it comes to a women’s Bill, the first point, that is
always raised, is that women will misuse it. Even here, somebody was talking about
dowry cases. Now, we have heard of so many dowry deaths, so many women being
burnt to death, acid injections being put, etc. So much is happening, and still,
misuse and women using it as revenge against husband and mother-in-law is the
only concern that we have! This is the kind of attitude that we have. My colleague,
Shri Derek O’Brien, also spoke about a gender-neutral Bill. Of course, we all welcome
a gender-neutral Bill when our country becomes equal, when it gives equal rights to
women. I don’t think this House, actually, has a right to pass any Bill about women
because I can, hardly, see women here. When it becomes 50 per cent,—we have been
fighting for 33 per cent—when we have achieved 50 per cent, then, we can talk about
women’s empowerment and gender-neutral things. Now, we have to be more
concerned about the section of the society which is being oppressed, which is not
being treated fairly and which doesn’t get justice. Sir, this Bill is really progressive

and I welcome the Minister for including adopted children along with minor children.

But there are certain concerns which I would like to raise here. It is not very
clear when it comes to maintenance. Every time when there is a divorce case and it
goes to the court, it is completely left at the mercy of the judge. There is nothing
clear. There are no standards to be followed that, for sure, a woman or her children
will get a particular portion as maintenance and alimony. In so many cases there is a

maintenance or an alimony awarded but there is no mechanism put in place that it
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should be paid every month or whatever the time interval is. If it does not come
then, most of the women here do not have the choice to choose what they want to
do or to choose the kind of education they want to have and they don’t have the
right to choose what kind of careers they want to pursue after marriage or before
marriage. Everything else is restricted and you cannot expect a woman to be
completely free to make economic decisions. That kind of right is not there. So, in
this case, she completely depends on her spouse for her income or maintenance. We
have to put in place a mechanism to make sure that it reaches her and her children
properly. It is mentioned that minor children, unmarried girls and widowed daughters
will continue to get the maintenance. At 18, many of the boys also have not finished

their education. We also have to take care of their rights.
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.

SHRIMATI KANIMOZHI: About ancestral property, it has been mentioned
that it will be decided in court. The value of the ancestral property will be decided in
court and there will be a ruling on that. But I think, that also is very ambiguous. It
leaves a lot of space for different kinds of interpretation in different cases. I think,

we have to have something clear about maintenance in this Bill. Thank you.

SHRIMATI RENUBALA PRADHAN (Odisha): Respected Sir, I am grateful to
you for allowing me to participate and share my views on the Marriage Laws

(Amendment) Bill, 2010.

Sir, I support this Bill which is brought for consideration before this august
House. The Marriage Laws (Amendment Bill, 2010) has been brought before this
House to further amend the Hindu Marriage Act, 1955 and the Special Marriage Act,
1954. As part of the Hindu Code Bill, the Hindu Marriage Act was enacted in 1955
by the Indian Parliament. It is an Act to amend and codify the marriage laws among
Hindus. Its purpose was to regulate personal life of Hindus, especially the

institution of marriage, its validity, conditions for invalidity and applicability.

Sir, on the demand from various quarters for making irretrievable breakdown
of marriage as a ground for divorce under the Hindu Marriage Act, 1955, the Central
Government referred the matter to the Law Commission of India for its consideration.
The Law Commission, in its 71st Report titled, “The Hindu Marriage Act, 1955—

Irretrievable Breakdown of Marriage as a Ground of Divorce” submitted in April,
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1978 had examined the issue in detail and recommended amendments to the Hindu
Marriage Act, 1955. Sir, based on the recommendations of the Law Commission, a
legislation was proposed. The Marriage Laws (Amendment) Bill, 2010 to amend the
Hindu Marriage Act, 1955 and the Special Marriage Act, 1954, by making divorce
easier on ground of irretrievable breakdown of marriage, was introduced in the
Parliament in 2012. The Bill replaces the words “not earlier than six months” in
Section 13B with the words “upon receipt of a petition.” It also provides a better
safeguard to wife by inserting Section 13D by which the wife may oppose the grant

of a decree on the ground that the dissolution of the marriage will result in...
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.

SHRIMATI RENUBALA PRADHAN: ...grave financial hardship to her and

that it would in all the circumstances be wrong to dissolve the marriage.

The new Section 13E provides restriction on decree for divorce ... (time-

bell)...affecting children born...
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Your time is over.

SHRIMATI RENUBALA PRADHAN: ...out of wedlock and states that a court
shall not pass a decree of divorce under Section 13C unless the court is satisfied
that adequate provision for the maintenance of children born out of the marriage has

been made consistently with the financial capacity of the parties to the marriage.
With these words, I support the Bill. Thank you.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): I am calling the

next speaker. Mrs. Vandana Chavan.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I stand to support the
Marriage Laws (Amendment) Bill, but I do so with mixed feelings. On the one hand,
this Bill puts at rest a long-pending direction from several quarters—the hon.
Supreme Court and the Law Commission Reports—to make irretrievable breakdown

of marriage a ground for divorce.

Matrimonial relations are matters of delicate human and emotional relations.

When they are broken, it is impossible for them to make up and it is useless to wash



Government [26 AUG, 2013] Bills 437

dirty linen in public and, through 13B and 13C, naturally, this is, now, circumvented.

Realizing that I have a very few minutes at my disposal, I would like to say
that there are several welcome provisions. The most welcome provision in this Bill is
that the maintenance and upkeep of wife and children have been given supreme

consideration while granting divorce under Section 13C.

Sir, I wish to air my concern. That is, we have to realize that the families are
now becoming more and more democratic and more egalitarian. Women, as
mentioned by several of my colleagues, in some cases, are earning as same as their
husbands and in some case even more. While this Bill gives an opportunity to
oppose the irretrievable breakdown of marriage for women, it is unfair that, under
this Bill, a man cannot at all challenge a divorce petition filed by his wife. It may
sound odd for a woman saying this. But, just as it is important that we fight for
women’s cause, I think, it is very important that we also fight for human rights
which may be even more important. There is no doubt that women have suffered for
centuries. So, we have to be protected and our children have to be protected. But
that is no excuse to make the current generation of men suffer. In this case, I would
like to substantiate my argument by inviting the hon. Minister’s attention to the Law
Commission Report No. 217. While making its recommendations in the last para 3.1,
it recommended that immediate action be taken to introduce an amendment to the
Hindu Marriage Act and the Special Marriage Act for inclusion of irretrievable
breakdown of marriage as another ground for grant of divorce which we are doing

now.

Sir, para 3.2 specifically says that the amendment may also provide that the
court, before granting the decree of divorce on the ground that the marriage has
been irretrievably broken down, should examine whether adequate financial

arrangements have been made for the parties and children.

However, para no. 5 of the Statement of Objects and Reasons of this Bill,
unfortunately, only says ‘subject to certain safeguards to wife and affected children.’
Now, Sir, the Commission talked about ‘parties’ and ‘children.” My colleagues, Mr.
O’brien and Smt. Kanimozhi also voiced this. Of course, women need justice. But, it

should be a gender neutral provision.

Thank you.
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DR. BHARATKUMAR RAUT (Maharashtra): Sir, I do not know how much
time you have allotted to me, but I would say that to bundle out such an important
Bill in such a short period is not just. You should allow enough time for
deliberations in this House. Having said so, I would try to confine myself to the time

given to me.

This Bill has a very good intention and, therefore, I would like to thank the
hon. Minister for having brought forward this Bill. But, Sir, in today’s modern
society—we are living in the 21st century—every enactment should be gender-free
and religion-free. Here, we should have been gender-neutral and religion-neutral.
However, this Bill seems to be taking only the women into consideration. Also, it
relates only to the Hindu marriage. I do not understand why this Government should
keep a divide between the different religions even in this 21st century. This Bill is
called the Marriage Laws (Amendment) Bill, but actually, it is the Hindu Marriage
Laws (Amendment) Bill. As Dr. Najmaji has specifically mentioned, women belonging
to other religions should also be covered under this law. That is also very
necessary. In the same way, the expression ‘spouse’ should have been used instead
of ‘husband’ because that would have sounded more just because many a time, a
woman earns more than the man. What about the maintenance in such cases? There

would be many litigations because of this.

There is another thing, Sir. I fear that because of the provisions in the Bill,
many broken marriages would remain intact only on paper. The woman would be
deprived of the right to get separated and remarry, because if there is a provision for
inheritance of property, many families would think ‘why give divorce, why allow her
separation, let her remain in the family’. They would carry on then and, in that case,
you would be depriving a woman the right to get separated. I think, the Minister,
who is an eminent lawyer, should look into it very carefully and do the needful in
this case. Though I say that this Bill is good, the right to challenge the divorce
should remain equal. If a woman intends to challenge the divorce, then, even the
man should also be able to challenge the divorce, because it is a mutual thing.
Marriage does not belong to one party; a marriage is between two parties. When

they are separating, they should be given equal rights for separation.

Therefore, Sir, I believe that the Minister would take into consideration all

these nitty-gritty, because there is a very thin line between what could be just and
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what is not just. You should look at the grey areas which could be interpreted
differently. For Parliament, it is just a matter of passing or not passing a Bill, but if
we are adding to the problems of every woman and man, who undergo the pain of

getting separated, then I think the whole purpose is defeated.

Then, Sir, issues have been raised about their dependent children. As has
been said here, some cases might involve an 18 year old boy or an 18 year old girl
who may not even have completed his or her education. So, how do we define it for
them? I think, even there we need to have some clarity in the definition so that it

would not be unjust to any of the persons concerned. Thank you, Sir.

DR. GYAN PRAKASH PILANIA (Rajasthan): Thanks your honour. I am
grateful for your kind indulgence. I stand for supporting this Bill, which is a
progressive Bill. T will call it a legislation for liberation of women, a legislation for

empowerment of women.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please be short;

you have two minutes.

DR. GYAN PRAKASH PILANIA: A legislation which is a kind of Magna
Carta for those who are suffering a marriage which becomes a continued torture.
When married life becomes hell, S/ &/ Siid9 A& 99 oV, then we call it

irretrievable ground for divorce.
[THE VICE CHAIRMAN (SHRIMATI RENUKA CHOWDHURY) in the Chair].

Madam, four authorities have supported this Bill. Firstly, the Law
Commission’s 71st Report recommended that it should be done. Secondly, the
Supreme Court’s judgement of 1985; thirdly, the Supreme Court’s judgement of 2006;
and, finally, the 18th Law Commission; all of them have unambiguously pointed out
that this is the need of the hour. And, hence, this legislation was introduced in the
Lok Sabha on 27th February, 1981. It is of 33 years’ vintage. 3% I8 TOxI AT |
But the hon. Law Minister and the Government has to explain why it took 33 years,
if this was considered to be a very important legislation. We would like to hear the

views of the hon. Minister on this.

Madam, as far as divorce is concerned, it has been very rightly pointed out,

it becomes a HGF{\PI only. No woman of her own volition, no woman because of fun,
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no woman just because of toss of a coin will go in for divorce. Divorce is a curse
for a woman, which she has to accept when there is no way out, and that way out

has been suggested in this Bill.

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Thank you;

thank you. Please conclude.

DR. GYAN PRAKASH PILANIA: Madam, I will just take a second more. My
suggestion is, this should be applicable to all Indians irrespective of their creed,
caste, and place. It should not be applicable only to Hindus. Why are other women
who are suffering not given this opportunity? So, it should be looked into. It may be
beyond the pale of this Act; it may be beyond the purview of the discussion. But
this is a point which has been put forth by so many distinguished Members of this

House.

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Thank you

Pilaniaji. Please conclude. Now, Shri Pyarimohan Mohapatra.

DR. GYAN PRAKASH PILANIA: There should be one law for everyone.
There should be one law for every citizen, and one law for every woman.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Please

conclude. The next speaker is already on his feet. Thank you.

DR. GYAN PRAKASH PILANIA: I will again say, 3% 3§ g% 73%, and
hope that the women will get some relief. Thank you very much, Madam. Thank you

for your goodness.

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Mr.

Mohapatra, please keep in mind the time constraint.

SHRI PYARIMOHAN MOHAPATRA (Odisha): Madam, I will go by
telegraphic language. First, I agree that this particular law is not for the poor women,
the lower middle-class women and the Muslim women. Particularly, I refer to the
Muslim women because I have been a witness in a number of Muslim marriages. The

amount is so paltry, even the amount given to educated, well-placed couples, that
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one wonders what happens to the lady when only that much amount is paid and the
lady is gone. What are you doing for that? Madam Heptulla raised that issue and
many Members have supported that. Instead of appeasing for vote-bank politics,

will you think of them as Indians and do something about it?

Second is irretrievable breakdown of marriage. What is the ground for
irretrievable breakdown of marriage? It can be in the hands of the judiciary. The
Transparency International has shown 36 per cent corruption in the judiciary. What
can happen, please imagine. I have seen so many grounds of divorce with some
lawyers, one, ‘did not respect my father, so my tension increased; I suffered from
blood pressure; there was not enough milk for the child in my breast.” This was the
ground, irretrievable ground for divorce. It is very easy to bring a particular term.
This is perhaps to make it for rich and professionals. Professionals keep on
changing their spouses. This is not going to work in our society. People will misuse
it. Regarding mutual consent, now, if you thought that the Standing Committee had
done that the old thing is six months, clear six months, think about it coolly. That is
about cooling-off period. Why do you again hand it over to the judiciary that it can

reduce it? Please, Mr. Minister, do rethink about this before the Bill is passed.

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Mr.

Mohapatra, please conclude. ...(Interruptions)... Thank you.

SHRI PYARIMOHAN MOHAPATRA: Please amend it. Just a second, Madam.
Please amend it to say that the old thing is restored, otherwise, with the corrupt in
the judiciary we will have problems. Then, I agree with others that it should be
gender neutral and in this ‘grave financial hardship, please cut out the word ‘grave’
because again in the hands of some in the judiciary, it is liable to be misused. It
should be ‘financial hardship’ only and it should be available to both, husband and

wife. Wife’s property should also come in this. Thank you.
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SHRIMATI GUNDU SUDHARANI (Andhra Pradesh): Thank you, Madam, for
permitting me to speak on this important piece of legislation, which will have serious
ramifications. In the absence of an institutional mechanism for their social security,
once the marriage is annulled, the married women would be in a disadvantageous

position.

The first point, which I wish to make, is that the Bill proposes to make
‘irretrievable breakdown of marriage’ as a ground for divorce. But, the definition of
‘irretrievable breakdown of marriage’ has not been defined anywhere. I would like to
know the grounds and the percentage of deterioration of relations that you call as
‘irretrievable breakdown of marriage’. In the absence of such a definition, the courts
will also find it difficult how a divorce, under the proposed ground, should be
granted. So, in order to ensure that the courts follow uniform standards in dealing
with divorce petitions, it is necessary to define the phrase ‘irretrievable breakdown

of marriage’.

Secondly, under sections 13C and 28A, the Law Minister proposes to grant a
decree of divorce. I oppose this, as in the absence of an institutional mechanism,
these clauses could be misused to deny women and children their rights in property.
The clauses, which allow divorce by mutual consent, must be linked to a social
security mechanism as well. Otherwise, this gives one more leeway for males to get
divorce. I am saying this because most relationships, particularly where women are
involved, in our country continue to be unequal. So, I demand that enough
safeguards have to be provided in the legislation itself to ensure that women not
only get matrimonial property of her husband, but there has also to be a clear stand

on the children adopted by the couple.
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Thirdly, urban women are more intelligent and are aware of their matrimonial rights.
But, if you look at the villages, the situation is entirely different. Most of the women
do not know that, under the law, they are granted many rights. Even if they do know
some rights—such as, right of daughters to inherit a share of their parents’ property—
they are forced or persuaded to sign away their rights. A recent study by the Rural
Development Institute of Women’s Land Rights, in Andhra Pradesh and Bihar, noted
that more than half the surveyed Hindu women had signed away their right to land,
which they would have otherwise inherited, thereby losing their economic security.
This one example gives a clear-cut idea about the status of rural women in the
country. So, I would like to know from the hon. Minister how he would look at it
and come to the rescue of rural women. One more thing, Madam. The proposed Bill
is silent on what will happen to the pending cases registered under the Domestic
Violence Act, the IPC, the Cr.PC or any other civil and criminal case. I request the

hon. Minister to also explain this, Madam.

Finally, the genesis of this Bill is the case, Naveen Kohli Vs. Neelu Kohli. It is
in this case that the Supreme Court recommended to the Union Government to
seriously consider for bringing an amendment to both the Acts. But, it appears that
the Government has not understood the basic intention of the Supreme Court. The

Supreme Court observed and I quote:

“Marriage between the parties had broken down irretrievably with a
view to restore good relationship and to put a quietus to all litigations
between the parties and not to leave any room for future litigation, so
that they may live peacefully hereafter......”From a plain reading of the

above observation....

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Thank you,
Sudhaji.

SHRIMATI GUNDU SUDHARANI: One more minute, Madam.

..(Interruptions)..
$ft AR AT (STR USW): HeH, UH He b1 wHI I gl Tl

IUAHTETE (3Tl XUt Al Ue fAde, onfl 9 dla jE B . (awm)..
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SHRIMATI GUNDU SUDHARANI: It is very clear that the intention of the
highest court was to give relief to both the parties out of a dead marriage so as to
close all the pending litigation between parties, so that they can spend the
remaining part of their life peacefully. But, unfortunately, the Bill is completely

contrary to the intention of the Supreme Court’s observation.
With these words, I conclude my observations. Thank you, Madam.

SHRI RANGASAYEE RAMAKRISHNA (Karnataka): Madam, the Standing
Committee recommended that you should define the term ‘irretrievable breakdown’.
But even if we cannot do it exhaustively, I think some illustrative definition will be

called for.

Second point is, I find that this legislation is a little anachronistic when you
prescribe some time period for staying apart. These days, marriages exist on even
people living in different continents. Our own Army Jawans live away for a long
period from their families. Do you mean to say that that is a ground for an
irretrievable breakdown? On the other hand, in the Muslim law, four wives live under
the same roof; the first, second and third wife have already had irretrievable
breakdown. So, where is the linkage between staying apart or staying in the same

house and breakdown?

The third thing is, there is an inherent contradiction between clause 3 ( 13 C)
and clause 3 (13 D) In clause clause 3 (13 C) , you are prescribing a period of
staying apart. In clause clause 3 (13 D), you say that the affected person can cite
grounds for grave financial hardships. The very fact that a person has been forced
to live three years apart, the other person will come and say, “she has stayed apart
for a long time. That means, she is able to look after herself.” So, I think there is a
contradiction between clause 3 (13 C) and clause 3 (13 D). I think these are some of

the points which you have to look into before you pass this Bill.

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Now, Mr.

Minister.
SHRI D. RAJA (Tamil Nadu): Madam, Mr. Achutan has to speak.

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): No, it is not

there in the list. I am sorry.
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SHRI D. RAJA: Madam, it is there in the list.

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Sorry, it is not
there in the list. You can discuss it with the Chair. ...(Interruptions).. Please let the

hon. Minister speak now. ..(Interruptions)..

SHRI M.P. ACHUTHAN (Kerala): Madam, please allow me to speak for two

minutes.

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): I don’t know

if the Minister will yield. I have already called him. Please let him speak.

THE MINISTER OF LAW AND JUSTICE (SHRI KAPIL SIBAL): The time

allotted was one hour. ...(Interruptions)..

st Aewe ol (SR UeY): #sH, #4931 fe dlem @ Redwe @1 T

..(TET)..
_(c-_.bm)._dusMQLJUSéchm;)gumnpf\anZWIMu:bT

st gafder fag ysv (dome): ded, g9 f 39 a0 w® e © 1 . (caum)..

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Okay. Just a
moment. Please sit down. May I please gather my thoughts here and tell you? Yes,

Mr. Achuthan, you can speak. I am sorry, that list was different.

SHRI M.P. ACHUTHAN: Madam, Vice-Chairperson, ‘we politicians’, ‘we’
means male politicians, while speaking in public forum, generally, say that we are for
equality, equal rights for women and so on, but when it comes to the law-making

process, our mindset is...

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): You have two

minutes, Mr. Achuthan. Please be brief.

SHRI M.P. ACHUTHAN: I don’t want to use the word ‘anti-woman’, but we
are not ready to give equal rights to women. That is the mindset.The same thing is
seen in this process. Even the social media is being used against this Marriage Bill
because if this Bill is passed by the Parliament, then, all the rights of men will be
lost, women will have an upper hand, and, women will grab all the property. So much

of canards are being propagated through social media.

FTransliteration in Urdu script.
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Sir, apart from it, the first point which I wish to make is that the women must
get, the wife and the children must get equal rights to the property which is
acquired after marriage because the hard work of the woman also contributes

towards acquiring such property.

The second point is, when this Bill was first discussed in this House, I gave
a suggestion to the Minister. Sir, we are making this law in 2013 and the Supreme
Court has already accepted the concept of live-in relationship. So, people who have
not registered their marriage but are living together have to be treated as couples.
They may be having property, they may be having children. What will be the rights
of those women and children in the property if they are separated? We have to
answer that question. The Supreme Court has already accepted this concept. When
will we bring in such an important legislation? This time, we have to include it, and,
then, only we can do justice to the women, but this is not there in this Bill.
Otherwise, this Bill is relatively a progressive one, and, while I congratulate the
Minister for bringing forward this Bill, even though it is a delayed one, I would
request you to think about giving equal rights to the women, the wife and the

children in the property which is acquired after marriage. Thank you.

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Thank you

very much. ..(Interruptions).. Mohammed Adeeb ji.
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SHRI RAVI SHANKAR PRASAD (Bihar): Madam, Vice-Chairman, this is
grossly unfair on his part. I was in the meeting of Committee on Privileges, which

was being presided by hon. Deputy Chairman.

Shri Balbir Punj, Shri Jai Prakash Nadda, all were there in the meeting. Why
should he make a comment like this that the Opposition is not taking it seriously
because the Leader of the Opposition or Deputy Leader of Opposition have not

spoken.
Najmaji is our senior Member. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRIMATI RENUKA CHOWDHURY): Najmaji
spoke.

SHRI RAVI SHANKAR PRASAD: Yes, she spoke. ..(Interruptions).. Mr.
Thaawar Chand Gehlot is the General Secretary of our party. He is a senior MP.
Pilaniaji and we ..(Interruptions).. We hold all our Members in great esteem.

..(Interruptions)..
[MR. DEPUTY CHAIRMAN in the Chair].

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... This Bill had one hour

and it has already taken one-and-a-half hours. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: We criticize that statement.

...(Interruptions)... It was very, very unfair. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: We have to pass this Bill. It had one hour and

now it has taken one-and-a-half hours. ..(Interruptions)..

DR. NAJMA A. HEPTULLA: Mr. Deputy Chairman, Sir, I made a statement
which was twisted and reported in the House by another Member. I respect
everybody’s right to speak in the House, but no one should twist my statement. I
said that I have three daughters and if one marries a Hindu, one marries a Muslim
and one marries a Parsi — this is what I said; you can look into the records — then
what will happen is all the three will be treated differently. I wanted to say it is not
the khoobi. The thing is that there is discrimination against women. This law is
oppressive. ...(Interruptions)... It is against the hundred million Muslim women.
...(Interruptions)... This law is against the hundred million Muslim women, and I am
sorry if you are a Muslim man ...(Interruptions)... and not supporting the Muslim

women.
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MR. DEPUTY CHAIRMAN: Okay. ..(Interruptions).. You have made your

point. ..(Interruptions)..

DR. NAJMA A. HEPTULLA: T am very sorry that you are a Muslim man and
not supporting the Muslim women. ..(Interruptions).. All the Muslim men who are
sitting over here are not speaking a word about it. ..(Interruptions).. I am very, very

sorry ..(Interruptions)..
MR. DEPUTY CHAIRMAN: Okay, Madam. That is all. ..(Interruptions)..
st Aewe adle ofe e w g W TE gEl .(cmawm)...
{elslao) s o B ol Jr oS T sl 2ae Sl T

MR. DEPUTY CHAIRMAN: Yes, now Mr. Minister. ..(Interruptions).. That is

all. ..(Interruptions)..
ot gafier g Yev. Suwwufa S . (cEwm)..
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speaker. No more names, please.
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qEE < St F fe@mr eml # W e wED g, 98 JE PeAl AEdl g (b wW
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MR. DEPUTY CHAIRMAN: Bhunderji, please. ..(Interruptions)..
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MR. DEPUTY CHAIRMAN: Now, that is all. Mr. Minister, please.

SHRI KAPIL SIBAL: Mr. Deputy Chairman, Sir, I am deeply privileged to be
here this afternoon and to hear the distinguished Members of this House support

this very historic piece of legislation.

Sir, marriage is an act of sanctity, and the foundation of civilised society is
based on marriage. And wherever marriage is broken down in other parts of the
world, we have seen the disintegration of civil society. I think it is very important for
us to remember, especially in the context of our own traditions and our own
civilisation, that we, in India, truly believe in the sanctity of marriage, and, therefore,
for many, many years, we made it very difficult for parties to the marriage who were
disillusioned with each other to go to court and seek divorce. But times have
changed. We are in the 21st century. I am very happy to note that more and more
women are part of our national march into modernity. I am sure that in times to
come, Kanimozhiji, there will be more women in this House, and there will be more

women in the other House too. And I pray that that day comes very quickly.
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Having said that, Sir, this has been a demand that has been pending for a
long, long time. There are two judgments of the Supreme Court. I don’t want to go
into the details. They were referred to by the distinguished Minister who was then
introducing this Bill in this House. There is the 217th Report of the Law Commission
which also recommended that irretrievable breakdown should be a ground for
divorce, an additional ground for divorce. Of course, this particular amendment only
deals with irretrievable breakdown of marriage. It doesn’t deal with other provisions
of the Hindu Marriage Act. The recommendations of the Law Commission and the
recommendations of the Supreme Court were in the context of the Hindu Marriage
Act. And it is in that context that we have brought this provision and, of course,
also in the context of the Special Marriage Act. The two amendments that we are
talking about are amendments to the Hindu Marriage Act and amendments to the
Special Marriage Act. In other words, people of any religion, if they so choose, can
actually get their marriage registered under the Special Marriage Act. The provisions
that Najmaji was talking about will apply to them. But we must give that choice to
citizens of our country. We can’t foist laws. For example, even in this legislation, it
protects Hindu custom and usage. There are several customs and usages around the
country with respect to marriages which are also protected under the Hindu
Marriage Act and even under this piece of legislation. So, if Hindu custom and
usage is to be protected, then other customs and usages must also be protected.

And if two partners...(Interruptions)...

DR. NAJMA A. HEPTULLA: Sir, I did not say that you ...(Interruptions)... 1
said bring a legislation which covers all the women. ...(Interruptions)... 1 talked about

...(Interruptions)...

SHRI KAPIL SIBAL: Madam, in your speech you have said, please bring this
into this legislation. I can remind you of what you said in this House. But it does
not matter. I don’t want to score debating points here. I just want to say that two
citizens are equal partners. They are entitled to say to each other, no matter which
religion they belong to, that ‘we will get our marriage registered under the Special
Marriage Act.’” ...(Interruptions).... But if two people choose to get their marriage
registered either under the Hindu Marriage Act or want to marry in accordance with

their custom and usage, we should respect those individuals.
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SHRI KAPIL SIBAL: I don’t want to enter into an acrimonious political
debate on this issue. We are on a very narrow issue that we want to include
irretrievable breakdown as a ground for divorce. Irretrievable breakdown as a ground
for divorce can only take place. Incidentally, this is gender neutral. It is not that
husband cannot move the court for irretrievable breakdown of marriage. The
husband too can move the court for irretrievable breakdown of marriage. What is
not gender neutral is the division of property. What is gender neutral is the

application...(Interruptions)...
SHRI BALBIR PUNIJ (Odisha): But, Sir, gender neutral...(Interruptions)...

SHRI KAPIL SIBAL: Please, Sir, would you allow me to speak?
...(Interruptions)... Would you allow me to speak and answer all the doubts of the

distinguished Members of this House? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Balbir Punjji, let him finish. ...(Interruptions)... He
is not yielding. ...(Interruptions)... Mr. Punj, the Minister is not yielding.

...(Interruptions)... He is not yielding. ...(Interruptions)...

SHRI KAPIL SIBAL: You are such a distinguished and learned Member.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: He is not yielding, Mr. Punj. ...(Interruptions)...

SHRI KAPIL SIBAL: You are such a distinguished and learned Member, you

should allow me to explain. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: It is very clear.

SHRI KAPIL SIBAL: If parties to the marriage are living separately for a
period of three years and either of them feels that the marriage has completely
broken down, they can move the court—either the husband can move the court or
the wife can move the court. What is normally done in legislations in respect of

marriage is that the women’s rights are protected more than the males’ rights. The
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reason is very simple. We are in a patriarchal society. We can make a great debating
point in this House, but let us look into our own hearts. Let’s look into our own
hearts and ask ourselves how we treat our women. Let’s look into our own hearts.
Let’s look around society and see how society treats women. Women are 50 per cent
of the population of the world, but they own two per cent of the assets of the
world. That’s the reality of global civilisation. Ninety-eight per cent of the assets of
the world are held by 50 per cent of the population of this world and they are all
males. So, let’s be clear. These legislations are a message to the community that
Members of Parliament are on the side of women in a patriarchal society. That
message must go loud and clear to every citizen of this country and it is with this

intent that we brought forward this Bill.

Sir, I am very grateful to distinguished Members of this House to have
supported it. Some distinguished Members raised the issue of why women shouldn’t
be given 50 per cent. In fact, that was the original thought that we had that women
should be given 50 per cent. But, then, the situation in the home will differ from
home to home. There will be homes in which, when property is purchased, it may be
purchased in the name of the women or if land is purchased, it is purchased in the
name of the women. There are also situations like that. Now, if you give 50 per cent
share and say all property is purchased in the name of the women, then the women
may say that they will keep this property and they will also have the 50 per cent
share. That also is a human situation that we have to deal with. So, ultimately, we
must trust somebody. Now, a distinguished Member of this House asked: How can
we trust a Judge because the latest Transparency Report says that 36 per cent of
Judges are corrupt? How do we trust politicians with laws because the latest survey
says that lots of politicians are corrupt? But, we still have to pass laws and we still
have to trust our Judges. We trust and hope that this situation will improve and I
hope we will bring forward a legislation to that effect in this country so that what
happens in the judiciary improves and what happens here also improves. So, I don’t
think that that can be a premise on which you can decide as to what kind of laws
should be passed. The Judge will decide in the facts and circumstances of each case
as to how the property should be distributed. The Judge may, in a certain situation,

say that the wife will get only ten per cent. The Judge may, in a certain situation,
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say that he would give 50 per cent to the wife. The Judge, in a certain situation, may
say, as Sections 13D and 13E demand, he would not grant a decree of divorce
because the children of the family cannot be protected, the aged parents cannot be
protected, the wife cannot be protected and it would lead to such financial hardship
for the old parents, the wife and the children that it would not be fair and just to
grant divorce. That power is also given to the judiciary, but we must trust the
judiciary and in the event of a particular Judge goes wrong, there is a right of
appeal. There is a right of appeal right up to the Supreme Court and I do believe
that there are enough honest Judges sitting in the hierarchy of courts that they will
correct the wrongs that have been committed at an earlier level. So, I think, we

should accept that fact and move forward.

There are three basic amendments that we have brought forward. Firstly, in
the property acquired during the course of marriage, which is the self-acquired
property of the husband, the wife has a share in it. The extent of the share will
depend on the facts and circumstances of each case and will be decided upon by
the Judge. The wife also has a share in the movables that have been acquired in the
course of marriage. When it comes to inherited property or heritable property, the
wife has no share in the inherited or the inheritable property and this is answering
your point. But, when the amount of compensation is to be fixed, the value of that
asset, which is heritable or inherited, which is an immovable property, will be taken
into account by the Judge in determining the extent of compensation that will be
fixed by the Judge. So, these are the three basic amendments and these are not eight
amendments. These are three amendments in the Hindu Marriage Act and three
amendments in the Special Marriage Act. The other is only changing the year of the
Act and things like that. The other major amendment is that we have seen, in the
past, and this has been our experience, couples go to court by mutual consent, and
this has to be done after six months of marriage and before 18 months they have to
come back to court, and it is only then that the court grants a divorce by mutual
consent. We see many a time though the first application is made, the second
application is never made because one of the parties backs out. So, that leads to a
prolonged litigation even though the marriage is broken down. So, what we have
said is that if after six months when the first application is made, three years passed,
one of the parties actually do not cooperate, then, the other party can go to court

and say that three years have passed, please give me a divorce by mutual consent.
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So, that is the other amendment that we have brought. These are the only four
amendments that we have brought. There is no amendment which works against
women or works in favour of men. In any case most of these legislations are pro-
women, and I hope and pray that they continue to be so because we must send that

message to the society at large.

There are other points that were made by the distinguished Members of the
House as if men have no right to alimony at all. We are not touching upon the
provisions of the Hindu Marriage Act, or, other legislations under which the men get
the alimony. Under Section 25 of the Hindu Marriage Act, men are entitled to
alimony. So, it is not as if men are not entitled to alimony. You may not be entitled
to property under this ground of irretrievable breakdown but you are entitled to
property under Section 25 of the Hindu Marriage Act. So, it is not as if alimony is
taken away from you. I think, women are more worried about men than worrying
about themselves in the House. Don’t worry; we are taking care of both men and
women. We are trying to be fair to everybody. I do believe that in essence I have
been able to respond to most of the points that have been made by the
distinguished Members of this House. I commend this legislation to the hon.

Members of this House for passing
MR. DEPUTY CHAIRMAN: The question is:

That the Bill further to amend the Hindu Marriage Act, 1955 and the Special

Marriage Act, 1954 be taken into consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause
consideration of the Bill. In clause 2 there are three amendments. Amendment (No.3)
by Shri Kapil Sibal. Then Amendment (No.9) by Dr.T.N. Seema. Then Amendment
(No.16) by Shrimati Jharna Das Baidya.

Clause 2-Amendment of Section 13B
DR. T.N. SEEMA (Kerala): Sir, I move:

That in the List of Amendments dated the 2nd August, 2013, in amendment
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No. 3, the second proviso be deleted.
The question was put and the motion was negatived.
SHRIMATI JHARNA DAS BAIDYA: Sir, I move :

(16) That in the List of Amendments dated the 2nd August, 2013, in

amendment No. 3, the second proviso be deleted.
The question was put and the motion was negatived.
SHRI KAPIL SIBAL: I move:
(3) That at page 1, for lines 10 to 14, the following be substituted, namely:-

“Marriage Act) in Section 13B, in sub-section (2), the following provisos

shall be inserted, namely:-

“Provided that on an application being made by both the parties,
the court may reduce the period specified under this sub-section to
a lesser period and the court may waive off the requirement for
moving the motion by both the parties, if it is satisfied that the
parties to the marriage are not in a position to reconcile their

differences.

Provided further that where one of the parties fails to appear before
the court within a period of three years from the date of
presentation of the petition under sub-section (1), the court may,
on an application made by the other party, waive the requirement

of moving the motion by both the parties.”
The question was put and the motion was adopted.
Clause 2, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 3 there are six amendments. Amendment
(Nos. 4 and 5) by Shri Kapil Sibal. Amendment (No.10) by Dr. T.N. Seema.
Amendment (Nos.13 and 14) by Shri M. Rama Jois and Amendment (No.17) by
Shrimati Jharna Das Baidya.

Clause 3-Insertion of new sections 13C, 13D and 13E
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DR. T.N. SEEMA : Sir, I move:

(10) That in the List of Amendments dated the 2nd August, 2013, for

amendment No. 5, the following be substituted, namely:-

“I13F.(1) Without prejudice to any custom or usage or any other law for
the time being in force, the court, shall, in any proceeding for
divorce or separation, on a petition made by the wife, order that
the movable and immovable property acquired during the
subsistence of marriage be divided equally between the husband

and wife.

Provided that the court shall also take into account any
disadvantage suffered by the woman or the children with her and

give her a further share of the property.
The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: Amendment (Nos.13 and 14) by Shri M. Rama

Jois, are you moving your amendments?

SHRI M. RAMA JOIS (Karnataka): I want to move my amendments. While

moving my amendments, I want to speak about it.
MR. DEPUTY CHAIRMAN: No, no. You move your amendments.

SHRI M. RAMA JOIS (Karnataka): What is the fun of giving notice for
moving amendments without my views being expressed? If you don’t give me an

opportunity to express, I am helpless.

st s fie @ u9En): WX, gEel Al gl L (@aum). e 9 9
P (T, .

sft TReT AT WX, ..(WAYM)... I8 o UH A URFERT 8 S| . (SEem)...

sft S St €1 oMy @ifey| L (emaer)... But, be brief.. (Interruptions)...

If you want to speak, be brief. You can give clarification. You can’t speak long.
SHRI M. RAMA JOIS: I move:

(13) That at page 2, after line 6, the following proviso be inserted, namely:-
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“Provided that no such petition shall be entertained if the parties
to the marriage have children who are of less than fourteen years

of age”.
(14) That at page 3, after line 3, the following be inserted, namely;-
“13F. If the petition for divorce is under section

250 of 1955. 13B or 13C of the Hindu Marriage Act, 1955 or under

43 of 1954. section 28A of the Special Marriage Act, 1954 filed by the
wife or husband, the spouse as well as children born to
them shall have the right to oppose the petition on the
ground that it is injurious to their interest, their well being

including health, growth, development and education” .

Now, this “irretrievable breakdown” is such a vague term. Both husband and
wife on a small quarrel can come and move the petition for divorce. In fact, the
marriage bond which comes into existence between the husband and wife itself is

irretrievable.

Now they want to say breakdown is irretrievable. I think this is totally
inconsistent to the concept of marriage in our culture. Really speaking, it is
destructive of family and interest of children. That is why I have moved an
amendment to this effect, if there are children below 14 years. The RTE Act has been
amended and up to 14 years children have got a fundamental right to education and
parents are under obligation to educate them up to 14 years. Therefore, if there are
children below 14 years, whether the husband presents the petition, or wife presents
the petition, such the petition should not be maintainable. This is one amendment.
Secondly, under this law, only wife can oppose. That is totally against the principle
of natural justice. Why not husband? If there are children, if they want to oppose
the divorce petition, they must have the opportunity to oppose and give valid
reasons for that. That is not there. The second amendment is, the opportunity for
the husband as well as the children. They must have the opportunity to oppose a

divorce petition.
The questions were proposed.

MR. DEPUTY CHAIRMAN: I shall now put Amendments (Nos. 13 and 14) by

Shri Rama Jois to vote.

The questions were put and the motions were negatived.
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MR. DEPUTY CHAIRMAN: Now Amendment (No. 17) by Shrimati Jharna Das

Baidya. Are you moving?
SHRIMATI JHARNA DAS BAIDYA: Yes, Sir. I move:

That in the List of Amendments dated the 2nd August, 2013, for

amendment No.5, the following be substituted, namely:-

“I13F.(1) Without prejudice to any custom or usage or any other
law for the time being in force, the court, shall, in any
proceeding for divorce or separation, on a petition made by the
wife, order that the movable and immovable property acquired
during the subsistence of marriage be divided equally between

the husband and wife.

Provided that the court shall also take into account any
disadvantage suffered by the woman or the children with her

and give her a further share of the property:
The question was put and the motion was negatived.
SHRI KAPIL SIBAL: Sir, I move:

That at page 2, line 46, after the words “minor children”, the words

“including adopted children” be inserted.
That at page 3, after line 3, the following be inserted, namely;-

“13F.(1) Without prejudice to any custom or usage or any other law for
the time being in force, the court may, at the time of passing of
the decree under section 13C on a petition made by the wife,
order that the husband shall give for her and children as
defined in section 13E, such compensation which shall include a
share in his share of the immovable property (other than
inherited or inheritable immovable property) and such amount
by way of share in movable property, if any, towards the
settlement of her claim, as the court may deem just and
equitable, and while determining such compensation the court
shall take into account the value of inherited or inheritable

property of the husband.
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(2) Any order of settlement made by the court under sub-
section (1) shall be secured, if necessary, by a charge on the

immovable property of the husband.”.
The questions were put and the motions were adopted.
Clause 3, as amended, was added to the Bill.
Clauses 4 and 5 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 6, there are three Amendments;
Amendment (No. 6) by Shri Kapil Sibal, Amendment (No. 11) by Dr. T.N. Seema and
Amendment (No. 18) by Shrimati Jharna Das Baidya. Are you moving, Dr. Seema?

Clause 6-Amendment of Section 28
DR. T.N. SEEMA : Sir, I move:

That in the List of Amendments dated the 2nd August, 2013, in

amendment No.6, the second proviso be deleted.
The question was put and the motion was negatived.
SHRIMATI JHARNA DAS BAIDYA: Sir, I move:

That in the List of Amendments dated the 2nd August, 2013, in amendment

No.6, the second proviso be deleted.
The question was put and the motion was negatived.
SHRI KAPIL SIBAL: Sir, I move:
6. That at page 3, for lines 13 to 17, the following be substituted, namely:-

‘Marriage Act), in section 28, in sub-section (2), the following

provisos shall be inserted, namely:-

“Provided that on an application being made by both the parties,
the court may reduce the period specified under this sub-section to
a lesser period and the court may waive off the requirement for
moving the motion by both the parties, if it is satisfied that the
parties to the marriage are not in a position to reconcile their

differences:
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Provided further that where one of the parties fails to appear before
the court within a period of three years from the date of
presentation of the petition under sub- section (1), the court may,
on an application made by the other party, waive the requirement

of moving the motion by both the parties.”
The question was put and the motion was adopted.
Clause 6, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 7, there are three Amendments;
Amendments (No. 7 and 8) by Shri Kapil Sibal and Amendment (No. 15) by
Shri M. Rama Jois.

Clause 7-Insertion of New Sections 28A, 28B AND 28C
SHRI M. RAMA JOIS: Sir, I move:
1. That at page 3, after line 23, the following proviso be inserted, namely.-

“Provided that no such petition shall be entertained if the parties
to the marriage have children who are of less than fourteen years

of age”.
The question was put and the motion was negatived.
SHRI KAPIL SIBAL: Sir, I move:

That at page 4, line 14, after the words “minor children”, the words

including adopted children” be inserted.
That at page 4, after line 19, the following be inserted, namely;

“28D.(1) Without prejudice to any custom or usage or any other
law for the time being in force, the court may, at the time of
passing of the decree under section 28A on a petition made by
the wife, order that the husband shall give for her and children
as defined in section 28C, such compensation which shall

include a share in his share of the immovable property (other



Government [26 AUG, 2013] Bills 463

than inherited or inheritable immovable property) and such
amount by way of share in movable property, if any, towards
the settlement of her claim, as the court may deem just and
equitable, and while determining such compensation the court
shall take into account the value of inherited or inheritable

property of the husband.

(@) Any order of settlement made by the court under sub-section
(1) shall be secured, if necessary, by a charge on the immovable

property of the husband.”.
The questions were put and the motions were adopted.
Clause 7, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall, now, take up clause 8. There are two
Amendments. Amendment (No.12) by Dr. T.N. Seema and Amendment (No.19) by

Shrimati Jharna Das Baidya. Are you moving your amendments?
Clause 8—Amendment of section 40A
DR. T.N. SEEMA : Sir, I move:

That in the List of Amendments dated the 2nd August, 2013, for

Amendment No.8, the following be substituted, namely:-

“28D.(1) Without prejudice to any custom or usage or any other
law for the time being in force, the court, shall, in any
proceeding for divorce or separation, on a petition made by the
wife, order that the movable and immovable property acquired
during the subsistence of marriage be divided equally between

the husband and wife.

Provided that the court shall also take into account any
disadvantage suffered by the woman or the children with her

and give her a further share of the property:

The question was put and the motion was negatived.
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SHRIMATI JHARNA DAS BAIDYA: Sir, I move:

That in the List of Amendments dated the 2nd August, 2013, for

amendment No.8, the following be substituted, namely:-

“28D.(1) Without prejudice to any custom or usage or any other
law for the time being in force, the court, shall, in any
proceeding for divorce or separation, on a petition made by the
wife, order that the movable and immovable property acquired
during the subsistence of marriage be divided equally between

the husband and wife.

Provided that the court shall also take into account any
disadvantage suffered by the woman or the children with her and

give her a further share of the property:
The question was put and the motion was negatived.
Clause 8 was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall, now, take up clause 1. There is an
amendment (No.2) by Shri Kapil Sibal.

Clause 1-Short Title and Commencement
SHRI KAPIL SIBAL: Sir, I move:

That at page 1, line 4, for the figure “2010”, the figure “2013” be

substituted.
The question was put and the motion was adopted.
Clause—1, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall, now, take up the Enacting Formula.
There is one amendment (No.1) by Shri Kapil Sibal.

Enacting Formula
SHRI KAPIL SIBAL: Sir, I move:

That at page 1, line 1, for the word “Sixty- first”, the word “Sixty-fourth”
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be substituted.
The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.

MR. DEPUTY CHAIRMAN: Now the Minister to move that the Bill, as

amended, be passed.
SHRI KAPIL SIBAL: Sir, I move:
That the Bill, as amended, be passed.

The question was proposed.

SHRI RAVI SHANKAR PRASAD: Sir, in the final reading of the Bill, T just
want to clarify one point from the hon. Minister. In the original provision, clause 13
(2), it has been stated that three years living separately is a pre-condition to
determine that the marriage has broken irretrievably. Now, by an amendment, you are

reducing that period.

SHRI KAPIL SIBAL: That is on the mutual consent part. This is on the

irretrievable breakdown of marriage part.

SHRI RAVI SHANKAR PRASAD: Kindly listen to me. Look at your
amendment to clause 13B. You are adding two provisos. In the first proviso, you are
saying that a period lesser than three years can also be considered by the court.
And in the second proviso, you are saying that if an application is moved, even
before three years, by one of the parties that one of the parties is avoiding the

court, then, the court can grant that.

SHRI KAPIL SIBAL: There are two separate issues. One is for the purposes

of irretrievable breakdown and the other is for the purposes of mutual consent.

SHRI RAVI SHANKAR PRASAD: My only problem is that it is all there in

one amendment.

SHRI KAPIL SIBAL: That may be so. But that is the way it is.



466 Statement [RAJYA SABHA] by Minister

SHRI RAVI SHANKAR PRASAD: But, in law, I suppose, it will be reflected

separately.
SHRI KAPIL SIBAL: Yes, of course.
MR. DEPUTY CHAIRMAN: I suppose that is clear now. Now, the question is:
That the Bill, as amended, be passed.

The motion was adopted.

STATEMENT BY MINISTER-Contdp
Mumbai Gangrape Case

MR. DEPUTY CHAIRMAN: Now, we have the statement by the Home
Minister. Shri R.P.N. Singh will lay the statement on the Table of the House.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.P.N. SINGH): Sir, I lay the statement on the Table of the House.

Sir, in a shocking incident, on the evening of 22nd August, 2013, a young
lady photojournalist, aged around 22 years, was waylaid and gangraped by a group
of men in the abandoned Shakti Mills Compound in Lower Parel, South Mumbai. As
per the information available with the police, the young photojournalist, along with a
male companion, went for a photo shoot to the mill compound at about 18:00 hours.
There, they were accosted by a group of men, who restrained them and then
separated them. Thereafter, the lady was gangraped. Later on, both, the lady
photojournalist and her male companion, were allowed to go at about 19:00 hours.
They reached the Jaslok Hospital, Mumbai, at about 20:00 hrs where the lady

photojournalist is being treated.

On receipt of the information by the Police at 20:30 hrs. a gang-rape case was
registered in N.M. Joshi Marg Police Station, Mumbai and investigation was
initiated. The statement of the male companion has been recorded. Medical and
forensic examination has been carried out. Spot visit and collection of evidence from
the spot has been conducted. The male companion has provided some vital clues

about the culprits and, based on that, the Mumbai Police prepared and released
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some sketches of the suspects. The Mumbai Police launched a massive operation
with over 20 teams at work to nab the culprits. All the five culprits have since been

arrested.

Public order and police are subjects exclusively dealt with by the States. The
Government of Maharashtra will do its utmost to complete the investigation of the

crime and prosecute the accused under law expeditiously.

MR. DEPUTY CHAIRMAN: Now, we will take up the Short Duration
Discussion. Shri Naresh Agrawal. ..(Interruptions).. Let him start now. After that, if
you want, we will adjourn. ..(Interruptions).. Let him start anyhow. ..(Interruptions)..

The statement has been laid on the Table. ...(Interruptions)...
SHRI M. VENKAIAH NAIDU (Karnataka): Sir, what about clarifications?

MR. DEPUTY CHAIRMAN: Anyhow there is no time today. We can take up

clarifications on the statement, if necessary, even tomorrow.

SHRI M. VENKAIAH NAIDU: Sir, it is a very important matter. The entire

country is watching us.

MR. DEPUTY CHAIRMAN: Do you want it now? Then, we can take up the
Short Duration Discussion tomorrow. What does the Government have to say on

this?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): We are ready for it either way.

MR. DEPUTY CHAIRMAN: The Government is ready either way. Nareshji,

shall we take it up tomorrow?
SHRI NARESH AGRAWAL (Uttar Pradesh): It is okay with me.
MR. DEPUTY CHAIRMAN: Then do we take up clarifications first?

SHRI M. VENKAIAH NAIDU: Sir, that will be incomplete. Once they lay a

statement on the Table of the House and tomorrow we ask clarifications....

MR. DEPUTY CHAIRMAN: Do you want to do it today?
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SHRI M. VENKAIAH NAIDU: Preferably we can take it up now.
MR. DEPUTY CHAIRMAN: Is that the consensus of the House?
SOME HON. MEMBERS: Yes.
MR. DEPUTY CHAIRMAN: Okay.

SHRI RAJEEV SHUKLA: He can seek his clarifications tomorrow or day-after-

tomorrow.
MR. DEPUTY CHAIRMAN: Are you ready, Mr. Minister?
SHRI R. P. N. SINGH: I will do as the Chair directs.

MR. DEPUTY CHAIRMAN: Okay, I think that is the consensus of the House.
Since the statement is laid on the Table, we will have clarifications. Therefore, we

will take up Short Duration Discussion tomorrow.

SHRI RAJEEV SHUKLA: Sir, tomorrow I will have to find out the
convenience of the Finance Minister and the Agriculture Minister because the

discussion on the economic situation will start in Lok Sabha tomorrow.

MR. DEPUTY CHAIRMAN: In any case, you cannot complete the discussion

today. So tomorrow he has to be here.

SHRI RAJEEV SHUKLA: The reply time could be later. I have to see his

convenience.

MR. DEPUTY CHAIRMAN: Anyhow, we can have clarifications now. Shri M.
Venkaiah Naidu.

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, it is a very shocking incident
which has shook the conscience of the entire nation once again. I don’t want to
dwell at length. I would like to know from the hon. Minister whether the case is
going to be referred to a fast-track court; how much time the Government is going to
take to file a charge-sheet. Is there any time scheduled for the same? Secondly,
whether the fast-track court is going to be set up for this purpose. And thirdly, Sir,
time and again, we have been discussing such issues in this House. Sir, will is one

instrument. Unless we have the political will and particularly, in the Governments of
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various States, we will not be able to deal with this situation effectively. That being
the case, what are the steps the Government of India is trying to take to sensitize
Police, sensitize State Governments and also create awareness among the people? Is
there a proposal to have a moral educational system as a long term measure to
create respect for women in our youngsters also? Is there any such proposal before
the Government? What are the lessons we have learnt from the Nirbhaya episode
which shook the entire country? There was a widespread demonstration across the
country and afterwards, incidents after incidents are happening. So, I don’t consider
this as a political issue. It is not connected with this Government or that
Government. These things are happening in different parts of the country. It is a
shame for all of us. So, we have to now seriously think of amending the law also;
make it more stringent to give death penalty to the rapists. Firstly, is there any
proposal before the Government to that effect? And secondly, create awareness
among the people, and thirdly, sensitize the police and also State Governments
about the issue and introduce moral education in our curriculum. I would like to

know the response of the Minister on these issues.

SHRI SITARAM YECHURY (West Bengal): Sir, I would like to seek certain
clarifications from the Minister. Sir, since the ugly, dastardly case that happened in
December last year in Delhi, the whole country was shaken and outraged. All of us
have decided that the law should be amended. Justice Verma Committee was
established. It gave its recommendations. A law was brought and amended. But, in
stead of reduction, you find an increase in the number of such cases and such
dastardly crimes and crimes against women. This is very, very painful, Sir, because
certain police officers have mentioned that unless you really make your law
effective, get the fear of law among the people, whatever amount of legislation you
make does not really make any deterrence and because of the high degree publicity
that all this gets, it has become fashionable and these sorts of incidents are
increasing and all of us should hang our heads in shame as a result of this. This is
happening because we are not able to instill that respect for law which comes out of
fear for law. Sir, I would ask the Government, are you contemplating today to
increase your number of judges to deal with such cases on a fast-track basis? This
is my first point. In spite of the Law Commission’s recommendations, we are today

having an abysmal ratio of 1.4 judges to a lakh of population.
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[Shri Sitaram Yechury]

Twenty-five years ago, Law Commission suggested five Judges to a lakh of
population. We slipped far behind and we know about all the pending cases. Sir,
only 36 per cent of rape cases are, actually, investigated. Shocking! And, if this is
the case that three or four culprits walk off freely in a city like Delhi and not
convicted, what sort of respect do you have for this law. So, the first is on the

question of Judges.

The second is on the question of Police force. We have, according to the UN,
one of the lowest population-to-Police personnel in the world. How are you going to
monitor such cases and how are you going to have strict vigilance which is required

for increasing the confidence and security of a common citizen?

Third is on the question of this investigation. A lot of recommendations have
come on the question of women police officers, fast track investigation into these

matters, but what steps the Government is taking we do not really know.

I am fully conscious that law and order is a State Subject. I am fully
conscious that this is the responsibility of the State Government. But, I am fully
conscious of one fact that all of us owe a responsibility to our country and our
sisters that we will all rise together to protect them against all these sort of things.
And, if you want to generate that confidence, you will have to act on these three
counts. That is the assurance I want from the Government. I request the hon.
Minister to clarify on the issue of Judges, Police force and on fast-tracking this
investigation. I want to know what the Government is contemplating on these three

points.
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Afged SR afeedi € ofed afigedl & Raew @I @ridaEl 81 8l et W S
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MR. DEPUTY CHAIRMAN: Okay. Now, please conclude. ...(Interruptions)...

9, 3@ B AT
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MR. DEPUTY CHAIRMAN: Now, you conclude.
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SHRI DEREK O’BRIEN (West Bengal): Sir, I have one suggestion and one
clarification to seek. But before I share the suggestion and seek the clarification,
what is bothering me here as a comparatively new Parliamentarian is that the trend
of gang rape is becoming predictable. But what is even worse is that after a gang
rape happens, I think, Brajeshji was right in saying, especially in a metropolitan city,
it happens, it is the media, then, we all say a few sweet things, and then we go back
to our work. So, I think, all of us, including myself need to really introspect to see

that these don’t only become hollow words.
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Sir, I have one suggestion to the hon. Minister, through you, and that is
about protecting the privacy of such ladies because they have to live their lives.
They are not going to live their lives as rape-survivors; they are going to live their
lives as real women. So, my humble suggestion would be to drop the term ‘photo-
journalist’ in all communications, including the Statement. You can just call her a
lady. Because otherwise, once you say a ‘photo-journalist’, now someone will go
and do some investigation to find out which paper, follow her, do a 24-hour-cylce,
and that is mess of her life even further. So, that is a humble suggestion to drop the
word ‘photo-journalist’. In the last two-three days, after this horrific incident, there
have been at least two or three families specifically who have come out because
they have been pained three or four years ago, and they are looking at this incident
to help them fast-track their incident. First is the journalist in Delhi who met with the
horrific death a few years ago; I don’t remember her name, but, I think, we should
keep her name private. The second is the young girl from Mumbai. After this, I will
share these two names with the Home Minister in private. If those two cases
specifically and everything else can be fast-tracked, that would be appreciable.

Thank you, Sir.

SHRIMATI KANIMOZHI (Tamil Nadu): Mr. Deputy Chairman, Sir, as has
been pointed out by many hon. Members, before this, we discussed the incident
which happened in Delhi, and now we are discussing about what happened in
Mumbai. In this country, these are not the only two incidents which have happened.
There have been so many rapes all over the country; it is not being brought to
media light; there is no concern about it; and it is just gone. Then, there have been
cases of child abuse, and I don’t know why we don’t even bring that up. Sir, we are
talking about laws, we are talking about more stringent laws, but I would like to
know from the hon. Minister what has been done and what they are planning to do
to protect women. I mean, the law takes its course after the incident happens. I
would like to know from the hon. Minister as to what is being done about it and
what they are thinking about to stop incidents like this. You know, how women are
treated in police stations and other places. After an incident of rape happens, when
they go to file an FIR, the minute she steps in, she becomes the accused, she

becomes the person who is the culprit. What have they done to create awareness
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and to respect the women’s rights? Sir, I would like to know what kind of awareness
programmes they are looking at to make sure that the society becomes a more

secure place for women.
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8 P gfedl &1 dfe T T, A1 BH SHS! A Bl beH IRd §, Wi el
TRl AR FEl 1S9 Wed W gARn AfRemed & wWe i ¥ ek Rgwm #
qfgcell Bl BN GHEME gol °d Bl B TS Tl R P 39 dRg O ARt @
eI <4 B ad by, d Ig dgd & WHAD a1 g

W, g oMUd WA W WAl Sff 9 UP SR fFEed @ € fe wfkenm & @
TF IR NG JadR BT 8, Wfed o9 S99 S9 IR H gedm skl § d 99
R IFHT IR-GR AFRNID dAhR Bl 8| 3ADI e & g Al &1 Ud
R fed g =@ifRy, arfe Afgersi B oem R s avg # el A 8l 8"
JEg & IR H T ¥ Ped ¥ 6 'W Gl UG b U g9 db gHA Fhd 8, olfdbd
ggl W IE "edl gS T ol BH S9 GWNE H S9 "Wedl @ frar &xd g1 # #@3
HEIRY B gl GEdl g b d Sedl ¥ Skl BRE P Bic qABR sHBT [UiY
PIAC| 59 AFel H HERTY WWEHR Sl Af$d B 8 SR S8 qea il SmRifua
@ The foar g1 W oA § fF ST A @ ®er 9 wel wonm & Sy

SHRI RAVI SHANKAR PRASAD (Bihar): You give time to all those Members

who want to speak. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: I am not denying anybody. ...(Interruptions)...

# IfT viHR uwrE: AEE Suwwnfa Sf, § oud wemw 9§ A HE S
W Po FAE Yol AR "G @ S, o™ 3w 9 @ 9@sd s f aw S
AMfed dTAPR B & TE UM P 6 9 g ©l &g < B FARKSA Hiyed
gl @ g8l & Al Us WS & AR H PEd © & I8 ST T, dfb A8 Hedl
AWM 6 g9 g Tl IMUB e B fB FHET A1 e I A 9gd WeT 9 I g8
A ' FFE A T A1 AR R HM SN A oue Foe H O we W
e A a1l g g © 6 ol 9@ 98 We Yagaise T8 8 U™l §, H®ifS
qfgell vd e faerd H@uerd @ faq #Aerm b o H RISl ddl I8N g1 Q9 @
Al Far & aEacle e ¥s Refa & @ A U S wmg T, Rife ™
I HA §, 99 T s &1 R gem? AR 9l el 4 ¥ 9 dEl b
RSN @1 BRe ¢F BT 9T, IR @l BRe $F fhar 9wl § euw ug
ST AEdl g f6 R 9w # Sl 39 aRE @l "eAld 9% el 8, & AU Y8 HA
F wU A TP AWCET A b U e & gfew weitRledl B doF gaE T
T VY qHal ¥ Faeaeidar s)d? "EAR '@ S, d U W ¥s Wald g9fev oY
RE1 § & 'R HgWg H WM F 6 aol WEEd T XU P USAl & |l g, S f&B
Sl \E o1, gEdT Aded g8 ¥ fe o # wdl 9 adl gl & =X @1 e
foas o %@ B OgY AT FEd A w1 N REe W ¥ 5 @ Awd @ @R W
d TR e per Bl A w¥e S 39 dRe A $RiAEl gs v, 98 T8l 8 uwil #
A ¥ ¥E Al oA = § & FeRr & oamel A onfl 9@ hwen W€l eman g
# o arear g 6 gg Been onfl 9@ Rl ARl oMl ¥ SR g AMel # o Sud

IR ®T Y I8l 872

g9 Ue offtm 9@ ok ye € R o famei @ # wft @1 e a@mean
g & afgen & 9= $1 ol <w A fH aRE A <@l S IET §7 8H WISAT B
ASEl &1 WHM PRd ©, [eUT @ ooial & R dxd 8| AW H#HOSh,
g9 39 fawrm &1 gd A Swn @1 W Wi fren € wReg 99 U ad dl 9gd A
gl R o Sl dwd € Al W OURT BRA b AU aoihd f6W dRE W PES
fagma e 2 € Afedni @1 oquHH @A aed famda e w ¥ R 5w e @
SRS T 14 S B 21 T T =3 R B =4 2 =1 ) B 3 e 5 e o A 11 R
IRE Wed B Hafer & fawda gnmi

S A §9 ORE P AUEl b IR A FY W Tseds el < dd ddb
Pl GEE T8l gl o f& dFw Amg S A gan 6 e Asssdc 99 #RA @l
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gd ®, A B9 SRR oAl ARl f R dRE A pEs fawud e e g
HITT, 89 @Ol & ISR BT G SN BRAT dled 8, ofed  fdsmud @i
IER Y& FARHE T BT 2, A WHR & S8k ax H e gl #
oW 6 I S W A g €, MU $ W AR HR | U fUmell aR At wew @
e fpar o iR 'R @l ff 9gd sga @ N, Afdw § wEw wgm & s
¥ S IR-UE WAl SOy ¥, U AP IR H 'H emmad |

DR. T.N. SEEMA (Kerala): Sir, on the same day, when the Mumbai gang rape
case happened 3-4 days back, a tribal woman police was attacked and gang-raped in
Jharkhand. It is very sad that that incident did not get much attention in the media.
Yesterday, one dalit girl was brutally murdered in Haryana. So, we have to view such
types of things more seriously. The increasing number of rape cases reflects the
failure on the part of the whole system—administration, police, employers. So, I
would like to request you to please call a meeting of all the Chief Ministers, the
Home Ministers and also the police officials to discuss and review the steps that
they have taken for ensuring safety of women in this country. Thank you very

much.

sihrct W fig (e uew): 9% ¥ WX BIEl SR & A1 g @l W
P U 88 2, H I9 W HA S b1 gedw ue @ gl g fomn € 6 gfew
g # AHRF TAHR B AWM I FX fo M T, S gw B M ®, |
ug Rl ARER ff ey S g € SR AftgEl W BT b oS ST
FJAH H PlT FE BT A8l BIS! G| HH S P VA E gwE i Fo|Eg
q W o oarl Y ¥HR SH A S 9@ SR ®, 98 69 ¥, i Sed ue A
IPgFT Bl Il db Fem Ael ol Tz gl Ml d@ Sud fad e € @d @ g,
g ddl Y81 Bl SEd a9 ¥ S "eARi H AR deladl g ol ofmel i ermERi

¥ 39 T{$ & U™, BE "eqdld BU Bl SS9 g9, 2011 H, BIsAW HHIYE H BRE
TH PBIC b fAy S 506 BRI B Bl AR Rew @ off, ad gg § dAgw
TgHHE 7 T 99 B IO, SERl a9E W M WMl R OBRE ¢b IS §g &
MW OEl I el HO# #A St ¥ e dEdl g 6 o'W Wed d Sl Ud $oR
g gfcr 9 SHd fparaed W W UM ToR @ Bl sEd e @l WReN
FFd g g1 H >s guw WM fF g S BRe $@ @I @ A o @ g SR
g S "ewr wel g, @ zad At St oo @ s grf ek st e @
fearg o=l Sl S sMudl AWiW ® R A Uil oREl uds MU €, N9 S
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gl odl SffE, g Wdl B ufhdl, g8 We $v gadl oar Rl Rew Sar g7 #
7= S W omuE e f U ewiftE, S i v A wnfie B f, ues o €,
ITH FH AT H, S gad, @RI Wi B oFel & A ARyl I ERT Smud
AT B, Hife TP ARTARN & Wel Th AR & gl R d 9Hy Adhdl 7
T8 ol ¥ 5 ghel gEaer sww WEl 8 Y@ ¥, Hife g ' IR 39 wi$ @
AT @d §, POR BIA dFd &, olfdbd YAl "edwsl @I JIHAM el 8l @l E
A SN, omet A Wed H aMud WEE Ul IE Ule] =|E P} Rl § AR AU
IE PR e B P 3 uds MU uiEl oIl @ @Ra & wikfl @ wen fresn
IR

DR. BHARATKUMAR RAUT (Mabharashtra): Sir, I am in a deep sense of pain
and my head hangs in shame, being a journalist and also being coming from
Mumbai, a city where this atrocity has happened. &%, # &mus gr1 fifRey AEe
A I del @Edl g B oMud ¥E S FIRfpeyE fewr & S wede & 8, uE
g @ offfvRmed IR # ¥ ¥E 9gd b Us give T oTEH @IS gERM AE ®
g9 ®I$ determination for the Government 7&f & & we will take on this. VT $©
TE g1 ¥E S Wede i hacd T, SN gAR YoUWR H Yfaw d1 U9 Ale S
g, 99 & e TE U9 Ale S Wede femn ¥ oFE e Wri @t e @SR
| oI apathy about the pain of a woman %, it is reflected in the Statement. Sir, I think
more emotions should have been there. Having said that, Sir, I would like to raise
two more points here. Number one is, one of the relatives of the accused has
claimed that he is juvenile. For that, a birth certificate has been submitted.
Apparently, that birth certificate seems to be forged. The year of birth seems to be
forged. That has appeared in the newspapers. In Nirbhaya case also, one accused
has claimed to be juvenile. 3FR &F VAT &vd B4 & T oR1Y &_d I8 iR &4
STH]  SIIID/AETTT TS P Blsd g, dl ol ol © b I8 =A™ B Th
g3 faswmr g1 s oM Ugel $ES o9 @ f6 8 S ges ghRiua e
B @ wicfhbe & I8 el & A1 T8Il 3P AU Sudl HEl TEl S w1 S
/T & A Wise Tl R YW BI@l, d U SHH @1 <d B wive Afcfhdc
dfere fear T 21 SEfAY Mudl U'Rd sl WiE @Al @iyl g Ul IMUH
IE WFeRI afey fF uE Afcfhde el § O TER  (WHF #t udl) This is one

point.
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W Y3 TP AR @i 39 A 2 1 come from Mumbai

Th Bl ogd H g o Mg § 6 oW s b e o fafdew g,
S BRI W JWRIRRT 7 g8 B OE A dRar < feww # ¥g e e ®
fo e ey a@ 8 w8, ofd s 9gd wIRar | I =gyl If this s

proved in the court that the victim herself has cleaned up the matter, it could be

taken in the court of law. I fear as if the incident happened with consent. ¥R, (q9I
ot G d guear § & g e @] BNl W, WHR Bl s W TG BRAl
oY & vagss @i 4 fffes & wienme fay €1 991 uar 78 & S=iF few
N F BRME faU €1 Il 9 Th IR FAreR gAT B, olfdbd R d BICHUE
Qe eI § Tol S 8, a1 Rl W OSHBT dollchR gl 2l S Hidrsd
4 SHb wlenmd fay €1 sHifeuedl sdd SUR ®ls UM @l foran T g1 MR
dred gEg H 90 8 A1 fieell H, A qwWE # 4 #R @ gl 3WH FW dlig Al
g el ferm W g1 98 wiaigd ol db Hfbwbe T8l g g1 S el fedd
8 U E, ST SW BIg Wl gl AEl omg Mg gl W, W e Reave € b

you take it very seriously. First, if any photograph has gone in the social media,

stop that immediately and bring the culprits to book immediately. Thank you, Sir.

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, as has been
discussed in this House several times, we talk about the disgrace of rape which
happens in our country repeatedly of late. Of course, the reporting has been higher.
Media has taken cognisance of the importance of this. Several times, because of the
advanced reportage, we are able to, at least, address the issue that is happening. I

believe that there are three things that we need to take cognisance of.

Number one, the free access to pornography. Responsible adults are free to
go and watch what they want, but in an evolving society like ours where there are
not enough safety and security checks on the kind of pornography you can access
online, an unrequited lust results in a lot of this kind of an anti-social behaviour.
Number two, there is no social shame in rape. The shame lies with the victim and
not with the aggressors. In the olden days, we used to have DSPs and SPs, who
used to catch these boys who misbehaved with girls—it didn’t even reach rape
levels—and, they would be shaven, their faces would be blackened, and, S9! e
R go fegr SmEr or R WR wER R ME H Ial gedrdl skl ol
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For some strange reasons—the human rights activists and others came
forward—this practice has discontinued, and, therefore, it is almost a badge of
honour for these rowdies and anti-social elements to go around boasting about rape.
Thirdly, the most important thing for us to introduce into our IPC and other relevant
Acts is to open registers of violators of sexual offenders so that these fellows, who
come out on bail, or, who are subsequently left out, should not be able to access a
free society. Once they come out, they must report to the local thana where a
registry should be kept of social offenders so that people who rent out rooms and
homes know that they are consciously giving it to a sexual offender, so that people
don’t invite them into society, so that they will not have access to a free society,
and, if they are in a better state of society, they should have no insurance cover.
Then, what do we do with these fellows? We should not keep them in jail and feed
them. They should be put to hard labour whereby whatever they earn by way of
their wages is remitted back to the victim and kept for her personal use, or, even for
the personal use of a boy because even young boys are sexually abused. No one
talks about the kind of rape that happens with young boys. So, we have to see that
this kind of violation is stopped, and, we must bring in strict social norms which
help the society also to shun them. Now, we see the parents of the rapists are called
for weddings, they are invited for greh pravesh, they are invited for social functions,
and, therefore, there is no isolation. The people just gossip, 3BT TATHGR HIG AT
T, AfeT wmdl # SEer TE gardd a1 gR1 e

That kind of a ‘cat on the wall’ business of thinking has to change and we
must open registries of sexual, social offenders and entail that they are put to hard
labour and the earnings from that hard labour should be remitted back to the victim,

no matter how well off the victim is. These are some of my observations. Thank you.

MR. DEPUTY CHAIRMAN: Now, Mr. Balbir Punj. Please stick to your

promise of two minutes.

SHRI BALBIR PUNIJ (Odisha): Mr. Deputy Chairman, Sir, we saw the Nirbhaya
incident, and now this second rape incident has happened, and, since it happened in
Mumbai, which is a metropolitan city, the conscious of the entire country has been

shaken, and, we are sitting in the evening and discussing this issue.
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Sir, the prime question is: were these incidents preventable? Was it possible
for a good administration, was it possible for a good policing arrangement to
prevent these incidents? I know, in the Nirbhaya incident, it would have been
possible to prevent that rape had the police acted on the complaint of a man who
was thrown out of a running bus. Later on, the same people took over these two

people.

In the case of Maharashtra, Sir, through you, I would like to seek a
clarification from the hon. Minister whether there was a proposal to have a Mabhila
Police Station, all-woman Police Station, in each District of Maharashtra.
..(Interruptions).. Can 1 complete? And, to what extent, the State of Maharashtra
kept that promise; to what extent, this scheme has been implemented; in how many
Districts the police stations have come up, and, if they have not come up, why have
they not come up? This is the first clarification, which I would like to seek from the

hon. Minister.

Sir, I am told that there are countless rape cases pending in the country, and,
convictions happen only in 14 per cent of the cases. Sir, through you, I would like
to know from the hon. Minister as to what is the total number of rape cases pending
in the country, and, what is the conviction rate? This is my second clarification
because it is not the quantum of punishment which is important; more important
than the quantum of punishment provided under the law is the certainty of the

punishment being given.

My charge is, Sir, because of tardy investigation, faulty investigation and
delayed judgements, the witnesses change and the people who commit such crimes
are confident that they will manipulate the system and escape the punishment.
(Time-bell rings) So, it is not the quantum of punishment, it is the certainty of
punishment which is important. And, Sir, in the Statement, the hon. Minister has not
said a word about the compensation which should be paid to the victim. The victim
has undergone a tremendous torture and it is going to be a life-long problem. (7ime-
bell rings) The least the Government could have done, of course, no money can
compensate for the torture she has undergone, but all the same, since the
Government and the society cannot undo what has been done to the victim, the
least the system can do is to compensate her handsomely so that she can rebuild

her life. Thank you, Sir.
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3. faogesdt |t @ U9w): W), 980 9R 9H 9wl 7 9gd 9Rl ard
PE T H SUB WM T AR BN dA AEdl g b i garer @i &
9c 39 9 & X TR H S WIh AR WY b IiERel BT dNfeV, 98 W
d § el b WRER g B9 Bed AW 8, Q. g9 8, B a9 8, b
R ST fparaaa wel el ', a1 A wHsl g & U yeR @l eX SR "ie
Sl gd R B ARy, 98 T8l b a’ER ® AR VAl FRwR BN @eln o REl
gl gfF ol ok g SR A9l R, S8l W M see € 3R Siel SrduRe
2, 98 & U FEG O I & AET A B AR & A fafsw & oAemw 9 iR
59 BI9W & HIEMH W 3 S gelfdd UM &l H Sl TR q@dt Iedl 8, Sl
S IIARIE PAM a8 ST 8, SAb I8l Wl "edd Bl 8, d % & A A8l
orctl, wifee agi Wifsar &1 &1 8, 980 SRER @l B gl Py fIeloiel Al W E,
el uga emmaRi d@ TE ¥

A [UFHRT WElRY, § AUe HiegH W A HAl S BT &M g SR
BT @1 FEdl g b ffar geaeR @i & 99 Y sad sfascd gU, 98
U FAM DI PU B sHb A B H IE HeAl dsdl g [ gfew @l dgd
] AOd B Bl SRA §, SHBI W BRA Bl SRA &1 BURTIE $ AN
sl Bl 1 TH b9 g §, NTAH Ui ANl A TP AR dAsdHl b WA IARDR
fear g1 a8 ve onfearft Afeen offl sREs @ e wew & aR A Fed oA
IR TRES H T8 Sffcdrl dshl g divedd ol g8 R IHb AU
IS g8 IR el B T AN o R o B A I9F W Wt g Ari A
gk fearl 99 ARt A ga AFdEar W T8 ot I8 Ue 9gd Sede e
WHATE "ed ® ..(HT @) Ed)..

A SURWNG "Eed, # oue Hiegd | ¥ garn dedl g 6 4 @a
AT FREIGUA, S WRT IRl WME B, AR H S| HY oA & WY
I ¥e9 $I qa 1 Us B § P e fawar grsdd @< I g AW UM e
fF IHP! AT TSP B TP HENM H P Iol B o AT T, olfbd gl SHBI
g e gT & Tl 99 H T dEe @ 2Rwd 9 demE. ¥ 9@ 3, U9
THSLALGL W 9/ B, A SAdl A8 beAl AT fb w1 dwlfud Afgen B uar g b
IED! ASD! DBl B IST P o T

MR. DEPUTY CHAIRMAN: Please conclude it now.
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o1, faorreredt Wl WX, W9 gE 9d 99 oAgd! B A qargdl, @ R gER)
gferd e @ @7 gfad @1 Swdl 87 Sfud AHiegd WO A H#A oS W g
faes ®xar el § 6 FRM-ere d oM 9§ €, dfed w@ d® L (|9d Bt
Hel)... S9P1 fparad e AR # S E 8, 99 9@ died TSAIMRSIN SHdl el
w0 F TE o, W gedAW feaufafen skl W sEd FW dgd el & o
DI SAEAWHAT © | AUP] FgA-Igd  FAIG |

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Thank you, Mr. Deputy
Chairman, Sir. I just want to raise two points here. I would like to ask the hon.
Minister, as Dr. Seema and my dear friend were now raising, why so much light has
been thrown on only this issue. Every minute a three-year-old baby or a five-year-
old girl or a fifty-year-old lady or even a sixty-year-old lady somewhere around the
country is being raped! Only seven cases, like Nirbhaya’s and this case, the media
has brought to light. I am not blaming them. I am really thankful to them because
Nirbhaya was even taken abroad for her treatment and better accommodation was
given to them. In this case also, every minute, every second an update is given to
us as to when the first accused is arrested and the second accused is arrested. On
this occasion, I would like to request the media, the Press, the women activists, all
the NGOs and the whole society to rise to the occasion and see to it that every
such case is brought to the notice of the media, the Press and the whole nation.
Nobody should be let off. A message should go across the nation that whoever
dares to lay his hand on any woman will never be let off and the punishment will be

very severe.

I would like to ask the Minister one more question. The Minister has
promised, “The State Government of Maharashtra will do its utmost to complete the
investigation of the crime and prosecute the accused under law expeditiously.” He
has not said that the Government of Maharashtra has promised to do it. He has not
said that the Government of Maharashtra has assured to do it. He said this as if the
UPA and the State Government of Maharashtra are part and parcel.. He says that the
State Government of Maharashtra will do its duty. I would like to know this from the
Minister. Will there be a day when you would give the same assurance if such

incidents happen in any other State? I am not blaming you, Sir. I just want you to
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use this occasion and see to it that if any such thing happens, you would intervene.
Please don’t restrict yourself by saying, as you have done in the previous sentence,
that law and order is a State subject. You have given an assurance that the State
Government of Maharashtra will do its duty. Like this, please see to it that if any
such thing happens, you will intervene and see to it that law and order is

maintained. Thank you, Sir.

A @R Wel (SR USE): AFEYE SUSWUid #WElRd, WROEYg H g
PAS g A R 98 B s gedl 8, A9l WPR Bl RE A TP KedT
SR BIAT SR WeHe o fefdSedr €1 #eled, # ¥g AFar § & I fawy
b WeR B A€ €, dfed EH q BRI E-UH WAR T AR gURT FEIS g |
| 9 & ofer gl ok WReEdl @I gon gr §, o qw # IR geaw iR s
= @ I IE 8 MR I fGEd W) ojed gu el sfem 7 s aRa @
geAY B TE ¥ 3Ee oy WA @ @ e ®, ' ff Swt Erf ek
WeR @ F ered g g7 @ I oerf b s e @ dfed @ oW
T et |

AT SU9YUfd #eled, #§ 3ud SIRY WRGIY & s HEM Wed W dEdl
aEdl g P S T ge@dR @I A HeAld WMH g 8, ST YW A Usd
RE G 2, R A fhw < 5 R Smak 9 ot e R R & oai’ eI
@ IS B gART T IR SEE WY TAPR A vl g "t me @ oI
AR F oW IRE-HA BT AMSY, A Ugell AN g, el EERl WeR @ 2|
TR, W el P Al e SRR 2 98 el g8 ' 6 o fasmw @ fow
St v s @ w2 2, o g dfedt @1, g W@vpfa @l ewe iRi
¥ T W F AR AR ERpfa B WEAe PR I T, 99 gl & Reaw A9
gedl B 1 o =Ry, dfe SwH R @R BT sf uewiE dur M aRE @ |
Bl 2, 98 9RAE §pla & fudid et 2l

W Rafd # 59 gmg § R vd 91 @1 sooid el 8, dl § WReR A
SHle HRal g 6 BRI SR ¥ S vl el R H, W@ b IR H AR
fog g & (@ @ ud).. ok F R fiifah @1 Aee aen g 9w feifesh o



Statement [26 AUG, 2013] by Minister 485
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DR. GYAN PRAKASH PILANIA (Rajasthan): Thanks, your honour. You
telling me two minutes makes me off-grid. I can only say one thing that this is a time
when this House and all of us have to consider ®§ @@ ol 2 ofRd &I 3reAd
IR ®g T9 I & TA W AREI? A WRIE, AW, WANR IIRT B
WA Jedl & IR JEs H g' I §@E, AP, Sadld AR 9IEE Hedl §s b,
g sHGT RATSY 81 VA1 oAl & O WRBGR &I goold 3R SHad aHl @ 8l
TE SR IR goold-ghaledl b SH WX B TEl Ul SN b |

1 Transliteration in Urdu script.
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Your honour, rape knows no State boundaries; rape respects no age; rape has
no concern for religion. It happens anywhere, any time, any moment. Everyday three
rapes are committed. 8 224 e # UH IR P OO el Ol Bl T W
|En @ SRwd § 5 @ e Sl

And today, your honour, there is an occasion that a loud and clear message
must go from this House that this House stands for protection of women and this
Government stands for protection of women. We all men are guilty of committing
rape. Rape is not committed by a woman. Guilty is always a man. We have to think
how to protect our sisters, our daughters and even our mothers. This is an occasion
for heart-searching and as far as Mumbai is concerned, Mumbai has created another
Nirbhaya scandal. Statistics of Mumbai are horrendous. I will take only a second to
relate them. Rape has been on a steady rise in Mumbai over the last 11 years. I hope
the hon. Minister is listening. From 128 in 2002, rape cases rose to 231 in 2012. It is
an increase of 80 per cent. Eighty per cent increase in ten years is something which
must concern all of us. This year, I am talking of 2013, 89 women including 46 minors
were raped till March. While detection has been all right, conviction rate is
abysmally low, only one in five suspects arrested is punished. That means, 20 per
cent conviction rate. Something has to be done. That is my only concern. At this

moment, a decision has to be taken. Thank you.

m ol fE g9 ST U Suwwufa AwElkw, ¥ ofiesl H qAEl S 9T
REI g, Wfpd § U dd dgd q@ F A BE Ahd § P T IARGR bl Gl
W g ¥ H A e) =el 8 ] g, Sa g W) # *w & R T fR 9w
4 gAPR Bl TE BN B HA9 B, el ¥@l Wew H gk 7, Afsw A g
g A q@aR # gl gl § el Agl weR iR el <Ea H Prg ofdRk wegw el
FRAT §, AT 3 WY O BN Gl e} @ 8, 99 el 9 fel W 4 wm e
el WieR AoigRel, Sa # dg $1 ual il g Rl onfear® mfeen  swrn
fros of, #AiRE 1 fexw JwE ) fodt afeen & WY gABPR B YT BN

d ¥8 Fea AW & F b9, O & 9gd & wET d9 9, ST Ao d9
gS A SH BNl I AL, O MY Al AR Y, d1dl WX OTMA, TEE Ge Y
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spraT WX Yl U fvf @ wREr w® oS osad faew 9@ emar ® WAl WerRy, #
AT YId Ig o AR & W gfew g § oqw A e aRA @ AfeRd
9a T S SaReTRi B @ €, 9 d9gd d9ie T8 Bl @ Bl WY, TARDR Bl
Hedl H el TaiE el 8 Hhall g8 WM B 9§ b faeedl & i wie
d ooRE TEE B TH dis A I9dr Al o, gafay s gvdle arE onl delhR
o femr o) @ Bl A Q1 99 ' UeRd 9 € Reell @ fiin afs R
SHHET wRft 9 g9 H T R g A 9% BICHWR SHfere dedl, e @y o
IapT ARl AT, SfERAIgS] THAIG A8 el B ol 3@ MU ol bu faerdd? #HAl
wElgy, W9l 99 BN 99 e gafedee Siffrer R fie o ww ge fiie
T, Sd € BT FORM B AR AP I8 wfs B RUE Snw, dEA P Rud
MG, ard B RUC oMl »RfAE R d=fie Sfapisl Ufisd W aon 8l ©
SRIET de UfdSH WX Fel Bl g1 BRMNE o el €2 g3 oud g f SR
TSTR H TRT A Ueh ¥, o fiemadt a9 @ Y o9 R (caer)..

$ SwERn @il deaes |

o rad fe qb9e g8 fremad @ @ W o= Erf, @R @ off e, fierE
F Nl B argE @ 0 B dge @ 0 B wre @ W B, W@ @ o
Bl g @t Wt BRI @ g'l SHer RU WR-B: Wi # gt 59 BRMAE o9
P ROE IRufa A« d oM & A qfesm @O $H U AUel " &
gfesm feal foam &) @1 Bl g7 N9 9@ 98 ARWR T8 gan, 98 a9 9%
AT T R IRER 8 W W9 a% SHal 9 T8 B ¥, 99 9@ 98 exar ®
SR d1 B & a1 98 Hol ol € b 994 Py IRmY A1 €1 3Hb A g S
Hedl B Wgel Al g SR 8, sEf AT R 8 R U e9S BT Seal A
faert gF1 =Ryl T8t ¢ TR sy H#A €, 99 B A P gl &1 orgwa
Bfager o1 YW A8 ge, d9 dP A gSAG HH B Al T8 8, egda |

SHRI RABINARAYAN MOHAPATRA (Odisha): Mr. Deputy Chairman, Sir, we
have enacted several laws in this House to prevent sexual harassment. But I found
every thing has gone in vain.The Minister has made a statement on the Mumbai
gangrape case; and the steps being taken to prosecute the accused. My opinion is

that we are not taking these incidents very seriously. In Ramayan we have Sita
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culture; and in Mahabharat we have Draupadi culture. But we are not going back to
our culture. May I know from the Minister whether the Government will set up any
Study Group for this to protect our culture? I also want to know from the Minister
what preventive steps the Government is taking to check such incidents? As hon.
Member, Renukaji, has said about the social indicators, I also feel that we should go
for social indicators. By this method only can we change the mindset. Liquor is
mianly responsible for causing such incidents. So, I urge upon the Minister to look

into this thing. Thank you.

# sfeTer I @ (U9E): W), AR I &1 v g R gws H S
1 g gam 7, g€ @, oMfET i G arel gl W e woivH ey €1 wed
P G 7w T 5 oM T "weAW T IENE WYl W], TEA ORT gIna Ig ¥ R
gred H o9 twl fSwpeE 8 el g, A IE W Son el #Al €, 9
RSl A ff 2, Sw v Sfew il W g S9d g denR ds
qges Saoude B ft R @1 s Wey A @l e @ te fotr o
gl S oo e oy HAl 2, 9 @1 R 59 P9 F IR A gar g afed Ot
geqad Rile 9 8, S9$ iU WRPR H U dgd 8 THeH &R+ 80, S 3l
AR dear St A ®El & e ffcem &1 em dE wm?

W, dIHN TE Id GEA A ¥ P R dweex TE 7, O A wesw
Bl W gafag # agm fe st S oW fewewm gem ¥ W dfm HEieml @
39 W I PRIV ART eifow wolew g v f6 59 ddg H 'H Ue Sevea WS
BT B f5 fp FEsT § U geAw wH § 3R SUd BRU R 87 89 R
B A Widl & BRI

W, A AR BH T b Bl A B}, Al 7 IOl URosd 1 FH HUA bl
Bl far, dfd s AMc @1 UGARSIR S¢ He 9@ Ao 8 do I|EX gs, Al

9 B BRI R B2

SHRIMATI GUNDU SUDHARANI (Andhra Pradesh): Sir, it is very
unfortunate that these types of incidents are happening again and again in India.
Last time, it happened in Delhi and after that it has happened in Mumbai. We have

made several laws even then these types of incidents are happening. Every time, we
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are discussing it. I want to make one point here. We have asked for special courts
and fast-track courts. But it was not implemented. Secondly, judge and police ratio in
our country is less. The same thing has been highlighted by many countries,
including the UN. Therefore, I request the Government to fill up all the vacancies
and strengthen the police by modernization of Police Department. By doing this, we

can address the issue of atrocities against the women of our country.

. IEdT g™ ([oRM) - W), 9% WA dfe B A1 das drenm dis 8, H
UH 91 el dredl gl .(EEH).

st I FUE FGg (RER): W, U e, omu @l @l Hier T @ ©
(TFET)..

sft Suwwmofer €Y, emm ®AIm YW & @wd €1 You always do this.

o1, T db@: el SH 18 Wil A B9 §, Sd [d%g Sddsd SiNed &
HeE F A g afry, Wfes F F St @ @Eer @ € 5 oorR @
STERY STURTY BIAT §, o 99 $9 H dE Foliol e oA ARy iR VS SRR &
freg PRAEl JdIea SRed & d8d 9 @R P QR DI BRIAE! BRAT ARy
T gM, P S g, dfyT A A SEer W Td g e difsa asel g
et R & Skl 8 3R SS9 ofsd & % ofR HREE! Bkl g iR A9 &
qg I8 DI @M W B WK T, Al 98 TP AR B ARal vl W Al e w=A
¥ fag Brs < @iyl S9 W At won et a5 o9 Reefiw war @
I AYFS g1 9 ARVl 9wl @l # U9 rRiEl & ufd s} Uer gmml o # =medd

g fo #= St T W= s a9 | gwErs |

SHRI A.V. SWAMY (Odisha): Mr. Deputy Chairman, Sir, I thank you for
giving me this opportunity. I have been hearing about all these corrective measures
suggested so far, but I would like to change... (Interruptions)... I want to make a
pertinent point and I want everybody to listen to me. I am 83 years old. I should
have only talked about past and present; future is not mine, but I am
venturing into the future of the society in India. Therefore, we must...
(Interruptions)... Sir, there has been a common proverb, ‘behind a successful

man there is a woman’. That must change. It is derogatory to women. It should be
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‘behind every successful man there is a mother’. Start with mother: if you think it is
the mother who makes the man. What we are discussing about sex and atrocity is
value-based. Therefore, women alone can protect themselves. How? 1 will put the
entire blame on women who are not giving...(Interruptions)... We are talking of

children’s rights...

MR. DEPUTY CHAIRMAN: That is over. Your one minute is over. Prof. Ram
Kripal Yadav.

SHRI A.V. SWAMY: No, Sir. I have not yet finished.

MR. DEPUTY CHAIRMAN: Please sit down.

st I pUT AIed: SUWHURT ARG, EE B Sl dARhR @l gedl ¥, 9
TH R U Q¥ Pl IEAR feAr g1 F wHer g fF amaR, @ 9w & UEH W
JelcpR &1 wedel H gfg B el g1 #eled, fieell # S wedr g3 o, 89 W @I
<9 fafad genm ok o@ qws # "ewr 8 Wil H wwsal g & gaer @ ugd
g ORER dg IERl ugRi Wi R el 8 %€ ¥l g ey H @r 9 9, q¥
deq fGfqa o, PR 4 $eH SO AR BT G, dfbd P g9 b oarg
U B gesll # eHl el ol dfew gig &1 @ vl wWelE, § R we, fEr 9
e g, ol g b g8l deeR @l gedell § AR ghe 8 el § SR |nled
JAPR SRl g8 T W 8l e g1 ffEd dR s ey A <w @ 2 sw
d9 @r fifa €1 999 gl arn @ @ A S fREe omi B, 39 fiRmEe A W@
d® gRadd &l 8NN, 99 9@ Y9 B HeAW §§ el &M dlel § |..(aHT @) Edl)...

MR. DEPUTY CHAIRMAN: Your time is over. Now, Mr. Minister.

..(Interruptions)..

sft I Furd TEd AR H S Afdedr @ firEe omit 7 iR 9 A S
qfgarell d 9N B AR FFId 8, S99 S e e oe

MR. DEPUTY CHAIRMAN: That is all. Your name was not there in the first

place. ...(Interruptions)...



Statement [26 AUG, 2013] by Minister 491

#t IM FUA AET: WY AR WIE BT S @ERV GHIE B AT B, SH W
IPY T B SRRA Bl (T B H).. WHR Bl $HS A9y H SN Hrdard
HAT TRy dIfe $H TRE B "W d§q §i

Y g9 TP (ERTY): WY, NS H W "eq udl, d' g€ g@e "edl T
3 ey H W g FE ¥ f wERTg & W duw W E e gfem &
safed &1 # HAl #WElRY W HEAl dEdl g Ud k% Y BT AddRU BT
TR T, dfpd g8l g WG SAb YEDIU b AR H Al w1 udl Pz A g,
FifE gferd & 9gd IW 5T Al Bl HGE PRI B BW I ¢ | Asley dgd Al
RgpeHed  gs & f9H * gfe a9ax o ¢ €, $9¢ aR H MU WEl 94 & R’
ded £ g ad I8 © f wermg d AW gfew efred 9 el @ we EW
$ 95 TE BBl T P TdefRAl B R ¥ 9EY P9 feod @Ry, $W SHe™ BN
aifer & @' S @ g 5 ARa g axe @ et @ ogfem @ @
T 87 Ieed gfad Wl Ue SR dWd b g9l g8 bW P} @ ol dedl 9|
78 ¥ f& gfem amored B’ @ @ Re s TE St iR aw o W S ol
0 99 €, $ad SABT B BW FRAl g R oA 4l $B QEUR BH Al 87

SHRI R.P.N. SINGH: Sir, I share the anguish of the hon. Members of this
House and I take this opportunity to strongly condemn what happened in Mumbai
on the 22nd of August, 2013. Twenty-five Members have given their valuable
suggestions and they have raised some very pertinent questions. I will not be able
to take the name of every Member. But I would like to talk about a larger issue

which is prevalent.

Sir, the Government has tried to take all the measures, and I would like to ask
the Members as to whether they think that, singly, any Government or any police
force will be able to stop rape in the country. It is, definitely, there that the
Government needs to pull up its socks with State Governments and the Police. But
does this House really believe that this Government or State Governments or the
Police will be able to stop rape cases in this country? Members have spoken about
the mindset of this country. I think that is where we missed the point. This is the
country where we speak about women in great platitudes. In our scriptures, we talk

about women. In our history, we talk about women being put on pedestal. But,

* Expunged as ordered by the Chair.
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unfortunately, when we come to modern India, these kinds of dastardly acts, which
are being committed against women, are shocking. These are not only against
women, but today, we also see such things against children. What is happening in
families? Parents have gone mad, I would say. This is something which is a larger
issue. I take those suggestions where we can have improvements in Governments
and the Police. But there has to be a larger, broader perspective to this whole
debate. What is happening to the mindset of the Indian males? A lot of people
talked about pornography and advertisements. But, I think, there are larger issues.
We really need to have a study about what these issues are so that we are able to
stop these kinds of barbaric things; barbaric too would, I think, be a simple term to
refer to what is happening to children in this country. And, these kinds of rape
cases are not happening just in cities. These are happening all over the country, in
all the States. All of us, not just the Government but all of us, have to put our
thinking caps, come up with suggestions and take actions. Not just the Government,
but all of us, as Members of Parliament, have to come up with a thinking that will
stop this kind of grotesque and barbaric acts. A lot of issues were raised. I would
like to say what the Government has done. After the dastardly act that happened on
the 16th of December, thousands of girls and boys gathered at India Gate. The
Government heard them. They put up a Committee, the Justice Verma Committee,
unfortunately, the late Justice Verma Committee. He gave his Report within 29 days.
He did a remarkable work and the Government acted upon that. We came out with
an ordinance and it was passed in both the Houses and it has become an Act. Mr.
Venkaiah Naidu spoke about death penalty and that people like these who do
barbaric acts should be dealt with death penalty. But I would like to tell the House
that while we were in consultations with varied people and a lot of women
organizations, even the Ministry spoke with them, but none of the woman’s
organisations wanted death penalty because it would lead to death of all rape
victims. That is why the Government did not put death penalty, but in the rarest of
rare cases death penalty is there. In the new Act which was passed, the minimum
punishment for rape was seven years to life. For aggravated rape it was minimum ten

years to life imprisonment. For gangrape, it was minimum twenty years to life, i.e.
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natural life. In repeat offenders, it was life to death. In case the rape is followed by
an injury which causes death of victim or causes to be in persistent vegetative state,
punishment is minimum, i.e. life, natural life or a death sentence. Many Members put
questions. Shri Ravi Shankar Prasad, Shrimati Maya Singh and many other Members
asked, “What is happening to the Nirbhaya case?” All the offenders were arrested.
The Government set up a fast-track court. It is in court. Police has given all the
papers that had to be given in court. Shri Ravi Prasad is an eminent lawyer. It is not
in the hands of the Government. It is in court. The court goes through a procedure.
It is in fast track court where we have day-to-day hearings. It is in the court. One
court cannot direct the other court to take such and such time. But we will do

whatever the court asks us to implement that thing faster.

o rad R a9 e Fode e O g @1 am R

SHRI R.P.N. SINGH: I would just like to say, in that case, it has been put up
to the fast-track court and it is in court. As Shri Ravi Shankar Prasad knows as an
eminent lawyer, we cannot do anything when it is in court. The judges will take

decisions and there are legal procedures.

SHRI RAVI SHANKAR PRASAD: Before the prosecutor can sensitize the

court, hon. Minister, the country expects a quicker judgment, a quicker trial.

SHRI R.P.N. SINGH: Of course, the Government is extremely keen and doing
whatever it can to see that these judgments are taken immediately. We will also
advise the Government of Maharashtra to do this case in the fast-track court so that
justice is not delayed. There were other questions raised. Shri Venkaiah Naidu spoke
about sensitising the Police. T will try to answer all the questions that were raised by
the Members of this House. Currently, NCERT has introduced gender sensitization in
the textbooks at various levels. States will have to introduce moral education in
textbooks and the school boards. The BPR&D has amended the curriculum as well
as content in the training manuals for the constables, sub-inspectors also. In
addition, amendments to law have been made. Advisories have been issued for the
reporting of FIR irrespective of jurisdiction, sensitisation of State Police and

increasing the representation in the Police Force to 35 per cent. As far as the Police
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are concerned, Mr. Yechury spoke about Police Personnel. Advisories have been
issued for setting up women and child desk in each police stations, earmarking sub-
inspectors for women and child crimes, setting up of all women stations, increasing
the percentage of women in State Police to 35 per cent, gender sensitisation of
Police; training manuals were modified to introduce gender sensitisation. In Delhi,
we have women help desks in each and every Police Station. Sir, Shri Yachury has
asked about fast-tracking of investigation. Section 309 of the Cr.P.C. amended to
ensure that trial is completed within 60 days by a process of day-to-day trial.
Medical and forensic reports are also fast-tracked to ensure that charge-sheets are

filed expeditiously.

A lot of hon. Members of this House spoke about the Fast Track Courts. Sir,
they were sanctioned by the Eleventh Finance Commission in 2005 and were
supported by the Central Government till 2011. Now, the State Governments are
directly supporting 796 Fast Track Courts. Rape cases are tried under these Fast
Track Courts. Sir, during the period when the Fast Track Courts were supported by
the Central Government, 32 lakh cases were disposed of by the Fast Track Courts,

leaving 6 lakh cases pending.

SHRI M. VENKAIAH NAIDU: Sir, the key point is this. We have discussed
this even in our Standing Committee on Home Affairs. I never wanted to interrupt

the hon. Minister.

The Central Government has, practically, withdrawn from financing the Fast
Track Courts and left it to only the State Governments. In the present situation
where there is strain on the State finances, will the Government, keeping in view the
growing tendency of this sort of crime against women, once again decide to extend

financial support to Fast Track Courts?

SHRI R.P.N. SINGH: Sir, we will review the issue in the light of suggestion
made by Mr. Naidu. But, we would also like the State Governments to step up their
fight against atrocities on women. It is a State Subject. The Government has

supported it. And, I think, the State Government will also have to emphasize and
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provide funds for facilitating the Fast Track Courts.

I would also like to say that as far as Police modernisation is concerned, the
Police modernisation schemes involving around Rs. 16,000 crores have been
sanctioned for 2011-12 in this Five Year Plan. The scheme will improve policing in

States.

The current level of women in police—as I said that we have issued
advisories—is to be increased to 35 per cent. Now, the current level of women in
Police is only around 5.6 per cent. We have asked the States to increase it to 15 per
cent within the next two years and to 35 per cent over the next period of three years.
So, if we have 35 per cent of women Police in every police station, things will

improve a lot.

An hon. Member spoke about sensitizing people when victims go to give
their statements. We have asked, at any given time, the victim can asked for parents,
lawyers or she can ask for anyone who is close to her to present in the room. We
have also advised all State Governments that women officers will take their
statements so that she does not feel uncomfortable talking to a male member. So, we

have also tried to ensure that they talk to female officers present.

SHRI BALBIR PUNI: Sir, I had about all Mahila Police Stations, particularly
with reference to Maharashtra. There was a scheme to have Mahila Police Stations
in all districts. I would like to know to what extent the scheme has been

implemented.

SHRI R.P.N. SINGH: Mr. Punj, as I have told you, that this has to be done by

States...(Interruptions)...
SHRI BALBIR PUNJ: But, you can give us the information. ...(Interruptions)...

SHRI R.PN. SINGH: I will get the information. You write to me, I will give you

the details...(Interruptions)...

SHRI BALBIR PUNI: I am asking you personally. There are Mahila Police

Stations. ...(Interruptions)...
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SHRI R.P.N. SINGH: I will give it to you in writing. ...(Interruptions)...

SHRI BALBIR PUNI: Sir, is it not a fact that there is not even a single Mahila

Police Station opened in Maharashtra? ...(Interruptions)...
SHRI R.P.N. SINGH: I will get back to you.

MR. DEPUTY CHAIRMAN: He told you to write it to him. Punjji, you write it

to him. He will give you reply...(Interruptions)...

SHRI R.P.N. SINGH: T will get back to you. I cannot speculate. And, I am not
yielding...(Interruptions)...1 have not yielded. ...(Interruptions)... 1 have not even

come to your point. I have not interrupted while you were speaking.

SHRI BALBIR PUNIJ: That is okay. But, you are not answering to my

question. I am sorry to say. You are avoiding the issue. ...(Interruptions)...
SHRI R.P.N. SINGH: I am not hiding any issue...(Interruptions)...

MR. DEPUTY CHAIRMAN: You can write to him. You will get the reply

...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: You have made a suggestion. The

Government will look into it.

SHRI R.P.N. SINGH: I have not even come to what he is

asking...(Interruptions)...

SHRI BALBIR PUNIJ: You have touched many points. But, you are avoiding

this...(Interruptions)...

MR. DEPUTY CHAIRMAN: He is replying one-by-one. You please sit

down...(Interruptions)...You write to him. He told you. ...(Interruptions)...

SHRI R. P. N. SINGH: I will give you the information. Sir, there are 511 All-
Women Police Stations in the country. Maharashtra does not have any All-Women

Police Station.

SHRI BALBIR PUNIJ: That is the reason why...
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SHRI R. P. N. SINGH: Let me finish, Mr. Punj. If you go on screaming, I am

not going to answer to your question.

There are 511 All-Women Police Stations in the country. Maharashtra does
not have any All-Women Police Station, but it has the highest percentage, of 17 per
cent, of women in its Police Force. Seventeen per cent is the highest in India. I am

sure, Mr. Punj, I have answered your question.
SHRI BALBIR PUNIJ: Thank you.

SHRI R. P. N. SINGH: There is one last point which I would like to raise, and
which is a very important point raised by Shri Ravi Shankar Prasadji about the
Nirbhaya Fund. He asked what happened to the Nirbhaya Fund, with a corpus of

Rs. 1,000 crores, which was allocated by the Finance Ministry.

In order to mitigate the incidence of crimes against women, the hon. Finance
Minister, in his Budget Speech of 2013-14 had announced the setting up of the
Nirbhaya Fund with a corpus of Rs.1,000 crores to promote safety, security and
empowerment of women. The objective of this Fund is to initiate and support new
measures from the Government and other organizations working in the field of
promoting safety and security of women. The Ministry of Home Affairs, along with
the Ministries of Women and Child Development, Finance, Health, Social Justice and
Empowerment, is working on the details of the structure, scope and the application
of this Fund. Several rounds of deliberations have been held amongst the
stakeholders and it has been decided that, in the light of the proposals of the
implementing Ministries, the dispersal of the Fund will be done by the Ministry of
Finance. The Ministry of Home Affairs being the administrative Ministry with regard
to the safety and security of women, has undertaken several measures to promote
and protect the safety and security issues of women. However, in pursuance of the
above-stated objectives of the Fund, the Ministry of Home Affairs has held
meetings with all the State Governments and UTs on the 26th of July, 2013 to obtain
their perspective on how to effectively implement the Nirbhaya Fund. It is
encouraging to know that all the States and UTs have independently undertaken a

variety of measures to ensure the safety and security of women, yet they have
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submitted their suggestions which, they think, will go a long way in effectively
curbing crimes against women. There are a lot of suggestions. Some of the

suggestions... ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Hon. Minister, I do not normally interrupt,
and you know it. But the factual position remains that, after five months of the
announcement in March, still there is no concrete dispersal of the Nirbhaya Fund.

That is how I take it. Should I?

SHRI R. P. N. SINGH: We have taken all stakeholders on board, and we have

given our proposals to the Finance Ministry, which would go through the proposals.

MR. DEPUTY CHAIRMAN: The House wants you to expedite it. It should be

expedited.

SHRI R. P. N. SINGH: Definitely, on the advice of the Chair, we would
expedite it. ...(Interruptions)... Let me finish. I have not come to the end.

...(Interruptions)....

MR. DEPUTY CHAIRMAN: Let the Minister finish. ...(Interruptions)...

o e 4. &g g9e @3 S, 95T oMU g osardd @TEdl 2 ..(IFE)...
B9 g8 UBTl Gl © (b 9 U BRE oP dic Wiedl dEd 87 ...(TFEH)...

SHRI R.P.N. SINGH: People spoke about advertisements, that advertisements

are leading to crimes against women. ...(Interruptions)...

m wa W R 99 U BRe ¥% dic W) ol o @ 2 (@aur).. §

MR. DEPUTY CHAIRMAN: Now, please...(Interruptions)...

SHRI R. P. N. SINGH: The I and B Ministry has already held discussions
with the film industry saying that self-regulation is necessary, and the industry has

assured the Home Ministry that it would be taking action on that. ...(Interruptions)...

o T b g g9t oMU BRe ¥ dic W) iy o @ §1 . (emaum).. d



Statement [26 AUG, 2013] by Minister 499

SHRI R.P.N. SINGH: Mr. Baghel had asked me about legal... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Baghel, it is your point.

SHRI R. P. N. SINGH: I am coming to what Mr. Baghel asked when he...

...(Interruptions)...

MR. DEPUTY CHAIRMAN: He is answering the question raised by you.

Please sit down. ...(Interruptions)...
SHRI R.P.N. SINGH: Sir, I am appalled at...(Interruptions)...
. Wtﬁ e 8o

MR. DEPUTY CHAIRMAN: No; it is not going on record. ...(Interruptions)...

Don’t interrupt like that. ...(Interruptions)...

SHRI R. P. N. SINGH: Sir, I have listened very patiently to all the 25 Members.

...(Interruptions)...

. Wtﬁ e 8o

MR. DEPUTY CHAIRMAN: What is this? ...(Interruptions)... No, no.
...(Interruptions)... This is not going on record. ...(Interruptions)... Mr. Baghel, it is

not going on record. ...(Interruptions)... Please finish it, Mr. Minister.

SHRI R.P.N. SINGH: Sir, I have listened very patiently to all the 25 Members.
I am trying my best to respond to all the issues that were raised in this House, but
I can answer them only one by one. I cannot jump the gun and answer all the

questions immediately.
MR. DEPUTY CHAIRMAN: You may reply to whatever points you can now.

SHRI R. P. N. SINGH: Sir, S.P. Baghelji made a point that there needs to be a
witness for these kinds of cases. Rape is the only crime in which a private act can
result in a conviction on the testimony of the survivor. The proof of ‘penetration’,
through a medical report, and the testimony of the survivor, is sufficient to ensure

conviction. I think I have answered most of the questions that the Members raised

Not recorded.
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But I continue to say that it is an issue we will try our best, be it the State
Governments, be it the Central Government and be it through the police that this is
a crime which all of us need to stop with all the might that we have with us. This is
something, I think, I share with the House, and I promise the House that the

Government will take whatever steps needed to ensure the safety of women.

SHRI BALBIR PUNJ: What about financial help to the survivors?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: We will take up the Short Duration Discussion

later. Now, I proceed to Special Mentions. Shri Tarun Vijay.

(THE VICE-CHAIRMAN, SHRI BHUBANESWAR KALITA in the Chair)

SPECIAL MENTIONS

Demand for taking steps for proper representation of SCs/STs in media, film-

making and corporate world

SHRI TARUN VIJAY (Uttarakhand): Sir, there is a special need to encourage
proper representation of the Scheduled Castes and Scheduled Tribes in media and

arts.

The share of the Scheduled Caste and Scheduled Tribe population in media
and corporate sector is meagre when compared to their real population. Hardly in
any mainstream newspaper or channel we find Scheduled Castes and Scheduled
Tribes getting higher positions like editorship or even a position of a political

reporter.

As per the Census 2001, the Scheduled Castes in the country constitute 16.2
per cent of the total population. The total population of Scheduled Tribes as per the

Census 2001 is about 8.2 per cent of the total population of country. Majority of the
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Scheduled Tribe population live in rural areas and their population is 10.4 per cent of

the total rural population of the country.

Still it is unfortunate that their share in media, corporate sector advertising

agencies, performing arts and films, is almost negligible.

I propose a special Act be passed to create an infrastructure to prepare the
youth of these communities join media, corporate world, entrepreneurship, film-
making and acting, and other socially important streams of profession, so that the
Scheduled Castes and Scheduled Tribes are represented well in arts, industry and
cultural sector, they also become editors, and are able to run advertising agencies
and corporate sector. Their seats may also be reserved in media positions and

corporate sector.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Dr. Gyan Prakash

Pilania. Do you want to lay or you want to read?
DR. GYAN PRAKASH PILANIA: Sir, I want to lay my Special Mention.
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Yes, you lay it.

Demand for taking necessary steps to control increasing air pollution in cities

of the country

DR. GYAN PRAKASH PILANIA (Rajasthan)*: The latest report of the Central
Pollution Control Board for 2010 shows that smaller cities, such as, Solapur in
Maharashtra, Rajkot in Gujarat, Yamunagar and Faridabad in Haryana, Ghaziabad and
Meerut in UP, Paonta Sahib in Himachal Pradesh, Vijayawada in Andhra Pradesh and
Nagaon in Assam are suffering from rising air pollution in any of the three
parameters of pollutants—sulphur dioxide (S0,), nitrogen oxide (NO,) and particulate
matter (PM)-measured. The rise of particulate matter pollution in smaller cities is

faster than that in Delhi.

Only two cities—Malapuram in Kerala and Madurai in Tamil Nadu - of the 190
cities, monitored for air pollution across India, could claim to have clean air in 2010,

the report said. All other cities have either high or critical level of one of these

* Laid on the Table.
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pollutants, mostly particulate matter. In fact, 99 per cent of 400 locations, under
scanner in 2010, reported high or critical levels of particulate matter. In 2008, the
percentage was around 70. The Centre for Science and Environment pointed out that
in majority of the cities the air pollution levels had increased .The recent Global
Burden of Diseases (GBD) Report stated that air pollution was the fifth biggest

reason for deaths in India.

Aaron Cohen, who led the Expert Group on air pollution, described the
situation in India as ‘grave’ and said, “Air pollution causes about 20 per cent of

deaths due to lung cancer and 6 per cent deaths due to high blood pressure”.

In view of above worrying scenario, I would urge upon the hon. Minister of

Environment and Forests to initiate necessary measures to control pollution.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next is
Parshottam Khodabhai Rupala, not present. Then, Shri Vivek Gupta, you lay your

Special Mention.
Demand for taking steps for revival of sick MSMEs in West Bengal

SHRI VIVEK GUPTA (West Bengal)*: The micro, small and medium
enterprises sector, as widely recognized, is a nursery of entrepreneurship, often
driven by individual creativity and innovation. The sector contributes eight per cent
to country’s exports and employs an estimated 60 million people. However, in
situations of global or national slowdown in the economy, it is the micro and small
enterprises that suffer the most. The RBI itself has recognized that timely and
adequate assistance to potentially viable MSME units which have already become
sick or are likely to become sick is of utmost importance for the improvement of the
national economy. There are 85,591 sick micro and small enterprises in the country.
Out of these, 8,816 enterprises are in West Bengal, the second largest figure of sick
enterprises in the country after Maharashtra. Adding to this, there are 3,044 sick
medium enterprises too in the country. The rehabilitation package for the sick

MSME:s is provided by primary lending institutions and is determined by the

* Laid on the Table.
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guidelines issued by the RBI. The RBI in its guidelines has directed the banks to
take a sympathetic attitude and strive for rehabilitation of MSME units, particularly,
whenever the sickness is on account of circumstances beyond the control of the
entrepreneurs. However, the rehabilitation measures taken and implemented by
primary lending institutions and also the details of the sick MSMEs revived are
never revealed or discused. Given the huge number of sick MSMEs in West Bengal
and the contribution the sector makes to the State’s economy, it has to be ensured

that the sick units are rehabilitated in an effective and speedy manner.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri Ambeth

Rajan, you lay your Special Mention.

Demand for taking immediate steps to make the country self-reliant in

production of defence equipments

SHRI AMBETH RAJAN (Uttar Pradesh)*: Sir, one after another, defence
purchase is creating embarrassment to the Government. Agusta-Westland Chopper
deal disclosed the involvement of kickbacks in procuring helicopter for defence
department. A hue and cry was raised by one and all regarding this Rs. 3,600 crore
deal, and the deal is under investigation. The dust created by this one is not yet
settled, another case of such type came to the light. Last Thursday, in the CAG
Report tabled before Parliament, it has been mentioned that in spite of a proposal to
blacklist a Zurich-based firm, Rheinmetall Air Defence, in connection with ordnance
factory scam, a public sector undertaking of the Defence Ministry entered into an
inappropriate deal with this company. Our over-dependence on the foreign countries

for import of defence equipments paves way for such scams.

In the indigenous defence equipment production side also, the picture is very
bleak. The MIG fighter aircrafts are ageing and are going to be outlived soon. In
order to replace them, an ambitious project of Light Combat Aircraft (LCA)-TEJAS
was conceived in 1983 with the initial cost of Rs. 560 crore. Now, it is 2013. Initial
Operation Clearance-1 was obtained in the year 2011. It is likely that this project will

see light only in 2015. Already the project cost has increased to Rs. 25,000/-.

Hence, I urge the Government to restrict our dependence on procurement of

* Laid on the Table.



504 Special [RAJTYA SABHA] Mentions

[Shri Ambeth Rajan]

defence equipments from foreign countries and ensure timely completion of defence

projects.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shri

Avinash Rai Khanna.

Demand To give adequate compensation to people affected By cloud bursts and

earthquake in Kargil and Bhaderwah (J and K)
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Demand for inclusion of Dalit Christians in Scheduled Castes Category

SHRI T. RATHINAVEL (Tamil Nadu): There is a long pending demand of Dalit
Christians for their inclusion in the list of Scheduled Castes. Hon’ble Chief Minister
of Tamil Nadu has written to the Prime Minister that as a result of their exclusion
from the list of Scheduled Castes, Dalit Christians remained outside the purview of
all Centrally-assisted welfare and ameliorative measures. Most importantly, they were
excluded from the benefit of reservation in educational institutions and employment
in public services meant for Scheduled Castes. Social tensions over the status of

unbalanced growth between Hindu Scheduled Castes and Christian converts have
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worsened with the passage of time. The sense of alienation among the minority
communities has further deepened. After extensive study, Ranganath Misra Report
submitted in May, 2007 eminently justified and insistently recommended SC status to
Dalit Christians. Subsequently, the Government referred the matter to the National
Commission for Scheduled Castes, which also recommended the same. Further, the
National Commission for Minorities also recommended it. But no action has been
taken by the Government so far. This issue was taken up by our hon. Chief Minister
in November 1995 as well with the then Prime Minister, Shri P. V. Narasimha Rao. In
2005 the Union Government told the Supreme Court that it would take a decision
based on the Ranganath Misra’s recommendation. Then on 23.01.2008 the
government informed the court that it would take a decision and file a reply in eight
weeks’ time. But unfortunately, no decision has been taken so far. Therefore, I
appeal to the Government to amend the Constitution (Scheduled Castes) Order, 1950
so as to include Dalit Christians in the list of Scheduled Castes and render justice to

them.

Demand for withdrawing circular issued by NABARD to ensure the independent

functioning of Primary Agriculture Credit Societies

SHRI K. N. BALAGOPAL (Kerala)*: Sir, the Circular issued by NABARD,
dated 22.07.2013, has directed all State Cooperative Banks to take steps to make all
Primary Agriculture Cooperative Societies Business Correspondents (BCs) of Central
Cooperative Banks. As per the Circular, it is understood that this BC facility will be
allowed to Primary Banks only if the cooperative banking system is fully

computerized.

The Circular further directs to transfer the assets of Primary Agriculture Credit
Societies to the books of Central Cooperative Banks/ State Cooperative Banks.
Similarly, all deposits collected by the PACS would also be transferred to the Central
Cooperative Banks/ State Cooperative Banks. Primary Agriculture Societies will not
accept deposits on its account and will not do lending operations of any kind on its
behalf. In short, PACS can only act as collecting/ distributing agents of Central

Cooperative Banks/ State Cooperative Banks.

* Laid on the Table.
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The cooperative sector in the country plays a pivotal role in the development
of rural economy. It extends to the remote villages where no modern banking system
functions. Exploitation by the village money-lenders and mafias was controlled to
some extent with the development of cooperative lending system in the country.
Now, the cooperative banking system has huge deposits with it. These institutions
help in distributing small credit and other facilities including fertilizers, seeds, etc., to
farmers and form an active centre for rural life. But due to the recent steps
taken by the Government, the rural cooperative credit system is facing a serious
threat. The decision to consolidate and concentrate credit facility with big banks
would only have a negative effect on agriculture. Furthermore, the subject related to
cooperative societies is a State subject and the Centre cannot infringe upon the

powers of the State.

Hence, the Circular issued by the NABARD and related decisions should be

withdrawn.

Demand for Government’s intervention to ensure proper supply of fertilizers to

farmers in Andhra Pradesh

SHRIMATI GUNDU SUDHARANI (Andhra Pradesh) *: Sir, it is the
responsibility of both Union and State Governments to provide fertilizers such as
Urea, DAP, Potash, Complex, etc., to farmers within the time so that they are able to
use them for better production. But, in Warangal, it is not happening. The demand
for Urea in June, July and August put together is 78,500 tonnes, but the supply so
far is not even 50 per cent. The demand for DAP during the above period is 15,870
tonnes, but so far 2,400 tonnes of DAP has been supplied. Demand for Complex is
27,570 tonnes, but so far supplied only 16,202 tonnes. Demand for Potash is 13,150
tonnes, but so far supplied only 2,500 tonnes. Apart from this, due to shortage,
fertilizers are being sold in black-market in Warangal. They are selling urea bag more

than Rs.100 on MRP and other fertilizers are sold Rs.40-50 more than the MRP.

When the farmer is already suffering, as he is not getting even the

* Laid on the Table.
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investment he made, how can he pay more money for fertilizers? Nobody, be it
Agriculture Cooperative Societies or State Government or Central Government, is
coming to the rescue of farmers of Warangal. The farmers belonging to Parakala,
Hasanparti, Warangal, Narbhampeta, Ganapuram, Regonda, Bhupalapalli, Chityala,
Atmakur, Vardhannapeta and many other mandals are facing acute shortage of

fertilizers during the current kharif season.

In view of the above, I request the Government of India to immediately
intervene and supply fertilizers to farmers of Warangal and other districts in

Telangana on a war-footing.

Demand for dropping proposal to file review petition in Supreme Court to restore

National Eligibility-cum-Entrance Test (NEET)

DR. R. LAKSHMANAN (Tamil Nadu): Mr. Chairman Sir, the State Government
of Tamil Nadu under the able stewardship of the hon. Chief Minister had been
upholding social justice by extending 69% reservation for BCs, OBCs, SCs and STs
in professional courses. The introduction of the common Entrance Tests like NEET
would have jeopardized the smooth implementation of the reservation policy
followed for admissions for Medical and Dental Colleges in Tamil Nadu. Ignoring the
opposition expressed to such a system by the Hon’ble Chief Minister of Tamil Nadu,
the Centre went ahead, and the Medical and Dental Council of India had issued a
notification introducing National Eligibility-cum-Entrance Test, NEET. This was
challenged in the Supreme Court of India and Hon’ble Supreme Court found this
order ultra vires of the Constitution and quashed this. Thanks to the intervention of
the hon. Supreme Court of India, the future of rural students and opportunities for
them have been safeguarded. This has come as a major relief to the thousands and
thousands of socially and economically backward, but meritorious students of the
rural Tamil Nadu. This also confirmed the consistent stand of the Government of
Tamil Nadu. This being so, it is now reported that the Union Government is filing a
review petition before the Supreme Court of India to reintroduce NEET. The review
and reintroduction of NEET would be detrimental to the meritorious but backward
students of rural India who cannot afford a huge sum of money to get trained by
the coaching Institutions. Hence, I request the Government of India to immediately

drop the proposal to file the review petition before the Supreme Court of India.
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DR. K.P. RAMALINGAM (Tamil Nadu): Sir, I associate myself with the

Special Mention made by the hon. Member.

SHRIMATI GUNDU SUDHARANI (Andhra Pradesh): Sir, I also associate

myself with the Special Mention made by the hon. Member.

THE VICE-CHAIRMAN (SHRI BHUBNESWAR KALITA): Dr. Janardhan
Waghmare, not present. The House stands adjourned till 11.00 a.m. on Tuesday, the

27th August, 2013.

The House then adjourned at fifty-five minutes past six of the clock till

eleven of the clock on Tuesday, the 27th August, 2013.



